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LOK SABHA

Wednesday, May 8, 1974/Vaisakha 18, 
1B96 (Saka)

The hok Sabha met at Eleven of the 
Clock

[Mr. Speaker in the Chair] 

OBITUAjRY REFERENCES

MR. SPEAKER: Honourable mem
bers, I have to inform the House of
the sad demise of Shri Braj Raj Singh 
who passed away in Firozabad on the 
Sth May 1974 at the age of S3.

Shri Braj Raj Singh was a member 
of the Second Lok Sabha during the 
fears 1951?—62 representing Firozabad 
constituency of Uttar Pradesh. A legal 
practitioner and a social worker, he 
devoted much of his time and energy 
for the uplift of Harijans and achiev
ing social reforms. As a student, he 
took part in the Quit India movement. 
As a labour leader, he worked for the 
organisation and setting up of several 
labour unions particularly of Harijans 
and peasants. During his parliamen
tary tenure, he proved to be a good 
debator *nd active member.

We deeply mourn the loss of this 
friend qnd I am sure the House will 
join me in conveying our condolences 
to the bereaved family.

We may stand in silence for a short 
whtte to express our sorrow. 

Tfi« mmfart then stood 4n silence 
for « short while

2

'  MR. SPEAKER: I have learnt with
great pain and sorrow about the sad 
demise of Shrimati Basanti Devi. She 
had played a great role. She was the 
wife of one of the greatest leaders 
that this country has produced. She 
was awarded the Padma Vibhushan 
the nation had honoured her. Besides
being the distinguished wife of Desh- 
bandhu Chittaranjan Das, she was 
great in her own right.

I hope Uie House will join me in 
conveying our condolences to the be
reaved family and her grandson Shri 
Siddhartha Shankar Ray.

We will stand in alienee for a while 
as a mark of respect to the deceased.

The Members then stood in silence 
for a short while

MR. SPEAKER: Mr. Samar Guha, 
please do not put me xn a difficult 
position in future. You have com
pletely put me off my feet.

ORAL ANSWERS TO QUESTIONS

Setting up of a T V Centre in West 
Bengal

•977. DR RANEN SEN: Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether Central Government 
promined all help to set up T.V. in
West Bengal; and

(b) when it is likely lo be set up?
THE DEPUTY MINISTER IN THE 

MINISTRY OF INFORMATION AND 
BROADCASTING <S#Rt DHARAM 
BIR SINHA); (a) Since the responsi
bility tor setting tap of TV Centres is

720 L ^-1 .
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that of the Central Government and 
not of State Governments, the question
of our rendering assistance to the 
State Government does not arise.

(b) The permanent TV Centre at 
Calcutta is expected to %4 *«l*4y by
the end of 1976-77. Pending imple
mentation of this project, efforts are 
made in consultation with the State 
Government to establish an interim
set up during the current financial 
year. Two relay centres which would
extend the coverage of Calcutta TV 
Centre to areas around Midnapur and 
Asansol are expected to be ready 
during 1976-77.

DR. RANEN SEN: May I know 
whether it is a ftfct that this TV 
centre was to be opened in Calcutta 
late m 1973 and, if so, who is respon
sible for the delay?

SHRI DHARAM B1R SINHA: There 
is no question of responsibility for
delay as such. But it is not a fact
that thig was to come up in 1973. In 
fact, the land that was given to us 
was given to us on the 31st March,
1973. So. to expect the Calcutta TV
station to come up in 1973 would be 
wrong. It was not our intention.

DR. RANEN SEN: Is it a fact that 
several small and big industries in 
West Bengal have applied long back 
to the Government of West Bengal for
permission to manufacture television 
sets and if so, is it a fact that the 
Central Government has not consi
dered these proposals or even the 
proposal of the West Bengal Govern
ment to manufacture television sets 
in West Bengal? Why have not these 
proposals been considered?

SHRI DHARAM BIR SINGH: This
question relates to the Department of
Electronics. As far as I am aware the 
West Bengal Government have recom
mended some cases and certain licen
ces have been given.

SHRI SOMNATH CHATTERJEE: In 
vie^ ot the,fact that in Calcutta we 
have no electric aupply foe m y  tb*e 
between 10 to 14 hours a day, is, there

any proposal to manufacture TV sets 
which might run on batteries?

SHRi DHARAM BIR SINHA: Cer
tain experiments have been done but 
the technology is not complete in
India. As 1 said that does not concern 
this Ministry.

SHRI B. K. DASCHOWDHCRY: 
The hon. Minister says that the TV 
centre in Calcutta will be ready by
1976-77 and that it will cover Midna- 
pore and parts of Orissa. Have the 
Government any scheme to extend the 
facilities to North Bengal and at least 
some parts of Aasam? Secondly, will 
the hon. Minister throw some light on
the newspaper reports which say that 
the Government is asking some 
American agencies for a satellite to
relay TV programmes to some parts 
of the country?

SHRI DHARAM BIR SINHA: The 
Calcutta T.V. permanent strup is 
expected to come in 1976-77 and two 
relay trammitters would give cover
age to Midnapore and Asansol areas. 
So far as site experiment is concerned
the Indian Space Research Organisa
tion has entered into an agreement with
NASA. This experiment will cover 
certain areas in Orissa, Bihar, Andhra 
Pradesh, Mysore and Rajasthan. The
experiment is intended to know the 
effect of neutral cognative images for
development purposes. So far as 
North Bengal is concerned, at the 
moment we do not have any proposal 
because the sanctioned projects include 
two relay transmitters, Midnapore and 
Asansol in Bengal.

SHRI D. D. DESAI: What if the 
norm or basis for setting up a TV
station? Do jrou take the concentra
tion of radio sets or do you consider 
the revenue from existing broadcast 
systems or do you consider the absolu
tion capacity of the people or the 
application capacity of fbe P*°Ple ** 
the basis for establishing TV stations?

SHRI DMARAMBm SINHA: Sfcrely
the basis ks the concentration 0*
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population as the Member himself 
s*ig#<wted bfeeatts* U  he will see the 
fourth Plan included the projects for 
SkMPhfliy* Madras ‘and Calcutta. Bombay 
has come up; Madras is expected to 
come up next year. About Calcutta 
station I explained a little while ago. 
The other stations which have been 
planned, are on the basis of eontinu. 
Inf programmes in the areas which 
we cover by the special experiment

SHRI D. D. DESAI; The concentra
tion basis is not true, because on the 
basis of concentration of radio sets 
and revenue, Gujarat has a better 
chance than some of the stations 
which the hon. Minister has referred 
to.

MR. SPEAKER; You have asked a 
question already.

fire* i irnr
VT<? t e T  W TpRTSTff

ft  w l̂r J i 
Satellite Station f  ?

vrrcr *  wrt $ $ i
SHRI NARS1NGH NARAIN 

PANDEY: 1 am asking the same 
question. It is related.

MR. SPEAKER: Everything is relat
ed in this world but have proper 
places of their own.

SHRI NARSINGH NARAIN 
PANDEY: It is for the satellite cluster.

SHRI DHARAM BIR SINGH: Sir,
the satellite will have only one video 
channel and two audio channels and 
thi* wltl be available in India only 
for fewr hours which limits our capa
city to cover more areas, even though 
we would like to do that.

flfav % W w  swft if f t i
w it

• 7 t .  t i *  m & m a w  :
W t # w t qg WT% ^  fW|T 
f r  :

(v )  m  v f t t  (m x)
w  *m r, iforfhc, 

v m *  *f, ^
n f t  % w m  M M lv w i frwwff «r1 
*51̂  ft  ^£t $ q ft vrv
arc fvn v  far *ftw fWNr 
frf* ft  ^  t ;

(w ) tfr *rar mx
ftw p r 5TTT ffW R j *  f*TT

?

iwnrswif t u q #  ( t f  ©
w t : (v ) «frc m m

if for* jfti v r r^ fr
t» % if T̂5T«0r J I

*IWn if 5 TfcfT f  I
q#  &  n\i xtrtfrt

i fa«rpr *rt «Ftf srrf*rar t o  
ft  Tfr | ig ^ R fw f  v  iftfa ft 

stvtt ’Btf fewer ?nft ft Tjft $ i

( * )  flTCT 9 T?ft STOf *t
ire* % faq «ronro vrt^rt 
* t  «

* i° m fa t iv n  ^t«5r : *refr 
HRfta* *  ait r̂rTT fwr t  * f  w r 

t T* itr* w tz  % « f r - ' 
^ r t ^ N r  *?t ?*£ $ i

TfifUPT TO f^W’fRVT 
tpRHfafl % IT  ̂ if 3H41 «*TPf feTWT
4 i m v $  w n w  w r

w r t  % if wnw im^Rr
f w t
^  i?Tf nror %

W  5nff ifT ? <fta W
*̂ t ^ i ^ r

WCV ^tf?TW t Vt V85pft
W $t (  to u r  ^  iSt firtftir ^  

flimr if rr  ̂ *M m  i t *  f t
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W TV PTFiT 4U*HW "TfT |  I U TT  *F*ff
f i t  wit i f  t  ?

til* irt ra$ f t w  f%trr | 
ft? ta r a w  %ftx  i t e t r z  $  *tar 

«r»m  w stet *snf^ *  tft | i  
v t f  *P*fr ?i§r | ^ sritra fn ^ N r 

t  *rms «ftr *t* t  |
f%  t^tr s rft |

| \ <rrar ^rf^T t#  | fr  §<#■ 
Jr ^  ITT Sgt *R f w  *?% I «R

^ rft^ T d ^ rt^ n T 'rcw % |  
*fr r  tpr s t p t  ^  |  *ftr  %

ifcn fts r r s re  t  j w fc
v r f  u g fa s r $?ft | ,
T O T  |  * f k  W T  tft ^  ffcTT |  4

¥i<> wtf* m niw  <tf«v : *reft 
?^ w w rr^ R  w n ^ t  i ^  *rc 
yra^ ygrr % m m x xrz tfm  st^t 
fo n  t o t  |, *r !  ?rft forr ^ twt | I 
snfr <rc ^r m x  $  t§t 11 
TrsRrhc % fw i*r r  eft STRMTre, 
?«HRr *rk iR f-5rRf ^  ^ r «rr% t  
9RfV WWFIRT: trap sft ft STf«R> 

spt% Trf^r i *  ^tfrt =*T$fr g 
fc  WT fax §  trr^ T  WXZflfrr 
f*P t^w #srf *(5t stprtt aranf 
wfefo **irr ^  ? tit w f ^  «n$*s 
*fr a rm  »rq; ? ? to t srnr s*rtft

sft ̂  « T  *J*TT
* ff  stfV £ eft IW fi $ST *̂TT I
%fa?r *forr ^  |  %  w w e tf' ¥ t
#®tT W^PT W fHT ^  f  t ?RT
t t m z m  t  *r?r*#fc

fa$*r ****r*teirnitrfc i 
o r|t ^ r^ ft ^ r r  |  «r?t fen* amrr |  i

lfrr*r

«rr ^  ^  t  4 m fm t
^  f  i nfk 'tft *nwr*fiwr ^ î|r 
|  ftr  v f e m W  ^ * r c | w l f t
t  ^ r  w t  i

^  «TW ftl^ : f^ fCTFT t
f̂ .. fN ft »  ̂. . ■». ^ <M BW ■p t o t  wr s i P T  t^RTvar *t  «n tn rt

i w
».

w f v t  % 3ft t h i  f  
5f|5T r̂ i ^ t f i a p r ^
f  i ferar f%*n
|  i ^ t ^trtt t  ftf  W w r  ^  i  
’Hl^dvj f  | #  WT5RT ^ T T  j  f«F

tit* m  t  tit irnr
f ^ r  ^ff ^  f  ^ r  qr 
? fk  ftft  ?hc *f?; ■?& t  ?

W W  d | ) l V  :  HTT% W  VTFRT ¥ t  
«ft®rc fifJTT |  I

h w  H trT  • t  ^  f
TT*r f  i

MR. SPEAKER; Pleaae do not go 
out of the scope of the question.

«ft W T o  tfto :  fp tft yft % f^|T
| %  ^rrzT ^r 15rt*R t  w w r
^TfrTT jT IT^ ^ T T  * ? ^ f f  *T ^TWTT *T 
t o w  v Iw t z t p t  fenr t  i l k  *rar ?w?
fe r r  | i 3n?rcr t  v t f
3ft |  ifhc 3T v t f  fferT ^  i

# •  fa g ,:,^ !^ . Wj^^eyw
fipiT ^  9R*RW f f i i  H IT  « ^ T T ,

fm , ,?n f^  t o  fMi^f

&  ^  I  ftWRft
| ?fr ^ r t  11 *



.Re*»t of the Ifr* force o« Fower, 
Fuel and ttRTjr Water

0 Ora A nm m  VAISAKHA 18,

*0#1. SkRI D. a !”DESAI:
SHRI P. GANGADEB:

Will the Minister of ATOMIC 
ENERGY be pleased to state:

(a) whether the Task Force on 
power, fuel and heavy water set up 
in 1973 has submitted its report;

(b) whether the Atomic Energy 
Commission has considered the Task 
Force’s report, and

(c) if so, whether the Department 
of Atomic Energy is preparing a 15 
year profile of nuclear power based 
on this report?

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT):
(a) to (c). The Task Force on Power, 
Fuel & Heavy Water has recently 
submitted its preliminary report. This 
report is under discussion along with 
the reports of the Task Force on 
Research and Development and Iso
topes, with a view to compile a 15 
year profile.

SHRI D D. DESAI: The reply is 
inadequate. The question itself refers 
to the specific issues. One is generat
ing power with nuclear energy. I
would request the Minister to give a 
little more specific reply *nd say 
whether the Ministry or the Govern
ment has drawn tip any programme 
for power generation, based on fuels 
which are indigenously available, 
particularly coal oil and nuclear fuel, 
and whether this programme will 
take care of our power needs for the 
next fifteen years and, if so, whether 
breeder reactors features in this future 
programme or not In that case, 
would be consider-..

MR SPEAKER: Is that all a part of
the same quevtkm?

SHRI D. D. DESAI: Yes, Sir.

MR. SPEAKER; You cannot blame 
the Minister if he does not give speci
fic replies when the question has so 
many parts.

SHRI D. D. DESAI: Since there has 
been interruption, if the Minister is 
aware of what I have said, I do not 
have to repeat. But if he needŝ  I can 
repeat it

1896 (SAKA) Oral Answer* xo

SHRI K C PANT. Not necessary.

SHRI D D DESAI: I have finished 
upto the point whether breeder reac
tors feature in this programme and
if so, which are the areas which are 
likely to be covered by these reactors?

SHRI K C PANT: The question 
was based on the report of the task 
force and the answer was given to that 
question. Now the hon. Member has 
asked a number of questions. The
questions be has asked can be related, 
of course, to the 15 year profile, 
although they are not strictly related 
to the question that he has asked.

So far as the Government having a 
programme of nuclear power genera
tion is concerned, Government have 
such a programme Already, power is 
generated from nuclear power stations 
in Tarapore and Rajasthan. Two 200 
mw units are in operation in Tarapore 
and one 235 mw unit in Rajasthan. 
The second unit is under construction 
in Rajasthan and two more are under 
construction in Madras. NaTOra is 
going to be constructed Stage 1 and 
Stage 2 in the Fifth and Sixth Plans. 
This U the broad outline of the power 
programme

As for taking care of the power 
needs, this i<? only a fringe of the 
power requirements of the country. It 
cannot by itself take care of all the 
power needs of the country; it can only 
help.
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As far m po>w«r breeder reactor is 
concerned, it is coming up in Madras. 
It ha* not yet come up. After it 
comes up, then only we will be in a 
position to have baric data etc. which 
would “be necessary to go in a trig way 
in breeder reactor programme. We 
are interested in it and it is under 
consideration.

SHRI D. D. DESAI: The collieries 
and oil-fields are the two main aourcea 
of power, besides hydel power. Would 
the Minister be uood enough to state 
whether he would make use of hydel 
power which is not yet tapped, 
namely, Narmada, and the installation 
of atomic power stations in areas 
which are far away fromthe collieries 
like Gujarat?

SHRI K. C. PANT: So far as the 
utilisation of nuclear energy and 
hydel energy in areas which are far 
from the coal fields is concerned this 
is a broad general proposition, but it 
would have to depend on the basic 
economics of the hydel project con
cerned. So far as Narmada is con
cerned, the question should be addres
sed to the Ministry of Irrigation and 
Power.

SHRI P. GANGADEB: In view of 
the projected 15 year profile of nuclear 
power, I would like to ask the hon. 
Minister whether any study has been 
made of the cost of nuclear power 
per unit vis-arvig the cost of thermal 
and hydel power and, if so, what 
measures are being contemplated to 
solve thfe huge cost gap in achieving 
the power programme?

SHRI 1C C. PANT; I am not aware 
of any huge cost gap. The hydel 
power is the cheapest and the nuclear 
power, at least from Tarapore station, 
speaking from memory, is a little 
costlier, but it is less costlier than 
thermal power. But it all depend* on 
the size of the station, size of the unit, 
location of the unit and so many other 
factors'. One will have to consider all 
these factors to get the cost figures.

This is the broad picture, as far ** * 
can see.

SHRI H. N. MUKHBRJEE: In view 
of the fact that the Planning Coratais- 
sion have stated a few month# ago 
that on account of the oil crisis the 
report from the task fore® In rftgvtf 
to power fuel and heavy water would 
be awaited, may I know if there has 
been any progress in- this regard of 
our ability to utilize the resources in 
this sector of our economic life to 
solve the other problems relating to 
our economic development?

SHRI K. C. PANT; This is an 
important task force. But the idea 
was to relate it to the findings of the 
other two task forces, so that an 
integrated 15-year plan could be 
formed. The other two are research 
and development and isotopes. The 
task forces have submitted their 
reports and they are being considered 
by the Department. One difficulty 
that ha8 arisen is that the cost esti
mates, on which the findings of the 
task forces were based have varied 
because of the price increase. This 
has also to be taken into account 
before a final policy decision is taken 
in the matter.

SHRI SAMAR GUHA: In view of 
the fact that India is having no 
graphite and all cur reactors have 
to depend absolutely on heavy w ater- 
heavy water is an absolute must for 
each reactor—and also in view of the 
fact that our reactor production pro
gramme is expanding, may I know 
whether the Government is going to 
expand the production capacity of 
heavy water also so that we can 
attain self-sufficiency in supply of 
heavy water for our reactors as also 
for export potential?

SHRI K. C. PANT; I am not sure 
about the export potential part But, 
certainly, our intention is to expand 
the production in the country to t o p  
pace with our own requirements.

SHRI PROBODH CHANtfttM: May 
I know from the hon. Minister If It
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hut romtf to ids in
•pari from <tha thermal, hydro and 
•tank eaergy, fthe electricity produ
ced by ttiese mean*, there *ra ex
periments being done to utilise gate 
and winds far the creation of elec
tricity? Specially in India where the 
mmwteins afe too high, there are al
ways gates and winds available and 
the turbines can be moved to produce 
electricity by these means.

MB. SPEAKER: You ate not asking 
a question but passing on some in
formation to him.

SHRI FRABODH CHANDRA: I 
wanted to know whether they have 
information.

MR. SPEAKER; You have infor
mation and you have passed it on to 
him.

Oat in outlay for 1974-75 plan

*962. SHRI R. V. SWAMIN ATHAN: 
SHRI P. M. MEHTA;

Will the Minister «< PLANNING be 
pleased to state:

(a) whether the outlay for the first 
year of the Fifth Plan has been re
duced and if so, by how much;

(b) Whether any cut is proposed to 
be effected in respect of the Central 
assistance to be provided to) Tamil 
Nadu for its annual plan;

(c) if sq, Hie amount ot assistance 
proposed to be reduced; and

(d) the amount of Central assistance 
proposed' to be given to Gujarat and 
Ate&mt

TH®. MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA); (a) to <d)» A 
statement is laid on the Table of 
the Vmm.

Statement

(a) A total outlay of Rs. 4843.68 
crores has been approved by the 
Haning Commission for the Annual 
Plan, 1974-75 on the basis of detailed 
discussions with the Ministry of Fi
nance, States and Central Ministries. 
There has been no subsequent reduc
tion in the approved outlay arived at 
on the basis of these discussions.

(b) to (d). The amounts of Central 
assistance indicated for the approved 
Annual Plans, 1974-75, of Tamil Nadu, 
Gujarat and Assam are shown below:

CR*. Crores)

Approved Central's State own
Annual assistance resources

Plan outlay indicated to 
for 1974-75 States

Tamil
Nadu 112.00 41 15 70 85

Gujrat 143-3* 3*. 17 h i .  15

Assam S3 66 40 04 13-62

There is no proposal to reduce the 
quantum of Central assistance for 
Annual Plan for 1974-75 intimated to 
the States.

SHRI R. V. SWAIMINATHAN; My 
question was whether the outlay for 
the fi«t year of 4he Fifth Plan has 
been reduced and, if so, by how much. 
The hon,. Minister has conveniently 
avoided to give the answer directly. 
But he has stated in the statement 
that the approved outlay Is to the 
tune of Rs. 4843.68 crores. Is it a re
duced figure or is it an original 
figure? As regards the Stated aUo- 
caMon, so far as Tamil Nadu is con
cerned the approved Annual Plan 
outlay for 1974-75 is 112 crores and 
the Central assistance is Rs. 41,15 
crores. I want to know what was 
the demand made by the Tamil Nadu 
Government against the approved 
amount of Rs 112 crores and what 
was the Central assistance asked for by 
tflie State .against which you have
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allocated. Central assistance of Bs. 
41.15 crores.

SHRI MOHAN DHARIA; So far as 
the first question Is concerned, it 
was after consultations with the State 
Governments, the Central Ministries 
and also with the Ministry of Finance 
that this outlay of Rs. 4843.08 crores 
was decided upon There is no ques
tion of any reduction. Regarding 
Tamil Nadu, the proposal made by 
the Tamil Nadu Government was for 
an outlay of Rs. 165 crores for the 
year 1974-75. However, having regard 
to the resources made available by 
the Tamil Nadu Government and the 
Central assistance, the final figure that 
was reached after consultation with 
the Chief Minister of Tamil Nadu 
was Rs. 112 crores.

SHRI R. V. SWAMINATHAN: There 
is a scope of getting assistance from 
other foreign counrties, ang also from 
unexpected sources. Now, we under
stand that due to our Prime Minister’s 
visit to Iran, we are going to get a 
substantial assistance from that coun
try. And further it appears that we 
were going to get foreign assistance 
from many countries due to the 
efforts made bv our Prime Minister. 
Therefore, may »T know from the hon. 
Minister whether he will consider a 
proposal to increase the total outlay 
and also increase the assistance to the 
States.

SHRI MOHAN DHA2RIA; There is 
no question of increasing the outlay 
of States. The whole House is aware 
of the oil crisis and, naturally, in 
order to meet the oil crisis, all orther 
endeavours are being made.

SHRI P. G. MAVALANKAR: The 
Minister, in reply to part (a) of the 
question, has not specified as to what 
was the original demand by Gujarat 
and how much was reduced, and what 
were the reasons for reduction. Will 
4 he Minister also kindly tell us as 
to when the discussions with the

Gujarat Cfoief Minister and .other oflfe- 
cials of the Gujarat Government were 
held tn Delhi and whether in those 
discussions and subsequently the Gov
ernment of India included la tfee Plan 
expenditure and resources some of 
the non-Plan expenditure end! resour
ces and showed them as pbm resour
ces, thereby trying to increase th* 
amount of resources for the first year 
of the Fifth Plan?

SHRI MOHAN DHARIA: The pro
posal of the Gujarat Government for 
the Annual Plan was of the order 
of Rs. 150 crores. and after discus* 
sions with the Government of Guja
rat this was agree to Rs. 143.32 crores. 
So far as non-Plan and Plan expendi
tures are concrened, some decisions 
are taken whereby the non-Plan ex
penditure regarding maintenance, par
ticularly, is treated to be a Plan ex
penditure m some respects, but that 
has not affected the Gujarat Plan 
much.

SHRI P. G. MAVALANKAR; I want 
to know whether this is the policy 
of the Government, because money 
to be spent on construction of, for 
example, police quarters was inclu
ded in the Han expenditure. How 
do you come to a decision that a 
particular expenditure is a Plan ex
penditure or a non-Plan expenditure? 
You increase ffcue non-Plan provision 
and later on revert to the Plan pro
vision and thereby show that you 
have given mare money for Fflaw 
expenditure. I want to know whether 
the Government’s policy is to remove 
the distinction between the two.

SHRI MOHAN DHARIA: In the 
case of house construction activities, 
if some quarters are to be constructed 
for police and If they are treated to 
be a non-Plan expenditure, there Is 
nothing wrong I am prepared to ex
plain to the hon. Member to detail, 
but is cannot be argued out here.

SHRI R. S. PANBDY; In the state
ment they have said that there has 
been no subsequet reduction fct the
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approved outlay arrived at on the 
baits of these discussion41
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MR. SPEAKER: In the main ques

tion the .factual information has been 
asked for. That is split up into three 
States—Gujarat, Tamil Nadu and 
Assam.

SHRI MOHAN DHARIA. I can only 
submit to this House that we have 
had consultations and discussions. 1 
have not said that it is approved 
necessarily by the Chief Ministers. 
Ultimately it is the resources of the 
State Governments and the Central 
assistance which are to be taken into 
consideration. Naturaly we discussed 
with them, we tried to persuade them 
to mobilise resources to the extent 
possible so that to that extent we 
can enhance the Plan outlay.

SHRI SURENDRA’ MOHANTY: My 
supplementary relates to part (d'k of 
♦he question. I want to know whether 
any criteria h/wa been laid down for 
determining the quantum of assis
tance to the various States or this is 
decided on an arbitrary and ad hoc 
basis. *

SHRI MOHAN DHARIA: The Cen- 
trifl assistance is not decided on ad 
ho# ’basis. I have explained to this 
Hofctae On many occasions -that we 
have evolved a formula known as 
Gadgil Formula, of course, with the 
approval of the National Develop
ment Council. It is on the basis of

that Formula and those considera
tions that we make Central assistance 
available.

SHRl P. VENKATASUBBA1AH: 
May I know whether the total outlay 
for the 1974-75 annual plan includes 
the special assistance that is to be 
given to backward areas in Andhra 
Pradesh as has been promised under 
the Six-point formula?

MR SPEAKER: The question does 
not relate to Andhra Pradesh.

SHRI P. VENKATASUBBAIAH: 
Does the annual plan outlay include 
the special assitance proposed to be 
given to the backward areas of 
Andhra Pradesh?

SHRI VAYALAR RAVI; We want 
to know about Kerala also.

MR SPEAKER: Three States are 
mentioned in the question. If I allow 
you, I will have to allow similar ques
tions in regard to other States and 
everybody will get up

SHRI P. VENKATASUBBAIAH: 
A special assistance was promised for 
the backward areas of Andhra Pra
desh under the six-point formula. 
Whether this outlay includes that or 
not that I want to know.

MR. SPEAKER: We should not 
prolong this question any more.

SHRI MOHAN DHARIA: So far as 
Andhra Pradesh is concerned, what
ever assistance has been assured by 
the Central Government, that assu
rance has been kept in mind while 
finalising the Plan outlay for the year 
1974-75.

SHRI N. K. P. SALVE : Is the Minis
ter aware that in the first year of 
the Fifth Five Year Plan, a very dis
concerting feature in the State finance 
is the massive deficit in Tamil Nadu, 
they have a deficit of inter alia over 
Rs. 200 million. It is not only Tamil 
Nadu—I do not want Mr. Sezhiyan to 
be angry with me—his State heads in 
this fiscal indiscipline and my State 
of Maharashtra comes next. Tfan 
come Madhya Pradesh and other 
States.
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tt this is correct, may 1 know from 
the Minister—we expected in the tart 
year that the States should, go- in for 
a massive resources moblisation— 
Whether this diflcit financing: indicates 
an utter lack of such efforts and if 
so, what is the Ministry's reaction to 
this?

Secondly, if so, do they expect the 
physical targets they have envisaged 
in the Plan are likely to be adversely 
affected?

SHRI MOHAN DHARIA; We have 
advised all the State Governments 
not to have deficit budgets to mobilise 
resources to the extent possible*, to 
take into consideration the report of 
the Raj Committee and other com
mittees and take care that maximum 
resources are mobilised.

Regarding the physical targets, 
whatever bave been agreed to with 
the State Governments according to 
these outlays, to that extent, it will 
be our endeavour to see that the phy
sical targets are achieved.

SHRI INDRAJIT GUPTA: I would 
like to know at what price level this 
total outlay of Rs. 4,843.68 crores has 
been estimated. That is to say, is 
this in terms of the current prices or 
has it taken into account the very 
real possibility that during the 1974* 
75 there may be a repetition of price 
increase to the extent of anything 
between 23—26 per cent as it took 
place last year?

SHRI PILOO MODY: An optimist.

SHRI INDRAJIT GUPTA; In that 
case how would the physical targets 
which are related to this total outlay 
be affected?

SHRI MOHAN DHARIA; These out- 
lays are based on the price level of 
1973-74. It is true that the rise in 
prices has certainly and adversely 
affected the physical targets. However, 
our whole endeavour is in completing 
incomplete works and in utilising the

capacities that n t  alrpaitr ctegfcscL 
whether it is in the agricultural or 
in tfce industrial* sectors and to that 
extent, the rise in prices should not 
come in the way.

SHRI INDRAJIT GUPTA; How 
would it not come in the way?

SHRI SEZHIYAN: It wil come in 
the way.

SHRI PILOO MODY: If they do not 
worry about it, it would come.

SHRI INDRAJIT GUPTA; These 
outlay will have no meaning unless 
they are related to the movement of 
prices and physical targets will never 
be achieved.

THE MINISTER OF PLANNING 
(SHRI D. P. DHAR): I would like 
to add, with your permission, to 
what my colleague has said on this 
issue.

The evaluation of the targets and 
the allocation have been baaed on 
the 1973*74 price level. There is no 
doubt that the price»rise is not show
ing any abatement and it is not pos
sible to calculate and recalculate the 
outlay after every month in accordance 
with the rise in prices—

SHRI INDRAJIT GUPTA; Going so 
far?

SHRI D. P. DHAR: We shall cer
tainly take into account after some 
time the impact of the rise in pfioss 
as they emerge and see to what ex
tent the plan will be affected.

SHRI INDRAJIT GUPTA: The tar
gets will be cut down.

MR. SPKAKKR: There are ao many 
people who want to ask questions. 
We should stop at two or three sup
plementary questions. Already 49 
minutes are over. v We have not <0a* 
posed of many questions.

Next question.
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0 %  t* *—«t*Mi  K  fw i li  te 1x- 
INA h m w l

+
•MS. SHRI VAYALAR RAVI:

SHRI RAMACHANDRASf 
KADANNAPPALI;

Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether the political pension of 
Ex-LN.A personnel have been con
siderably delayed;

(b) if so, what are the reasons; and
(c) the number of Ex-I.N.A. per

sonnel who have been sanctioned the 
pension, State-wise?

THE MINISTER OF HOME AF

FAIRS (SHRI UMA SHANKAR 
DXKSHIT); (a) and (b). The 26,440 
applications received from ex-IIfA. 
personnel fall in to two categories—
(i) ex-Army 17,604 and <U> ex- 
Civilians 9,086.

Of the first category, 6,978 applica
tions have been disposed of. In the 
second category only 1,083 applications 
have been disposed of.

Certain records regarding the ex- 
Army personnel have been received 
recently and this would enable dis
posal of a substantial additional 
number of applications.

(c) A statement giving the required* 
information is laid on the Table of the 
House.

Statement
Statement Showing the Number of Ex-INA Personnel who have been Sanctioned Pension 

Statewise As on 30-4-1974.

State Received Sanctioned Rejected Incomplete
and Appli-

Examined cations

Andaman and Nicobar 3 ,. 3
Andhra Pradesh . . . . 125 »7 .. 108
Arunachs! Pradesh . ..
Assam . . . . . 10 1 1 8

B i h a r ................................. 93 *7 3 73
■**■»«----a*--\ajHS0KXIBBX*!* * • • * 26 6 •• 20

D e l h i ................................. • . 5*7 378 *S *34
G oa ......................................... . •• ••
G u ja ra t................................. 174 21 12 14*
Haryana................................. »78j 1794 ' 29 962

Htanaehat Pradesh 1181 447 10 7*4
Jamrau and Kashmir . 218 174 I 43
K e t i t i ................................. *4 9 1881

Karnataka . . . . . *33 6 •• » 7
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State v

Madhya Pradesh .
Maharashtra
Manipur
Meghalaya .
Mizoram
Nagaland .
Orissa
Pondicherry
Punjab
Rajasthan .
Tamil Nadu
Tripura
Uttar Pradesh
West Bengal

Totai

SHRI VAYALAR RAVI: The state
ment shows that the number of appli
cations received is 26,640 out of which 
the number of applications disposed of 
is only 6000 and odd. It is very clear 
that there is a considerable delay m 
disposing of the applications for pen
sion from ex-INA personnel. It is 
evident from the report itself

I would like to know from the 
Minister whether it is a fact that the 
INA committee which is to recommend 
is not meeting and is not disposing 
and clearing these applications. That 
is the difficulty, if I am correct. If 
that is so, I would like to know 
whether this committee has not met 
for the last many months and if 80 
what are the proposals before the 
Government to expedite the matter?

SHRI UMA SHANKAR DIKSHIT: 
The committee are appointed in early 
July, 1973 and on the 8th August the 
ffcst meeting was held. Thereafter a 
lew forma] and some informal meetings
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Received Sractfatttd RsJcfifetfJ ffcaemplete » 
and i AppH-

Examined cations
_____________________________________ g g a

204 *8 9 1«7
47* 61 2 4*5
584 4i •• 543

2 •• H

4 4
522 1 5 516

49 •• 1 48
7309 3005 33 4*71
337 146 1 190

5222 16 137 5069
IO xo

4469 771 K 3690

171 5 •• 166

26640 6949 276 19415

have been held. The problem was of 
requiring reliable information about 
the applications.

Now, from the Defence Ministry, 
recently, a list of 15,000 ex-INA Army 
personnel has been received and we 
expect that by the end of June we 
should be able to dispose of the bulk 
of the 17,000 applications.

So far a« the civilian personnel are 
concerned, the question is more com
plicated and the committee has been 
able to suggest a convenient or easily 
workable method, and mentioned the 
names of INA brigades, companies or 
base hospitals, members of whieh 
may be accepted as eligible for pay
ment of pension if they could produce 
evidence to that effect. The name* acts 
Subhash Brigade, Subhash Guerilla 
Brigade, Gandhi Guerilla Brigade, 
Nehru Guerilla Brigade, Bahadur 
Corps. Members of the Rani of 
Jhansi Regiment, base hospitals and 
the members of the Indian Indepen
dence League.



US Oral Answer* VAISAKHA Ifiw 1806 {SAKA) Oral Answers 26

suggestion requires further con. 
sideri$on and the issue hat been 
inferred tp the Cabinet recently, lor 9 
decision. It is a matter for considera
tion whether and In what circumstan
ces, the fact that an ex-lNA civilian 
belonged to a particular INA Brigade 
or Company, should entitle him to a 
pension. This requires a policy deci
sion at the Cabinet level. I expect that 
also should be available before the end 
of this month.

SHRI VAYALAR RAVI: In Kerala 
1904 applications were received and 
only 14 are sanctioned. There are 
about 50 per cent from my own consti
tuency itself. You can imaging the 
pressure <>n me. It is very difficult 
for me. I was also there in the INA 
Association of Kerala and I know their 
problems. Even if you write letters 
you don’t get replies. You do not get 
such reply from the Sub-Committee of 
INA. I would like to know from the 
Minister whether there are any pro
posals with the Government in this 
regard and whether they will take up 
this matter instead of leaving the 
matter to the INA committee. I would 
like to know whether they will make 
•ny special effort in this direction, to 
expedite this matter instead of leaving 
it to the sub-committee ...

SHRI UMA SHANKAR DTKSHIT: 
I will take up the matter with 
Mr. Shah Nawaz Khan who is Chair
man of the Committee. His work will 
be greatly facilitated after the policy 
decisions are taken and that is why 
I have said that by the 30th June, as 
far is Army personnel are concerned, 
I expect, their cases would be com
pleted. Maybe, about 3500 or 2900 are 
left over but other eases would be 
settled. I presume that the Kerala 
cases belong to Ole civilian category. 
Th# 4ctnnUttee is more concerned with 
the civilian personnel and after the 
«hHfieattott sought for is obtained I 
•m sun* that the disposal would be

Stfft* VAyALftft ItAVl: Thank you. 
, SHRI iS I^ K rc^ , I*om the •**»- 
lute figur* given. la ft*  stuHment* it 
is seen that out of 2&640 applications

received and examined, cases of 6M9 
have been sanctioned. That would 
come to more than 25 per cent on the 
whole. That is not giving a true pic
ture because if you come to individual 
States, this is the position. In Kerala 
out of 1004 applications received only 
14 have been sanctioned. In Orissa 
out of 522 applications received only 
one has ty&en sanctioned In Tamil 
Nadu 5222 applications have been re
ceived and only 16 have been sanc
tioned. Out of 233 in Karnataka only 
6 have been sanctioned. Whereas, in 
respect of Haryana out of 2785, 1794 
have been sanctioned. In Punjab also 
it is a good figure about 3,000 have 
been sanctioned. Does it mean that 
those who are nearabout Delhi 
are able to put the pressure and they 
are able to get the sanction whereas 
those who are far away like Kerala, 
Karnataka, Tamil Nadu, etc. fail to 
get sanctions? Does it mean, they are 
not getting because they are at a dis
tance? In view of the inordinate delay 
and no sense of urgency being bes
towed on the matter, I would like to 
know as to what steps are being pro
posed to be taken to expedite such 
applications to give those Ex-INA 
personnel the relief which is being 
contemplated?

SHRI UMA SHANKAR DIKSHIT. 
To the first question, my answer is no 
As regards the category of ezhployees,
I have included them in the figure 
which I have given. If they are ex- 
INA army personnel, they are inclu
ded in the total which I have told the 
House. The particulars are already 
received and being processed. As soon 
as this is done Army personnel cases 
will be disposed o t In the cases of 
incomplete applications verifications 
have to be done. Till that is over they 
cannot be disposed o t

SHRI KRISHNA CHAftD&A HAL- 
DER: From the answer We find that 
tfTO applications have been wsjected I 
want to know what wag the rewon lor 
thejr rejections. Fferther, I «3so Want 
to know why, in West Bengal, when 
they have received 191 applications, 
only five applications have been sanc
tioned? Why is this discrimination in



regard to West Bengal &C-LN.A. per- 
so*mel?

SHRI UMA SHANKAR DIKSHtT: 
There is no question ot discrimina
tion. The applications have been dealt 
■with on the basis of first-come-flrst- 
served. They have been treated 
chronologically and if the applications 
and the forms are properly filled in 
and all the information is supplied the 
eases would be disposed of ffelrly. 
Meanwhile the full particular received 
from the Defence Ministry are being 
computerised In a few days the 
material would he ready. That is why 
X said that by the end of June, the 
bulk of the ex-army personnel’s cases 
would be decided.

SHRI D. N. TIWARY: At present, 
two sets of political sufferers’ cases are 
being considered—one is of the free
dom fighters and the other is of the 
ex-I.NA. personnel—whether civilian 
or military—and in both the cases, the 
disposal has been very slack. The peti
tions are not being disposed of quickly.

May I request the Home ^Sinister 
to call for a meeting of the Provincial 
Committees’ members to go into each 
case and dispose of the cases quickly 
so that the personnel of both these 
categories may not go impatient and 
their cases are settled quickly.

SHRI UMA SHANKAR DIKSHIT: 
The question is related to I.N.A. per
sonnel He is referring to both cate
gories. Bihar Government have 
appointed a Committee and they have 
recently informed that complete infor
mation with their recommendations 
would be available to ug in a period 
of nine months from now. If we were 
to call them here it is not going to 
expedite the eases very much.

SHRI TREMB CHAUDHURI; The 
position with regard to the army per
sonnel who were ia the British Army 
and who later joined the LNA. the 
problem is mot very complicated. The 
difficulty has arisen only with regard 
to the civilian personnel living in 
Malaysia and other places who joined 
the I.N.A. and who wen? recruited by 
tiie LN.A. directly. Have the Govern* 
meat considered the possibility of as-
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sociahhg with this Committee that has 
been formed under the dtalrinansbip 
of Shri Shahnawa* Khan some other 
well known IRA personnel and the 
personnel of the Government of Provi
sional Azad Hind Government who 
are still alive and whose services may 
be made available? Maybe, if their 
services are requisitioned, then these 
things may be expedited by Govern
ment. Have the Government considered 
this possibility?

& JfM Oral Answer* a8

SHRI UMA SHANKAR DIKSHIT: 
Sir, the present members of the Com- 
mittee besides the Chairman. Shri 
Shahnawaz Khan, are Gen. Mohan 
Singh, Shn S. N Ghose, Shri R. B. 
Tyagi, and Shri R. N. Paradeep, 
Deputy Secretary If the hon. Member 
can suggest the name of any other 
person who is more conversant and 
can help in getting the required infor
mations, we shall call for his assis
tance. Merely increasing the number 
will not help

SHRI SAMAR GUHA: Sir, the hon. 
Minister has given incorrect informa
tion. He gave the name of Gen. Mohan 
Singh but he categorically refused to 
be on the Committee Shri Mlrdha, 
last time, said categorically that Gen. 
Mohan Singh resigned and he is not 
going to accept it now. Secondly.
Shri S. M. Ghose is seriously ill and 
he will not be able to recover from 
the illness as he has a regular paraly
tic attack. Shri Shahnawaz Khan is 
only a non-official person. I made many 
suggestions to include Shri Anand
Mohan. Shri Deb Nath Saha and Smt. 
Sahgal. Their names can be included. 
What is the difficulty? There is no 
difficulty about the seventeen thousand 
personnel hut about the nine thousand 
civilians why should if go to the 
Cabinet Committee? Netaji’s slogan 
was: "Sacrifice everything and become 
a fakir.” The third Army M SNA 
wa» mostly ccyppoffd of civilian* So, 
whether the Government would re- 
eohsttdrt* the Cdrimittee toy M ftdipg
tin* at bamA ’W— iifiAT 1uw inRMr wnnnnQ oy nwr
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88$X UMA SHANKAR DHCSHIT: 
General Sfw|h hM been (itWld*
in* th^masting* of tha Committee. In. 
addition, Mr. M. It Vyas, who was a 
Member the Provisional Govern
ment, has alao been Attending the 
meetings of the Committee.

WRITTEN ANSWERS TO QUESTIONS

AgylntmBit to Poets of Telephone 
Operate* in Bihar Circle

*97®. SHRI K. M. MADHUKAR: 
SHRI RAMAVATAR 

SHASTRI:

Will the Minister of COMMUNICA
TIONS be pleased to refer to the 
reply given to Unstarred Question No. 
4424 on the 12th December, 1973 and 
state:

(a) whether the number of candi
dates recruited for appointment as 
Telephone Operators in Bihar Circle 
are still sitting idle despite their 
training:

(b) whether the recruitment is con
tinuing and there is apprehension- of 
increase in number of idle candidates;

<«) whether the departmental candi
dates have also passed the examination 
fear promotion to Telephone Operators: 
and

(d) if so, the facts thereof?

THE MINISTER O t COMMUNICA
TIONS (SHRI K. BRAHMANANDA 
REDDY): (a) 104 outside selected
candidates have been trained. Out of 
these, 89 have been appointed and 22 
are awaiting appointments.

(b) There is no further recruitment 
proposed in 1974.

(c) and (d). Yes, Sir. 59 depart
mental candidate were selected for 
promotion la the year* 1972 and 1978. 
47 have already been promoted and 
1% app yet *0 be promoted. Out of 
!* * »  12, »ght have bean trained and 
4 atf y«t;fco be toatae&

Setter 4  a Serial M eace Vsree

*979, SHRI K4RTHC ORAON: Will 
the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether Government propose to 
set up a social defence force with a 
view to closely watch the anti-social 
element and corruptions at aU levels 
and thus help the Government in 
taking suitable decisions; and

(b) if so, the steps proposed to be 
taken?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PERSONNEL (SHRI RAM NIWAS 
MIRDHA): (a) There are various In
telligence, Investigation and Enforce
ment agencies under different Min
istries and Departments of the Govern
ment, who are charged with the res
ponsibility to watch closely the anti
social elements in different spheres of 
crime against society and take neces
sary action tinder the relevant laws 
against them. No proposal for setting 
up for this purpose any “Social De
fence Force*' as such, is under conside
ration of the Government

(b) Does not arise.

Xwae of letters of Intent In Backward 
Areas on the baste of Techno-Eoone- 

mfte Survey in MJP,

*980. SHRI YAMUNA PRASAD 
MANDAL: Will the Minister of IN
DUSTRIAL DEVELOPMENT AND 
SCIENCE AND TECHNOLOGY be 
pleased to state:

(a) whether Madhya Pradesh Gov
ernment has urged the Centre not to 
issue any letter of intent for develop, 
ed areas if the industrial unit con
cerned can also be sat up In a back
ward area on the basis off a Tacihno- 
economic survey; and

<b) if so, the Governments decision 
tfaareon?
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th e  m in is te r  o f  in d u s tr ia l 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C, SUBRA- 
MANXAM): (a) and (b). While speak, 
ing at the Industries Ministers* con- 
ference held on the 22nd January, 
1974 the Minister of Industries of 
Madhya Pradesh Government men
tioned in his speech that wherever 
techno-economic survey of backward 
areas shows the economic possibility 
of locating a particular type of indus
try in any backward area, no letter of 
intent lor advanced areas be issued 
for such industries.

In the "Guidelines for Industries 
1973-74”, Government has already 
clarified that in taking licensing deci
sions, Government will bear in mind 
the need for balanced regional deve
lopment. In considering applications 
for grant of letters of intent, other 
things being equal, it is Government’s 
policy to give preference to proposals 
for locating units in backward areas.

Register far unemployed Scientists, 
Engineers and Doctors

*984. SHRI A. K. M. ISHAQUE: 
Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) the number of unemployed 
Scientists, Engineers and Doctors in 
the country as in February, 1974;

(b) Whether Government have any 
scheme to absorb them in gainful 
occupation; and

(c) whether all unemployed Scien
tists, Engineers and Doctors get any 
financial assistance from Government 
and if so, the amount drawn by each 
category?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY <SHRI C. SUBRA- 
MANIAM): (a) The Technical Man
power Division of C.S.I.K. maintains 
«  lava Register of Scientists, Engi
neers and Doctors who are enrolled in

the National Register and a*e not 
holding any employment. The nutn- 
ber of unemployed 8dexftiats, Engi
neers and Doctors on this “Live Regis
ter” was 3,888 as on 28th February, 
1974. The enrolments is, however, 
voluntary.

(b) The Government of India have 
been taking steps from time to time 
to improve the employment opportu
nities for such personnel. Some of 
the measures taken in this regard are 
given in the Statement attached.

(c) There is at present no scheme 
to offer financial assistance to all un
employed scientists, engineers, doctors 
etc.

However, (i) the CSIR operates the 
Scientists’ Pool, which is a scheme of 
temporary placement of well qualified 
scientists etc. not holding a regular 
job. A person selected to the Pool 
is generally offered a salary some
where between Rs. 400—Rs. 700 ac
cording to qualification and experience 
plus other usual allowances.

(ii) Junior Research Fellowships of 
Rs. 300 per month and Senior Research 
Fellowships of Rs. 400 per month and 
Rs. 500 per month (for post-doctoral 
research fellows) are provided to 
qualified scientists, engineers, doctors, 
etc.

(iii) Financial assistance is render
ed by nationalised Banks to enterpris
ing unemployed persons.

(iv) Some of the scheme# under the 
*Hatf-a-MiIlion Jobs’ programme also 
provide financial assistance to emplo
yers for employing scientists and engi
neers.

Statement

Measure* already taken far tmproving 
em ploym ent opporMrtitie*

1. A tawtfcly “Technical Manpower 
Bulletin* ii published fcfvtag 
particulars persons whb *re
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kvaUabfe &» employment. About
8,000 copies ot the Bulletin are 
distributed fra* to, the various 
employing organisations to fact- 
litate utilisation of such persons.

% Suitable candidates are recom
mended in response to require
ments notified to the CSIR by 
employers and recruiting bodies.

9. The CSIR also scrutinises ad- 
vertisemetits appearing in impor
tant newspapers and makes re
commendation of registrants with
* appropriate qualifications for 
consideration against these ad
vertisements.

4 Research Fellowships are offered 
by the CSIR, UGC, ICMR. 
ICAR, etc.

5. Research Schemes in Universities 
and other institutions are financ
ed by different agencies and thus 
generate employment

6. The Scientists’ Pool Scheme ope
rated by the CSIR provided tem
porary placement to scientists, 
technologists etc. with high aca
demic records.

7. The Scheme of supernumerary 
appointments is in operation for 
quick absorption of highly quali
fied scientists and technologists.

8. The Planning Commission made 
an allocation of Rs 45.85 crores 
for employment of educated un
employed dtrring the year 1973- 
74. Besides a programme of ‘Haif
a-Million Jobs' Programme for 
educated unemployed was start
ed in 1873-74 with a central bud
get of Hs. 100 crores which has 
brought down to Rs. 70 crores 
to affect savings. This program
me has generated employment 
to aVout Rs 2.85 lakhs.

9. Aa Amount of Rs, 28 crores was 
earmarked by the Planning Com* 
mission for allocation to State

725 LS—2.

Gowsrtmaents and Union Territo
ries lor formulating special em
ployment programmes tor which 
the States will have to contri
bute another Rs. 23 crores. This 
programme has generated em
ployment for over two lakhs per
sons plus 383.56 lakhs man-days.

10. In 1874-75 the Planning Commis
sion has made an allocation of 
Rs 40 crores for employment 
promotion programmes.

Newsprint Factory at Vellore

*805. SHRI RAM BHAGAT PAS- 
WAN: Will the Minister of INDUS
TRIAL DEVELOPMENT AND 
SCIENCE AND TECHNOLOGY be 
pleased to state:

(a) whether a newsprint factory has 
been set up at Vellore; and

(b) if so, the time by which it would 
go into production?

THF MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA- 
MANIAM)* (a) and (b). Yes, Sir. A 
newsprint factory with a capacity of
80,000 tonnes P®r annum is pioposed 
to he established at Vellore Village, 
Vaikom Tehsil, Kottayam District, in 
Kerala State. On present estimates, 
the project will go into production in
1977-78.

News item ‘Miz« Hostiles for China’

*980. SHRI V1KRAM MAHAJAN: 
SHRI M. M JOSEPH:

Will the Minister of HOME AF
FAIRS be pleased to state:

(a) whether the attention of Gov
ernment has b^en drawn to the news- 
iteni which appeared in a local Daily 
dated the 12th April, 1874 under the 
heading *Mlzo hostiles for China*; and

(b) if so, the reaction of Govern
ment thereto and steps taken in the 
matter?
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THE MINISTER OF HOME AF
FAIRS (SHRI UMA SHANKAR DIK
SHIT) : (a) and (b). Government have 
seen the press report in question. 
There is, however, no definite infor
mation to confirm the news report.
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Simplification of regulatory procedure 
by DGTD

*988. SHRI K. LAKKAFPA: Will 
the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENECE AND 
TECHNOLOGY be pleased to state:

fa) whether any steps have been 
taken by the D.G.T.D. to simplify 
regulatory procedures; and

('b) if so, outlines thereof?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA- 
MANIAM): (a) Yes, Sir.

(b) The following steps have been 
taken to simplify the procedures in 
DGTD:—

(1/ The procedures relating to 
maintenance imports of raw

materials, components “etc. 
have been streamlined, with 
the applications being cleared 
on a time bound basis of 45 
days.

(2) The procedures relating to 
advertisement of capital goods 
have been streamlined, to 
give on the one hand a ftWP 
to indigenous manufacturers < 
and on the other to do away 
with individual advertise
ments by prospective entre
preneurs, to the extent pos
sible. For the year 1974-75, 
about 400 items have been 
covered These lists will be 
reviewed each year.

(8) The organisation of the 
DGTD has been streamlined 
and reorganised. The regula
tory functions, in which it 
was more prominent In the 
past, are now given secondary 
importance and developmen
tal work is to receive first 
priority. The major plank of 
strategy is increased commu
nications and rapport with in
dustries, associations af ta* 
dustry R&D organisations, 
Chambers of Commerce etc. 
on matters relating to increas
ed export generation, import 
substitution, conservation of 
scarce imported materials, 
technological improvements 
etc.

Cement Production la Public and 
private Sectors

*989. SHRI S. A. MURUGANAN- 
THAM: Will the Minister of INDUS
TRIAL DEVELOPMENT AND 
SCIENCE AND TECHNOLOGY be 
pleased to refer to the reply given 
to Unstarred Question No. 8034 on 
the 24th April, 1974 regarding Cement 
Price and state:

(a) whether partiality is shown to
wards the private sectorin ‘
enhancement ot cement production 
capacity; and
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ib ) if so, the facts of the production 
of cement in the public and private 
sector*?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA- 
MANIAM): (a) and (b). There are at 
present 51 cement factories in produc
tion in the country with a total instal
led capacity of 19.76 million tonnes 
per annum. Out of these 9 factories 
with an installed capacity of 2 SI 
million tonnes representing 11 7 pet 
cent of total capacity, are in the Pub' 
lie Sector. Their production during 
1973 was 1 7 million tonnes The capa
city in the private sector is 17 45 
r.ulion tonnes and their production 
during 1973 was 13 3 million tonnes

In the Fifth Plan document, the 
target for cement production by the 
end of Fifth Plan has been fixed at
S3 million tonnes corresponding to a 
capacity of 29 million tonnes, on the 
basis of 85 per cent of utilisation of 
capacity. With a view to meeting the 
anticipated demand, additional licences 
and letters of intent have so far been 
issued for a capacity of 17.11 million 
tonnes to various parties. The share 
of the private sector and public sector 
in the additional capacity approved so 
far is 11.23 million tonnes nnd 5 88 
million tonnes respectively. Out of 
the additional capacity approved by 
the Government, over 34 per cent is 
in the public sector, as against the 
existing share of 11.7 per cent only 
in the total capacity. A capacity of
3.18 million tonnes is planned to be 
established by the Cement Corpora
tion of India in the Central Sector in 
the Fifth Plan period. There is, thus, 
w> partiality towards the private sec
tor in the matter of setting up addi
tional capacity for cement production.
In fact, there is a shift towards public 
sector.

Installed capacity of Paper Mills
*990. SHRI BAT PAL KAPUR. Will 

the Minister of INDUSTRIAL DE
VELOPMENT AND SCIENCE AND 
H1CCHNOLOQY be pleased to atafct!

(a) the present Installed capacity of 
paper mills in the country and v,hat 
was the production during the last 
two years; and

(b) the result of steps taken by 
Government to see that there is no 
shortage of paper for text books and 
exercise books for school and college 
students from the next academic 
year?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA- 
MANIAM) (a) The present installed 
capacity of paper mills is 9,67,000 
tonnes The production during 1972 
was 8.03,000 tonnes and in 1973 it was 
approximately 7,96,000 tonnes.

<b) Though the voluntary code of 
distribution adopted by the industry 
has resulted in some improvement in 
regard to supply and distribution of 
common varieties of paper, the over
all situation 'remains difficult. Mea
sure? for rectifying the situation are 
under consideration.
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3 <hŜ CVT vfhpt
4 f fm  w?r, *

tot ft

w *
1 w^fwwrf Hwffw
T2 qr^R
3 ijiff qstf
4 'Sf̂ | R̂ifW
s q?ry  if<ii
6 ’m f^ , TqfTt5T/«TRT»T
7 vrvarrfiiv ^ ttw  ^g- gfRqiii ,

SteFTTfo?
8 % 3Fr % SF% |
9 5T*ft*forcr>r w f e

Decline in Industrial Production and 
rts« in profits m t c i  by large 

Industrial Houses

*992 SHRI B S. BHAURA:
SHRt Y. ESWARA REDDY.

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

<a) whether Government have Jcck- 
ed into the reasons for decline in the 
growth rates of industrial production 
with corresponding rise in the rates 
ard amounts of profits earned by 
Large Industrial Houses; and

(b) if so, the result thereof?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA- 
MANIAM): (a) and (b). Separate 
figures of output and profits of Large 
Industrial Houses are not available. 
According to a study undertaken by 
the Reserve Bank of India on the 
“Finances of Large Public Limited 
Companies” during 1972-73 both the 
rate ot growth of the value ot produc
tion and net sales of the 850 compa
nies studied and the profitability of 
fee companies studied declined in

$9 Written Answe's

1972-75 as compared to 1971-72. While 
the growth rate of output dodinetf 
iiom  11.7 per cent in 1971-72 to 9.1 
per cent in 1972*73, the profitability o f 
the companies analysed declined in*
1972-73, as indicated below:—

(a) gross profits as poicentage of 
total capital , employed (i.e. 
total net assets) declined 
from* tl.l per cent in 1971-72 
to 106 per cent in 1972-7S;

(b) gross prints as percentage of 
net .sales declined from 11 5 
per cent in 1971-72 to 10.6 per 
cent m 1972-73; and

(c) profits after tax as percentage- 
of net worth declined from 
110 pei cent m 1971-72 to 9 7 
per cent in 1972-73.

Demand of projects by MENCOS an* 
ENCOS in Kerala

*993. SHRI C. K. CHANDRAPPAN: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether MENCOS AND ENCOS, 
th* Industrial co-operatives of the 
engineers and technicians in Kerala 
have asked for grants for some new 
j.rojects for 1974-75 fiom Government;
and

<b) if so, the facts thereof and 
Government’s decison on it?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA- 
MANIAM): (a) This Ministry U rot 
aware of any organisation by name 
MENCOS m Kerala. No request for 
grant to ENCOS for 1974-75 has been 
lecelved by Government

(b) Does not araise
Activities of Ml*© NafKmal front 1st 

H i m

*994. SHRI NAWAL- K1SHOWC 
SHARMA: Will the Minister o£ HQMB
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AFFAIRS be pleased to state:
<a) whether the outlawed Mizo 

National Front is now virtually run
ning a parallel Government in th$ 
outlaying areas of Mizoram along the 
Burma-India Border;

(b) whether they are forcibly col
lecting taxes from the people there; 
and

(c) if so, the steps being taken by 
Government to maintain security in 
that area’

THE MINISTER OF HOME
AFFAIRS (SHRI UMA SHANKAR 
DIKSHIT): (a) No. Sir.

(b) There have been reports of 
some cases of extortion of money dur
ing the current year

(c) The Mizoram Administration 
have strengthened administrative cen
tre*, and established additional police 
rosts. Security measures and conti
nuous vigilance are being maintained 
f gainst the unlawful activities of the 
“underground Mizos

Proposal t0 arrange live Teleeasts of 
the Forthcoming India-England 

Cricket Test Matches

•995 SHRI NAWAL KlSHORE 
SINHA: Will the Minister of INFOR
MATION AND BROADCASTING be 
pleased to &tate:

(a) whether Government ex
ploring the possibilities of arranging 
live telecasts of the forthcoming India- 
England Cricket Test series;

(b) whether there is any technics 
difficulty in the live telecast,

(c) whether a decision in this re
gard will be taken well in time; and

(d) in case a decison hag since been 
taken in this regard, the salient fea
tures thereof!

THE MINISTER OF INFORMA
TION AND BROADCASTING (SHRI

I. K. GUJRAL): (a) to (d). The pos
sibility of live telecasting of the forth
coming Cricket Test series between 
India and England was considered. In 
view of the high expense involved, 
partly in foreign exchange, it has been 
decided to give up the proposal.
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Allotment of Newsprint to Dailies

9434 SHRI M R LAKSHMI- 
NARAYANAN Will the Minister of 
INFORMATION AND BROADCAST
ING be pleased to state

(a) the newsprint allotted to dailies 
per annum during the last three year* 
and

(b) the size of newsprint, average 
number of pages and average number 
Of copiec printed and sold oer day 
du *rc! the above period?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA) * (a) The required infor
mation is being collected and will be 
laid on the Table of the House

(b) The sizes of newsprint used by 
newspapers in the coun*ry vary from 
16 inches to 66 inches

The information about the average 
size of daily newspapers published m 
the country which are In refceipt of 
newsprint quota, the average number

of pages and average number of 
copies printed and sold pet day dur
ing the last three years, is being 
compiled and will also be laid on the 
Table of the House.
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Special Employment Programme for 
Hindi Translation Training in Kerala

9436. SHRI VAYALAR RAVI. Will 
the Minister of PLANNING be pleased 
to state

(a) whether the Hindi translation 
training under special employment 
programme had been abolished m 
Kerala due to lack of funds,

(b) if so, whether there is a fresh 
proposal to continue the programme; 
and

(c) whether Government propose 
to provide employment to the 100 
Translators under training?

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI MOHAN DHARIA): (a)
No Sir. The Hindi translation train
ing scheme was sanctioned for a 
period of nine months under the 
Half-a-M«lion Jobs Programme,
1973-74 and Central assistance under 
the programme was to be provided 
only upto March 1974. The scheme 
has been implemented accordingly.

(b) No Sir.

(c) In accordance with the sanction, 
the trainees are to be absorbed in 
job or given preference in recruit
ment for jobs, consistent with recruit
ment rules. The State Government 
is exploring ways and means of en
suring absorption of the translators

who have been trained under the 
scheme.

Grant of Pension to Freedom Fighters 
imprisoned In Andaman*

9437.i SHRI SWAMI BRAHMA-
NANDJI. Will the Minister of HOME 
AFFAIRS be pleased to state:

(a)' the names, ages and addresses 
of the freedom fighters. State-wise,
who were imprisoned in the Anda
mans, the period of imprisonment in
side Andamans and on the main land 
and the nature of offence of each of 
them and Vie pension received by 
each of them;

(b) the names, ages and addresses 
of those who died before the sanc
tion of pensions and the dates of their 
pension applications and the dates of 
death of each of them;

(c) the names, ages and the addres
ses of the freedom fighters who died 
after sanction of pension and the 
period for which each of them re
ceived the pension; and

(d> the number of those who died 
without leaving any heir or depen
dent to receive the pension, their 
ages on death, the year when they 
died and their addresses at the time 
of death?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F H. MOHSIN): (a) to (d). 
Attention is invited to the reply given 
in this House to parts (a) and (b) 
of Starred Question No. 139 on 
27-2-70.

284 freedom fighters & their fami
lies have been sanctioned pension. 
Under the Ex-Andaman Freedom 
Fighters Pension Scheme, This in
cludes six Freedom Fighters who took 
part in the Goa liberation and were 
imprisoned outside India.



The information asked lor ii not 
readily available. Available informa
tion is, however, given in the state-* 
ment laid on the Table of the House. 
[Placed in Library. See No. LT— 
6847/74].
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Mttt* fcgr <jjj»>irrHiWiiHt Qfflrmr

9441. SHRI M. KATHAMUTHU: 
Will the PRIME MINISTER be pleased 
to state;

(a) whether the Central Government 
Officers have planned to go on indefi
nite strike to press their demands; and

(b) if so, their demands and gov
ernment’s response thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OP HOME AFFAIRS
AND IN THE DEPARTMENT OF 
PERSONNEL (SHRI RAM NIWAS 
MIRDHA): (a) Government have 
received no such intimation.

(b) Government have not received 
any demands from the Central Gov
ernment Officers. However, the All 
India Confederation of Central Gov
ernment Officers' Associations has 
been sending representations to Gov
ernment from time to time on a num
ber of matters and especially relating 
to the pay of Class I Officers. All the 
representations have been considered 
by Government before they took final 
decisions on the Pay Commission’s 
recommendations and these were 
announced in the Lok Sabha by the 
Finance Minister on the 29th March,
1974.

Seminar on Energy Crisis held In Delhi

9442. SHRI VAYALAR RAVI: Will
the Minister of PLANNING be pleased 
to state.

(a) whether a seminar on Energy 
Crises was held in Delhi recently; and

(b) if so, the specific proposals 
made there to meet the crisis?

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI MOHAN DHKRIA): (a)
Yes, Sir,

(b) Tht organisers have been re
quested to forward specific proposalsj 
resolutions made in the Seminar.

From the papers available scone of
the proposals made are as follows:

(i) Sufficient investment on R fc D 
relating to hydro-gasification of
coal should be made.

(Si) Railway should replace coal
locomotives with diesel locomotives 
for more efficient use of fuel

dii) Introduce a drive for greater 
fuel efficiency and in efficient use of 
fuel should be penalised.

(iv) For developing a scientifical
ly framed and coordinated national
energy policy it is desirable to
create a statutory national energy
authority.

(v) Government should introduce 
Total Energy Concept in industries 
whereyer feasible,

(vi) Massive campaign should be
launched to educate public opinion
for creating understanding about
problems relating to energy con
servation and utilisation.

(vii) Develop solar power utilisa
tion.

Regnlarisation of Production of Foreign 
Firms and Restriction on Repatria

tion of Foreign Exchange

9443. SHRI BHALJIBHAI P A R  MAR: 
Will tkie Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) the steps Licensing Committee 
propose to take to effectively regular
ise the production of foreign firms and 
restrict repatriation of heavy amounts 
of foreign exchange by them,

(bi the guidelines the Ministry 
have framed to reduce the holdings of
foreign sector; and

(c) whether these steps axe being 
practised?
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THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C. SUB- 
RAMANIAM): (a) to .(c). Licensing 
policy* towards foreign companies is 
governed by the Licensing Policy 
Statement of 2nd February, 1073 
According to this policy, foreign com
panies are eligible to participate only 
in 19 specified industries which are 
in the priority sector unless produc
tion is predominantly for exports. 
Their investments will also be subject 
to the dilution of foreign equity in 
accordance with the Guidelines pub
lished by Government ride their 
Press Note dated 19th February 1972 
and are further examined with special 
reference technological aspect?, export 
possibilities and the overall effect on 
the balance of payments. Profits and 
dividends repatriated by these com
panies are subject to Indian taxa
tion.

2. Under the Foreign Exchange 
Regulation Act of 1973 all companies 
having a foreign equity of more than 
40 per cent are required to seek Gov
ernment’s approval for continuance 
of their activities. This will provide 
Government an opportunity to review 
the working of these companies with 
reference to the contribution that 
these companies are making to the 
economy.

Brand Names of Foreign Firms

9444. SHRI NAWAL KISHORE 
SINHA:

SHRI SAT PAL KAPUR:

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether his Ministry is looking 
into the cases of some foreign firms 
functioning in the country regarding 
their brand names;

(b) if so. the facts theerof; and
(c) the findings of the enquiry, if 

complete} so far and decision there
on?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY ^SHRl C. SUB
RAM ANI AM): (a) to (c). The ques
tion of use of foreign brand names 
by foreign companies has been under 
consideration of the Government for 
some time past. Accordingly, provi
sion has been made under Section 
28 (i) (c) and Section 29 of the 
Foreign Exchange Regulation Act,
1973, to regulate the use of foreign 
brand names by Companies having a 
foreign share holding exceeding 40 
per cent Applications under the said 
Sections of the Foreign Exchange 
Regulation, Act, 1973, when received, 
will be considered on merits,

Post Offices in Orissa with Saving 
Bank Facility

9445. SHRI BANAMALI BABU: Will 
the Minister of COMMUNICATIONS 
be pleased to state:

(a) the number of post offices, now 
functioning in Orissa in which Sav
ing Bank Account facilities are avail
able; and

(b') how this figure compare with 
that m adjacent States?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA
TIONS (PROF. * SHER SINGH):
(a) Orissa—5840.

(b) The number of Post Offices in 
adjacent States in which Savings 
Bank facilities are available with the 
average population served by each. 
Post Office with Savings Bank facili
ties are noted against:

Bihar State 9,219 6,110

Andhra Pratfesh 13*943 3*112
West Bengal 6,485 6,852

Madhya Pradesh 6,226 6,689

Orissa 5,840 3*756
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Wreot iMa&ng Syaie>» Between 
WHtitout&mr and other <Mn»

’ i « « :  SHRI BANAMALIBABU: Will 
the Minister of COMMUNICATIONS 
be pleased to state:

(a) whether Govemmc&it propose to 
introduce direct dialling system bet
ween Bhubaneshwar and some promi
nent cities; and

(b) if so, the lacts thereof?

THE MINISTER OF STATE IN 
THE MINISTRY "OF COMMUNICA
TIONS (PROF. SHER SINGH):
(a) Yes, Sir.

(b) Bhubaneshwar is already con
nected to Cuttack on direct dialling 
basis. It has been further planned to 
connect Bhubaneshwar to Calcutta 
Trunk Automatic Exchange by end of
1974-75 for direct dialling facilities to 
Calcutta, Asansol and Kharagpur 
Plans have also been finalised to 
extend the direct dialling facili y 
from Bhunaneshwar to stations like 
Delhi, Patna, Muzaflarpur, Ranchi, 
Dhanbad, Rourkela, Jamshedpur pro
gressively during the 5th Plan. The 
S. T. D. (Subscriber Trunk Dialling) 
facilities would be further extended 
to more cities during 8th Plan and 
beyond.

Air Postal Service In Ovisaa

9447. SHRI BANAMAU BABU: Will 
the Minister of COMMUNICATIONS 
be pleased to state:

(a) whether Government propose 
to link the maior and important 
towns -of Orissa with Air Postal Ser
vice during the current financial year; 
and

*(b) if so, the facts thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA
TIONS (PROF. SHER SINGH):

(a) and (b). Bhubaneshwar la th* 
only town in Orissa which is linked 
by air and therefore connected by 
Air Mail Service. Other proposal* 
can organised when more'towns of 
Orissa are put on the air map by 
Indian Airlines.

Tyre and Tube Manufacturing Project 
In Punjab

9448. SHRI MOHINDER SINGH 
Gl^L Win the Minister of INDUS
TRIAL DEVELOPMENT AND 
SCIENCE AtND TECHNOLOGY be 
pleased to state:

(a) whether requests m the recent 
past have been received from the 
Punjab Government for sanctioning a 
tyre and tube manufacturing project* 
in view of the mounting demand for 
both these items to improve the trans
port system; and

(b) if so, the reaction of the Cen
tre to this demand?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN 
ANSAHI): (a) and (b). The Punjab' 
State Industrial Development Corpo
ration Ltd, submitted an application 
in March 1970 for the grant of a 
licence for setting up a new under-' 
taking for the manufacture of auto
mobile tyres and Tubes. A letter of 
intent for the manufacture of auto
mobile tyres and tubes with a capacity 
of 4 lakhs nos. each per annum was 
issued to the Corporation on 12th* 
December, 1970. No other requeat 
has so far been received “from the 
Punjab Government recently in this 
regard.
Cooperation of Adtmintetratlve Com

mittees with Licensing Committee

9449. SHRI P. M. MEHTA: Will the 
Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECHNO 
LOGY be pleased to state:

(a) whether the secretariat lor In
dustrial Approvals has failed because 
of non-cooperation from DGTD and. 
administrative Ministries;
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(b) whether administrative Minis
tries are not cooperating with the 

.Licencing Committee in taking lunda- 
■ mental decision, particularly for the

"owth of the Indian sector; and

icy if so, the number of cases in- 
-dj eating the names of the parties 
where the administrative Ministries 
have taken otherwise view?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C. SUB
RAM ANI AM) : (a) No, Sir.

(b) The administrative Ministries 
have been cooperating with the 
Licensing Committee.

(c) Does not arise

Delay by DGTD on Licensing Applica
tions

9450. SHRI P. M. MEHTA; Wttl the 
Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECHNO
LOGY he pleased to state;

(a) the number of cases found de
layed in the last three years, or the 
under long time taken by DGTD in 
giving their comments on the Licens- 

'fng applications;
(b) whether in some of the cases 

DGTD has manoeuvred or invited ap
plications from foreign firms against 

vthe applications of Indian firms; and
(c) if not. whether his Ministry 

proposes to make a studv for the de
lay in DGTD and the measures Gov
ernment propose to take to eliminate 
or reduce such delays?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C. SUB- 
RAMASNIAM); (a) and (c). No infor
mation was maintained in the past 
about the time taken by the DGTD 
in giving their comments on industrial 
licence applications. Under the n*w 
system for the grant of industrial 
approvals introduced from 1-11-1973, 
a period of 30 days is allowed to

DGTD to give their comments on 
industrial licence applications. Out 
of 902 applications referred to DGTD 
from November, 1973 to Februafy,
1974, the comments of DGTD were 
received within the stipulated period 
in respect of 825 cases.

(b) No such instance has come to 
the notice of the Government.

Shifting of Office of Hindustan Paper
Corporation from New Delhi to 

Calcutta

9451. SHRI VAYALAR RAVI; Will 
the Minister of INDUSTRIAL DE
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether any final decision has 
.since been taken to shift the office , 
of the Hindustan PaDer Corporation 
to Calcutta; and

(b) how far it will cause inconven
ience to the employees?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI): (a) No. Sir.

tb) Does not arise.

Reserved Posts of Section Officer* In 
India* Standards Institution

9452. SHRI K. S. CHAVDA; Will 
the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to stale:

â) the number of posts of Section 
Officers declared reserved so far in 
the Inclian Standards Institution;

(b) whether any reserved post of 
Section Officer is still lying vacant, 
if $0, the reasons therefor and the date 
by which that will be filled in; and

(c) whether any reserved post of 
Section Officer hag been declared as 
unreserved, ft  so, the procedure in 
this regard?



TUB MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C. SUB- 
RAMANIAM): (a) Four posts of
Section Officer in the I. S. I. have been 
declared reserved so far.

(b) One reserved post is bring 
vacant in the I. S. I. Branch Office, 
Calcutta due to promotion of Sche
duled Caste employeed to a higher 
post, and is likely to be filled tip 
soon.

(c) Yes, Sir. With the approval of 
the prescribed competent authority, a 
reserved post has been declared un
reserved on account of non-availabi
lity of Scheduled Caste* candidate.

Benefits of War Service to Candidates 
appointed in M.C.D.

f)45li SHRI BIBHUTI MISHRA: 
Will the Minister of HOME AFFAIRS 
be pleased to refer to the reply given 
to Unbarred Question No. 1510 on 
1st August. 1973 and state:

(a> whether m view of his reply 
and Rule 4 of the Municipal Corpora
tion of Delhi Service (Control & 
Appeal) Rule*. 15)51), formal adoption 
by MC.D. of orders issued by Central 
Government regard ng counting of war 
service of E.C.Os and S.S.COs. is 
necessary;

(b) whether instructions issued by 
Central Government (from 1963—72) 
regarding counting of waT service/ 
grant of seniority to released E.COs. 
and S.S.C.Os. (Engineering and Medi
cal Services) have not been adopted by 
Municipal Corporation of Delhi so 
far; if so, the reasons for delay; and

(c) by what time these orders are 
expected to be adopted/implemented 
by Municipal Corporation of Delhi?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) to <c). 
The Municipal Corporation of Delhi 
has Informed that the Delhi Municipal 
Corporation (Control and Appeal)

f t  Written Anttecrt VAISAKHA 1*.

Regulations, 1959, deal exclusivity 
with disciplinary matters. The issues 
relating to counting of war service 
etc., do not fall within the purview 
of these regulations. Such matters 
are governed by Instructions/Rujes 
issued by the Government of India 
’from time to time,' which will come 
into force as and when adopted by 
the Corporation through separate 
resolutions. Instructions issued by 
the Government of India from 1963* 
upto the year 1972 in matters relating 
to war service and senority of Emer
gency Commissioned Officers and’ 
Short Service Commissioned Officers 
(Engineering & Medical Services) are 
under the consideration of the Corpo
ration. The said orders will be 
implemented after they have beeiv 
formally adopted by the Corporation.
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W  JWn n SnW f W  I w l  JWWT 
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i ’O'WW «srf*WWff ^  ’tt'lWTC 
* *  % (Wr wm srtwr W ta  «fw w

9455. tff m t w  fttom  : vrr
*tar*r iftfr in  s?n% frqr f% :

(* )  *n  to tr  *  wwr
sfor frwr?: ^  tfht if ftrfisrr tft'sniR 

T lw rrc^% W *4 1 973-  
74  $  vrf ^ rctt $ tfk 

«rft $fr, st %cHt ; tfh:

(5T) 1973-74 *T U*T TF*ff
^ fo w ft Mgfr$PfcTTit  «r$|?

iftvn  *r*m«r * r w
w fc«l) : («F) 3fr, $T 1973-74%

%ftar*nnc szrf̂ nft tit m w r  t t w r  
’snrrr $ swfacr

1062  <rrar f̂ rfrqr

^nwjrr f t  «rf i itT^Pwnr star f^ r  
«rt :

__________________________3 )

( 1) ftrfsrcT tdanrrr
1971-

7 2 $  srrrsiT fonrr w
531.89

( 2) TR- *T
*rrf*JT (1973-74)

f?T

530.00

1061.89

WHTT 1973-74 % fafN* 
tr̂ TTT 4>l4*>H #T fFrP̂ ff 1 73. 78 <Tr®
^  tit ^ftrr Epmr srspr tit nf i 

ftrfwr r$  arffcwV ?r
tf*ftr?r Tfarmr tit ** ;*  gnrftw $ i 

(«r) 1973-74 % *TTFT *TOT 
sfar m t TT3?ff % *taf«r?r fcafte 
r̂̂ nrerr % fw ?r  fwrfV<T f . -

T*r
-«tarr

TTjCT f?rfsr?r 
vrhnrrT
srfa?r*ft% ---------
iRWVT®r- VTIW

t r ' <ttw frnrnrt wx siTfr
w  fr^nnr

------------------------------------vi4wr%
^ rt tit «Rr*hr

**r &s*Frtr
jjfvi

ijfxrfvt t t t v

1 2 3 4 5 6

1 fTT?IT^fr 199.72 600.00 417.33 181.44
2 203.35 150.00 74. 68 61. 33
3 fafTT 652.22 850.00 393.09 334.26
4 *T3TTPT 194.76 350. 0 ) 320.28 111.59
5 ?Pnrroj7 128.31 175.00 135.15 41. 74
6 f$o st̂ it 98.44 60.00 13.77 14.49
7 63.49 75. 00 74. 99
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156 92 220 00 141. 00 56 22
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203. 95 650 00 421 32 171 22

14. 70 40 00 17 60 6 . 82
511 21 1100 09 589 74 368 00

302 29 1500. 00 775 00 185. 70

4521 . 56 8977 . 00 4863 . 54 2257 39
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ffcPC «RftTfa?*r
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Malpractice in Import of Newsprint

9457. SHRiT S. C. SAMANTA: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether the Central Bureau of 
Investigation have received any com
plaint from newsprint trader. M. A. 
Desai and Company and the Registrar 
of Newspapers against State Trading 
Corporation and Dr. Nath regarding 
malpractices in contracting for import 
of newsprint; and

(b) whether C.B.I. has undertaken 
any investigation on this subject?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
Bill SINHA): (a) Central Bureau of 
Investigation have received no such 
complaint from M. A. Desai & Co. or 
the Registrar of Newspapers. How
ever, the Executive Director of the 
State Trading Corporation in his letter 
dated 27-3-1974 to Director C. B. I. 
had asked for investigation into the 
complaint made to him by Shri M. A. 
Desai to the effect that some officials 
of the S.T.C. at Bombay and floated 
a Arm and, by abusing their position 
in the S. T. C.. were • canvassing busi
ness from newspapers for early deli
very of new.«print allotted to them.

(b) Bombay Brandi o f tb* C.BX 
has registered a case for investigation.

Meeting of Central Prcas Accreditation 
Committee

9458. SHRI S. C. SAMANTA: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to 
state:

(a) whether the Central Press 
Accreditation Committee met in De
cember, 1973 after a long period;

(b) if so, the reasons therefor; and

(c) whether he will lay a statement 
on the Table of the House listing the 
agenda items, recommendations of the 
CPAC thereon and disposal of those 
cases with dates thereof energing out 
of the meeting of the Committee in 
December, 1973?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA)- (a) The Central Press 
Accreditation Committee met on 
December 20, 1973 after a period of 
about a year.

(b) There *s no fixed interval. 
Principal Information Officer convenes 
meetings of the CPAC as and when 
necessary, taking into account the 
number of cases pending and ripe 
enough for consideration by the Com
mittee.

(c) the minutes etc. of tihe Central 
Press Accreditation Committee meet
ings are treated- as confidential.

Youth killed In Road Accident near 
/ Mehr&ull, Delhi

9499. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether Government have made 
an inquiry into the delay by the Police 
in removing the body of a youth who
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died tin a road Accident on Mehrauli 
Road, Delhi on the ni#ht of April, 2, 
1974; and

(b) if so, the findings of the report 
and the action taken thereon?

THE DEPUTY MINISTER IN THE
• MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) There*
was no avoidable delay in the removal 
of the body and hence ho inquiry has 
been held in this matter.

(b). The question does not arise

Daily Delivery of Mail

5)460. SHRI SUKIiDEO PRASAD 
VERMA- Will the Minister of COM
MUNICATIONS be pleased to state:

(a> the area*; m the Country which 
have not been covered bv the end of 
the Fourth Five Year Plan with the 
facility of daily delivery of mail; and

(b) how far the facility is likely to 
be provided in the next Five Year 
Plan?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA
TIONS (PROF. SHER SINGH): <R> 
In urban areas, all over the country 
the facility of daily delivery of mails 
Is already there.

As regards rural areas, the extent 
to which daily delivery facility has 
been made available till the end of 
Fourth Plan period may be seen from 
the tabular information furnished in 
the attached statement

(b) Thc frequency of delivery lor 
the rural areas is decided according 
to certain norms relating to traffic. 
Places getting at least 30 letters per 
week are to be provided daily deli
very facility. During the Fifth Five 
Year Plan period also, the daily deli
very facility will be extended to 
places found justified according to 
such norms.

Statement

Name of State Total No. of villages Villages
getting
delivery

daily
(Percent

a l
I 2 3

Andhra • 36l8l (35095) 98%
Bihar 73686 (63039) 86%

Delhi 248 (448) 100%
Guisrat . • 18537 * (12400) 67%
Dadra-N-Haveli . . • 72 (27) -38%
Jammu & Kashmu • 7618 <434# 57%
Kerala 1578 (1578) 100%

% 10 (10) 100%
Madhya Pradesh 70618 (14121^ 20%
Maharashtra 36164 (1822) 49%
Goa-Daman-Diu . 430 (403) 94%

26826 (25439) 95%

725 LS—3.
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Assam 
Arunachal .
Manipur 
Mcghalj a . 
Misroram . 
Nagaland 
Tripura 
Onssa 
Punjab 
Chandigarh. 
Haryana 
Himachal Pradesh 
Raja.sthan . 
Tamilnadu . 
Pondicherry 
Uttar Pradesh 
West Bengal 
Andaman Nici'bar
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Production and Demand of 
ftotsfmpUc Paper

9463. SHRI SAT PAL KAPUR W»U 
the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) the production and demand of 
photographic paper in the country 
during the last three years, year-
wise;

(h) whether the supply of photo
graphic paper is In short and whether 
Government have received reports 
that most of the photographic paper 
available goes in the black market 
and the actual users are deprived of it,

(c) whether some representation 
ha*, been made to his Ministry by the 
Delhi Professional photographers’ 
Association if so, their demands and 
the reaction of Government thereto, 
and

(d) whether there is an> proposal 
to give quota of photo papers to the 
Association at 1st point sale price 
’< ithout middlemen/dealer and also
lo pnhance the present quota of 1 
lakh as an interim relief, if so, the 
facts thereof7

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI): (a) The demand for
photographic paper which is pre
sently 3 5 million sq m per annum 
u likely to increase to 4.5 million sq 
m. during 1974-75. The production of 
photographic papers during 1971, 1972 
and 1973 has been as under:—

1971 3 305 million sq m.
1972 3 115 million sq. m.
1973 3 075 million sq. m.

(b) Government have not received 
any reports about either shortage of 
supply or black marketing in photo- 
giaphic paper

(c) and (d) No representation has 
been made by the Delhi Professional 
Photographers Association to this 
Ministry. However, they have sub
mitted a Memorandum dated the 15th 
April, 1974 to the Chairman of Messrs. 
Hindustan Photo Films Mfg. Co. Ltd., 
in which their main demand relates 
to supply of photographic papers by
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Hindustan Photo Films to various 
Zonal Associations of Photographers 
at first point sale price without 
middlemen/dealer. M/s. Hindustan. 
Photo Films have explained that the 
individual offtake oi each professional 
photographer is very small and it will, 
'her?fore, be beneficial for such pro
fessional photographers to form Co
operative Societies which could then 
be treated as HPFS direct dealers for 
effecting bulk supply to them at 
dealers’ prices for distribution among 
their ’members.

Supply of Mutton Tallow to Industries 
in Andhra Pradesh

9464. SHRI Y. ESWARA REDDY: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to 
state:

(a) whether 120 small scale units 
are engaged in manufacture of soap 
in An<lhra Pradesh;

(M whether the allocation of mut
ton tallow to Andhra Pradesh was 
665 m. tonnes for the year 1972-73 but 
of a total quantity of 40.000 million 
tonnes distributed for the small scale 
industries units in the entire country;

(c) if so, whether as compared to 
other States the allocation of mutton 
tallow/palm oil was leas to Andhra 
Tradesh than the requirement; and

(d) whether Government have since 
levised the allocation to Andhra Pra
desh?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI). (a) Precise information 
will be available when the results of 
the National Census of Small Scale 
Industries, which is currently in pro
gress is completed by the end of 1974.

(b) 666 melric tons of mutton tallow 
were allotted to Andhra Pradesh out 
of a total quantity of 40,000 metric 
t ins allocated to all states.

(t ) Due to lesser availability of 
mutton tallow'" the requirements of 
units using thip material could not be 
met adequately. The table below 
uives the total demand, allocation of 
mutton tallow vis-a-vis the demand 
rmd allocation of this material to 
Andhra Pradesh:—

Total All 
India • 

Demand
Total allo

cation 
All Tmlia

Percent- Demand 
age alio- Andhra 
cation Pradesh

Alloca
tion

Andhia
Pradesh

Percent
age.

r 969-70 40332 36500 9o°(, 700 658 940;.
i970-7t 88485 45000 ^o-6°„ 1479 749 50’ 6%

1971-72 . 88485 45000 50-6°,' 1479 749 50-6°;,

1972-73 151625 40000 •26’ 4(;«, 1479 666 45%
1973-74 151625 24S00 16-3°,, 7000 468 6-6%

Number of mutton tallow consum- negligible. This accounts for the
ing unite in Rural Industries Projects 
Areas in Andhra Pradesh being very 
few, the share of such units from the 
overall allocation made for Rural 
Industries Project units has been

short-fall iri the prorata allocation of 
mutton tallow to Andhra Pradesh 
during the year 1973-74.

(d) No, Sir.
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Buying up of an Energy Board

9495. SHRl C. JANARDHANAN: 
WiU the Minister of PLANNING be 
pleased to state:

(a) whether in view of the squeeze 
on international oil supplies and 
prices. Government had decided to set 
up a high level Energy Board im
mediately; and

(b) if so, the steps taken .in this 
regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIAV (a) and (b). A 
proposal lor setting up a coordinating 
body to ensure that the country’s 
energy requirement are met in a 
dependable and economic manner is 
still undei considei ation of the Gov- 
err.vnent The functions of the coordi
nating body would iriclude all the 
elements of action necessary to ensure 
fulfilment of these objectives.

Though Government have not yet 
taken a decision on the establishment 
of the Energy Body adequate arrange
ments have been made at Cabinet and 
administrative levels for securing the 
requisite coordination between the 
different Ministries dealing with 
various forms of energy and related 
matters such as petroleum, coal, 
power, railway and others.
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Documentary films on Netaji Subhas 
Chandra Ba*e and activities of Azart 

Hind Faux
9467. SHRI SAMAR GUHA: Will

the Minister of HOME AFFAIRS be 
pleased to state:

fa) whether a number of documen
tary i»lms on Netaji Subhas Chandra 
Bo-se and the activities of the Azad 
Hind Fauz which were brought by 
Shri Shah Nawaz Khan when he was 
repatriated to India, are m the posses
sion of the Government; if not, what 
happened to these films;

(b) whether the matter will be 
entrusted to CBl or any other suitable 
body for inquiry and investigation and 
finding out those historic films on 
Netaji and INA; and

(c) il' so. the steps taken in that 
legard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
<SH1U F H. MOHSIjN) (a) This 
relates to a matter tendered in 
evidence before the Netaji Inquiry 
Commission which is yet to give its 
ipport. Since the matter is subjudioe, 
Government are not in a position to 
furnish reply now.

(b) No such proposal is under con
sideration.

(c) Does not arise.

Development facilities for Small 
Tatums

9468. SHRI N. SHIVAPPA:
SHRI D. D. DESAsI:

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to 
state:



(a) whether to check export of semi
processed items, it is proposed to en
courage entrepreneurs to add to their 
processing and finishing facilities;

(to; if so, the broad icatures ol the 
scheme, and

(c) whether an agency is also 
posed to be set up specifically tor 
piovitLng Development laciluies for 
the small tanners?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN 
AIn&ARI): (a) to (c). In order to 
inciease the production of finished 
leather, the exports of semi-finished 
leather have been restricted and have 
be-n brought under quota system. 
Various measures have 'been taken by 
the Government to provide necessary 
t-couragement for increasing the 
finishing facilities in the country. 
Liberal import licence*? are being 
i&L,û d against the exports of leather 
for import of machinery. The expor
ters oi semi-fimshed leathers would 
have to utilise two-third of their 
replenishment licences for the import 
of machinery for balancing, moderni
sation and authoiised expansions. The 
existing licensed units for the pro
duction of .^emi-finished leathers have 
been permitted to convert their capa
cities for the production of finished 
leath<*- without obtaining prior sanc
tion from the Government. These units 
can directly apply for import of 
capital goods as may be require’ for 
mstal ation of capacity for production 
of finished leather. Government have 
prepared a list of machinery which is 
not indigenously available and which 
may be required by leather units. 
There is no necessity to get indigen
ous clearance frWm D.G.T.D. in respect 
of import of machinery included in 
th'.i ]ipt This list has come into effect 
from 1st April 1974 and will be valid 
for a period of onc year. Liberal 
import of machinery is also allowed 
under the scheme for export oriented 
industries. Necessary chemicals, auxi
liaries and finishing agents are being
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allowed to be imported both as actual 
users and also under the scheme for 
registered exporters. Leather industry 
has been included in the list of pri
ority industries and liberal imports 
of necessary raw-'materials and spares 
are allowed.

At present the Small Industries 
Development Organisation with their 

-field agencies and Extension Centres 
and the Central Leather Research 
Institute is giving necessary facilities 
t0 the small tanners to take up manu
facture of finished leather. This 
includes technical advice regarding 
manufacture of finished leather, 
demonstration oi the processes, pre
paration of schemes, supply of machi
nery on hire purchase, arranging 
financial assistance through financial 
institutions, etc.

Steps takes to ve-ify if Netaji's aame
is/wan in list of War Criminals

!H69. SHRI SAMAR GUHA: Will
the Minister ot HOME AFFAIRS be
pleased to state:

(a) whether Government failed to 
ascertain if N^taii Subhas Chandra 
Bose's name was/is not included in the 
list of War Criminals;

(b> whether the notes “Verbale No. 
13G/ASW, dated the 20th December, 
1967” regarding Japanese Foreign 
Office and another by our Tokyo 
Embassy (No. 375-FS/67) are unfac- 
tual and evasive in this regard:

(c) whether the notes sent by 
Indian Missions in Hague and in New 
York attached to U.N. clearly stated 
that no positive basis could be found 
to ascertafn if Netaii’s name was/is 
not in the List of the War Criminals;

(d) if so, the facts about the issue 
stated in these notes; and

(e) other steps taken, as suggested 
in the New York note referred to 
above or otherwise by the Government 
to ascertain if Netaji’s name was/is 
not in the List of War Criminals?

Written Answers 76MAY U, 1974
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THE DEPUTY MINISTER XN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): («) to <e). 
The papsr8 referred to in paragraphs
(b) and c) of the question have been 
placed before the Netaji Inquiry Com- 
mission and have been taken judicial 
notice at by the Commission. Since 
the matter is subjudiee before the 
Commission, the Government are not 
in a pdsition to furnish the repaly with 
relerence to thcr̂ e papers now.

Issue cf Equity Shares by Coca Cola 
Export Corporation

9470. SHRI SHASHI BHUSHAN. 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to 
refer to the reply given to Unstarred 
Question No. 3781 on the 7th Decem
ber, 1973 regarding issue of equity 
shares by Coca Cola Export Corpora
tion and state:

(a) whether the examination of the 
question, whether manufacture of 
Fanta Grape bv Coca Cola Export 
Corporation amounted to expansion 
and required Government’s permis
sion, has bince lieen completed; and

(b) if so. the results thereof and 
the reaction of Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI); (a) and (b). The matter 
has been examined and it has now 
been held that for the manufacture of 
Fanta Grape, the Company does not 
rtquire specific approval of Govern
ment.

Dttattan of foreign eqnlty hettHng* of 
AftmmUte tyre auumfacturing 

Companies

#471. SHRI K. S. CHAVDA: Will
the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether the companies produc
ing autr mobile tyres and tubes having'

hundred pet cent foreign equity hold
ing have reached their equity to 40 
per cent; and

(b) i£ not* what steps Government 
intend to take to dilute their foreign 
equities of those companies to 40 per 
cent?

I HE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI): (a) There is only one
company namely M/s. Firestone Tyre 
and Hubber Company of India Ltd- 
having 100 per cent foreign equity, 
producing automobile tyres and tubes. 
They have not ®o far reduced their 
foreign equity to 40 per cent.

(b) Under the Foreign Exchange 
Regulation Act. 1973, foreign com
panies have to seek the permission of 
the Reseive Bank of India for conti
nuing their existing business activities 
which may be of an industrial, com
mercial or trading nature. The last 
date for submitting applications to the 
Bank is 30th June, 1974. A decision 
on the application of M/s. Firestone 
Tyre and Rubber Company of India 
Ltd., when received will be taken in 
accordance with the guidelines issued 
for administration of section 29 of the 
Foreign Exchange Regulation Act, 
1973.

Import of wood pulp for production of 
rayon tyre yarn

9472. SHRI D. B. CHANDRA 
GOWDA: Will the Minister of IN* 
DUSTRIAL DEVELOPMENT AND 
SCIENCE AND TECHNOLOGY be 
pleased to state:

(a) whether there is no indigenous 
production of wood pulp, the main raw 
material for the production of rayon 
tyre yarn, and studies conducted by 
the Forest Research Institute, Dehra* 
dun, have offered no enduring solu
tion to the problem; and

(b) if so, the particulars regarding 
the reviewed policy of Goverment in 
tht* regard?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI): (a) and (b). The test*8
conducted by the Forest Research 
Institute. Dehradun have, shown that 
coniferous woods such as fir and 
spruce found mostly in the Himalayan 
Region are the most suitable raw* 
materials for the manufacture of 
rayon tyre yarn pulp. Due to high 
altitude and transport difficulties, 
commercial exploitation of these 
woods in this region for the manu
facture of this kind of rayon grade 
pulp has not r,o far been possible.

The National Chemical Labora
tories Poona are, however, conducting 
research on the possibilities of manu
facture of rayon tyre yarn pulp based 
on alternative raw materials and the 
results are encouraging.

Allocation for the Tribal and Hilly 
areas to provide Houses in the 

Fifth Plan

9073. SHRI GIRDHAR GOMANGO: 
Will the Minister -of HOME AFFAIRS 
‘>e pleased to state:

(a) the allocation made for the 
tribal and hilly areas of the country 
to provide house to the roofless and 
homeless tribes of the country in 
Fifth Plan;

(b) the recommedations made by 
S.C. and S.T. Commissioner in this 
regard; and

(c) the action taken by the Ministry 
on the recommendations so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) to (c).
The State-wise allocation has not been 
made so tar. The Commissioner for 
Scheduled Castes and Scheduled 
Tribes has not made specific recom
mendations in this regard. However, 
in the FMth Five Year Plan, a new 
strategy has been adopted for the

development of backward classes. The 
States having sizeable tribal concen
tration have be<*n asked to prepare 
sub-Plans for the tribal arete and 
viable tribal Development projects for 
the development 0f these areas. Due 
care will be taken to provide housing 
facilities to the homeless tribals.

New code of Criminal Procedure

9474. DR. RANEN SEN:
SHRI RAMAVATAR 

SHASTRI:

Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether the new Criminal Pro
cedure Code has come into effect;

(b) whether no decision has been 
taken so far on the new status of pro
secutors; and

(c) if so. the reasons therefor’

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) Yes, Sir.

(b) Decisions have been taken 
wherever necessary, on the interpre- 
tion of the provisions of the new Code 
relating to public prosecutors.

(c) Docs not arise.

Withdrawal of Maintenance of Internal 
Security Act

9475. SHRI KRISHNA CHANDRA 
HALDER: Will the Minister of HOME 
AFFAIRS be pleased to state:

(a> whether Government have deci
ded to withdraw Maintenance of 
Internal Security Act in the light of 
the recent judgment delivered by the 
Supreme Court regarding indiscrimi
nate arrests under that Act; and
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(b) it not, the reasons therefor?

. THE W O T  MINISTER IN THE 
MINISTRY Or HOME AlFFAIES 
(SHRI F. H. MOHSIN): (a) No, Sir.

(b) Government are not aware of 
any sudh judgment of the Supreme 
Court regarding indiscriminate arrests 
under the Act.

Reservations ia confirmation of S.C. 
anl S.T Employees in the Ministry

9476. SHRTMAT1 GANG A DEVI: 
Will the Minister of COMMUNICA
TIONS be pleased to state:

(a) whether reservation is made in 
confirmation of employees belonging 
to Schedueld Castes and Scheduled 
Tribes in the Ministry as per instruc
tions issued by the Department of 
Personnel m the matter; and

(b> if so, whether it has been im
plemented by the General Manager. 
Delhi Telephone District. New Delhi 
for the cadre of Engineering Supervi
sors?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(PROF. SHER SINGH): (a) Yes, Ins
tructions issued by the Department of 
Personnel regarding reservation of 
Scheduled Caste and Scheduled Tribe 
officers in posts J services filled by 
direct recruitment have been circula
ted to all for compliance.

(b) No. Certain doubts have arisen 
regarding confirmation m grades/ser
vices where recruitment is partly di
rect and partly by promotion of De
partmental officers. These are under 
examination in consultation with the 
Department of Personnel and Admi
nistrative Reforms.
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D:\e~sification for new articles by 
medium scale entrepreneurs

9478. SHRI K. S. CHAVDA: Will
the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to refer to 
reply given to Starred Question No. 
367 on the 20th March, 1974 regard
ing loss of foreign exchange due to 
diversificating capacity by foreign 
firms and state:

(a) whether Notification No. S.O. 
98(E)/IDRA/29B/73/1 dated the 16th 
February, 1973 mentioned in the reply 
is not for diversification;

(b) whether the medium scale entre
preneurs not covered by M.R.TJP. and 
foreign majority concerns cannot 
diversify even 25 per cent of their
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licensed capacity for a ‘new article’ 
and with more than 5 per cent im
ported raw material content; and
' (c) if so, whether Government will 
issue necessary notification lor the 
medium scale sector giving them a 
tree hand tor diversification lor re- 
placental'I of obsolete items into new 
articles?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA- 
NIAM): (a) to (c). The Notification
No S.O. 98(E) IDRA|2flB 73'1 dated 
the 16th February, 1973, jnter-alui 
grants exemption from the operation 
of Section 11A of the I(D&R) Ac , 
1951 according to which a licence is 
necessary for manufacture of new arti
cles, A« per this notification, indus
trial undertakings other than those 
covered by the M.R.T.P. Act and 
foreign-majority concerns are free to 
make additional investment in fixed 
assets upto Rs. 1 crore without obtain
ing an industrial licence for taking up 
manufacture of new articles etc, sub
ject to cer ain conditions. One of the 
conditions laid down is that the pro
posal for manufacture of new articles 
etc., does not involve import of raw 
materials more than the equivalent 
of 5 per cent of the ex-factory \ alue of 
the annual production or Rs. 5 lakhs 
whichever is less, or more than the 
equivalent of 10 per cent of tine ex
factory value of annual production or 
Rs. 5 lakhs, whichever is less, m any 
year after three years of the com
mencement of the production for 'the 
import of parts and components. No 
change in this regard is contemplated 
in the near future.

Permission for diveratfboatton to 
medium scale firms

9479. SHRI K. S. CHAVPA: Will 
the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to refer to 
the reply, given to Starred Question 
No. 367 on the 20th March, 1074 
regarding loss of foreign exchange 
due to diversification of capacity by 
Foreign flxms and state:

(a) the number of diversifications 
allowed to medium,scale Indian firms 
during the last three years, the names, 
of the parties, items of production of 
diver.-iflc.ition allowed including the 
import content and percentage of 
licensed capacity allowed to be diver
sified; and

(b) the number of cases in which 'a 
very literal view’ has been taken and 
diversification allowed?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA- 
NIAM): (a) and (b). Government’s
present policy on free diversification 
has been spelled out in notifica'ion 
No. SO. 98(E) !IDRAi29B,73|l dated 
the 16th February, 1973 (copies of 
which are available in the Library of 
the House) wtiich allows the facility 
of free diversification to all industrial 
undertakings other than those covered 
by the MRTP Act and foreign-majo- 
nty concerns The conditions and ex
tent of diversification allowed have 
been specified in this notification. This 
facility is available without any per
mission and, therefore, the details ask
ed for are not available with -the Gov
ernment.

% ftwro qr fa n  tm  m l

9480. v n w  nrf : W lW y *
^  £*tt

% :

( * )  w  writ Trmtafta w r ,
fk&ft % l / 124, 3PTW n i  

% snrov $  farm <tt fr*rr 
*nrr w w  frftrfar

m *  t  fiwr srr w  fc irta fiwr ** ffarr 
TfterT nnriwri *rf |; «rk

(«r) ifa  f f , w r ** wtorr

flnrrr t  ?
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■Mh-l. .El.MU..,-. i> . ........t. M îjk | mc§W N  twwt <wwttr *r w«fw? ( w  
ftram  nturm «ffrnft) : (v )  *t, ^  «

(«r) spr sft *n£t 3rs?rr i

Transfer of Employees of RMS *NB' 
Division to PT Division

9481 SHRI BHOGENDRA JHA 
Will the Minister of COMMUNICA
TIONS be pleased to &tate:

(a) whether employees of Railway 
Mail Service NB Division having 
jurisdiction liom Samastipur to Kati- 
har are proposed to lie transferred t<» 
PT Division, and if so, the reasons 
thfiefor, and

(b) whether th«* RM S employees 
of ‘NB Division have been insisting 
on letaimng th^ Samastipur-Katihar 
section under NB' Division and on 
attaching U-29 (Barauni-Allahabad) 
RMS Scction to VB’ Division, and if 
so, the Go\ ernment i> reaction thereto 
with reason therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(PROF SHER SINGH): (a) No, Sir

(b) On the bifurcation of RMS ’U' 
Division, with Headquarters at Muza- 
ffarpur, the employees of ‘NB’ Divi
sion carved out with Headquarters at 
Samastipur demanded transfer of U-23 
(Baraum-Gorakhpur) and U-29 
(Barauni-Allahabad) Section from ‘U* 
to ‘NB’ Division. Taking into consi
deration the mileage falling in a pai- 
ticular Division, and on administra
tive grounds, U-25 Section has been 
retained m ‘U’ Division, and U-29

uection has been transferred to 'PT’ 
Division, with headquarters at Patna.

vW >« wtt wr sift ifcnw? jr o  
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Setting up of a plant to manttfavtu-e 
oil from coal

9483 SHRI RAJDEO SINGH 
SHRI VASANT SATHE

Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether the Director of the 
Central Fuel Research Institute is of 
the opinion that it was not possible to 
build one-imlhon-tonne coal-to-oil 
plant of the cost of Rs. 40 crores as 
envisaged m the draft science plan;

(b) whether the said Institute hart 
prepared tie leasibility report four 
years ago according to which the 
plant of the said size (one-rmllion- 
tonne coal-to-oil plant) would cost 
over Rs 240 crore?; and

(c) if so, Government’s reaction in 
the matter’

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA- 
MANIAM): (a) and (b). Yes, Sir

(c) Engineers India Limited have 
been requested to prepare a status ie- 
port followed l*y tender specifications 
for a proto-type coal to oil plant.

Setiht* up of a .Plant tor of
oil from coal

0184. SHRI D. B. CHANDRA 
GOWDA:

SHRI P. GANGADEB:

Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether there is any proposal 
under the consideration of Govern* 
ment for setting up a one million 
tonne plant for the production of oil 
from coal, and

(b) if «>o, the outlines thereof?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA- 
NIAM): (a) and (b). Yes Sir Sta
tus of technology abroad and in India 
is currently being assessed The tech
nical specifications for a 1 million 
tonne plant are also under preparation 
This work is being carried out by M ŝ 
Engineers India Ltd

Manufacture of Mineral insulated
cables by Kamani Tubes Private 

Limited

9485 SHRI P, GANADEB. Will the 
Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECH
NOLOGY be pleased to state

(a) whether any proposaf was made 
by the Kamani Tubes Private Limited, 
Bon bay for the manufacture of mine
ral insulated cables by taking over 
another undertaking in liquidation 
and

(b) if so, whether the proposal has 
been rejected by Government?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI); (a) Yes, Sir.

(b) Yes, Sir.
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People living below poverty level

6486. SHRI SAMAR GUHA: Will 
the Minister of PLANNING be pleased 
to state:

' (a) whether reduction in the value
of rupee has its effect on percentage
calculation of people living below
•poverty level.’

(b) if so, whether percentage of
people living below ‘poverty level’ has 
mcresed consequentially;

(c) if so, what is the percentage
now; and

(A) the number of persons living
below poverty level now?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) Reduction in 
the value Of money on account of rise 
in prices affects adversely the percent
age of people living below poverty 
level if at the same time there is no 
increase in income.

fb) to (d) In the absence of data 
on the distribution of consumer ex
penditure for the recent years includ
ing 1973-74, it is not possible to esti
mate the change of the percentage of 
population below poverty level. How
ever, !he latest year for which the Na
tional Sample Survev data on house
hold expenditure (23rd Round) are 
available is 1968-69 oti the basis of 
which the total number of persons 
below poverty level in that year was 
estimated to be above 250 million oi 
48.6 per cent of the total population.

Proposals for investment from U.S.A.

9487. SHRI D. D. DESAI: Will the 
Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) what iK Ihe present position 
about collaboration and investment 
proposals from U.S. firms with regard 
to India;

(b) whether, these proposals have 
been affected in any manner by Gov
ernment’s decisions about foreign 
equity participation; and

(c ) if so Government’s decisions 
thereon?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AtND 
TECHNOLOGY (SHRI C. SUBRAMA- 
NIAM): (a) to (c). Government’s
policy towards the import of tednno- 
logv continues to be selective and 
where foreign equity participation is 
permitted, this is generally confined to 
a ceiling of i0 per cent. There is no 
change in this policy.

54 proposals involving US collabora
tion are at present under consideration 
of the Government out of which 3 pro
posals also involve foreign capital par
ticipation. The main industries in
volved arc electrical items, industrial 
machinery, printing -machinery, elec
tronic components, non-ferrous items, 
chemical items, hotel projects and 
herbicides etc. These proposals will 
be considered on merits in accordance 
with the existing policy and guide
lines.
Activities of Colgate palmolive (India) 

(Pvt.) Limited

yi88. SHRl RAGHUNANDAN LAL 
31IATIA:

SiiR l SHRlKibHAN MODI.
Will the Minister of INDUSTRIAL 

DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to 
state:

ta) whether his attention has been 
drawn to a news report appearing in 
Delhi paper dated the 30th Marcfi ,1974 
that Colgate. Palmolive (.India) Pvt. 
Limited has been indulging in such 
trade practices as- have resulted in the 
increase of cost of production; and

(o) if so, whether any investigation 
has oeen made in this regard?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI): (a) and U>). The Mono
polies and Restrictive Trade Practices 
Commission have been requested by 
Government to enquire into certain 
trade practices alleged to be indulged 
in by M.s. Colgate Palmolive (India) 
Private Limited. Their findings are 
awaited.

Assistance to States for Research 
Works to develop Silk Industry

9439. SHRI M, S. PURTY: Will the 
Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether Government have
1 iken measuiet. lor the development of 
the Silk industry in the country;

(b) whether some research pro
grammes have also been taken up to 
popularise through extension works; 
and

(c> if 5o, the particulars thereof and 
the amount of money which has been 
granted, State-wise for research pro
grammes?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (Sh ri z ia u r  r a m a n  
ANSARI>■ (a) to (c). The Cential 
Government has centralised research 
relating to Sericulture Industry under 
the Central Silk Board. The Board 
has set up four full fledged Research 
Inrluslries/Statmns at Mysore (Karna
taka), Berhampore (West Bengal), fo 
Mulberry Silk and Ranchi (Bihar), 
and Titabar (Assam) for non-mulberry 
silks, namely. Tasar, Eri, and Muga- 
There are 5 Research Sub-Stations 
also at KaJimpong (West Bengal), 
Majra (U.P.), Irnphal (Manipur t, 
Bhimtal (U.P.), and Batote (Jammu'

Considerable research work has been 
undertaken by t hears Research Sta
tions Institutes with regard ‘ o evolu
tion of better races of silkworm, mul

berry varieties and improved methods 
of rearing of silkworks and practices 
■of mulberry cultivations. These re
search activities led to raising of yeiW 
of cocoons per 100 Dfis. from 20 Kgs. 
to 40150 Kgs. To help the Sericultu- 
rists m the field to improve cocooit 
production, quality and quantity-wise, 
extension wings have been set up un
der the Research Stations in Karna
taka, West Bengal, Bihar and Orissa, 
The main programmes undertaken by 
these extension wings are: —

(a) Demonstration of rearing of 
bivoltine and vnultivoltine Hy
brids to rearers.

(b) Demonstration of improved 
techniques of rearing of silk
worm and mulberry cultiva
tion.

<c) Conduct of large scale field 
trials of newlv evolved silk
worm races and * extension 
activities; and

(d) Other demonstration activities 
for training of rearers/serid'l- 
turists

The Cen'ral Silk Board has spent 
Us. 59.87 lakh in .mplementation of its 
Research Programme (inclusive of ex
penditure on extension wings) during 
the IV Five Year Plan, as detail be
low:—

Rs, in Utkh
1. Central Sericultural Re-

.‘ o'iicli and Training In
stitute, Mysore (Karna
taka) 30-461

2. Central Scricultural Re
search Station, Berham-
poic (W. Bengal) 1.550

3. Central Tasar Research 
Station, Ranchi (Bihar) 37.662

4 Univoltine Research sub
station, Majra (Uttar Pra
desh) 0.420

5. Central Muga & Eri Re
search Station, Titabar 
(Assam) 1.780

TOTAL: 59.87*



9} Written Answer* VAISAKHA IS. 1896 (SAKA) Written Answers $4

High Priority has been given to Seri- 
cultural Research during the 5th Five
Year Plan. An outlay of R». 2.65 
crore has been proposed for research
programme# during the 5th Five Year
Plan as a Central Project of the Board.

There are two field Research Sta
tions of the State Governments of
Orissa and Madhya Pradesh which are
technically controlled by the Research
Station al Ranchi, About Hs. 30,000 
has been spent by the above State* 
Governments during IV Five Year
Plan for the above field Research
stations.

Arrears of Sales Tax in Delhi

1)490. SHRI SHRXKISHAN MODI:
SHRI P. GANGADEB:

Will the Minister of HOME 
AFFAIRS be pleased to state:

(a> whether the arrears of sales tax
stood at Rs. 8.18 crores in Delhi
against Rs. 6 crores in the preceding
vear. and

(b) if so, the reasons for the accu
mulation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) The
nrrcora of rales tax amounted to Rs.
8.18 crorec on 31-3-73 as against Rs 
6 03 crores on 31-3-72.

lb) The murcase in the arrears of
hales tax demands is attributable to 
the following reasons:

(i> stay has been granted by the 
Courts in many cases.

(ii) Some dealers are untraceable 
unable to pay.

(iii) Some dealers have gone under 
liquidation.

(iv) Payment has not been made
on accoum of rectification!
review applications pending
disposal.

(v) Recoveries have been stayed 
by appellate | revision authori
ties.

(vi) The total demand created
during the year 1972-73 was 
higher and amounted to Rs.
440.00 lakhs as against the
demand, of R?. 343.40 lakhs
during the preceding year.
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Scheme for Transportation of Ore, 
Lime Stow through pipe lines

95 Written Answers

9492. SHRI R. N. BARMAN: Will • 
the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether the National Commit
tee on Science and Technology has 
formulates! a scheme for transportation 
of Ore, Lime Stone, through pipe lines, 
and

(b) if so . by which date this scheme 
is proposed to be put into operation7

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C. SUB- 
RAMANIAM): (a) and (b). The
NCST Panel of Transportation had 
stressed the need for development of 
slurry pipeline as a means of trans
portation of fine ore, coal, limestone, 
etc. At the instance of the NCST 
the Engineers India Limited proposes
lo prepare a technoeconomic report 
on transportation of coal (Not ore or 
limestone, etc.) through slurry pipe
lines from a specified minehead to a 
specified thermal power station for its 
entire coal requirement. Meanwhile, 
certain issues like the funding 
arrangements, involvement of the user 
Ministries, etc. orc yet to be settled

Coonda menance in neighbourhood of 
Women Collects in South Delhi

9493. SHRI R N. BARMAN: Will 
the Minister of HOME AFFAIRS be 
pleased to state

(a) whether goonda menance is on 
the increase in the neighbourhood of 
Women Colleges in South Delhi;

<b) whether the'-e goondas harass 
girl students travelling in route No. 43- 
A; and

(c) it so. the action Government are 
taking in this matter?

THE DEPUTY MINISTER IN TIL* 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) No Sir.

(b) No such incident has been re
ported to the Delhi Police.

(c) Question does not arise.

Written Answers 96

Newi>-Report entitled ‘Dark findings' on 
Irradiated Food*

9494. SHRI P GANGADADEB
SHRI ANADI CHARAN 

DAS'

Will the Minister of ATOMIC 
ENERGY be pleased to state*

(a) whether his attention has been 
drawn to a news-item in a local daily 
dated the 5th April, 1974 entitled.
• Dirk findings on irradiated food” , and

(bi if so. whether any experiments 
have been made on the effect of e*ting 
irradiated wheat if so, the results 
Ihereof^

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER 
OF ELECTRONICS AND MINISTER 
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir.

<b) Experiments carried out at the 
Bhabha Atomic Research Centre on 
animals, and several other countries 
in the world both on human beings 
and animals show no deleterious
effect as claimed in the Press Report 
However, experiments to determine 
the suitability of irradiation as a 
technique for food preservation have 
not yet been concluded In view of 
the importance of food irradiation
the matter is being examined
thoroughly in consultation with the 
Health Ministry.

MAY 8, 1974
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atjpliffc of Advasis la M r *  and Na*ar (SHRI F. H. MOHSIN); <a) to (c).
241 Scheduled Castes and 65 Schedul
ed 'Tribes candidates applied for 
foreign scholarships in the financial

9495. SHHI B, R. PATEL: Will the year 1973-74. Selections are to be
JMintster of HOME AFFAIRS be finalised shortly.
Sfcleased to stale:

<a) the total amount earmarked for 
'Setting up new welfare centres in 
JDadra and Nagar Haveli for uplift of 
Adivasis for tbe year 1974-75; and

(b) the number o£ centres likely to 
toe opened during that period?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
<*SHRI F. H. MOHSIN): (a) md <b). 
The annual plan for 1974-75 in respect 
o f Dadra & Nagar Haveli does not 
include any scheme for the Welfare 
centres lor the Adivasis. A provision 
ot Rs 0 25 lakhs has. however, been 
made for opening of new Balwadis 
and scheme for welfare of Physically 
Handicapped

Scholarships to S.C. and S.T. Students

94<<6 PROF. NARAIN CHAND 
PARASHAR: Will the Minister of
HOME AFFAIRS be pleased to blate

(a> the number and names of Sche
duled Caste and Scheduled Tribes 
candidates who have been selected 
loi foreign scholarships in the finan
cial year 1973-74 for higher studies 
abroad in various subjects.

Amount earmarked for uplift of Adi
vasis in Gujarat State in Fifth Plan

9497. SHRI VEKARIA: Will the
Minister o£ HOME AFFAIRS be
pleased to state the total amount ear
marked for the uplift of Adivasis in 
Gujarat State during the Fifth Five 
Year Plan*

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): Outlay for 
Fifth Five-Year Plan for uplift of 
Scheduled Tribes in Gujarat State has 
not yet been finalised.

New Friends Cooperative House Build
ing Society, New Delhi

9498. SHRI D. K. PANDA. Will the 
Minister of HOME AFFAIRS be 
pleased to state.

(a) whether New Friends Coopera
tive House Building Society, New 
Delhi held its Managing Committee 
meeting on the 25th January, 1974;

(b) whether certain resolutions 
were passed in the said ’meeting, and

(b 1 the break-up 
^State-wise, and

of the number,

(c) the total number of applications 
received for the scholarshio from the 
students ot Scheduled Castes and 
•Scheduled Tribas?

THE DEPUTY MINISTER IN THE 
MINISTRY Off HOME AFFAIRS
«  LS—4L

(c) whether they were sent to 
D.D.A; and whether D.D.A. has taken 
any action in the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PERSONNEL (SHRI HAM NIWAS 
MIRDHA): (a) and (b). Yes Sir.
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(c) Hie President of the Managing 
Committee wrote to the Lt Uovemor 
in his capacity as Chairman of the 
D,D A for permission to enroll 60 new 
members The Lt Governor granted 
the permission

Award to Artistes

9499 SHRI C K CHANDRAPPAN 
Will the Minister of HOME AFFAIRS 
be pleased to state.

(a) whether Government confer 
awards to artistes, dramatists, writers, 
poets, musicians, dancers, scholars and 
other prominent people;

(b) if so, the names of the award 
winners for the last two years;

(c) the criteria which mainly is 
followed to select the candidate;

(d) whether a number of people 
had refused to take the award, and

(e) if so, the brief account thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F H MOHSIN) (a) Yes Sir 
Presumably, the Member has m mind 
the Padma Awards conferred on the 
Republic Day each year

(b) The names of all the recipients 
were published m the Gazette of 
India on 20th January, 1973 and 1974 
respectively Copies of the notifica
tions are laid on the Table of the 
LT—6948/741
House [Placed »» Library See No

(c) The awards are given to indi
viduals for distinguished service m 
their fields of activity

(d) and (e) Two recipients of 
Padma Shn have refused to accept 
the award on personal grounds 
They are —

(1)Shri Kalicharan Patnaik (1974)
(2) Shi i Tarapada Chakravorty 

(1974)
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Hfttutfng Colonial for Backward Class

9902. SHRI GAJADHAR MAJHI: 
Will the Minister of HOME AFFIRS 
be pleased to state:

(a) whether Government provide 
financial assistance for the construc
tion of housing colonies for the back
ward classes; and

(b) if so, che amount of money sanc
tioned by the Central Government to 
assist the poor Adivasis of Orissa 
State during 1971-72 and 1972-73?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F H. MOHSIN): (a) Though 
there was no specific scheme of pro
viding assistance tor housing colomef, 
a scheme of giving subsidies for cons
truction of houses to S C. & S.T under 
Backward Classes sector was included 
in the 4th Plan.

(b) During the 4th Plan period, 
central assistance to States for scheme 
under the State Sectoi of Backward 
Classes was given in the form of block 
grant and block loan every year. The 
Government of Orissa spent the fol
lowing amounts for providing subsi
dies to Sch. Tribes during 1971-72 and 
1972-73 for construction of houses : —

(Rs in Lakhs)
1971-72 0 53
1972-73 0.20 

(anticipated)

President** Rule la States during
1978-74

9503 SHRI BIBHUTI MISHRA- 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether during 1973-74, Presi
dent Rule had been imposed in certain 
States;

(b) whether in those cases the 
majority parties were unable to run 
the Government;

(c) whether the existing provisions 
in the Constitution have failed to deli- 
•ver the requisite goods to the people; 
and

(d) the* remedy contemplated by 
Government to check such constitu
tional failures?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) and (b). 
Information in this regard is given in 
the Annual Report of this Ministry 
for the year 1973-74, which has al
ready been circulated to the Members 
of Parliament.

(c) No

(d) Does not arise.

President's assent to State Bills for 
Providing Life imprisonment to 

adulterators

9504 SHRl SHASHI BHUSHAN 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether any of the State Legis
latures in the country has passed » 
Bill for providing life imprisonment 
to adulterators;

fb) if 50, the particulars thereof, 
and

(c) whether the Presidents assent 
has since been accorded to it; if 00, 
when and if not, the reasons therefor 
and since when such a bill is pending 
with the Central 'Government for 
obtaining the assent of the Presi
dent?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) Yes,
Sir; the West Bengal Legislature has 
passed such a Bill.
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(b) The Prevention of Adulteration
of food, Drugs and Cosmetics (West
Bengal Amendment) Bill, inter alia, 
provided that.

( 1) the punishment lor adultera
tion of food, drug or cosmetic, would
be imprisonment for life, unless for
adequate and special reasons the
court awaids a lower sentence

(2) When an article of food or
drug is seized from a person in the
reasonable belief that it is adultera
ted, the burden of proving that it is 
not adulterated shall be on that
person

(3) Such offences would be cog
nizable and non-bailable
(c) The Bill was assented to by

the President on 21-4-74

^ri fan* % cjrafara star 8f tfx z w

9505. : WT
tfaftftaf fawrro Htjft 5ftt% tH- 

for

(^ ) WT W  Sfc* f̂ TrT %*TT
ftrar % ?5fipr ir qffcrfa

?n r̂»ir w?rrr %
|, %trr

(<sr) st, ?rr sr r̂rfoT q fn fo
%TT cf K V Vf f 77  ̂ ?

vkM w  f  wn«r *wrow %
(*ft forrv f gw r wmtf) : (v )
aft, \

"jTTWf
1972-73 27*t fn t t  %
fowPnrft % ft i

(m) 3^ 5*
fr, s*r» st ^ ^ fvnrr
a w ft 3p? ?=rm t t  srwrar T?vTr
1 1 m stft r̂*ft 1

Unearthing ot arms and ammunitioat
in B P , Punjab and Bihar

9506 SHRI NIHAH LASKAR:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether latest unearthing of
arms and ammunition found in the
various States like U-P, Punjab and 
Bihar shows that these arms and am
munitions are supplied by the foreign
countries,

(b) if so, whether in certain case* 
the army expeits have found this;

(c) whether the aims are also stolen
from the factories where arms and 
ammunitions are manufactured, and

(d) whether the Ministry has direc
ted tor stuct vigilance m these facto
ries and if so, to what extent?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) (a) to <d)
Information on the .subject is being
collected from the State Governments
and will be laid on the table of the
House on receipt

Production Unit asked to Switch 
over to Coal

9507 SHRI DEV1NDER SINGH 
GARC'HA Will the Minister of IN
DUSTRIAL DEVELOPMENT AND 
SCIENCE AND TECHNOLOGY be
pleased to state

(a) the total number of production
units in the country which have been
asked to switch over to coal and as
sured of regular supply in the face ot
oil fuel scarcity in the country; and

(b) whether the response or re
action of the industry in this context
is not’ very encouraging?
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.THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY <&HRI C. SUB- 
RAMAN1AM): (a) and (b). The
coal supply position particularly in the 
western and southern parts ol India 
which account for nearly 60-70 per 
cent of furnace oil consumption in 
India, has been below expectation du
ring the first quarter of 1974. There
fore so far no production unit which is 
using furnace oil has been asked to 
switch over to coal been assured of 
Tegular supply of coal in the face of 
oil-fuel scarcity in the country.

Agency for distribution of Tyres and 
Tubes in Dadra and Nagar Haveli

93(18. SHRI B. R. PATEL; Will the 
Minister of INDUSTRY AND SCIENCE 
AND TECHNOLOGY be pleased to 
state:

(a) through which ■ agency the 
Tyres and Tubes are being supplied 
in Dadra and Nagar Haveli;

(bl whether Government propose 
to allot agencies for fair distribution 
ot tyres and tubes to the co-operative 
sector;

(c) whether any application for 
Dadra and Nagar Haveli has been re
ceived in this regard; and

(d> if s>, the action taken by Gov
ernment thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DE
VELOPMENT (SHRI ZIAUR RAH
MAN ANSARI): <a) to <d)-. The dis
tribution of tyres and tubes is basical
ly done by the Industry, subject to 
availability, on the basis of vehicle 
population and established distribution 
channels. The Industry has worked 
out a distribution scheme, in consul
tation with the Central Government; 
which envisages close monitoring of 
the Activities of distributors and deal
ers at various levels. The scheme 
provides for a Central Coordinating 
Committee under Government auspi
ces to lay down overall priorities nnd

norms of supply and Regional)State 
Level Committees for supervising dis
tribution of tyres and tubes.

Question of Track and Bus Tyres and 
Tube* fixed for Dadra .and Nagar 

Haveli

9569. SHRI R. R. PATEL: Will the 
Minister *of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECH
NOLOGY be pleased to stae:

(a) the quota of Truck and Bus 
tyres and tubes fixed for the Union 
Territory of Dadra and Nagar Haveli, 
yearly; and

(b) the total quantity of tyres and 
tubes, supplied in the last two years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEr 
VELOPMENT (SHRI ZIAUR RAH
MAN ANSARI): (a) The distribution 
of truck jbus tyres and tubes is basi
cally done by the industry, subject 
to availability on the basis of vehicle 
populaticrn and established distribution 
channels.

(b) Figures regarding the number 
of bus I truck tyres and tubes supplied 
to various States by tyre manufac
turers have not been collected by 
Government.

Manufacture ot A-Bomb

9510. SHRI NAWAL KISHORE 
SHARMA: Will the Minister of ATO
MIC ENERGY be pleased to state:

(a) whether attention of the Gov
ernment has been drawn to a news 
item appearing in a local daily dated 
the 9th April, 1974 under the heading 
‘A-Eomb is easy to make*; and

(b) if so, the reaction pi Govern
ment thereto?



THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER 
OF ELECTRONIC AND MIN1SER 
OF SPACE (SHRIMATI INDIRA 
GANDHI) (a) Yes. Sir.

(b) As for the situation in the USA, 
scientists, ecologists and others have 
been addressing themselves to this 
possibility more and more and there 
is growing awareness among the au
thorities and the public that there 
should be adequate physical safe
guards the techniques of which should 
be constantly improved. It is basically 
lor the country concerned to ensure 
its own safeguards.

As far as India is concerned adequa. 
te physical safeguards exist in the De
partment of Atomic Energy in respect 
of special nuclear material at its va
rious establishments. However, the 
Department keeps the question of ade
quacy of safeguards under constant 
review.

t07 Written Anw en

Non-preparation of estimates of Na
tional Income by Central Statistical 

Organisation

9511. SHRI RAM BHAGAT PAS- 
WAN Will the Minister of PLAN
NING be pleased to state;

(a) whether national income esti
mates for the years 1972-73 and 1973-
74 given in the current Economic 
Survey were not estimated by the 
Central Statistical Organization, and

*
(b) if so, the reasons therefor?

THiS MINISTER 01 STATE IN THE 
MINISTRY OF PLANNING (SHRI 
M0H4N DHARIA): U) Estimates
given were not prepared o f the Cent
ral Statistical Organisation,

(b  ̂ Estimates of national income 
for lf-72-73 prepared by the CSO are 
under examination The estimate for
1973-74 given in the Economic Survey 
were in the nature of a forecast. The 
CSO does not prepare such forecasts

ftm, wf ftwft $ tpr 
t w

9 512. : : f*TT

^  f t  yrr iflBf f a :
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( * )  ft w iN tf ?r«r

fr___ < f!RWT ra w  ;

* m h ft  («ft
' (ap) ^  fT, I

*nf «rr% $ 1- 4-74 Wt
«TCTTT Wt fasft «fT I

(sr) 1 - 4 - 7 4  f t  *Rtr«r
<rrf «ri% $ faffc fmt fa

% *TcT *PT |  I T̂5T qr gfaff ^
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* 5̂ *  *t>t «mr tot q?rr
?To <r*rr r̂o 8i,
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% 5 tftfrar trr§ *r$ faR% *nfa?r *rr 

T̂TOTIHTT «TT I ^  TT Wrf^T 
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vsV «fi »t fw w r  *«rr s**? irw f  frs ?  
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firt «nr 1 w fa  arrcr fcnrr *rarr c«fr qt* 
^  ^ 9bo-¥*r% ^

* t  f a  sra* w  f t  w f t  ^  

f t  %tft 1 «r̂ r q *  f ^  

SR t* St aft# V T t %ftK 4 7 5 1  
*q# *rf T»ptr tft, Pr»rr 1

^ srw w  vmfterr
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w m  pvftvftx. *j?tv ¥t«> 
Jto t i fa t 'v m , *t **rw i&pftar 
jtsh 1 *pt Hwvtar ww swt snmft 

«r$r *rfr i 

, *firrcr 5%<r *r i r t f  *rt*r ^  ?r*rr 
v ic^ ^ r  v  srtrrfar viroff vt
<RFT m f t  *PT W ^m  ftnrr *WT J I

Violation of Foreign Exchange Regu 
lations by Foreign Companies

9513. SHRI VEKARIA: Will the
PRIME MINISTER be pleased to 
state:

(a) the names of.^preign firms 
which have been prosecuted in the 
years 1972-73 and 1973-74 for violation 
of foreign exchange regulations; and

(b) the action taken against those 
firms?

t h ;: minister  of state  in  the
MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PERSONNEL (SHRI RAV* NIWAS 
■MIRl'HA): (a) During the years
1972-73 and 1973-74 no complaint has 
been filed m court under the Foreign 
TSxchange Regulation Act by the En
forcement Directorate against any 
•company incorporated outside India.

(b) Does not arise.

3 tfifa *jfl finft «n

9514. : WT
vM tpm  fsrvw ifoft *r$ *f?r m
«F^f fa  :

(v )  <wr ^
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fawm aw  pwrw ito  
dfrrtfn w tjt  (*ft :
( v )  tflr(*s r) : w m z  % ^ f f t
fa.n?r gfaw r w$i % frrq 
SltHRFT ^ 1 6 ,  H W l ,  19 7 2  $T 
snrr?ft 5Tr̂ >̂T «ft f?RT%
*PT 90% fZT f» ftw ft W R H  s m

TC HrfVf5^ 5RT #WT ’STTcTT «IT * 
xtr* ite 10% ® £ dMHHrfllfl f5RT
M<r̂ d % cn̂ r>RT?̂  ^  % vnvnx
tk *tot «m  * *  9- 4 -7 4  & foRfr 
snmRnT ^ io%*3nFv ^ rt cr<f*rd ifai% 
^  stRW «n*RT ^ f̂ WT $
STCT SmRR fflTT ^  MCforf 
<tt «ftr am  fafiFra sr <re t o t
*T facrfTcT faST 3TT |

Investigation into the complaints made 
by the Maratha’s New Delhi Corres

pondent

9515. SHRI LUTFAL HAQUE: WiU 
the Minister of MOME AFFAIRS be 
pleased to refer to the reply given to 
Unstarred Question No. 5658 on the 
3rd April, 1974 regarding renewal of 
Press card of Maratha's New Delhi 
Correspondent and state:

(a) whether complaints mentioned in 
the letter dated the 2nd April, 1974 of 
Maratha's New Delhi Correspondent 
have beep checked afresh by compe
tent investigation authorities; and

(b) if so, the results thereof?

TH? DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) and (b). 
Corr olBints mentioned in the letter 
dated thr 2nd Anti!. 1974, of Shri 
Chaudhuri Maratha's New Delhi Cor
respondent were looked into and found 
not corttrct. However, Shri Cnau- 
dhut' g fa.credltation was le stored on 
the LOU' April, 1974 on tht recom- 
sn̂ tulf tier of the Cet tral pTttt A<vre- 
diint‘( r vommittpe which • had taken
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into account Shri Chaudhuri’s repre
sentation legarding his conduct and 
the request made by the Editor-In- 
Chief Maratha, Bombay.

Helium from Natural Gas and 
Monazite

9516. SHRI M. M. JOSEPH: Will the 
Minister of ATOMIC ENERGY be 
pleased to state

(a) whether Bhabha Atomic Re
search Centre is now working on the 
feasibility of recovering helium from 
natural gas and monazite and an ex
perimental set up will go mto opera
tion by September this year at the 
Indian Rare Earths Plant at Always in 
Kerala,

(b) whether tne Alwaye plant will 
produce three million litres (about
3,000 cubic metres) of pure helium gas 
a year;

(c) whether monazite, m which 
Kerala is rich, gives much purer 
helium than natural gas;

(d) whether India needs about five 
million litres (5,000 cubic metres) of 
iieJjjm a year ; and

(e) whether helium has gieat txpcit 
possibilities and if so, the approximate 
amount of foreign exchange Govern
ment expect to earn from it?

THE PRIME MINISTER, MINISTER 
OP ATOMIC ENERGY, MINISTER 
OF ELECTRONICS AND MINISTER 
OF SPACE (SHRIMATI INDIRA 
GADHI). (a) So far aa recovery of 
helium from natuiai gas is concerned, 
a source of nature gas containing 
helium in the recoverable range is 
yet to be located in the country. 
However, an experimental set-up is 
being designed to study the feasi
bility of recovering helium trom 
monazite at the Alwaye Plant of the 
Indian Rare Earths and it ia expected 
to be ready for trials by September
thi4 year. ^

(b) As soon as feasibility studies are 
completed, it is proposed to incorporate 
the necessary modifications in the 
monazite treatment section of the Al
waye plant. If the expected recovery 
is achieved, it may be possible to 
produce about 3,000 cubic metres ot 
helium gas per year.

(c) the concentration of helium u* 
the gas collected from the processing, 
of monazite is expected to be higher 
than from natural gas. As such, the 
gas fiom the monazite will need lesas. 
purification.

(d) and (e) The requirement far 
helium gas is between 5,000—10,00© 
cubic metres per year This demandl 
is likely to go up almost five-fold in 
about seven years. In the absence of 
any major 'source of helium in the 
country, the question of its export 
will not ai lse for the present.

Provision of Facilities to the 
Surrendered Dacoits by Madhya 

Pradesh Government

9517 SIIRI RAM BAHADUR 
SINGH Will the Minister of HOME 
AFFAIRS be p'eased to state

(a) whcthei Madhya Pradesh Gov
ernment is spending over Rs 1500 per 
head per month on the 78 surrendered 
dacoits lodged m the State's fiist ever 
open jail in Mungaoi;

(b) if so, the facilities extended tc► 
the dacoits; and

(c) the money spent so far by Gov
ernment on these dacoits?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) to <cK
The required information ia being! 
collected from the Government o f  
Madhya Pradesh and will be laid on 
the Table of the House as soon a* 
received.
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Home for A*ed, inarm Political 
Sufferers in DriU

9519, SHRI M. D. JAM.TLURRAH- 
MAN: Will the Minister of INFORMA
TION AND BROADCASTING be 
Will the Minister of INFORMATION 
pleased to state:

(a) whether the All India Radio 
broadcast on the evening of the 13th 
October, 1972 that Prime Minister had 
announced earlier the same morning 
at the Home Ministry’s Parliamentary 
Consultative Committee’s meeting that 
Government had decided that the 
Union Health Ministry would shortly 
set up and maintain a Home for the 
Freedom Fighters in Delhi to keep the 
Aged and Infirm Political sufferers at 
Government cost;

(b) whether the same information
was published in dailies published 
throughout the country in the next 
morning; „  1

(c) whether this news was conveyed 
by Deputy Principal Information 
Officer and Picgs Information Bureau 
to the reporters on the conclusion of 
the meeting; and

(d) whether this news has since been 
contradicted?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) Texts of news bul
letins broadcast by All India Radio are 
retained only for one year. The texts 
of (be bulletins broadcast on 13th 
October 1972 are, therefore, not avail
able now.

(b) Some of the dailies published 
reports about the matter on the 14th 
October 1972.

(c) Yes, Sir.
(d) No, Sir. *

Telephone Links of Town* in Kolaba 
uftd Bainagirl Districts with Bombay

9*10. SHRI SHANKER RAO 
"SAVANT: Will the Minister of COM
MUNICATIONS be pleased <0 state:

(a) which towns in Kolaba and 
Ratnagiri Districts of Maharashtra will 
be provided with direct telephonic 
links with Bombay during 1974-75; 
and

(b) the names of villages in these 
two Districts proposed to be given tele
phone facilities in 1974-75?

THE MINISTER OF STATE IN THE 
MINISHRY OF COMMUNICATIONS 
(PROF SHER SINGH): (a) Panvel, 
Albag, Khopali, Mahad, Pan and Uran 
in Kolaba District and Ratnagiri, 
Chipmn and Sawantwadi in Ratnagiri 
district have direct trunk connection 
with Bombay. Roha in Kolaba dis
trict is expected to be connected 
dircctly to Bombay shortly. The trunk 
traffic to Bombay from other stations 
in these Districts is presently routed’ 
via Ratnagiri or Panvel.

(b) Names of villages in Ratnagirr 
and Kolaba Districts proposed to be 
given telephone facility during the 
year ]974-75 are given below:—

Ratnagiri District: Ajgaon, Hatk- 
hamba, Lavel, Sangwe, Shirgaon. Tala- 
bazar and Rulas.

Kolaba District; None at present.

Grant of Pension to Freedom fighters 
from Bibar

9520. SHRl M. S. PURTY: Will the 
Minister of HOME AFFAIRS be pleas
ed to state:

(a) the number of freedom fighters 
who have been awarded pensions in 
Bihar, district-wise; and

(b) the number of cases still lying 
pending with the Government?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN (a) and (b). 
The information ia given in the attach* 

ed statement
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S. Name of District Number Incomplete 
JMo of applica-

Frcedom tions 
Fighters pending 

who have disposal 
been 

awarded 
pensons.

x. Shahabad
2. Muaaffarpur %
3. Dhan bad
4 Purnea •

5. Patna .

6. Dharbhanga

7 Palamau

8 Gaya 

9. Saran

«o. Monghyr 

<i. Champaran 

<2. Saharsa .

13. Hazanbagh

14 . Bhagalpur

15. Santhal Parganas

16. Ranchi .

*7. Singhbhum 

18. Siwan ' *

<9. Jamshedpur

20. Rohtas *

21. Shafijahanpur

22. Auraugabad

23. Mouhan

Total:

84s 1143

901 690

69 26
340 128

2,002 996

1,642 552

213 25

6jo 648

720 759

1136 382

734 355

292 221

150 176

1,021 1,057

340 440

123 151

38 116

3 45

1 •

J ••

1 •

• X

• 1

u ,222 7,912
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%*rfs* 85 wiTsrfti«ffw% 
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?r  ̂ x x *  wk 9 v r t  srfw *mr
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verr fmr *m  % i 

m t^ihit vtorag* f a *  
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«vnrr«i>R m m t *nvr«>a4«, 4&m k , 
^NNtt f t t  w n f t  f i  fkm m «

fWII

9524. IT* WFlhHTPW Tfi*r :
wr # m t T ft n f ararft f t  f?TrVr*f Tv

(^ ) %vt w w  vrrarr q te  *Ti?jt, 
9rrarr v ^ i t ,  * x  *tt- 
Tr»ft fsR r^  #cr?T f w  r̂rcrr | ,

(sr) w  ^  ftttV % f®  
fjpn? t, sftr

( t ) T ^ n i  «r?rr frsrar

V
# w t ifwww^ t w  «wft (srV

f|T ftl^ ) ( ^ )  faTTTffT 5TT5TT T t ^  
iTnFSTtvtsrr^ra-F^T 65 s o s t ^ v V t  
w f« r w ?  90 00 ĵqtr ^  T ^ rr?rr  
f?rqT ITRTTI I «TT%
f^TT^rT fw^T^T cr^ft * rk  f^*rT«t?nr 

«n^Fr ^ t f^ r  f r m ^ r  f*r«r?m 60
5 0 * 7*  t f r  w fff^ n r  8 5 ^  *rfn rx  
î r̂ rTRr forr arrrr 1 1 fa^mcrr stto>
^ «rr  ̂ ^?rr f t i
f%*5 f^ T T ’TT ^ry^^TTt v t  srf r̂ *rw 
60 5 0 ^  T̂ %*FT 85 0 0 ^ 5 P F  
^^rrTr fTrr grnrr 11 f w r r r  
?f> gfr im r ft r  t t  ^ncR ft vV «ft 

w R w w n v ^ B t«| ;*w rt 60 50 

*7^ r̂fsn̂ r̂ T 85 00  ̂ w% 
v r  T̂̂ FTfrr f%Tf ^RTf | I

(»r) (*r) f t  sr̂ V 1

Criteria for Detenniniati Bftdnrard 
Ar«M

>
9525 SHRI KART1K ORAON: 

WiU the Minister of PLANNING 
be pleased to state:

(a) whether Government propose 
to re-examine the criteria for deter.
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mining of backward a**aa of ihe coun
try so that the pex-capita income of 
the people should form the basis of the 
totality of backwardness; and

Expenditure
meat

on Industrial Develop- 
in Fourth Plans

(b) if so, 
direction?

the steps taken in this

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOflAN DHARIA): (a) and (b). The 
question of identifying backward areas 
on the basis of per capita income has 
been considered from time to time. 
This criterion is considered a relatively 
more reliable basis for ranking areas 
from the point of view of level of 
development. That is why it has been 
adopted as one of the criteria for dis
tributing Central assistance between 
States during the Fourth Five Year 
Plan. The application of this indicator 
for intra-state backwardness is, how
ever, not possible at this stage since, 
at present, comparable estimates of 
per capita income for lower level units 
such as regions and districts are not 
available. The Planning Commission 
has suggested a set of 15 indicators for 
consideration of the States which were 
laid on the Table of the House in reply 
to Lok Sabha Unstarred Question No. 
9704 answered on 9*5-1973.

g a p  of an Adlvasi Woman in 
Baziswara District, Rajasthan

f)o26 SHRi KAR1IK ORAON Will 
the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Government are awar« 
of & rape case of an Adivasi woman by 
five constables in Banswara District of 
Rajasthan in recent past; and

(b) if so, the steps taken in this 
regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) and (b). 
Facts are being ascertained from the 
Government nf Rajasthan.

9527. SHRI KARTIK ORAON: Will 
the Minister of INDUSTRIAL 
DEVELOPMENT be pleased to state:

<a) the amount of money spent for 
industrial development in the country 
during the Five Year Plans; and

(b) the net return out of the capital 
outlay on account of the industrial de
velopment?

.THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA- 
MANIAM): (a) The total investment
in equity capital and long term loans 
m the Central Govvernment under
takings, other than departmental pro
jects, amounted to Rs 5571 crores at 
the end of 1972-73 (equity capital 
accounted for Rs. 3065 ciorcs and long 
term loans Rs 2506 crores).

(b) The* profit for the ycai 1972-73 
after providing for depreciation, but 
befoie payment of interest and taxes 
amounted to Rs 243 crores. giving an 
overall return of 5.1 per cent on capi
tal employed After payment of 
interest and provision for taxation, the 
net profit amounted to Rs 19 85 croes 
which works out to 0.4 per cent of the 
effective capital employed in produc
tion.

Regional Development Authorities for
HHly, Tribal and Backward Areas

9528. SHRI KARTJK OBAON. Will 
the Minister of PLANNING be pleased 
to State

(a) whether Government propose to 
set up Regional Development Autho
rities for the hilly, tribal and back
ward areas of the country * * * * *  
direct control ot the Prime Minister, 
and
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(b) If so, the steps proposed to be 
taken in this direction?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHttl 
MOHAN DHARIA); <*) The Govern
ment has no proposal under conside
ration to set up Regional Development 
Authorities for hilly, tribal and back
ward areas of the country under the 
direct control of the Prime Minister.

(b) Does not arise.

News-Report captioned “Back-Lash 
will Create Abundant Energy"

9529. SHRI D. D. DESAI:
SHRI N. SHIVAPPA:

Will the Minister of PLANNING 
be pleased to state:

(a) whether his attention has been 
drawn to a statement of Dr. Gerhard 
Schwitt-Pink, a German Professor, 
■which appeared in a local Daily dated 
the lUh April, 1974 under the heading 
'Back-lash will create abundant energy* 
and in which it is stated that over- 
reaction to the present situation will 
lead to an over-abundance of energy; 
and

(b) if so, Government’s views there
on?

THE MNISTER OF STATE IN THE 
MINISTRY JOF PLANNING (SHRI 
MOHAN DHARIA): (a) Yes, Sir.

(b) Energy planning in India is 
linked with the five-year plans. In the 
Fifth Plan, energy generation is being 
reoriented and is being based on deve
lopment of indigenous fuel resources 
While presently there appears to be no 
reason to hope for over abundance of 
energy or even abundance of energy in 
the foreseeable future, the energy 
programme being based on indigenous 
resources could be modified to suit the 
■country seeds.

Statement by the Mbs* ram Chief 
Minister regarding the activities of 

Miso Rebels

9530. SHRI D. D. DESAI: 
SHRI TARUN GOGOI:

Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether Mizoram Chief Minister 
had apprised the Central Leaders on 
9th April, 1974 that the underground 
Mizos have stepped up their activities;

(b) if so, whether they have been 
■?een armed with modern weapons; and

(c) the steps taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN); (a) In a 
meeting with the Union Home Min
ister in the second week of April, 1974, 
Chief Minister, Mizoram apprised him 
of the situation in Mizoram in the 
context of the ambush on Lieutenant 
Governor, Mizoram on the 10th March, 
1974.

(b) Prior to the emergence of 
Bangladesh, the Mizo underground had 
acquired large quantities of arms and 
ammunition from both Pakistan and 
China. However, there is no report of 
any recent sizeable aceretion to their 
arms holding.

(c) The entire Union Territory of
Mizoram has been declared as a “dis
turbed area’* from the 1st March, 1974 
for a period of six months. The Mizo
ram Administration have strengthened 
the administrative centres and arrang
ed for additional police posts.
Security measures and continuous 
vigilance are being maintained against 
the unlawful activities of the Mizo 
underground.



System of ‘Bemded’ dtliw y of 
letter* and abolition of "Exprew

Dritroy Smfce”
9031 SHRl D D DESA1:

SHRI D B CHANDRA
GOWDA:

Will the Minister of COMMUNICA
TIONS be pleased to state

(a) whether Govei nmsnt propose to
abolish the “express delivery” service;

(b) if so, reasons therefor;

(c) whether Government prppose to
introduce a new svstem of ‘Recorded'
delivery of letters, and

(d) if so, the differences between
this system and Registration delivery?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS
(PROF SHER SINGH) (a) to (d)
The matter is still under consideration
of the Government

Recovery of Bombs in Kanpnr on 13th 
April, 1974

9532 SHRI R V SWAMINA- 
THAN:

SHRl P M MEHTA-
Will the Minister of HOME

AFFAIRS be pleaded to state
(a) whether 382 more bombs were

recovered m Kanpur, m UP on 13th 
April 1974,

(b) if so, whether it is the second
largest haul of arms and ammunitions
found m the same month;

(c) whether the C B I was asked to
investigate into the matter; and

(d) if so, the result thereof?
THE DEPUTY MNISTER IN THE

MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) (a) Yes, Sir

(b) This was the largest haul in 
UP m the month of April, 1974
(c) and (d). The CBI has been over
investigation which is continuing

X23 Written Answers MAY
Manufacture of **4ce Aft Tamil Nato

9933 SHRI R. V. SWAMINATHAN:
SHRI AMARS1NGH CHAU* 

DHANiI.
Will the Minister of INDUSTRIAL

DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state'

(a) whether attention of the Union
Government has been drawn to the
press report appearing m a Delhi
Paper dated the 9th Apnl, 1974 under
the heading Fridge for Rs. 100/- has
been developed by an engineer an 
Tamil Nadu,

(b) whether Government have
examined the report, and

(c) if so, whether in view of the
price involved, Government propose
to give the engineer a boost for more
production of such Fridge m the
country?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C SUBRA- 
MANIAM) (a- to (c) From the data
available m the Press Report, it 
appeal«» that the paity has made some
earthern parts and by operation the
articles to be placed in the parts get
a little cooler However, it is observed
through thermodynamic principle in-t
the temperature of the article would
be of the v.et bulb temoerature of
thp air which passes through the
earthern parts There is no means of
controlling any temperature Therefor°
this system will not work for pre
serving the articles whjch is being
done at present m a refrigerator

8, 1974 Written Answers 114

Discussions with Chief Ministers on
Allocations for 1974-75

9534 SHRI N SHIVAPPA*
SHRI SHRIK1SHAN MODI:

Will the Minister of PLANNING
be pleased to state:

(a) whether he had discussions with
the Chief Ministers of States regard-
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tag the allocations lor 1974-75 in va- 
rioua spheres; and

(b) if so, how much allocation has 
been made for water supply and raw 
materials in respect of Karnataka, 
Rajasthan and Orissa?

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI MOHAN DHARIA): (a) and 
(b). Yes, Sir. The States Annual 
Plans 1974-75 were discussed with ihe 
respective Chief MjnistersjGovernors 
between January 1 and February 12, 
1874. Keeping in view the availabili
ty of resources, the overall plan size 
as well a«f sectoral distribution were 
determined for Karnataka Rajasthan 
Orissa and all other States The 
allocations for raw materials and 
other componen's of water supply as 
well as other piogiammcs are made 
by the State Governments themselves 
m the ‘ light of the availability of 
carryover stocks and inventories and 
detailed »sse?sment of requirements 
for schemes included m the Annual 
Plans.

Industrial States in West Bengal

9535 SHRI A K M ISHAQUE. 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state the 
names and location of the industrial 
estates in West Bengal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI): A statement is attached

S tatem en t

S. Name of the Industrial Fit ate mth U*.a- 
No. non tn West Bengal_____

1 2 3

1. Baruipur (Unit I ) (furctionng)
(2 ̂ -Par gar as)

a. Baiuipur ( Umt II ) ( ,» )
(?4 Psrgsnas)

KsJy ini (Ny’ia) , ( „  )

1 2 3

4. SakiigarL (Bui (’Wan) ( » )

5. Balukun (HoVrah) ( 3> ^

.6. Sevak Rea,’ (Jalpaigun) (completed 
but rot 

functioning)

7. Mamcktcla (Calcutta) ( *» )

8. Calcutta. • (Under con
struction).

Memorial of Shri Bipin Chandra Pal

9536 SHRI A K. M. ISHAQUE:
SHRI S. N. SINGH DEO:

Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether any proposal for the 
memorial of Shri Bipin Chandra Pal 
has been received from the West 
Bengal Government or any organiza
tion individual; and

(b) if so, the main points of the 
proposal the date when the proposal 
was made and the action taken u» 
this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F H MOHSIN): (a) No such 
proposal is under consideration of the 
Government of India

(b) Does not arise.

Contributors for Memorials of Sri 
Lokmanya Tilak and Lala Lajpst Rut

9537. SHRI A. K. M. ISHAQUE:
SHRI SAKTI KUMAR SAR- 

KAR:
Will the Minister of HOME , AF

FAIRS be pleased to state the names 
of the contributors for the movements 
of Shri Lokmanya Tilak and LaJa Laj- 
pat Rai in New Delhi?
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THE DEPUTY MINISTER IN THE 

MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): The expendi
ture on the statue of Shri Lokmanya 
Tilak installed near the Supreme 

•Court -building was borne by the Tilak 
Smarak Trust. The expenditure on 
the statue of Lai Lajpat Rai propos
ed to be installed near the new Par-* 
liament Secretariat building, is to be 
borne by the Servants of the People 

.Society,

Modernisation of Textile Mills
9539. SHRI RAM BHAGAT PAS- 

WAN:

SHRI MAHADEEPAK SINGH 
SHAKYA:

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to refer to 
the reply given to Unstarred Question 
No 549 on the 14th November, 1973 
regarding modernisation of Textile 
Mills taken over by Government and 

.state.
(a) whether modernisation prog

ramme of textile mills in the country 
•which was being processed, has since 
*i>een finalised; and

(b) if so, the main features there
o f?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRl C. SUB
RAM ANI AM): (a) Modernisation
Programmes in respect of 68 under
takings have been sanctioned. Pro
grammes in respect of another 29 
undertakings are being processed in 
consultation with the Authorised'
Controllers/Custodians of the Mills. 
Modernisation Programmes in respect 
of the remaining 6. mills, possession 

o f  which has not been taken over due 
to court cases, would be drawn up as 
and when physical possession is 
obtained.

(b) It is proposed to expand most 
<of the mills to the economic size of 
•£5000 spindles and whenever feasible 
instal additional looms also. The

modernisation programme envisages 
improvements in spinning, weaving, 
processing and engineering.

ScheduledC&stes in Indian Standards 
Institution on Daily Wages

9540. SHRI K. S. CHAVDA: WiU the 
Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECHNO
LOGY be pleased to state;

be pleased to state:
(a) whether the Indian Standards 

Institution has been employing per
sons on daily wages;

(b) if so, the number of persons 
employed as Helper, Peon, LDC, and 
Junior Stenographer during the 1970-
71, 1971-72 and 1972-73;

(c) the number of persons employed 
directly, and through Employment 
Exchange during each year and the 
amount paid to them during each 
year: and

(d) the number of persons regula
rised so far; and the number of per
sons belonging to Scheduled Castes/ 
Tribes in each category?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C. SUB
RAM ANIAM); (a) and (b). The IJS.I. 
has been employing persons on daily 
wages, and the number of persons 
employed as Helper, Peon, LDC and 
Junior Stenographer during the year 
1970-71, 1971-72 and 1972-73 are given 
below: —

Post No. or perso s er ployed

Peon/Helper

x970-?i

5

1971-72

15

l9~2-73 

4

LDC 9 9 11

Ju' iot Steno
grapher r 4

Toral *5 24 19

(c) the number of persons employ*
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*d directly and through* Employment 
Exchange during Husf yn«t 1970-71, 
*971-72 and 1972*78, and the apjwwd- 
Jtaate amount paid to- them during 
«ach year is given below:—

No. of persons employed—......................................................
1970-71 197i-7* 197**73

(l) Appointed direct
ly (RcgJ. with Em*'
ployment 1 xch&nge) 14 22 14

I
(3) Appointment th- ‘
rough Exchange 1 2  5

<l) Amou.it paid to
Rs, Us. Rs. 

Sach Employees. 5770*00 245*0-00 37900-00

trie* Commission; and

' Ctr) if so, the finding* of the re
view?

...............  '
‘ THE DEPUTY MINISTER IN THX 
MINISTRY OP INDUSTRIAL D IW - 
tOPlftENT (SHRI ZXAUR RAHMAN 
ANSARI); (a) and (c). Ia pursuance 
of the recommendations of the Aahoka 
Mehta Committee on khadi and vil
lage industries (1966) a deliberate 
shift has beeh made from the use of 
Ambar Charkha to Hew Model
Charkha. The Khadi and Village In
dustries C6mmission periodically re* 
views performance of different
Charltha fctom tfthe to time and takes 
remedial steps wherever necessary.

(d) * The number of persons regu
larised so far by the I.SI and the 
number ‘ of persons belonging to 
Scheduled Castes/Tribes in -each 
.category is given below:

Post N o of prisons regu
larised from U ily  

Wagus
SsheiuM 

Cw»es/ ' 
Tribes O theis

"Poo 'Mlelpvis 2 fS
jLDC 10

,Jum m Sitnogt aphm  3

% j— ,-- : — rj —, r~ — t
Lev productivity of Ambar Charka

; ' “'I
• £541. SHRI S. A. MURUGANAN- 
THAM: Will 'the Minister of
INDUSTRIAL DEVELOPMENT * AND 

SCIENCE AND TECHNOLOGY be 
pleased to state:

* **t«) whether Ctofernmtet have 
d a te  a 4edaion to review *the low 
&tA&utCtferife ot Ambar Chaika;

7*5 U t-ft t

(b) The Khadi and Village Indus
tries Commission implements the de
velopmental programmes of khadi and 
village industries through the de
centralised units in the States i.e. 
State. Boards and institutions. The 
funds are disbursed as per the approv
ed pattern. Suitable arrangements for 
accounting and audit are in vogue at 
all levels io ensure proper use and1 
accountability of fttnds, which are also 
reviewed from time to time.

Pending applications for Industrial 
Lleeaees

•
9542. SHRI BHAUIBHAI PARMAE: 

•Will the Minister of INDUSTRIAL* 
DEVEfcOFMEHTxA^D $QfBNCE AND
TECHNOLOGY be pleased to state:

(a) the number and present posi
tion ok beading applications for in
dustrial licences tor over 3 months 
bttt has than 6 months* ovfer 6 'month* 
btit less than t* months, over l i  
ftnOMfc toot *km» thfcn 18 months and 
over 18 months:

 ̂ » 1 r * **
• <(ll) fee HHifrrftr <mA the

‘ {M ed  tor whtefe It ts pnwHfcg;
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t«) the step* Hi# licensing Com
mittee ptoposea to ibke to dispose ol 
all these pending applications;

id) whether all the pending ap
plications are of the Indian Industrial 
units and those of foreign firms have 
been cleared without any delay; and

(e) if so, the reasons why this pre
ferential treatment to foreign firms?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C SUBRA- 
MAfJIAM) (a) to (c) The position as 
On 1st April, 1974 is as follows.

Pending for over 3 months 224 
but less than six months

Fending for over 6 months 723 
but less than 12 months

Pending for over 12 months 279 
but less than 18 months

Vending for over 18 months 497

The oldest application relates to the 
year 1968 and it is pending from 8th 
April, 1968 The Licensing Commit
tee l* now meeting more frequently 
with a view to disposing of as many 
applications as possible

(d) No, Sir

(e) Does not arise

roafc* it impossible ft* the actual 
consumers to buy them; and

(b) if so, whether the Government 
propose to sell the said items only to 
the shareholders and Central Govern
ment employees after seeing their 
identity cards and share-certificates 
and if so, when this m il be done?

THE MINISTER 07  STATF W  
THE MINISTRY OF HQME AFFAIRS 
AND IN THE DEPARTMEN1 OF 
PERSONNEL (SHRI RAM NIWAS 
MIRDIIA) (a) No, Sir The confiscat
ed goods procured from the Central 
Customs Department are sold by the 
Society only to Central Government 
employees Standard cloth is however 
sold both to Central Government em- 
pTô ees and the general public acCoid- 
ing to the conditions laid down for its 
distribution by the Civil Supplies De
partment Delhi Administration who 
allot the cloth to the Society

(b) Does not arise

9544. qwrom wiwwm 
w  tftartfr* fW R  JT=fr 5? w r  t  
frqr t ?  jt fr

Sale of standard and imported Confis
cated cletli in Central Government 
Employees Cooperative Society Ltd, 

New Delhi

9543 SHIU BHALJ>!BHAI PARMAR 
Will the PRIME MINISTER be 
pleased to state:

(a) whether standard cloth and im
ported confiscated cloth, being sold by 
the Central Government Employee* 

j Cooperative Society limited, Raisina 
Road, New Delhi, are not sold to Hie 
Central Government employees but 
are sold to the businessmen and thus

( t )  sFsrr fW *r sm m  f t  

fcy rf nift *r srnr far#}-
% wnt̂ rfrtfr * fa* r *P« r t  ifa

(m ) w  *ivn

( * )  aft,
t

( « )  i
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0545. SHRI D. B. CHANDRA GOW
DA?

SHRI JAGANNATH MISH
RA:

Will the MiniPter of COMMUNI
CATIONS be pleased to state:

(a) whether at present, the drop
ping of ten paise coins one after
anothei took so much time that the
called party not knowing what was
happening at the other end, replaced
the receiver; and

(b) whether any new device is 
going to be introduced in public call
offices so that all the three ten paise
(new) coins are dropped simultane
ously into the telephone box and the
user is conectcd quickly to the dialled
number?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA
TIONS (PROF. SHER SINGH): (a)
and <b). The PC.O. fee for the Coin
Collecting Boxes at present is 30 
Pai&e. The caller has thus to insert 3 
coins of 10 paise each in succession
after the called party has answered
According to the instructions on the
com box, the caller is advised to keep
the three coins ready. Generally the
system is working well and there
have hardly been any complaints of
the called party disconnecting due to
delay in the insertion of the coins,

A new and improved coin collecting
box Is being designed which will also
have a push button arrangement for
inserting the coins. The coins will be
placed in position in advance and on 
the called party answering, when the
button is pushed, the coins will slide
down into the coin box rapidly in
<juftk succession. In eafse the called
party does hot answer 'or the ttt* i»
busy the caller could remove and take
away the ooins. The **w design is
under field fcrlal,

m  *****

• s i * mm * w?t

M W  Kft
fTTT f% ;

(v )  W*rr % 3I3r?
vrtf w r w r  firafr <srr $  «rh: 

ftwr $  w  tnrf̂ r g f

(«r) v f  1974-75
% tJfTTrfw WiarfecT ^ jt

( it) T^T
| w r w *?e«r sr^r % vm w

ffcftfro ftnw p i  fisiw iflhr
sfaftfwt («ft <fto grigm*):
(%) % *T*f *jrcf

srrfa
% f ^ r c r f w *1 1 1 $*rr
S73TKR I % ?rWPT%

f^ ?r finr ̂
**1 % % srtfw $  wrrqftsffa ̂ *ft t
TT^sft Tlar̂ nr k  spf
% w w r 1 3 50  ^ t* j ^  ^  v r

1 3r*T irnrt
% fair *FPFTT «FT SR fr

f t n  % ■Jrrm w t  Sfrr %
$ <rfTf«rar *rr% % f%qr m*r *1%
▼nr f «*< 5  wtort vt qfc-
’sfarer fp fi *rsrr 1 1

*
t* )  w frstanrr %*Vcpt. #srr

% f f c n I , % ^n6*i  %fw- 
far ftwr* <sftt % v sN e f

wr|< M T ^ S p M N n iN P id N :
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!if<alflT'lfi ef; 9iT~>;Jil1T ef; f<'f<l" ~rl"fe:ra . (e) the Bio-Data of each Advim 
~ c:; ~ :;. •• (; • ~ ~ justifying hi,3 appointment. on Rs. a'1a1::fl1a 'fia troraera +fi'ff<'fl1a Cf<!T l1a ii<ff 200/- per da 

~TlfflT ef; q"\f+fW ff ~fal1 ~ll f;;!IT '>IT THE MIN~STER OF INDUSTRIAL 
~~T ~ I DEVELOPMENT AND SCIENCE AND 

( lT) 9i)lf~ Cfi'T !il1":tr 'fi\oT err~ !i~lSf 
&lc;rr iT -{~, ~Frra fili-c;r, fcr<aa ~w;; 
a-~ftrti'c- !lfrf;:r<'f ~ 1 ~;;ihr ~1(9 ;lirlT 'fim 
'f!::lf ~ if '*:fr H:~a- ~- I 'fl)r;~ <i ~G"liflT 
ij- fiarfera f~~Ti'f ~ih !if<aTflT<f.\· <i 'fiT~
>;Ji+rt 'fir ef;"i:'rlf vR-:q-rrfierr;; ~llf;; er;;-.. 
;;rr;;, \r~r~:t 'fiTl1~r f~ifirtr f<rlT+r ~t'i'ff, 
m~d".-;q ~fq-rcr !irfef9i\or fc-rf+ri?6, ~t;t·.
~·if;;q ~H zfr;;rii'r CNT ~+r19i~.; fi~:o:r 
~t:;:i,·, <i•l:'rlf N;r ~'!fi'GlR fi~1., Gf'10frG, 
. &l?trl1 lf'! fft:TT'1 lil1TrmT<'ff ~t;\J OfT~ , 
'ij'n:a-r11 ~cf\'fi f;rlT+r, ftr•~\f, ~na:,·rr 

~~rf;;Cfi trcf'e:ror, 'fiiVIi''tiT, '>T1 \a-r£f ~rrr 
fcr~f<'f/:j' t:r;rorr;;, f~~a- ~'lii<rfi::ir:fi :J:i·;;-

~ .. 
~!:7-r;r a~r ~f'fl'fi~· firro;:r, 'iT'r'i·r~ ~cr; 
~~f9i~<fi<,;tr ~f6l1T f<'ff+ri6, '>T"iG"f('f Cf<H 
"!oT §~ fq-vcrf~~Rl1t i!:n<ff ;;r# CfcT1H'1 
f<ifllftc fff<rT'l"T if 'fiT!iTf..-cm f'fi<ir '>i•lf•T. I 

Appointment of part time advisers in 
National Industrial DevelopmPnt Cor-

poration 

9547. SHRI B. S. BHAURA: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state: 

(a) whether the National Industrial 
Development Corporation Ltd. have 
appointed P art-Time Advisers on Rs. 
200/- per day? 

(b) if so, the number of such ad-
visers and the period from which 

· they have been appointed; 

(c) the total amount paid to each 
Adviser so far since his appointment; 

(d) the return in term of income 
to the Corporation from f;l!e appoint-
ment of each Adviser; at , 

TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) Yes, Sir . . 

(b), (c) and (e). A statement is 
laid on the Table of the House. [Placed 
in Library. See No. LT-6950/74]. 

(d) The Corporation is benefited by 
the expertise and experience of the 
Advisers which goes into the collec-
tive effort put into an assignment. The 
specific contribution of an individual 
adviser in terms of monetary return 
cannot be identified. 

Withdrawal of Suit against N.I.D.C • 

9548. SHRI B. S. BIIAURA: 
Will the. Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to 
refer to the reply given to Unstarred 
Question N·o. 4150 on the 26th April, 
1972 regarding Civil suits against the 
management of N. I. D. C. and state; 

(a) whether the suit mentioned at 
serial No. 3 of the answer has been 
withdrawn by the plaintiff uncondi-
tionally; and 

(b) if so, whe-ther the National 
Industrial Development Corporation 
as defendents asked for any costs/da- · 
mages on such withdrawal? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 

·AND TECHNOLOGY (SHRI . C. 
SUBRAMANIAM): (a) Yes, Sir. 

(b) The court while dismissing the 
s uit as withdrawn also ordered that 
parties would bear their own costs. 

lfi•~ ::~r ~T\i;,Tf if ~>ir'rq iSfiif <~{) 

1I'F.T ~~ trf iOftq-

9549. ~>.Tl ::rrt:f .if lllf: 'l tTl lJ .J;if 
ff'Jl'f li~ "l'Cffol 'fl: ~;·r 'fi{ r f'fi 

(9i) cr~ 1 97 2-13 m\ 197 3-

7 4 i ~l~H <i•l:' Cf4T -sKq<fi ~·~ q 
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Demand from b tfu  Feitntion ®* 
working Journalists Re. sapp«y and 

Distribution of newsprint
9550. SHRI C. K. CHANDRAPPAN: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state:

(a) whether Government are 
aware of the fact that the Indian Fede
ration of Working Journalists in their 
recent meeting at Indore demanded 
that Government shoUld constitute a 
Committee to go into the entire ques
tion of supply and distribution of 
newsprint to the newspapers and the 
representatives of the working Jour
nalists should be Members of the 
Committee; and

(b) if so, Government’s decision on 
it?

THE DEPUTY minister IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
B1R SINHA): (a) Yes, Sir.

(b) Purchase of newsprint is a com
mercial transaction and the newspaper 
industry is already represented on the 
Purchase Committee.

Distribution of newsprint is done 
strictly In terms of the Newsprint Al
location Policy whfch is framed after 
considering suggestions emanating

from uie Newsprint Advisory v*om- 

represented. _  _ ,

Award of Taaara Patraa
9 -  ' *

9551. SHRI NAWAL KISHOR1 
SHARMA  ̂Will the Minister pf HQME- 
AFFAIRS be pleased to state: "  ,

(a) whether the attention of the
Government has been drawn towards 
a hews" report cm the 13lh? Apr!}, 
1974 under'the heading “Taj&rapatras 
for bogus veterans” ; v

(b) if so, whether an enquiry has 
been set up by the Government to 
find out the causqs thereof; and

(c) if so, when the'report is ex
pected to be received by the Govern
ment and the action proposed to be 
taken in the matter? (

THE DEPUTY* MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) Yes, Sir.

(b) and (c). Attention is invited to 
the reply given in this House to Un
starred Question No. 5613- on the 3rd 
April, 1974. Each complaint is exa-. 
mined in consultation with the con
cerned State Govemment/U.T. Admi
nistration and suitable action taken.

Postal Stamps on Masks

9552. SHRI NAWAL KISHORE 
SHARMA Will the Minister of COM
MUNICATIONS be pleased to state:

(a) whether Government had de
cided to issue postal stamps with 
masks;

(b) if so, the stamps issued with 
their denominations; and

(c) the reasons to have masks on 
the stamps?
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p n  m m t m  o p  s t a t e  xn
Tftlt MINISTRY OP COMMUNICA
TIONS (PROF SHER SINGH): (a)
Yea

(b) Four stamps depicting the sun, 
the moon, Ravana and Narasimha 
were issued on the 15th of April, 
1874 These were in the denomina
tions of 20P, 50P, Re. 1/- and Rs 2/- 
respectively

(c) The theme is popular amongst 
the Philatelists and collectors

Language figures of 1971 census

9553 SHRI NAWAL KISHORE 
SINHA Will the Minister of HOME 
AFFAIRS be pleased to refer to the 
reply given to Unstarred Question 
No 2489 dated the 28th November,
1973 regarding Hindi Speaking 
population and state*

(a) uhpthei the language figures of 
the 1971 Census have since been fina
lised * and

<b) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H MOHSIN) (a) and (b) 
The question of presentation of the 
197] Census language data is still 
under consideration of the Govern
ment of India

Demand for dismissal of Lt Gover
nor of Delhi

9554 SHRI CHANDRA SHEKHAR
SINGH

SHRIMATI SAVITR1 
SHYAM/

Will the Minister of HOME 
AFFAIRS be pleased to state

(a) whether Government's attention 
has been drawn to the Press Reports 
that there is a Section of some 
groups, parties and organisations

who have demanded the dismissal of
the Lt Governor of Delhi on the so 
called land grab issue;

(b) if so, the groups, parties and 
organisations who have demanded 
the same, and

(c) the action taken in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OP HOME AFFAIRS 
(SHRI F H MOHSIN) (a) to ic) 
Government have seen press reports 
w herein demands have been reported 
to have been made by parties like 
CPI Jan Sangh and the Delhi Pradesh 
Youth Congress for the dismissal of 
the Li Governor of Delhi on the so 
called land grab issue The various 
allegations on the basis of which the 
demand seems to have been made are 
now before the Supreme Court jind are 
sub-judice

Manufacture of paper from Bagasse
m Mandhya National Paper Mills

9555 SHRI M RAM GOPAL 
REDDY Will the Minister of 
INDUSTRIAL DEVELOPMENT AND 
SCIENCE AND TECHNOLOGY be 
pleased to state

(a) whether Government are aware 
that one of the paper mills* viz. 
Mandhya National Paper Mill was 
successful m manufacturing paper 
completely out of bagasse, and

(b) if 90, to what extent the paper 
production can be boosted by this 
process7

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI) (a) Yes, Sir

(b) There are certain difficulties 
about large scale availability of bag* 
asse for use in ihe paper industry as 
these are at present being utilised as 
aheap fuel by most of the su|ar mills. 
However, a number of. schemes based
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ba*asae as one of the n v  materi- 
«ls along w#k ©thercellnlosic .raw 
apatflfifcab have b w  *p§*ov*d.

lade Hungarian ipM nent tor fndue- 
triali3aUon

9556 SHRI TARUN GOGOI.
SHRI NIHAR LASKAR:

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be plased to 
state.

(a) whether Hungary has agreed 
to help in industrialisation,

(b) if so, the nature of help to be 
given to india,

(c) whether any agreement has 
been reached, and

' (d) wi)ether any joint ventures 
will be undertaken by both the 
countries?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA- 
MANIAM) (a) to (c) Discussions 
were held between the two countries 
in April, 1973 regarding cooperation 
in various economic areas including 
the industrial fields An Indo-Hunga- 
rian Joint Commission for Economic, 
Scientific and Technical Cooperation 
has been set up through the exchange 
of letters on 19th December, 1973 to 
examine and consider action in all 
Holds of economic relations between 
the two countries. The Commission 
has not yet met.

(d) Some Indo-Hungarian Joint 
ventures are already working in India. 
As in the case of other countries, 
proposals for setting up of Indo- 
Hungarian Joint ventures are consi
dered «« and when received.

Kxpe«iitere iatewvaA tactN&MiBf 
, SfhfOl in Qortouom t •&*»

9557. SHRI R. N. BARMAN: Will
the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether a large amount is be
ing spent for issuing circulars, com
munications for introducing Hindi in 
the Government offices,

(b) the total amount spent annual
ly by the Central Government for 
their purposes from 1971-72 to 1973- 
74; and

(c) what are the reasons for not 
achieving the required results in this 
regard’

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PERSONNEL (SHRI RAM NIWAS 
MIRDHA): (a) and (b). Instructions 
for the use of Hindi for the various 
official purposes of the Union and for 
ensuring compliance of the various 
provisions of the Official Languages 
Act, 1963, as amended, are being issu
ed by the Ministry of Home Affairs 
from time to time. These instructions 
are circulated to all concerned 
through the administrative Ministries/ 
Departments and not direct by the 
Ministry of Home Affairs. No sepa
rate budget provision is made for the 
purpose. It is, therefore, not possible 
to indicate the amount spent in circu
lating the instructions of the Ministry 
of Home Affairs during a particular 
financial year

(c) Progress in the use of Hindi 
for the various official purposes of the 
Utuon is watched turottgh quarterly 
progress reports.



«¥f, !tf'*a*> ^viewed* ’ hi m  ~
mental Offictt&'Laftguagea tm^Ieinentt- 
tion Committees. Remedial action is 
taken wherever any deficiency if 
noticed with regard to the use of 
Hindi. However comparative position 
given below indicates the results 
achieved:

As on 31st As on 31st 
March, March,,

1970 1973

14* Written Answers

No of Sections
Where noting/
drafting is done
in Hindi 250 515

No. of officers of 
the rank of Under 
Secretary and
above doing
notemgm Hindi.. 124 421

ftesignatlon by Director of CFRI.
Dhanbad

9658. ‘SHRI B N. BARMAN;
SHRJ INDRAJIT &UPTA:

Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state;,

1
(a) whether the Director, Central 

Fuel Research Institute Dhant^ad has 
resigned recently;

(b) whether the mam reason of 
his resignation was that the results 
of researches- of C.F.R.I. made on 
coal, development, conservation and 
scientific exploitation as well as uti
lisation of coal, have not been accep
ted a«d implemented by the Govern
ment;

(c) whether he was against the im
port of expertise for coal industry 
wfcich was developed in the C.FR.I.; 
and

iras Mrnisitfft d r  SNDtfstRi&L 
DEVELOPMENT ANt>" SCIfcNCfc 
AND tiSCHNOtOGY (SHRI C. 
SUBRAMANIAM): (a) to (C). A
Statement is attached.

(d) Steps ae toeing taken to fill 
uj> the post

Statement
The Director-General (Vigilance) 

CSIR had on 31st January, 1974 fa1** 
warded to Che CSIR his Investigation 
Report containing allegations of 
nepotism and favouritism against Dt. 
A* Lahin, Director, Central Fuel 
Research Institute, Jealgora, as a 
result of the inquiry conducted by 
him on the basis of complaints 
received by him. The allegations 
referred to favouritism shown by him. 
,in the matter of appoiptment/pTo- 
motion of four of his relatives in the 
CFRI, Jealgora during the period 
1952—69 when Dr. Lahin was func
tioning as the Assistant Director/ 
Director m the CFRI Jealgora. Ac
cording to the DG (Vigilance) the 
facts of the four cases taken together 
would indicate that Dr Lahiri was 
in the habit of indulging or favourit
ism and nepotism and in consultation 
with the CVC it was recommended 
that proceedings as for a major 
penalty may be initiated against 
Dr Lahin

The case WASU being processed for 
initiating disciplinary proceedings 
against Dr Lahiri as advised by the 
CVC. In the meantime Dr. Lahin 
submitted an application dated 26-JJ- 
1974 1 seeking permission for volun
tary retirement from CSIR service 
on 26-5-1974 giving three months’ 
notice His normal date of retire
ment is 24-8-1976 While seeking per
mission for voluntary retirement, Dr 
Lahiri also requested for permission 
to accept a UNDP assignment from 
15-3-1974 as an Expert on Fuel and 
Power for an Iron and Steel Plant 
to the Government of Chile for at 
period of six months.

Written, AAMm k  1*44,MAY 8, 1974

(d) by what time Government are The entire matter was considered
gwog to All-up the vacancy caused in the larger Interests of science and

toy hit resignation? reputation ot CSIR as an organisation
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'ft Cas^^r&s&sed' * iii^  di«3plihary ‘'objective wseinmeht of either past
proceedings against him need not be 
pressed*in view of*Or. Lahiri'g notice 
of voluntary retirement and that he 

v may be allowed to voluntarily retire 
v from CSIH service with effect from 

20H5-1974. It was also proposed 
that he may be permitted to accept 
the UNDP assignment in Chile. The 
CVC was consulted in the matter and 
they agreed to the above proposal. 
The Commission, however, felt that 
Dr. Lahiri was trying to extricate 
himself from difficult situation by 
offering to voluntarily retire, without 
having to face% departmental action.
In view of this* background, the 
Commission did not find it desirable 

*to agree, to further concessions like 
granting of terminal leave etc. to 
Dr. Lahiri and was of the opinion 
that any period of leave that can 
run concurrent with the period of 
notic$ may only be granted to him

* A- i
The above recommendation of the 

CVC was accepted* and accordingly 
Dr. Lahiri was allowed to hand over

4 charge at the CSIR Headquarters
with effect from 80-3-1OT4 (AN) with

. permission to retire from CSIR
service with effect from 26-5-1974, 
the intervening period being treated 
as leave due and admissible to him. 
He was also permitted to accept the

- foreign assignment.

Having sought permission to 
voluntarily retire from CSIR service 
and to accept the UNDP assignment, 
it would appear that just before his 
departure from India, Dr. Lahiri has 
sought to give an erronous impression 
through Press interviews/statements 
that he is leaving the country on 
account of his differences with the 
Government's Policies on Fuel and 
also due to his disappointment over 
the numerous foreign collaboration 

. agreements on coal technology which 
India had signed, although most 
of these technologies had been develop
ed at CFRI in the last 20 years. 
This is to be interpreted more as the 
out burst ot scientist who has had 
to vacate his post under unsavoury

* rtrcumstances rather than a coal and

trends or of future programmes in 
this field.

Facilities provided to «8BLee hearers 
of Cesitral Government Employee* 

Unions

9559. SHRI R. N. BARMAN: Will the 
PRIME MINISTER be?leased’ to state:

V
(a) whether the Central Govern

ment have provided facilities to the 
office bearers of various Central Gov
ernment Employees’ Unions such a* 
accommodation, telephone etc.;

ft>) whether most of the office bea
rers are doing Unio^ work during the 
day-time and ignoring the 
work; and

(c> if so, the reaction of the Central 
Government thereto?

* +
THE MINISTER OF STATE- IN 

THE MINISTRY OF HOME AFFA
IRS AND IN TfeE DEPARTMENT 
OF PERSONNEL (SHRI RAM 
NIWAS MIRDHA): (a) Accommo.
dation Telephone is not povided by 
Government to the Office bearers of 
the Central Government Employees 
Unions.

(b) Govenment have no informa
tion to this effect.

(c) Does not arise.

Violation of Foreign Exchange Regu
lation* by Balyogeshwar

9560 SHRI SHYAM SUNDER 
MOHAPATRA* Will the PRIME 
MINISTER be pleased to state:

(a) whether cases of violation of 
foreign exchange rules by Balyogesh-

- war have been finalised; and

(b) what is the outcome of show- 
cause notices issued in the case?
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THE imaSTKR or STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PERSONNEL (SHRI RAM NIWAS 
MIRDHA) (a) and (b) In the light 
*of the result'? of ihe investigations 
made the Directorate of Enforcement 
h ŝ issued four Show Cause Notices 
to Shri BiMn Singh, who is stated to 
be tl Secretary of Shri Prem Pal 
Smga Rawat alias Balyogeshwar for 
contravention of the provisions of the 
Foieign Exchange Regulation Act 
The&e case*, are pending for adjudica- 
tio i No Show Cause Notice has been 
isiued to Shri Rawat by the Enforce
ment Directorate

Opening of pC O  at Shaharghat

9561 SHRI BHOGENDRA JHA Will 
the Minister of COMMUNICATIONS 
be pleased to refer to the reply given 
to Unstarred Question No 6395 on 
the 10th April 1974 regarding opening 
of PC Os and Telegraph offices in 
various districts of Bihar and state

(a) whether a new PCO was to 
be or has already been opened at 
Shaharghat, if so, whether it u to 
be connected via Madha*vapur or 
Benipatti, and

(b) what u> ine distance of Shahar- 
ghat and Benipatti and the distance 
or time to be covered m talking from 
Madhawapur to Madhufatu t̂a SiU 
marhi or via Benipatti respective!*?

THE MINISTER OF STATE IN 
rpHE MINISTRY OF COMMUNI
CATIONS (PROF SHER SINGH)
(a) Public Call Office at Shaharghat 
has already been opened on 26-1-73 
it is parentcd to Sursand It is not 
prop )<sed to connect it either to 
M i iru v.apur or to Benipatti

(b) the distance between Saharghat 
and Benipatti i& 23 KM The distance 
from Madhawapur to Madhubani tna 
Benipatti is 54 KM Trunk calls 
from Madhawapur PCO for Madhu*

ba»i we routed j>ia Sitamarhi, Muz. 
xaffarpur and Darbhan#a and this 
route distance is 193 Kms

Development ot backward areas of 
Andhra Pradesh

9562 SHRI Y ESWARA REDDY
wai the Minister erf PLANNING 

be pleased to refer to the reply given 
to Unstarred Question No 6316 on 
10th April 1974 regarding Central as
sistance for development of backward 
areas m Andhra Pradesh and state

(a) whether any concrete piopo^al 
has been made by the Government of 
Andhra Pradesh for the purpose of 
accelerated development of the back
ward areas of the State,

(b) if so, the mam features of the 
proposal, and

(c) the special assistance proposed 
to be given by the Centre for the im
plementation of the scheme*

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI MOHAN DHARIA) (a) No 
concrete proposals for the accelera
ted development of the backward 
areas arising out of the six-pomt 
formula have been receded from the 
State Government

(b) and (c) Do not arise

News Report entitled ‘Vested interests 
Stall Progress P M'

9163 SHRI BIBHUTI MISHRA Will 
the Minister of PLAN'NING be pleased 
to state

(a) whether the attention of the 
Government has been drawn to the 
news published in a local daily dated 
tine 2nd April, 1974 under the head
ing “Vested interests Stall Progress 
P M ”

(b) if so, how the vested interests 
titUi progress, and
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(c) the action taken by the Govern-
ment against those vested interests? 

THI!i MINISTER OF STATE liN 
THE MINISTRY OF PLANNfNG 
(SltRI MOHAN DHARIA): (a) Yes 

Sir. 

(b) and (c). Prime Minister in 
her above mentioned speech has 

·not elaborated on this part of the 
Question. Her reference to 'Vested 
interest;' at · various occasions is, 
however, not in the limited sense of 
the term nor does it refer to any 
particular class. These interests stall 
progress when they interfere with 
production, pr~per distribution of 
goods and dirupt social order by 
launching agitations on one pretext 
r the other. · 

';3'~~ fif~H 'fiT fqi>1q 

9564. ~r f<f+Ifff fq>!ol : H i 
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~NT~T it f(lfcr: 3 o, o o o l1"r o err crrfq- 'fi 

~-ll1cfr crmr ~'li ~·rr ~~?rrrr f~rrr 'Trrr 
~r 

(lSI") €1T, ~ ~\'11 ~ f'li \3"~u fisl~r-.:: 
if m-~rfwm·~ar 'fir >rlff<:r ~,H.-'r ij-~ 

rr~r g{ fiif5.:rr f'li ~f~ll"fr f~r-.:: if [~ ~ 1 
1!<:1(1: li~ \3"nfr f<if~H 'fir ~fq- ~:rar 

fNfCi" it Cfif\IT( ;JJ"~f ~!9>:Ff : ~fq- q-,:: 
~rcrrf-.::5 ~;(t~rfrr'li Q;'liifl f-rnfHcf ~r 

~<Rt ~ ;JJ"crf'li ~f&rll"fr fcr~r-.:: if <ifg:T ~ 
lSff~ frr~'l ~ f~.:r~ >;rrm<: n ~:r'fi 

>r:nr~ it ~rmfrr'fi cr;;nn cr.:r:r ll"if ~ 1 

tf!~.;, ~r~:f'q 'fi r ~J;j!f ~ ~r~ fqqpr'f 
q'~ f'f·tiifll'J' 

9 56 5. ~r fq-+Ifn fq?.;£ : 'llir tfi;Jf-tf 
lic;.rr li~ or~r~ 'fir ~'lr 'fi"~ ;;: fill : 

(<fi) 'flir lir,;r,-r ~rlfrrr frn::r >r~IT 

u crf'crcrr q= -;;r::pr'"flf liT :;;.=rr it ~ff'i \3" ::rr~.:r 
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Applications from foreiga com]Nuiic«w 
i t  iap«rt UccncM

9566. SHRI MADHU LIMAYE: Will 
the Minister of INDUSTRIAL DE
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) the number and names of for
eign company applicants who have 
each asked for total import licences 
of all descriptions of the c.i.f. value 
of Rs. 2 lakhs and above;

(b) the details of the licence de
mand (both in terms of volume and 
c.i f. value) and the recommendation 
(both in the terms of volume and 
c.i.f. value) made bp the Ministry ii* 
respect of each of these companies; 
and

(c) the reasons advanced by the Mi
nistry for recommending these appli
cations?

THE MINISTER OF INDUSTRIAL- 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C. 
SUBRAMANIAM): (a) to (c)t In
formation about the applications 
made by foreign companies lor im
port licences valued at Rs. 2 lakhs 
and above during 1973-74 are being 
collected and will be placed on the 
Table of the House. According to 
the Import Trade Control Licensing 
Procedure all import licence applica
tions do not require for their dis
posal, recommendation by the Minis
try of Industrial ‘Development In
formation i3, however*, being col
lected in respect of air cases w&ere 
import lloenees toad been issued $pe~
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'dfldftlly on the recommendation of
&  Ministry of industrial Develop* 
-ment;

Industrial Frodactiui
9587. SHRI MADHU LIMA YE: Wijl 

th* Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND 

'TECHNOLOGY be pleased to refer to 
the reply* given to Starred Question 
No. 15 on the 27th February, 1974

retftfmig fflUl in Ihditstft&f Fi^ttuc- 
tion and slate the monthly in dices of 
industrial production in 1973 and the 
corresponding figures for the year 
1972?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND. SCIENCE 
AND, 'TECHNOLOGY (SHRI C. 
SUBKAMANIAM): A Statement is 
attached.

Statement

General Index o f Industria l Production {Crude) fo r the Years 197*, 197* and Jam utry-
October, 1973.

(Bate: 1960*̂ 100)

No. Months 1971 197a 1973

j . January . . «88-4 19 9 6 207*4

2. February * 178/7 190* 7 191*8

* March . • 192*4 208 0 211*2

4,- April - 18 3 4 190 4 1.87*6

%■ May • 17*  0 1 9 4 6 190-2

6. ]une • 196 8 192*2

Z- July . • ^ 7-3, I9<?*8 *99 1

8. August . 183 -1 198*7 204*9.

?• September • 195*0 198; 6 19 7 0 *

IO.»:
October . • 182*9 197*9 191*0*

11.i*
hjovember 18 9 7 203*21

12. December • 201*6 211*7, 1
J anuary-Dccember 

(Average)

January-Octobpr . 
(Average)

* 186*1 19 9 4

(4 * o >

184* a

( + 7»I>

197*8 *9 7 *

• - (H cf'tljf

•ft optional
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Mxpvuim 9t caiueity in cement 
tn M qr

8908. SHJU MADHU UMAYE: Will 
the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state.

(a) whether any decision has been 
taken, with regard to the uxpansion 
of productive capacity m the cement 
industry,

(b) whether the additional capacity 
is mostly being allocated to the large 
business houses,

(c) whether the enter* additional 
output will be taken ove. „ y Govern
ment for distribution after paying the 
manufacturers a controlled price for 
the additional output; and

(d) if not, the reasons therefor?
THE MINISTER OF INDUSTRIAL 

DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI ' C 
SUBRAMANIAM> (a) to (d) The
present installed capacity of cement 
industry is 19 76 million tonnes per 
annum and product* 01 during 1978 
was about 15 00 million tcines In 
the V Plan document the target for 
cement production by the end of V 
Plan has been kept at 25 00 million 
tonnes corresponding to a capacity 
of 29 00 million tonnes on the basis 
of 85 per cent utilisation of capacity 
With a view to meeting the antici
pated demand additional licences/ 
letter of intent for 1711 million tonnes 
have been issued to various parties 
as under:-—

Public Sector* 588 million ton
nes

Private Sector

(a) Large Houses 813 million 
tonnes

(b) Other private parties 310 
million tonnes.

million tonne? la Public Sector and 
9.28 million tonnes in Private Sector 
including Large Houses) are under 
consideration of the Government.

>
The price and distribution of ce

ment is controlled in terms of Ceme
nt Control Order, 1967 issued under 
the Industries (Dev and Reg) Act 
1951 In terms of the Order, the 
producers are entitled to a fixed ex- 
works retention price based on their 
cost of production

To distribute equitably the avail
able quantities of cement, quotas 
were fixed for each state for the 
penol July, 1873 to June 1574 Thes- 
quotas are exclusive of the require
ments of Central Government De
partments for works within a parti
cular state anpl $lso the require
ments of large and medium indus
tries which are met separately from 
the Central Quota Allocations 
against the State Quotas are made 
strictly m accordance with the le- 
c nmendations of the State Govern
ments Thus the distribution of 
cement is planned by Government

Increase in price of discs by Gramo
phone Companies

9569 SHRI MADHU LIMAYE Will 
the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state

(a) whether it is a fact that the 
prices of discs (LP, EPOSSP) have 
been increased by the gramophone 
companies in the last one year,

(b) the details of increases by 
different companies;

(c) whether the Government would 
udvise the companies to reduce price 
it their classical Indian music discs 
(both North Indian and Karnataka) to 
promote this ancient Indian art; and

Applications for an additional capa- (d) if not, the reasons for not do- 
city of 12 25 million tonnes (2.97 ing this?



TBS DEPUTY* MINISTER IN 
THE MINISTRY OF INDUSTRIAL 
DEVELOPMENT (SHRI ZIAUR 
RAHMAN ANSARIX: (a) and <b). 
Indkmnation is being collected and 
will be laid on the Table of the 
House

'<«) and (4). The matter can be 
looked iato on receipt of the requisite 
information.

Policy of Government to Exempt 
staging of Plays from Entertainment 

Tax

9570. SHRI MADHU LIMAYE: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether it is the policy of the 
Government to give encouragement 
to theatre in Union Territories and 
elsewhere in the country;

(b) whether the Government are 
aware that a group called Abhinaya is 
staging a play called Ghashiram Kot- 
wal by Vijay Tendulkar in Delhi 
(the translation of the original in 
Marathi into Hindi);

(c) whether it is the policy of the 
Government and the Delhi Adminis
tration to exempt the staging of plays 
from entertainment taxes; and

(d) if so, the reason for not exem
pting the Hindi version of Ghashiram 
Kotwal from this tax?

THE DEPUTY MINISTER IN 
THE MINISTRY OF INFORMA
TION AND BROADCASTING (SHRI 
DHARAM BIR SINHA): (a) and
(b). Yes Sir.

(c) Levy of entertainment tax 
and exemption thereof is a state 
subject. In case of Delhi Adminis-

Ip  Written Ansto** VAlSAXItA 18

Designation

twtfion, exemption is granted to thea
trical groups fulfilling certain condi
tions.

(d) According to information re
ceived from Delhi Administration, 
exemption from entertainment tax 
was granted to the group called 
‘Abhiyan’, for staging ‘Ghashiram 
Kotwal’ whenever applied for except 
on February 2, 3, 9 and 10, 1974
when no performances were stagejt

Pay Fixation of Assistant Superin
tendents of Post Offices and Post 

Masters

9571. SHRI P M MEHTA: Will tfce 
Minister of COMMUNICATIONS be 
pleased to state:

(a) whether the Pay Commission 
has recommended three different 
scales for Assistant Superintendents 
of Post offices and higher selection 
gra^e to Post Masters, Sub-Post 
Master? in lieu of the existing scale 
of Rs. 325—425;

(b) if so, whether they have been 
implemented and if not, what are the 
reasons for delay in implementation: 
and

(c) whether there is a discontent
ment prevailing amongst the cadres 
of Assistant Superintendent of Post 
offices and Post Masters all ever 
India due to abnormal delay in fixa
tion and drcwal of revised pay as re
commended by the Third Pay Com
mission?

THE MINISTER OF STATE M  
THE MINISTRY OF COMMUNICA
TIONS (PROF SHER SNGH): (a) 
Yes, Sir. The following revised pay 
scales have been notified by Govern
ment:—

1896 ($AKA) Written kiwtoer* 15&

Pre-revised scale Revised scale

Assn. Snperirtendenc of Post Officcs. . . Rs. 335/435 Ra. SJ0/900

Head Postmaster % (a) Ra. *00/900
J.R*. 335*4*5 *

Sub P t w t t h t t t e r ....................................i  . C b ) 350/750
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(b) and (c). Since In the place of 

gfte seal* (Rs.. 335(425) three new 
scales have been prescribed by the 
Third Pay Commission, the details 

the procedure for adjusting and 
deploying the staff in the three scales 
Is under examination. Representa
tion  ̂ for ealy decision "have Been re
ceived an<j the matter is being ex
pedited. „ ,

or Fer^fn CollaftoratlM 
Agreements and Xnbfedaa of Royalty 

Payment

* 9572. SHRI P. M. MEHTA: Will the 
Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECH
NOLOGY be pleased to state:

" (a) whether some of the collabora
tion agreements do nor specify the 
period for which royalty payments 
are payable;

(b) if so, the names of the fixms 
and the facts of the agreements; and

(c) whether Government propose
to review such agreemehts and res
trict the payments to the minimum 
period? - r
'THE MINISTER OF INDUSTRIAL 

DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA- 
MANIAM): (a) to (c) With the
•establishment of the Foreign Invest
ment Board m December 1968, the 
duration for which royalty will be 
payable to a collaborator has been 
invariably specified in all approvals 
for foreign collaboration There were, 
howevert some instances where 
approvals had been granted prior to 
1960, where the duration for purpose 
of payment of royalty had not been 
indicated In view of this in October, 
’ 969 instructions were issued by the 
Department of Economic Affairs to the 
'Reserve Bank of India to review all 
■such cases and to disallow payments 
where the agreements had already run 
for a period of 10 years, and also to 
adviBe the Indian oarties to „ apply 
«3resh for continuance of the agreed 
TMents, if they so deSired, for Govern
ment's consideration.

r*tmcattoi» o f  M ,  rampfcleta 
tfM Boek*

tttt* SHRI R. V.* BADE: Will the 
Minister of INTBRMATIOfr AN© 
BROADCASTING be pleased to state:

(a) whether various Government 
Departments and Agencies are pub
lishing different Journals, pamphlets, 
books at the time of acute newuprint 
and paper shortage in India; and

(b) if so, what steps Government 
propose to cut down this kind of 
paper wastage in official, circle?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) and (b). In view of 
the shortage of newsprint and paper, 
only such journals, books and pam
phlets are being published as are 
necessary in the Public Jnterest

Use of language in official business in 
States

9674 SHRI R V BADE*: Will the 
Minister of HOME AFFAIRS be 
pleased to state:

•(a) the names of States in India 
who are doing all their official busi
ness in Hindi; and

(b) which are the States in India 
who are doing their official business 
only in English?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PERSONNEL (SHRI RAM NIWAS 
MIRDHAV (a) The States of Bihar, 
Haryana, Himachal Pradesh, Madhya 
Pradesh, Rajasthan and Uttar Pradesh 
have adopted Hindi as the language 
for official purposes in accordance'with 
the provisions of article 345 of the 
Constitution of India .

(b) The official business in the States 
•f Manipur, Meghalaya and NagjUand 
continues to be conducted in English ~ 
tit accordance wife 13k ped*i» to 
article 348 of the Conitifatftoo.
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.Issue of licences to entrepreneurs in 
Rajasthan 

9575. SHRI SHRIKISHAN ])1JODI: 
Will the Minister of INDUSTRIAL 

'DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to 
.state: 

(a) whether Rajasthan Government 
has approached the Centre to issue 
licences to all such entrepreneurs who 
.have obtained letters of intent to 
. sta r_t industrial units in the State; and 

(b) 'if so, Central 
-decision thereon? 

Government'~, 

THE MINISTER OF INDUSTRIAL 
-DEVELOPMENT AND SCIENCE AND 
'TECHNOLOGY (SHRI C. SUBRA-
::MANIAM) : (a) and (b ) . The question 
of conversion of Letters of Intent into 
lt1dustrial licences is considered after 
the entrepreneur complies with the 

·conditions of the Letter of Intent and 
su bmits within the initial period o£ its 
·_validity, the required applications for 
foreign collabor ation and import of 
capital goods, where necessary. With 
t':Je streamlining of industrial approval 
procedures and with a view to avoidinv-
delay, the Letter of Intent is nov~ 
a utomatically converted into an indus-

1;rial licence after the final subsequent 
c iea rance, viz., for fore ign collabora-
tion or import of capital goods, is 
given. No specific reference in this ~-e 

gard hao; been received from the 
G overnment of Rajasthan. Government 
·.have, however, been reviewing from 
·time to t ime in consultation, where 
necessary, with the concerned State 
Gove rnmen ts, the progress made by 
holders of Letters of I ntent for various 
industries in order t o assess the prog-
ress made for implementing the 
·projects and clearing general bottle-
necks standing in the way of speedy 

·implementation. 

Issue of licences fen· production of 
paper 

9576. SHRI SHRIKISHAN MODI: 
SHRI D. D. DESAI: 

Will the Minisrer of INDUSTRIAL 
'D EVELOPMENT AND SCIENCE 

'725 LS-6. 

AND TECHNOLOGY be pleased to 
state: 

(a) whether h is Ministry has issued 
letters of intent or licences to a num-
ber of firms. to produce various types 
of paper; and 

(b) if so, the names of the firms? 
THE DEPUTY MINISTER IN THE 

MINISTRY OF I NDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI ) : (a) Yes, Sir . 

(b) A Statement giving the names 
of firms who have been granted letters 
of intent llicenses for the production of 
paper is laid on the Table of the 
House. [Placed in Library. See No. 
LT-69 51/74] . 

Setting up of two more jails in Delhi 

9577. SHRI SHASHI BHUSHAN: 
Will the Minister of HOME AFFAIRS 
be pleased to refer to the reply given 
to Unstarred Question No. 2454 on the 
28th November, 1973 regarding un -
satisfactory conditions in Central Jail, 
Tihar, Delhi and state: 

(a) whether the possibilities have 
since been explored to set up two 
more jails in Delhi; and 

(b) if so, the'ir locations? 
THE DEPUTY MINISTER IN THE 

MINISTRY OF HOME AFFAIRS 
(S:r::RI F. H. MOHSIN): (a) and (b) . 
The Delhi Administration have in-
formed that there is a proposal to 
construct three additional Dbtrict 
J ai ls in Delhi. The Delhi Develop-
ment Aut!1ority have agreed to make 
available land measuring about 100 
acres each in Hyderpur and Ghonda. 
The third sub-jail is proposed to be set 
up in South Delhi, for which land is 
to be obtained from the D.D.A. 

Products of Hindustan Lever 
9578. SHRI SHASHI BHUSHAN: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be. pleased to 
refer to the reply given to Unstarred 
Question No. 2564 on the 28 th Nov~ 
ember, 1973 regarding products ot 
Hindustan Lever and state: 
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(a) whether the required inform a- 
tion has since been collected;

(b) if so, the facts thereof; and
(c) If not, the further time likely 

to be taken in collecting the requir
ed information?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI): (a) and (b). All the re
quired information ha? not yet been 
received from the various authorities 
concerned.

(c) Action to expedite the matter 
has been taken and it is hoped that 
the relevant information would be 
CQllepted within a period of about 
three moiitirt.

Spare parts for telephones
9579. SHRI FURUSHOTTAM

KAKODKAR:
SHRI D. D. DESAI:

Will the Minister of COMMUNICA
TIONS be pleased to state:

(a) whether his Ministry is acquir
ing more spare parts for telephones 
this year;

(b) whether there has been a four
fold increase in the production of 
spares from the Indian Telephone 
Industries, Bangalore; and

(e) if so, facts thereof?
THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS 
(PROF. SHER SNGH): (a) Yes, Sir,

(b) and (c). No, Sir. The increase 
has been nearly two-fold in the pro
duction of spares from ITI, Bangalore.

Permission for Fanta Grape and 
Fanta Soda

9580. SHRI SHASHI BHUSHAN: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to 
refer to the reply given to the Starred 
Question No. 3452 on the 5th Decem
ber, 1973 regarding expansion activi
ties of Coca Cola Export Corporation

Wd.fitat» wtMji-pinaiMtM^ tma yw* 
quired to m&nsdmto#*' i Fanta Orange 
In 1964, and why the permission was* 
not necessary to start Fanta Grape 
and Faftta'Soda?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI)- On a request from the 
Coca Cola Export Corporation, permis
sion was accorded in 1̂ 64 for manu
facture of citrus | firuit beverage base* 
in their existing line of production 
subject to certain conditions On exa
mination of various aspects of the 
matter, it has now been held that for 
the manufacture of Fanta Grape and 
Fanta Soda, the company does not re
quire specific fresh approval of 
Government.

Payment of professional charges by 
NIDC

9581. SHRI ISHAQUE SAMBHAL1: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to 
refer to the reply given to Unstar
red Question No. 4150 On the 26th 
April, 1972 regarding civil suit* 
against the management of National 
Industrial Development Corporation 
and state:

(a) whether the professional char
ges of Rs. 10,000 paid by the Manage
ment of the National Industiial De
velopment Corporation for contesting 
the declaration suits of the value of 
Rs. 130 or Rs. 200 at serial Nos 1 to 
4 of the reply as justified;

(b) whether any professional char
ges have since been paid by the Cor
poration for the suits mentioned at 
serial Nos. 5 and 6 of the reply;

<c) if so, how much in each case;

(d) whether ai}y more suits have 
*been filed *by the employee against 
the Corporation; and

(e) if so, tjbe facts of the suits men
tioned irt the reply and fresh suits?
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MWSSftR (IT INDUSTRIAL 
DEVELOPMENT SCIENCE AND 
TECHNOLOGY (SHRI C. 6UBRA- 
IIAIJIAM): W  Y«* Sir,

(b> No, Sir.
(c) Does not arise.

(d) and (e) Since 26th April, 1972, 
two more gujfcp have been filed by the 
employees against the Corporation as 
per statement laid on the Table of the 
House. [Placed tn Library. See No 
LT-6052/74].

Newsprint factory In West Bengal
9582 SHRI R S PANDEY. Will the 

Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECH
NOLOGY be pleased to state*

(a) whether West Bengal Govern
ment propose to set up a newsprint 
factory m the State, and

(b) ii so, the decision of the Union 
Government thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OP INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI) (a) and (b) An applica
tion for setting up of a newsprint plant 
in West Bengal has been received from 
the West Bengal Industrial Develop
ment Corporation Final decision in 
the matter could be taken on receipt of 
information regarding availability of 
raw materials on a sustained basis from 
the IG Forests and State Government

Inquiry into Charges of Corruption 
again"* Former Chief Minister and 

Ministers of Gujarat

9583 SHRI R S PANDEY Will 
the PRIME MINISTER be pleased to 
state

(a) whether the former Chief Min
ister of Gujarat has urged the Gov
ernment to institute a public enquiry 
into the charges of corruption, politi
cal and otherwise against him and 
his colleagues; and

(b) if so, the decisions taken by 
the Omntral Government thereon?

THE MINISTER OF STAff&IN THE 
MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PERSONNEL (SHRI RAM NIWAS 
MIRDHA) ( a )  No s u ch  re q u e s t  h a s  
b e e n  r e c e iv e d  e ith e r  bv th e  G o v e rn 
m e n t  o f  G u ja r a t  o r  th e  C e n tra l 
G o v e rn m e n t .

(b) Does not arise.
Fixation of Price of Products on 

Monthly Basis

9584 SHRI R S PANDEY. Will 
the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND 
TECHNOLOGY be pk*s*| to state;

(a) whether some manufacturers 
have decided to fix prices erf their 
products on monthly basis; and

(b) if so, the reaction of Govern
ment thereon7

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C SUBRA- 
MANIAM) (a) Not to our knowledge, 
Sir

(b) Does not arise

Revival of Sick Industries in 
West Bengal

9585 SHRI R S PANDEY* Will 
the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state

(a) whether Centre had nsked the 
West Bengal Government to slash 
budget for the revival of sick indus
tries in the State, and

(b) if so, the justification for such 
directions9

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C 
SUBRAMANIAM): (a) and (b)
Against the provision of Rs. 150 lakhs 
proposed by the State Government for 
sick textile mills during 1974-75 a 
tentative plan provision of Rs 75 lakhs
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wm suggested by the Planning Com
mission pending detailed examination 
of the programme of the National 
Textile Corporation.

State Government had also pro
posed a provision of Bs. 400 lakhs for 
revival of closed and siek industrial 
units (other than textile) for the 
Annual Plan 1974-75. The Planning 
Commission suggested that the pro
gramme of revival of closed and sick 
units should be selective and well 
planned. Finally, a Plan provision of 
Rs. 184 lakhs was agreed to for
1974-75.

Dftitj Rated Doctors iB p. ft T Deptt.

9586. SHRI RAMAVATAK SHAS- 
TRI: Will the Minister of COMMUNI
CATIONS be pleased to state:

(a) whether daily rated doctors are 
appointed in the Posts and Telegraphs 
Department on flat remuneration of 
Rs. 2o per day;

(b) whether this remuneration of 
Ra, 20 per day was calculated on the 
basis of monthly salary of Junior Me
dical Officers before the fixation of 
their Pay Scales on the basis of the 
Third Pay Commission’s recommenda
tions;

(c) whether the scales of Junior 
Medical Officers have Since been 
changed and if so, whether Govern
ment propose to enhance the Daily 
remuneration of the daily rated doc
tors from Rs. 20 according to the 
proportionate increase in the present 
remuneration of the daily rated doc
tors vit-a-vis the salary drawn by 
them prior to 1st ■January, 1973?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(PROF. SHER SINGH): (a) Yes.

(b) Yes.

(c) Yes, the question is under con
sideration.

Written Anwftrt

Take over of Si/s.
niiiMila

9587. SHRI RAMAVATAR £HAS~ 
TRI: Will the Minister of INDUS
TRIAL DEVELOPMENT AND 
SCIENCE AND TECHNOLOGY be 
pleased to state:

(a) whether the Government of 
India have taken over the manage
ment of one M/s, Pandey Industries 
(manufacturing electric fans) in 
Calcutta due to the economic viabi
lity of that factory;

(b) whether Government have 
sanctioned substantial funds to the 
tune of about Rs. 90 lakhs recently 
for further development; and

(c) if so, the outlines of the 
scheme for development?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C. 
SUBRAMANIAM): (a) No, Sir.

(b) and (c). No, Sir. However, the 
Industrial Reconstruction Corporation 
of India Ltd., Calcutta, have sanc
tioned two reconstruction loans aggre
gating to Rs 34.96 lakhs to this 
company.
Industrial Production during Fourth 

Plan Period

9588. SHRI RAMAVATAR SHAS- 
TRI: Will the Minister of INDUS
TRIAL DEVELOPMENT AND 
SCIENCE AND TECHNOLOGY be 
pleased to state:

(a) whether the rate of growth of 
industrial production in the Fourth 
Plan period was low; and

(b) if so, the reasons and facts 
thereof?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA
MANIAM) : (a) Yes, Sir.

(b) A statement is attached. ^

MAY 8, 1974
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Statement

The Planning Commission in its 
document “DRAFT FIFTH FIVE 
YEAH PLAN, . 1974-79” hag stated that 
the performance in the Industry and 
Mineral* Sector hat fallen appre
ciably below the growth rate of 8 to 
10 per cent in industrial production 
envisaged In the Fourth Flan period.

Tile growth rate of industrial pro
duction was 7.4 per cent in 1969*70;
3.0 per cent in 1970-71; 3.8 per cent in
1971-72; end 5.3 per cent in 1972*78. 
Preliminary data for the first aeven 
months of 1973-74 (April-October) 
indicate stagnation in the growth rate 
at (—) 0.9 per cent during this period. 
For the first four years (*.«. 1969-70 to
1972-7S), the simple arithmetic average 
of the annual growth rates worka out 
at 4.75 per cent.

As stated in the Plan Document, 
some of the factors that have contri
buted to the unsatisfactory growth of 
industrial production are as follows:—

(1) Production lagged behind in 
certain industries because of inade
quate capacity;

(2) On the other hand, production 
remained substantially below the 
installed capacity in certain critical 
industries* like steel and fertilisers, 
on account of operational problems 
in the different units due either to 
lack of maintenance or design defi
ciencies,

(3) In agro-industries, like sugar 
and textiles, output during the Plan 
period showed an erratic trend de
pending on the production of related 
agricultural groups;

(4) The inadequate pace of invest
ment resulted in a reduced demand 
for industrial machinery, adversely 
affecting the level of output of 
capital goods industries;

(5) Production in other engineer
ing industries declined because of tshortage of steel and non-ferrous
metals;

(6) The widespread shortage at 
power depressed production in 
industrial units in different parts of 
the country to a considerable extent;

(7) Shortage of coal and problem* 
of movement have also contributed 
to lower utilisation of existing ca
pacity; and

(8) The output in certain indus
tries was adversely affected because 
of unsatisfactory industrial relations.

ef Caleiaaa Carbonate

9589. SHRI G. Y. KRISHNAN: Wffl
m iS S S E L  °# mD°S*IUAL DEVELOPMENT be pleased to state:

aff£L7 h2 !!er pOWer cut had affected the production of calcium
cw-bonate and there has been short
fall in the production of electrolytic 
manganeae-dioxide also during last 
two years; and

<b) if *o, to what extent and the 
regard?*'” ** Gwrnnwa‘ this

THE DEPUTY MINISTER m THS
or industrial deve- 
(s h w  zxA.ua rahman

ANSAW): <•) Thare «  « untowhich n t  enc«(cd in the maaute- 
tur® Of Calcium Carbonate. Their

,ZHdUC? <*‘  dutin* « *  T«r*1971, 1972 and 1978 was as under:—

*971
1972
1973

>3*827 tonnes 

15*121 tonnes 

*4t4̂ i tonnes

The production of one of these 
units which ia located in Utter Pra- 
desh was adversely affected' due to 
power cut during 1078.

manganese
2  m  unit whichw engaged in its manufacture. It
****** P^uction in J ifo  l*7i. its 
Production during the last three years 
is indicated below:—



1971 (from July 
1971 onwards) 347*445 tonnes.

1972 . , 1600 tonnes

w 1973 1479 tonnes

The firm did not report short-fall in 
production due to power cut It 
appears that accumulation of stocks
was probablj the reason for their
comparatively small production during
the 1973

(b) It as not possible to assess tine 
exact quantum of loss m production
due to power cut alone at, there aie
various factors which contribute to the
fihal output The following steps have
been taken to inciease the generation
of power —

(1) Maximisation of generation of
power of all existing units,

(li) Exchange of powers from
neighbouring svstems where surplus
power is a\ailable,

(111) Accelerating the commission
ing of the units which are in ad 
vanced stage of construction, und

( iv) Arranging supply of coal and 
spare parts needed by generating
units on a priority basis
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sjfTT srfcr $farn>rr tftarr

9590. WKtft : TOT
TT?flr T*n: sr^r-^f^rrqr
% % 13 *TFT 1974 SFTT-
rrfT̂ T m  SOT 2870 % 7*^ %
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¥w ?f<¥T errr wtaftrit
gfarimf

9591 «ft fnw  :
wt *Ntt *rfr t? srt^ vt $*rr

fa

(^) *«rr sp-̂ rr w  ttt 
TJT̂ rfrcfT wi f # r m  ff^wrrr £
forfrr ^  500 q-rftnr ir *rfai> 
fr, srV

(<j) «rfir yr, err 500 u* ?w r
=frjT *rr%f «rr% srrsft Tt 

f%far??rr r̂arerrn- ^ farr 3rr̂  % *?r
J 7

w i t  «rm«ra ^ (jfto
?tt ffr )̂ (? ) nft \ ^rrcj 
(f̂ rfap̂ TT ^ drr) fawapfr % *r^T
f^ fw r  rr frw frrsnr 
% % frq-fjrer ^tNrrfwf wt
f»r»rcrr | ft f{
w r *r 1
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(v )  fUT ^  SrqWT
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(*J) STTT (*T)— sft l farjfTT
*t «rrer s^t |>rr j errw qrw% »
#  §T*r;Tr w  500 *rri*n »r 4 r ssrrsrr 
spsftt «rr t r  str 

t - ^  ir p
? * t «n i T ir  t ^ tt m f -

<̂r % 5^ *r pr fe^cn
% apr̂ «r 11 j 2 ̂ tpi rq^ rr t f jp t
«nrr fa*rm  «rr t %^r *rf*Tfa % 
s ^ fr  3trw aft *r>r tnr
' f w m  sr*pe fanrr f r  '♦rfsr* % 7?% *r 

tfm r **1$ srri sftr 
2ft  * r f  srm ^rfar %**r m f ¥ r  
*f?rc m *  s  ^t?p=i §t sra F>m 
f a  smr iH fM r *  51 1" srfaar *r 
-^fV f«rfor *  ?Ttrr far? ^  ?r5rfa?r 
srfwrfwt apY f̂%?T farq* îTTY fT  eft 
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Sick Textile Mills in West Bengal

9506. SHRI S. N. SINGH DEO: Will 
the Minister of INDUSTRIAL DE
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state;

(a) the provision for sick textile 
mills during 1974-75 of West Bengal; 
and

(b) the outlines of suggestion of 
Planning Commission regarding the 
sick and closed textile mills of the 
State?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA- 
MANIAM) • (a) and (b). Against the 
provision of Rs. 150 lakhs during 1974-
75 proposed by the State Government 
for the 14 textile mills in the State, 
whose management has been taken 
over by Government, a tentative plan 
provision of Rs. 75 lakhs was sug
gested by the Planning Commission. 
The problem of sick and closed textile 
wills of West Bengal has to be viewed 
in the context of the overall policy 
being followed in reviving and reha
bilitating the sick textile mills all 
over the country. The modernisation 
programmes of the sick textile mills

under Government management have 
been given due priority in the Fifth 
Plan programmes.

Political Pensions to persons from 
Purulia District

9597. SHRI S. N. SINGH DEO: Will 
the Minister of HOME AFFAIRS be 
pleased to state:

(a) the names of the persons who 
have been granted political pension 
from- District Purulia, West Bengal 
upto date; and

(b) the number of applications 
pending from this district?

THE DEPUTY MINISTER IN THJBi 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN); (a) and (b). 
Out of 546 applications received from 
persons belonging to Purulia District, 
West Bengal, 322 cases have been ap
proved for pension, 63 haye been re
jected and in 161 cages information 
furnished by the applicants is incomp
lete. Incomplete cases will be referred 
to State Governments who may con
sult the DistrictiState Advisory Com
mittees, if necessary. It is not possible 
to give the names of all these persons-

Recover, of Bombs u d  Shells in 
LMfaMW

9598. SHRI RAGHUNANDAN LAL 
BHATIA:

SHRI MAHADEEPAK 
SINGH SHAKYA:

Will the Minister of HOME AF
FAIRS be pleased to state:

(a) whether huge stocks tJf bombs 
?nd shells* were recovered on 5th 
April, 1974 in Lucknow;

(b) if so, whether Central Bureau 
of Investigations was informed of this 
bomb haul;

(c) if so, the facts thereof; and
Id) whether any arrests have been 

made?
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T«E  DEPUTY MINISTER IN THE 

MINISTRY OP HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) Accord* 
ing to the report received from the 
State Government 25 live bombs and 
39 empty shells were recovered at 
Bazar Khala in Lucknow on 5,4,1974, 
from the possession of Shn Ram 
Autar who, on interrogation, led the 
police to further recovery of 6 more 
bombs (2) live and 4 empty on 6-4-74 
from Jamuna Jheel at Aish Bagh

(b) Yes, Sir. The local police is 
investigating into the case.

(c) As in (a) above, investigation 
is continuing.

(d) Bam Autar has been arrested.

Review of Postal Procedures

9589 SIJRI RAGHUNANDAN LAL 
BHATIA:

• SHRI D. D. DESAI*
Will the •/ Minister of COMMUNI

CATIONS be pleased to state:
(a) whether there is great detfiio- 

ration in the postal services;
(t>) if so, whether his Ministry is 

considering to set up a special unit 
to review postal procedures for 
affecting improvement'm the ‘ c a l 
ces,

(c) whether any Conference of the 
heads of Posts and Telegraphs Ciules 
was convened in the first »veek oi 
April, 1S74 in New Delhi; .tnd

if whether any suggestions 
were made in the Conference for im
provement m postal procedures?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(PROF. SHEK SINGH); and 
The efficient functioning of the postal 
services is very much dependent on 
the working of the Railways, Air
lines and Road transport. Duting the 
last year or so the Rail and Air ser
vices has suffered periodic dislocation 
with the result that there have been

some delays in the despatch and deli
very of postal articles. The Depart
ment is constantly reviewing the pos
tal procedures for effecting improve
ments in the service. Some of the 
measures taken in the recent past are 
more delegation of powers to Subordi
nate units to enable more expeditious 
disposal, simplification of some of the 
poattai procedures, and modification 
and elimination of unnecessary forms 
m order to render more efficient ser
vice to the public

(c) Yes, Sir.

(d) T ie suggestion*, made at the 
conference were of a general nature. 
No suggestion for setting up any spe
cial unit for effecting improvement in 
the services was made at the confe
rence. ,

Nuclear Power for Propulsion of 
Naval Ships

9600 SHRI RAGHUNANDAN LAL 
BHATIA

Will tht* M.nister ot ATOMIC 
ENERGY be pleased to state

(a> whether there u. a proposal to 
develop nucleai oowei lor propulsion 
ol na\ al ships

(b) il -iO wnethei use of atomic 
propulsion for oil tankers and mer
chant ships t* al*o under examination; 
and

(c) if so, when the finul decision is 
likely to be taken7

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS AND MINISTER OF 
SPACE (SHRIMATI INDIRA 
GANDHI): (a) Yes, Sir Studies on 
the possible use of nuclear power for 
propulsion of naval ships has been in 
progress for some time and a project 
report has been prepared jointly with 
the Navy. The report is under consi
deration th* Ministry of Detox**



(b) and (c). No studies have so far 
been conducted for using unclear po
wer for propulsion of oil tankers or 
merchant navy ships in view of the 
high costs involved.

Resolving Energy Crisis

9801. SHRI RAGHUNANDAN LAL 
BHATIA-

Will the Minister of PLANNING 
be pleased to state*

(a) whether Government are con
sidering some measures to resolve 
onerg* crisis in India,

(b) if so, the broad outlines thereot. 
and

(t I whether an\ foreign assistance 
hd< been sought for in this regard’

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA) (a) Yes, Sn

(b) Maximising output from the 
availably powti generating capacities, 
expediting implementation of power 
pioierls lnctfM uty the ĉ Ml output 
ioplarement ot tuol o.l by (ual and/or 
electricity, reducing domes ic consum
ption of petroleum m transport vehi
cles and stepping up exploration of oil 
are some ol tne rtcps being taken to 
i evolve energy crisis in India

(c) Information is being collected
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Expansion of Colgate Palmolive India 
Private Ltd.

%02 SHRT JYOTIRMOY BOSU

WiU the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to 
refer to the reply given to Unstarred 
Question No 2131 on the 6th March, 
1974 regarding production m Colgate 
Palmolive (1) Pvt Ltd, and state

(a) the licensed capacity and in
stalled capacity of the company as in 
1965 and 1973.

(b) actual production for the year 
1965

fc) whether it has been alleged that 
the company had made a substantial 
expansion of its installed capacity 
between 1965 and 1973 without any 
authority,

(d) If so, the facts thereof, and

(e) the action taken against it for 
unauthorised expansion?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI ZI4.UR RAHMAN 
ANSARI) (a) and (b) A statement 
is laid on the Table of the House 
(Placed in Lurary See No. LT-6958' 
74].

(c) and (d) With reference to their 
aphcation for a licence foi substantial 
expansion in the manufacture of tooth 
paste M*s Colgate Palmolive (India) 
Pvt. Limited were informed in July, 
1%6 that Government have no objec
tion to recognise a higher capacity of
15 50 lakhs Kgs (l e 1550 tonnes) for 
the said item on thu*e shift basis pro
vided the proposal neither involved 
installation of additional capital equip
ment nor allotment of foreign exchange 
foi import of law materials Accord
ing to the policy then m vogue, the 
fitm was not required to obtain an m- 
dustnal licence for substantial expan
sion The companv has exceeded its 
approved capacity m the manufacture 
or tooth paste

(e) The matter is under examina
tion

Applications from Large Industrial 
Houses for Licences

960'i SHRI JYOTIRMOY BOSU:, 
SHRI DEVINDER SINGH 

GARCHA

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to 
state

1896 (SAKA) Written Answers i $2
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(a) the particulars of the applica
tions for industrial licences from each 
large Industrial House, large indepen
dent company and foreign-controlled 
company received during the last 
three years,

(b) the particulars of the licences 
granted to each during the same 
period,

<c) the particulars of the applica
tions for industrial licences from each 
applicant referred to the MRTP com
mission during the last three years; 
and

(d) particulars of the applications 
from each applicant disposed of by

113 Written Answers

the MRTP Commission during this 
period?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND- 
TECHNOLOGY (SHRI C. SUBRAMA- 
NIAM): (a) and <b). Statistics of indus
trial licences issued are maintained ac
cording to categories such as concerns 
belonging to or controlled by twenty 
larger houses as classified in the 
Industrial Licencing Policy In
quiry Committee Report, 196&- 
and Indian Subsidiaries of foreign* 
companies/branches of foreign com
panies as per the lists maintained* 
by the Department of Company 
Affairs. Industrial licences issued to* 
these categories in the last three year* 
are as indicated in the table below:—

Written Answers 184.MAY 8, 1974

Category 1971 *973 1973

(1) Concerns belonging to or controlled by 30 larger 
houses as classified in the Industrial Licensing Policj
Inquiry Committee Report of 1969. 114 61 48

&i) Indian subsidiaries of foreign companies i.c., those 
with foreign share holding exceeding 50% and bran
ches of foreign companies as listed by the Deptt. of
Company Affairs. ................................  65 22 21

At the stage of receipt, applications 
are not classified according to the 
above categories.

(c) and (d). Yearwise numbers of

references made to the Commission 
under Sections 21 and 22 of the MRTP 
Act 1969 and the reports submitted by 
the commission, are given below —

1971 1972 1973 1974 Total Remarks
7 (upto

9*4-74)

References made .

Reports submitted.

39 ix references were 
withdrawn I closed 
5 cues were pen
ding with the com
mission at the 
dose of the year 
1972.
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According i© information furnished 
Joy the Department of Company Affairs,
20 reports of the commission in which 
Government have issued orders were 
laid on the Table of the House along- 
with a copy each of toe Government 
•order in respect of them. Three re
port* are under the consideration of 
the Government.

Allocation for development works is 
Manipnr

9604. SHRI JYOTIRMOY BOSU:

Will the Minister of PLANNING 
Jbe pleased to state:

(a) whether the Centre had allocat
ed Rs. 34.5 lakhs for development 
works m Imphal Municipal areas of 
Manipur in the Fourth Plan;

(b) if so, whether the amount allo- 
tcated for the purpose has not been 
disbursed during the Fourth Plan
period; and

(c) if so. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) and (b). The 
State Fourth Plan of Manipur includ
ed a provision of Rs. 34.5 lakhs for 

•development works in Imphal Munici
pal areas against which an anticipated 
expenditure of Rs. 35 lakhs lhas been 
reported by State Government.

(c) Does not arise.

Charges against Medical Officers in- 
charge of B.S.F. Base Hospital, 

Jullundur Cantt.

1*805. SHRI JYOTIRMOY BOSU:

Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether there is a large scale 
misuse of Government medicines/ 
property/vehicles/land and accommo
dation by the medical officers in
charge of B.S.F. Base Hospital, .Tul- 
tundur Cantt; and

(b) if so, whether Government pro
pose to institute an enquiry in the 
matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN) (a) and <*>)• 
Certain anonymous complaints have 
been received agaiapt the Medical Offi
cer who was in-charge of BSF Base 
Hospital, Jullundur Cantt. regarding 
non-payment of rent for Government 
residence, non-payment of electricity 
charges, misuse of medicines and hos
pital articles, misuse of ambulance 
etc. These complaints are under en
quiry.

Retrenchment in AX1.

9606. SHRI JYOTIRMOY BOSU:

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state:

(a) whether after implementation of 
Staff Inspection Unit, norms for the 
Employees of All India Radio, there 
has been heavy retrenchment amongst 
the administrative staff; and

(b) if so. the reasons therefor and 
the action taken to absorb the re
trenched staff?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) No, Sir.

(b) Does not arise

Rural Industrial Development Projects 
in West Bengal, Gujarat and 

Maharashtra

9607. SHRI SAKTI KUMAR 
SARKAR:

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to 
state:

(a) the main features of Rural 
Industrial Development projects in
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West Bengal, Gujarat and Maharash
tra during the Fourth Five Year Plan 
period; and

(b) the main proposals for Rural 
ilndustrinl Development in these 
States during the Fifth Five Year 
Plan period, with the capital invest
ment industry-wise, location and the 
employment potentiality?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE

LOPMENT (SHRI ZIAUR RAHMAN 
AN SARI); (a) A statement is attach
ed.

(b) An concrete developmental 
plans for the projects for the Fifth 
Five-Year PIan are still to be worked 
out, it is not possible to indicate a£ 
this slage the capital investment in
dustry-wise, location and employment 
potentiality in these States during the 
Fifth Plan.

STATEMENT

(i) Ntaribfcr of units assisted to <
come up. (upto March, 1973) 4924

\\ est Bengal Gujarat

Ztij

MU araiHja 

1353

(n) Investment, both fixtd and
woikmg capital up to Maich, 1973) Rs. 35  ̂lakis Rs. 82 09 lakhs Rs. 129 cl lakh'

(iii) Gross value of production.
(during 1972-7 )̂ . . Rs. 594 lakhs. Rs. 62*80 lakhs. Rs. 15c* 63 lakhs

(nrt Employment opportunities crea
ted........................................27,31R persons 3i07persors 4 Sc- por^m

(\) Central aisiitance, both loan
and grant released upto T973-*?4 Rs. 149 47 lakhs Rs. 72* 85 lakhs Rs. 135* w , lakh1

% wfsrfrrfTtfi farcta 
*r w  strt

9608. Tim :

q5*® :

SRTT STOTT 
fTTT ^  fa  •

(^ ) aRTT W1 &TR 1 3WST
1974 % Fmhr k wfr

r7rr^ zr§ w 'tiw j’’ (fcz fr
xrfbvrfhn frn  smfrfara- ftnisr ) 

SR7rfwr ̂ TTTRR jsffT 
f^mrr tot t ;  sftr

( v )  ?t, ?T> *3*T Tr T o -

tit srfafw  | ?

?WT
Tvs* ***>  (*sft r m  fosrm fasrf)
(* )  ?ttt (^ ) TO7R %r
3rfu*FTf«fr % ?rf^T '♦trHtt qfwr* 

sr> ^ fWRrro if m  ^ 5 7  
sftfer *f 5TPT ft 3fr rT̂ 5ft 

*r£. 1 9 7 4  % nr* kw n  "farter wvnz” 
*?RT?f % STTS V m* *r t  I srsr 

Wf̂ rrr 3PI- srPTfrpft ft <rfr*nr 
sru ipT sr̂ r 
* M - i  ^rnfr % f̂srarTMr % 
t ™ r i r  1 1 1 % vftmfVzh
% %?TfnrRf % *t3fst Jf TO'rn
frftf t t  m m x yro fo fa
f%r ^ trt to t

<rr sp fr  fiptr in? faftor *rm f « f
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www ^  mm $  to t  *rm
«rr 1 wzztt. % wf??nT W n  ^  
wtoWT 29 *rHr, 1974  *?t f a r  *?gft 
i m  nto ?r*rr Sr mx s t  *ii « ft  1

,*m ft % *|fi Twrf«$ »rt* 3
«Tf«WI fW  Wlfatf

9609. «ft »TW?J Vim : M. 
WWTC *T3ft Sfi? ?̂TT% 3|ft frqT ^  %

v (<*) TT̂ rt fm  n cr^rW 
%  r n r fw ^  %  fw P w t  ?r 
« f f t  ’Prrfn^r *srtsrjr f t  j t f t  f r  I ,  tfn- 
*rfc s t ,  ?rr ? * t  t t  * n ^ rp - wr> t o t  srf?r- 
f̂ pq-r t  sftr

( ^ )  f t  TfTT & %  »TST
TRf?Ts r, ^  % i?tir 
T  f> rr ST^r TT *P ^ t T  f^rrr
'f^TT'T ^  srrr  *rfo 71 m w  Trre n

t f  * i w  ftPTT -srrniTT ’

*?5TFWf ^ X\s* #?ft (*fto 
w? fas) ) ( t  ) 'jft or 1 flPTfTrmn vtft oT i f  f r o  » f to  ? f f o  fr

TTsp Trm irrS  $ ? * t  *tt*t% f t  u r *
f t  3TT T £ t £  1

( » ! )  ^ f t s n  t f F f t f r s r t *  f a f f t a  
■ m t  ^ f 'T v N ' i  % f t  jttt̂  * m  
%  STTC S t f t f  5TIT-I M ^ = T  f ¥ m  ITT 
* T ^  t, I

#5tfwt *f (r w w w  ?r wm*

9610. «ft »£* W  WTI : TTf
W R  i W t  W ^TT% f t  FTT ^  f f  
^  7* %  * r a r m * r  v n a i w v a T ^  * r f a *  
^ T f t  $ « f a  vfk $T, ? ft fa ?T ^  srfffWrT
*ftr *% % f*rq «htt *p̂ t

? ?

tfwrr *f<nwi if t m  *foft (st°
ITT faff) ) • TT̂ FPT % WWWm»11 n
?rfsnf v#an<t ^  f  1

wfiwt % wmn % fair 
srroVfar̂  ift-aprra

96i i .  «ft »i»n : w
1J  ̂ irat ^  3RTT% FTT f r

n̂rfcPTT % T^jvn % f ^  f^ %  
^  w t  w  %̂sr sr ^TfspT ifrjr^rR «fr srir 

n ^pirf: jfnm  % farr f^^fr 
^Ptf^T ^t *r£ TTQl fV^T-f^T ĤTTT 

£R-»TfsT ^  f f  7

*Tg r̂srmi? ft (sft T7<r-, p
Rt?f^=r) r̂ sT 5TTT ^ T fsp r  iftTOWt 
T ^ TtlPTT̂ ' ?TPft ^ Tt *F7fspp
' TrjcTT’T smrffrFTT SRt t  nq
f^rf^TS W TR’-QfTJ % f t  I  fjfn% f a r  
STfasp TT'T ^  11TT f t
^ T F f T  ^ I sft3RT?TT ^T JTP̂ T 
w% w r i w r3rn  s t t t  f a n  t r t  
^ 1 j fn r w r  w  T m fczm  t th h  
^  Tr^r-^T % % f^TT t o t
t  1

grrPrtfT t  w^wn t  fsrrr 
% mft^T T̂«T *  ^  *rf f%fvr5T 

xfrspTT̂ r rT«rr ( 1 9 7 3 - 7 1 )
t> ^  wrtfKi

1

faffftq- 1973—74 <nft 
firr % ffrr ??rft «r^t ?ir **  % 
% ̂  ^ ^nrwrr  ̂stct ̂  f  1 *̂r 
t  »
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% vFimT % 
v*jr s r r r f  ?r *rrfa*r % «nffr $r«r Sf 

5fr *rf vhRTiftv *rm awr vfonr *r
( 1973-74) %^sr^fr*ft5RT%ftrq 

■wftfff VR TTftr :

*ft3RT ?THT 1973-74 $
Trfw

'Tf?r (m% jtw  * )

1 ®RTf%zrr 727.90

2 ® ^rfft V W 3 18.89

% cfr-if jprT ■ *r?r'
*  gup- 54.34

* 4 cFfflT 55 STf?rST«T
**S 20.35

*5 araMt mrr *
% far^W R- 3PTHT 5 00  00

♦tftjRT ST it ? *  5CPT̂ rT wrfTOT
?r«rr y W fc g l <rsrf

^rarr sttft p̂ t̂t £ i

*arratorr ^t 25^t ^nrsft % ?r*rm?r 
% ^  *ror *  **r ir *rnrr
*r ^ V w  % f̂ rrr XTOT 3RT% % fatr
? fm ”T srrctf^r maprr
% FT *T *Tf? tfpSFTT if ?ft »rf «ft I

Larger Central Allotments for West 
Bengal

9612. SHRI INDRAJIT GUPTA: 
Will the Minister of PLANNING be 
pleased to state:

(a> whether a deputation consisting • 
of 24 West Bengal MLAs belonging to 
various parties met him recently to 
request for larger Central allotments 
of financial assistance and food sup
plies in view of West Bengal’s major 
contribution to the Country’s fo-eign 
exchange earnings through exports of 
jute, jute products and tea; and

(b) if so. the Central Government’s 
reaction to the request?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) No, Sir.

(b) Does not arise

Coal-to-oii Research

9613 SHRI INDRAJIT GUPTA: 
WiU the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whethe- the Central Fuel Re
search Institute, Dhanbad, is working 
on coal-to-oil research,

(b) whether coal gasification and 
coal preparation are two Adds in 
which adequate indigenous technology 
is available,

(c) the reasons for Government’s 
failure to buy the equipment for the 
first coal-to-oil pilot plant which was 
approved last year, and

(d) Government’s, reaction to Dr. A. 
Lahiri’s proposal to set up a coal 
research corporation for coordination 
at top level0

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA- 
MANIAM): (a) Yes, Sir.
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<b) In the field of coal preparation
adequate technology ia available indi
genously. However, in the field of coal
gasification tire have some experience
and more is to be acquired.

(c) Release of foreign exchange for
the purchase of part of the equipment
is under process.

(d) The proposal of Dr. Lahiri for
the organisation of Research & Deve
lopment for Core Industries, which
included the setting up of a Coal Re
search Corporation, was not recom
mended by the Committee appointed
by the Governing Body of the CSIR 
to examine the suggestions.

Per capita income Poierty Line
Income in U.P.

‘>614 SHRI NARENDRA SIN<JII 
BISHT Will the Minister of PLAN
NING l>e pleased to stat*

(a) the per capita income wh*ch is 
<on*idered to be oo*erty ling income
iii India,

b̂) the Districts dI U P  having per
capita income bf»low the All India
*ueidgp and below the poveity line 
income and

(ci the ‘ teps taken or proposed to 
U* t.tktm to remove the poverty of
the-,? districts?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA). (a) Per
CiQ?ota- JtUC,m" of Rs- 406 per mofM  at1972-73 prices is considered as the 
poverty line income in India according
to the draft Fifth Plan document.

(b) The Central Statistical Organisa
tion does not maintain Districtwise
estimates of per capita income. The
State Planning Institute of Uttar Pra
desh, have however, prepared rough
Districtwise estimates for the 54 Dis
tricts of U.P. but these also are availa
ble only for the year 1968-69 at 
current prices
725 LS—7.

Based on these estimates there were
4l districts of U.P. with percapita
income below the All-India average of
Rs. 556 in 1968-69. There were 11
districts during that year having an 
average per capita income below the
poverty line.

(c) The plan programmes such as 
setting up of development agencies for
small farmers, projects for marginal
farmers and agricultural labourers,
increased provision of agricultural
credit, drought prone areas prog
rammes, sub-plans for hill and tribal
areas, preference m location of indus- 
tiies m relatively less developed areas,
etc. are some of the major steps taken
to reduce disparities.

However, the specific action to be
taken with regard to accelerated deve
lopment of backward districts of U.P.
will be worked out in consultation with
the State Government with whom
pnmarily rests the responsibility for
tackling the problem of intra-Slate
disparities

Survey of Raw Materials Deposit by
setting up Industries in UP

9615. SHRI NARENDRA SINGH 
BISHT Will the Minister of INDUS
TRIAL DEVELOPMENT AND SCI
ENCE AND TECHNOLOGY be pleas
ed to state:

(a) whethe: the Government of
India have made any survey in U P. 
for the raw materials deposit m order
to set up industries m Fifth Plan;
and

(b) if f.0, the outlines thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA- 
MANIAM): (a) and (b). Information
is being collected and will be laid on
the Table of the House.

Grants of pension to Freedom Fighters 
from U.P.

9616. SHRI NARENDRA SINGH 
BISHT: Will the Minister of HOME 
AFFAIRS be pleased to state-
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(a) the names of the dead and liv
ing freedom fighters end Ex-I N A 
personnel belonging to hill districts of 
UP viz. Almora, Chamoli, Tehri 
Garhwal, Dehradun, Nainital and 
Pithoragarh who have applied for poli
tical pension upto 28th February, 1974, 
district wise, separately,

(b) whether their claims have since 
been scrutinized and finalised, and

(c) if so, the names of dead and liv
ing freedom fighters and Ex INA per
sonnel who have been sanctioned these

pensions so far, district-wise, along 
with the amount of the pension?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F H MOHSIN) (a) to (c) 
Information regarding the number of 
freedom fighters and Ex-INA personnel 
who have applied for pension fiom 
the hill districts of UP and the 
number of those who have been 
approved for pension is given in the 
statement attached It is not possible 
to give the names of persons and the 
amount of pension m each ca*e 
However, the minimum pension m the 
case of freedom fighter is Rs 200j- and 
the dependent Rs 100J- per month

Statement

p„rc numbtr0/ Atphcattom metx-td from hudom ftzhhrs and Lx IN  A
Personnel hltmgtre to BUI Diitruts of V  P  and tfu Number of than <amrwmd Ptn u v

S No. Name of Dis t
No of Application  ̂ No of taso ^antiitnt 1 

received

Freedom Fx-INA Freedom Ex-INA 
lighters Personnel highettrs Per^nnel

1 Almora 4>2 301 2SS 9
2. Chamoli S7 l6l w I J
3- Tehn — — -
4 Garhwal 260 4^6 162 129
5- Tehri-Garhwal 36 — i is -
6 Dehradun 217 41 J}2 2
7 Nainital 606 63 ^99 11
8 Pithoragarh 9« 152 7

T otai 1726 1*54 1066 169

Scholars invited to speak on Indian 
Culture over AIR

9617 SHRI N R VEKARIA 
SHRI ARVIND M PATEL

Minister of INFORMA TjON 
and  BROADCASTING be pleased to 
state the number and names cf

scholars invited to &peak on Iiicuan 
Culture during the laset two year*’

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
VIR SINHA) A statement giving the 
required information is laid on th« 
Table on the House I Placed m Library 
Sp? No LT-6954/741
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Proposal to increase the remunerations 
paid to Guest Artistes

0618. SHRI VEKARIA:
SHRI ARVIND M PATEL

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state

(a) whether Government are con
sidering the question of increasing 
th* remunerations paid to Guest Ar
tistes w view of the rirmg Price 
Index t and

(b) if so the tacts thc-eof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
VIR SINHA) (a) and (b) Upward 
ieuyon of remuneration payable to 
Casual Artistes for all categorj- of 
poken-word programmes (us. talks 

discussion, interview drama and 
feature) k  being reviewed The de- 
tdils m this connection, ha-* e not >et 
b een  finalised

Police raid m the iloui»e of Chief 
Reporter ot daiU in Ahmed&bad

%19 SHRI \ EKARIA
SHRI ARVIND M PATEL

Will the Minister cf HOME 
-\FFAIRS be pleased to state

(a ; whether Governmet t ha\e re- 
ten ea any complaint from Ahmeda- 
> ad Iourn<ili*ts against Gujarat Police 
tticers,

<b> whtthir police icteri the house 
of Chief Reporter of ‘Jaihind’ daily 
1n the 9th April, 1974, and

fc' if so the facts thereof7

THE DEPUTY MINISTER IN 1HE 
MINISTRY OF HOME AFFAIRS 
(SHRI F H MOHSIN) (a) to (c) 
The required information is being 
obtained from the Government of 
Gujarat and the same will be laid on 

the Table of the House on its receipt

Mini Cement Plants

9620 SHRI RAM PRAKASH Will 
the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to 
state

(a) whether Government have beem 
urged to approve and also set un a 
few mini cement plants m *he coun
try for enhanced cement production„ 
and

(b) if so, the decision of Govern
ment9

THE MINISTER OF INDUSTR1 \L 
DEVELOPMENT AND SCIFNCE 
AND TECHNOLOGY (SHRI C 
SUBRAMANIAM) (a) and (b> m 
their Sixtieth Report the Estimates 
Committee has recommended that 
setting up of vertical shaft 1 iln&. 
which aie of a smaller capacity than 
the standard plant*; should be en
couraged m areas which are deficit m 
Cement Production and where small 
Quantities of limestone are availsMe 
Shift kiln or mini cement plants have 
not so fai been successfully oper ited 
m the countiy on a commercial lasis 
Applications for setting up mini 
Cement Plants will be considered cn 
ments of each case on the basis i f  
then techno-economic feasibility

Obtaining information relating to 
Netaji Subhas Chandra Bose

9621 SHRI SAMAR GUHA Will 
the Minuter of HOME AFFAIRS to 
pleased to state

(a) whether the Convener of the 
National Committee to assist Netoji 
Inquiry, wrote a letter to the 1st 
Secretary of the Communist Part-y ot 
Soviet Russia, Comrade Brezhnev 
while he came to India last time, re
questing him to provide all informa
tion available with them about Nttdii 
Subhas Chandra Bose;

(b) whether the letter was received 
by an official of the Government cf 
USSR accompanying the Russian Dig
nitary, and
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(c) whether the Ministry of Exter
nal Affairs received any reply from, 
the Government of Soviet Russia and 
communicated it to the Home Minis
try?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H MOHSIN): (a) and (b). 
According to information available 
with Government, the Honourable 
Member, who is one of the Convener* 
of the National Committee to assist 
Netaji Inquiry Commission had pre
sented before the Commission a letter 
duti'd 29th November, 1973 which is 

5>l3tod to have been written by him to 
Mr Lecnid Brezhnev during his visit 
to I d:i and which according to him 
was i cc nved by an official accompany
ing the Russian leader.

(c) No, Sir

Netaji Subhas Chandra Bose's contri
bution to Indian Planning

0622 SHRI SAMAR GUHA- Will 
the Minister of PLANNING be pleas
ed to refer . to th*> reply given to 
Starred Question No 431 on the 13th 
December, 1972 regarding N>?taji 
Subhas Chandra Bose’s contribution 
to Indnn National Planning and 
state

(a) whethei he had made a com
mitment to bung out a publication cn 
Netan - contribution to India’s Na
tional Planning, md

(b) if so, the reasons for delay In 
)ringin£» out this publication?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARlk)- (a) In answer to 
supplementary the Minister of Plan
ning had sail “we shall make a 
diligent study of the contribution of 
Netaji to the planning process in this 
country and after studying the details 
and making some research on the 
subject, we shall bring out a special 
tract on this question ”

(b) The Research & Reference divi
sion of the Ministry of Information & 
Broadcasting have prepared a script 
and it is under examination. Attempt 
will be made to bring out the publi
cation as soon as the examination is 
over.

Supply of adequate Food and Fuel In 
Fifth Plan

9623. SHRI P. GANGADEB: Will
the Minister of PLANNING be pleas
ed to state:

(a) the measures proposed to be 
taken for the adequate supply of 
food and fuel in the Fifth Plan and to 
achieve resource mobilisation without 
inflation; and

(b) whether Government are aware 
that there is a two-way relationship 
between financial resources and 
attainment of physical programmes 
in the Plan?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) In order to 
ensure adequate supply of food the 
Draft Fifth Plan envisages a substan
tial increase in the production of 
food grains and goods of mass consump
tion such as edible oils, sugar, etc* It 
It also envisages establishment of 
efficient arrangements for procure
ment and distribution of essential 
commodities.

For adequate supply of fuel the 
Draft Fifth Plan envisages a number of 
cteps which include substantial in
crease in the production of coal, in
tensification of oil exploration pro
gramme, increase in the supplv of elec
tric power and atomic energy, econorny 
in the use «nd substitution of liquid 
fuel and limiting its use to specified 
sectors and areas setting up of gobar 
gas plants; emphasis on social forestry 
for plantation of fuel wood trees and 
setting up of a high level Energy 
Board to evolve, coordinate and sus
tained action to meet the over-all 
energy needs of the economy.

The scheme of financing the Fifth 
Plan is essentially non-inflationary in 
character Besides restricting the
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volume of deficit financing, the 
measures to mobilize additional re-
sources include higher rate of return 
from public investments, higher rates 
of direct taxes particularly on urban 
property, differentiated system o£ ex-
cise duties to curb conspicuous 
consumption of the rich, widening the 
tax base particularly by taxation of 
agriculture and streamlining the tax 
c: dministration of prevent tax 
evasion, etc. 

(b) Yes, Sir. 

Call Girl Racket in Delhi University 
Campus 

9ti24 . SHFtT P. GAJ';GADEB : 
PROF. MADHU DANDAVATE: 

W 1ll the Mini ster of HOME AFFAIRS 
. be pleased to state: 

(a) whether hi s attention has lJeen 
drawn t o a news item dated 8th 
A_pTil, 1974 captioned "Call girl racket 
in Campus burst"; 

(b) if so, the facts thereof; ;md 

(c ) steps taken to put an end to 
such a racket? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) Yes, Sir. 
However, the Delhi Police have con-
tradicted the report. 

(b) and (c ). The Delhi. police un-
earthed a gang of seven burglars which 
includ~rd three women. One ' of the 
woman is slightly educated and the 
other two are illiterate. None of them 
are students. A criminal case w as re-
gistered and all the seven persons 
were arrested . Stolen p~opety worth 
about Rs. 1.5 lacs h as been· recovered. 
Investigation of the case is in progress. 

Brain drain from Developing 
Countries 

£625 . SHRI RAJDEO SINGH: Will 
the Minister of SCIENCE AND 
TECHNOLOGY be pleased to sta te: 

(a) whether Government are aware 
of a report prepared at the instance 
of the U.N. Secretary General for 
discussion at the U.N. Committee en 
Science and Technology and in the 
next regular General Assembly Ses-
sion which deals exhausti' tly with 
the problems of bra in drain f rom 
developing countries; 

(b) whether it is ge:krally c.oncE-dE d 
that large segmen ts of the ho~pi tal 

systems of the USA a r:<1 th e l.'K would 
collapse but for th e ,] ~aft: ng oi doc-
tors and nu rses from c ou:-~ trie ~ l il-:e 
India ; and 

(c) if so, the steps being take.! by 
'Go vernmen t of Indi a t0 chr.ck this 
brain drain? 

THE MINISTER OF lNDVSTHIAL 
DEVELOPMENT AND SCIEN CE AND 
TECHNOLOGY (SHRI C. SUBRA-
MANIAM) : (a) Ye-s, Sir . 

(b) It is difficult fo r us to say 'Nhilf _ 
effect stoppage of migration of doctors 
and nurses from countries like _Indi a 
would have on the hospi tal systems· ol 
the U.S.A. and U.K. 

(c) A Statement giving t he steps 
taken to check brain ·drain £rom 
India is attached. E c"ides, the Edu-
cation Council for foreign Medical 
Graduates (ECFMG) examination 
of U.S .A. which enabled Indian. 
doCtors to appear in this cou ntry foi~ 
acquiring the qualificaOon necessar y 
for em..Ployment in the U .S .A. ha ::-: been 
banned. 

Statement 

(1) A m onthly "Technical Manpc wer 
Bulletin" is published giving parti-
culars of persons who are available 
for 'employment. Ab:mt 3 000 copies 
of the Bulletin are di stribut ed free to 
the various employing organisat ions to 
facilitate utilisation oi such p erscm:. 

(2) Suitable candidates are 1 ecc.m -
mended in response t o requirements 
notified to the CSIR J:,y employers and 
recrui ting bodies. 



203 Written Answers MAY 8, 1974 Written Answers
(3) The CSIR also scrutinises adver

tisements appearing in important 
newspapers and makes recommenda
tion . of registrants with appropriate 
qualifications for consideration against 
thesa advertisements.

(4) Research Felloweships are 
offered by the CSIR, U.G.C.. I.C.MR, 
I.C.A.R., etc.

(5) Research Schemes in Universi
ties and other institutions are financed 
by different agencies and thus generate 
employment.

(t3) The Scientists’ Pool Scheme 
operated by the C.S.I.R.. provided 
tevnporary placement to scientists, 
technologists etc. with high academic 
records.

(7) The Scheme for supernumerary 
appointments is in operation for quick 
absorption of highly qualified scien
tists and technologists.

(o) The Planning Commission made 
»n  allocation of Rs. 45.85 crores for 
employment of educated unemployed 
during the year 1973-74. Besides a 
programme of ‘Half-a-Million Jobs 
Programme for educated unemployed 
was started in 1973-74 with a central 
budget of Rs. 100 crores which has 
brought down to Rs 70 crores effect 
savings. This programme has gene
rated employment to about Rs. 2 85 
lakhs

(9) An amount of Rs. 23 crore was 
earmarked by the Planning Commis
sion of allocation to State Govern
ments and Union Territories for for
mulating special employment prog
rammes for which the States will nave 
to contribute another Rs. 23 crores. 
This programme has generated em
ployment for over two lakhs persons 
plus 133 56 lakhs man-days.

In 1974-75 the Planning Com
mission has made an allocation of 
Rs. 40 crores for employment promo
tion programmes.

Allocation for K.V.I.C. for promotion 
of Industries

9626. SHRI RAJDEO SINGH: Will 
the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to refer to 
the reply given to Starred Question 
No. 382 on the 20th March, .1974 re
garding expansion of industries pro
gramme by K.V.I.C. during Filth 
Plan and state;

ta) whether m addition to the 
above grants commercial banks will 
provide Rs. 200 crores as Jtan at 
subsidised rates to the commission 
during the same period;

(b) if so. whether Government aie 
convinced that the Commission has 
suitable organisation and expertise 
to utilise this huge amount at its dis
posal; and

(c) whether the Commission have 
suitable machinery lor verification of 
the functioning villege industries?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI): (a) t0 <c). Under the sche
me of institutional financing of villaAe 
industries under the purview of the 
Khadi and Village Industries Commis
sion the Commi;vnon is at present 
engaged m the indification of suitable 
industries and suitable Districts oi 
areas for drawing up of specific 
schemes for implementation in these 
areas for the consideration of the 
Banks The exact amount which 
could be attracted for bank finance 
cannot therefore be anticipated at this 
stage Under the scheme, banks will 
finance the artisans/organisations 
directly and the Commission will 
arrange for necessary organisational 
support by way of technical super
vision, marketing facilities etc. for 
which the Comrmission hag already got 
the necesrcary expertise and organisa
tional machiney at varioura levels.
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Transfer of officials hi D.G.T.D.

9627. SHRI RAJDEO SINdH: Will 
the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether Mathur Committee 
recommended transfer of officials m 
DG.T.'D, alter three years; and

(b) if so, how many officials deal
ing with industries in D.G.T.D. have 
not been transferred for the last 
three years, five years, and ten years; 
and the reasons thereof?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C. 
SUBRAMANIAM)- (a) and (b). The 
relevant i ecommendation of the 
Mathur Committee relating to transfer 
oi official*, in the D G.T D , which has.
b.-e’i -K-cepted lv  the Government is 
iepr»djccd below —

• T0 enable technical officers to 
develop a broad outlook and to 
diversify their experience, it would 
be a good policy of it they are 
periodically rotated between various 
directorates to the extent practi
cable For this purpose, directo
rates, might be grouped depending 
on thy similarity or inter-connected 
n iture of work on which they are 
engaged and officers inter-changed 
within each such group ”

It may be seen that the Committee 
bnd not recommended the transfer of 
official in the Directorate General of 
Technical Development after three 
.v‘ars

In pursuance of the above mention
ed recommendation 27 officers have 
b*en transferred from one directorate 
to another in the DG.T.D.

Also, consequent to the reorganisa
tion of D.G.T.D., in which the em
phasis is placed on technical Develop
mental activities, a number of officers

haye been transferrd to technology 
Development Division. Policy & Plans 
Division etc, after due regards to 
qualifications and expertise.

Radio Stations in Backward Areas

9628. SHRIMATI ROZA DESH- 
PANDE: Will the Minister of INFOR
MATION AND BROADCASTING be 
pleased to state

(a) whether Government took a 
long time to set up Radio Stations m 
backward areas such as Bastar and 
other tribal areas; and

(M n so the reasons therefor and 
steps being taken to set up Radio 
Stations in these areas?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHAj (a) and (b). No, Sir. 
One of the objectives of the Fourth 
Plan was the extension of broadcast 
coverage to backward areas. A radio 
Station has already been commission
ed at Leh and one is being commis
sioned shortly at Tawang (Arunachal 
Pradesh) to cover backward border 
areas New Radio Stations are under 
construction at Rewa, Chhatarpur. 
Jagdalpur (Bastar) and Ambikapur to 
c o v e t  the backward and tribal areas 
of Madhya Pradesh Work is also in 
progress for upgrading the power of 
transmitters at Aijal, Jeypore 
(Orissa), Shillong and Visakhapatn&m.

Allocation of Cement to States
9629 SHRI HARI KISHORE 

SINGH: Will the Minister of INDUS
TRIAL DEVELOPMENT AND 
SCIENCE AND TECHNOLOGY be
pleased to rotate-

(a) the total allocation of cement 
to Stages like Delhi, Maharashtra, 
Tamil nadu. Karnataka Bihar Orissa, 
Assam, M.P. and Uttar Pradesh in 
last three years, and

(b> the reasons for disparity in al
location?
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THE MINISTER OF INDUSTRIAL 

DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C. 
SUBRAMANIAM): (a) and (*>)• Prior 
to July, 1973, no specific state-wise 
allocations were being made. Release 
orders were issued on the basis of 
requests from time to time When it 
became known m early part of 1973 
that there would be a set back m the 
availability of cement in the country 
due to loss of production for variety
oi reasons it was decided, as a matter 
of policy to distribute equitably the 
available quantities of cement and fix 
quotas for each State tor the period 
July, 1973 to June, 1974 at 110 per cent 
of the average consumption of cement 
by each State dux mg the preceding 
>ve veais These quotas are exclusive 
f the requirements of Central Gov

ernment Departments for works within 
a particular State. and aho the 
requirements of large and medium 
industries w h ich  ate met separately 
from th e  Central Quota Within the 
quotas thus ai rived at, allocations are 
made in accordance with the recom
mendations of the State Governments 
against thc bulk quotas allotted to 
them

The despatches made under the 
STATE SECTOR t0 the States of 
Delhi. Maharashtra Tamil Nadu, 
Karnataka, Bibar, Orissa Asram, MP 
and UP during the years 1971 and
1972 are as under*—

Time exclude despatches made to the 
State again'r riqurrement% of Central 
ernment Departments for uorh  r illtin a 
partuvlar State :

(figu re in ‘o c c ’ tonnes )
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Nam r «>f the State Actual 'Vspafchf*; 
mae’e 

197T 1972

Delhi 

Mahara^ra 

Tam il NiMu 

K a m a^ k a

4T7 488
T«;r 6 j<575
130  ̂ t2J?9

704 704

I 2 3

Bihar . 633 636.

Orissa • 262 287

Assam . I3*> l6ĉ

Madhya P ia 'o 'i 567

U(tar Ptades.lj. 1332 »S39

The allocations made to these States 
lor the peuod July, 1973 to June 1974 
aie as under.—

(J iguns in *coo’ tonms)

Name ol ilu  Statt Allot, a 101 *»

Delhi <-cfc

Mahaiash to 1 <><2

Tamil Na lu ' 1

KatnaiaKa f>> "S

Bihai (,y7

Ons,s,t 24 w

Assam 1S7

Ma<fh>a Pia<‘csh 44=

Uttar Pra t si 2697

sreriforarf f a *  

rnrsr ^  ^  «r fow R

9630 . : iqr

gsim wh STOTT* WfR
f̂ TT fa

(̂ F) q^i % %
*r?r Hfar ^
<raft, FFrfrfkr 'rar,
^ Sr̂ TiFT % ÎTTT ,

( » f )  n  f e f t
SPFrfaRT ^  ^  ffHv T̂TWR-TSft
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(*t) f e f t  % Wrf9T?T 
H HJW  TO w w r fy  TOST fa?RT

vter r̂r«rfecT f fw  7

3«kt vtmvn warn* 3
tyqf-RsfY ( ) : ( )
w t w p w t  %  T ^ r ^ r T  m *TJrr Tr^TnfT
*rr q f ^ m 'T  %  s m s r ?*  % fa q ;  *fr|  s t t ^ t
■snrct ?r fr  ^T ?r f  i *tt
^ fafrT S n  F̂T S W U R  *T 7 ? R  W M  3PPTf*H
?tt*t m  fa'TT srrfyrrfVsfT, fa** irq- 
e re  ir s t^ p jh  -ft q?TT &

¥TT%^ irofT  3frTH ft%  f  1
W f a *  fa*TT ^ T T T i  ?JT J u tc ^ T  TT
f o  I*.. ,F fTT TifrTTnr 3Tfafa*r*T 19 67
% igu* (, 5f  ar *R*TTT ^ JT T W -

qsrt *  t t  *rm w\

^  W T  I  I 1 - 2 - 7 4 ?  3 V 4 -7 4
rf^r acrsrffer %  s ’t r p r  ^ n m r  v ,-cr *
7f»R^TT % U 2 tfa^ Sftr
1244  qrfsmsn ( 400  *TTcsn%̂  sftr
4 30 *rrfe qfsmsft *rfk<r ) *

TT̂ rft ^  i

(sr) m̂̂ T̂ -<T<jft % Tfsr^rT ?
*tpt ^r^sy g^nr % ?r̂ ffr7 *r<=r ?fta 
*r#to'T % fas^rfafe rfŶr 
*T̂ TcrTT̂ T %■ farr̂ ft i? stttst* «rn?*r 
fâ T

( J ) <*T7*?3FT mpTfffl 

( 2 ) ’ T5? 5* frf îr 

( 3) WFTWTfâ  enwf

(n) rri f̂ T̂Tif qrTH 5- ,

f̂ TTJT

1 -5 - 1974 ^  fe=T 'Pf fprftr % SFTOTT 1 97 <-74 W fan fafs^T mizrf\
«pnnr % w>iz

m wi 5TTW *TOT ttt̂ t
(zm %)

1 7T5WT
2
3 fe^FfR  fofa-n T̂3r
4 tTSOTSR
5 «T5r?Fr
6
7.
8. frprnr
9. Trsnr#«rg

10 CTTO f̂e?TT
1 1. 5TŴTTrr m*%
12. fof

-*

4 5 00 Oh
W r 3 4 32 36

94 92
£ 872 fi-)

*nrm 317 7»<
sr^ft 1 094 4 3

1 320 3b
5 83 49
250 38

2,806 14
4 000 14

43 lft
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13 ST̂ rf
14. snm
15 STsrspffrFr
16
17 %fft 'RTffar  ̂ ITT#’ :

frfrt
18
19 srfafnT
2 0 ST̂ TTT-
21 W T
22 <rfMn

1973-74 % *>T7*T W«fTT?«ffW fq»?*T
w r *t* T̂Tcfttr w^rffwt *t

m w

y631. «ft fr«PT X̂TRT f?T$ : ■? i
sftr srm^rr mt qr? spth t t t

T̂TT fr  197 3 -74  % tV R  ST^WPT
fqpFJT jf *rr*7 spr % far* ffn  i

«r vpr
5t fa^r-f^r *?r sr^mrfr’T

5rr<r fir ?
«>*■ sr(TfT«i *T3cm* *r g rw i

(*ft «w * >  fa*) 197 3 -74
sc stptt fatsfr a? |n v??r-
rft^m faF*T *T*TTTT?T *T tnrc
% f̂ rrT 2 7 <ERT ?T«rr 68
#3ft iff I ¥*m “ g'BPTT" ?T4T 'f^ T
jtt£ j ' TTFiniTT farr
*gt fc, % % farr *rf fas*
*f. STTfTR t I f3R % 5 ^ T T
aic?T fan- srttt t  —

1. 7STHT faf*FT
f w F * r f - f o f o ^  %»rf, 1 97 3

ir srratfire tftmr f ^ r  *nrRt?
% f*mr<rmfa^ ttoitt

'TWTWt
7 f

STffSft

%*fr
q’Jf r«f>

f r *
<rarr*

72. 62
82. 50
45. 24
16. 91

2 . 38
24. 92

3. 30
36 44

148 18
63 28

‘JTTf f̂r?fr? ?T »” rr T*r?TT̂ r 
5rrr=r fTTr i

j  rp-ir ;t* r -?rn %f*rr irf-Jr^r
f^“tr ' 7̂  fe Tfsr” spr f̂T, 19 7.* 
*r wrf^jxi' k mzftfai wr*f? 
irfVfbrfr t r m m r  % mwm
sr̂ r  ̂ t ?  f?TT nm »

3 4t *F*rtffr*^fsr?firT^*T
ft^r “im ft  *r%fr” (snrerT)
art 2 2 T *  *  3 w f  197  J 
fTTHPnfaR 23% *RT-
Trrfy^f^^T *nTR>?r n *n*??r 
^TT 7 • *f  |T fĵ TT I S*T fqf)P»r TT
3F^T, 197  3 ^  STRtfafT 7%
f^rr’ifr *T*nrf? n

qrrFvrr fqr?rr i

4 MY f*wj srrn *RhrT
f ^  “mm Ffrr” (f&ft) vr
m**Tr 197 3^ WflftftltT f̂hFT̂ ft 
?T?:TTn^7 fkwh?
vmm <m f̂ r̂ TT i ft^r
frrT f?rrnr gm f w
«m  «it i
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5. fa?* srm  jrcrfaftrar gTffrf f
fam sfc" farcFsrc,
1 9 7 3 rt f a s R ”

ft m ^R T 'PT-
$ w r c

S* irfMrVT jft̂ TrTT
fa m  5M R  tit  fasrr 1

foj?*r snrnr s t t t  f^rftrr
%?*T “’TfrrjT” ^  fffrFT^ 197 3 
ft ̂ t r -  ft srmtfarrT 1 o* v*m -

9rsrP»r̂  fq« r̂ *r»rr^ ft
rfm̂T STITPIT T̂ r fftoTT i

7. fa>?JT st>tpt $rnrr fafftrr sTfft^'r
fqv?lT “ frTJT 5TTO %T'Tm frr
w f ,  19 7 3 nfrfw^r srrst
fsnrtJT f a ^ r  ^rentm ft jfm p n
s p tft t t  fft*rr 1

s. sr«rr»r s t t t  fafft=r irrf-  
ft?£rfaF*T "fe
^ r r f ,  1973 ft wnfrfw?T * r m
f^t^r faFw *r*rm?? ft mmm
snrr^nr m f w  1

9. «ft TfrTr^rfnorJT m
fa?*T ' ( »TWH*< ) fTT
^t^sr:, 1973 ft wrvaft ft 
xmrfaff 6% f e r
f  rsV it fai~*T %  fcFT Vtrg gpT- 

r̂r qtorfrr
s h o t  w  fft*rr i

International Communication Centre 
at Bombay

9632. PROF. MADHU DANDA
VATE: Will the Minitser of COM
MUNICATIONS be pleased to state;

(a) the total cost of construction of
the new building of the International
Communication Centre at Bombay;
and

(b) out of this total cost, how
much was assigned for fixing up
marble slabs on the outer walls of
the building?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) An
amount of Rs. 128.40 lakhs has been
paid so far towards ths cost of the
construction of the new building of
the International Communication
Centre (Videsh Sanchar Bhavan) of
the O.C.S, at Bombay. Balance
amount to be paid to the contractors
including retention money is Rs. 2.25 
lakhs.

(b) Th& total cost of fixing up mar
ble slabs on the outer walls of the
building is Rs. 13.59 lakhs.

12.00 hrs

RE ADJOURNMENT MOTION

Sft *rssr fW£TT.*T3T̂ t (*wrfsp? • ) : 
srssrer, *T?>FT, STTT ft fHTT-Ttaft SPRTT̂  
3?r ?irrjr?T ft  spnrr
| %  srrr ?*r tprfSrerc \
flR ?R«ff ft jftfer fazTT t, ^ ?TFT
ft  ft fsR-r % far* sftfsrq 1 sft
iTTT 9F?r frr^r =sn̂ r f[ f% t»*r

qfrf*«rfiT fo r  *rf £ 1 .

MR SPEAKER: The House has
already discussed this subject. The
adjournment motion was allowed and 
you had enough of time.

SHRI INDRAJIT GUPTA (Alipore):
Sir, the circumstances as they obtain
today when the strike has begun were
not the same eartter.

(Interruptions)

MR. SPEAKER: You were allowed
an adjournment motion. It is a conti- 
nuingsubject. Every day hon. Mem
bers have something to say on this.
On that ground, I cannot allow an 
adjournment motion.
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The rule is that when the 'matter 
is continuing, there cannot 'he an 
adjournment •motion. fllrther, they 
had discussed an adjournment motion 
on this only the other day, two days 
back. 

Order, order. May I request all 
hon . Members to please sit down? 

l!.ll i1'"!, f~;:,·,:l ( GTT'fiT) : ~~l:fe.:f 

11Q.TG:<:r, €?_11 ~rf.r a 'fi<:'fr "frq:a- ~ fCfl <:rq: 
'fiFct"'r.~'T llc<: '1QT ~ 1 f;;·l:f +r 5 6 

~~ srCfin r= 
"Subject to the provisions of thwe 

rules, a motion for an adjou ~nment 
of the busine~·s of the House for the 
purpose of discussing a definite 
matter of urgent public importance 
may be made with the consent of 
the Speaker." 

~or G"'fi ;;r) 11~ ~<;rr ~; ftTl1i't ma-
<:~ ~- if ~:nufcrcr Q::SCfF1 ~ orr~ if 
~ ( Qlf H , ;'{) 3,;fT;JT 6 crcif B' Q:?'Cf'F1' 
'11~ Q:T lT{ ~ 1 ( elf ~Of . "f ) ~~T 'fiT 

~Of 'fifl=f oPT q?' l'Tl:ff ~ I (cl:f.i(qf''f) 

SHRI S. M. BANERJEE (Kanpur): 
I had tabled an adjournment motion 
because the situation has qualitatively 
changed ... 

MR. SPEAKER : Let me know one 
thing. When they discussed the 
adjournment motion the other day 
what was it that they discussed, which 
was not connected with this? 

SHRI MADHU LIMA YE: Now, there 
is complete stoppage, 

SHRI RA.TA KULKARNI (Bombay 
-North-East): You have ruled in the 
past that ·strike is not an issue for an 
adjournment motion. 

<Interruptions) 

i\1R. SPEAKER: No, no, Please sit 
down. 

Order please. 

SHRI H. N. MUKERJEE (Calcutta 
-North-East): A matter of principle 
has arisen, and that you have to de-
cide. As Speaker of this House, you 
have to decide a·s to how far the· 
:rights of Parliament · extend. As a 
Member of Parliament, I have a 
right to press for a discussion by y; ay 
of an adjournment motion or other-
wise in regard to the break-out in 
actual fact of a phenomenon like a 
nation-wide railway strike. 

SOME RON. MEMBERS : No, no . 

SHRI A. K. -M. ISHAQUE (Basir-
hat): You are re·sponsible for thiE. 

SHRI H. N. MUKERJEE: I am 
making my submission. What I 'want 
as a clarification from you about is 
this. So far we have tried in this 
House to prevent · the strike. So far 
all our efforts have been to di·scuss 
ways and means of preventing the 
strike. That effort has failed (Inter- · 
ruptions). I. am asking you.· I am 
trying t 0 put it on a plank of princi-
ple because at one point or other 
Parliament and the Government must 
discuss this matter. (Interruptions). 

SOME RON. MEMBERS: No. 

SHRI H . N. MUKERJEE: We are 
going out in a few days' time. I want 
your ruling (Interrnptions). 

SHRI A. P. SHARMA (Buxar): By 
your shouting things a:re not going 
to change. Go to Calcutta and see 
what is happening. (Interrup·tions). 

SHRl H . N. MUKERJEE: We have 
to ride a · storm; Parliament has to-
ride it, and th.at J.s why we have to 
discuss it. If the Government is 
mum. Parliament cannot remain, 
mum, Parliament cannot remB~n, 
upon you to decide whether or not 
'this House has ' a duty and a res-
ponsibility of di·scussing a national 
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question which has arisen »n a cru
cial form and in an actual, tangible 
way. That is why I say you have 
to give a ruling. You may ask the 
Government for a report. Whatever 
you choose you can dq. But you 
must apply your mind to the con
sideration and the desirability of the 
discussion on this matter in the 
House. We rannot disabuse our
selves of this right that we have

MR SPEAKER. I will listen to 
both the sides Shri Vajpayee.

«f ti

g^rrsr afr siTsr ssnr r̂ rzt t  s*  
snrm T̂JTTTffr strtft 55m%
f%qT I STTT̂  ^  I  fir

W  TT f̂TT t  I
im  frt** ss t  fr  srnr <r?r% 
srr% *r."T ~ r̂t km
*rrr «rar arr% %  t f f s n r  %4r, afrcft 
cj^nrr '77T sfr ^  srr^ »m ; r  ^rrt»fr far 

jfir  s t f t t  afr m?
far*r sfrr ? « t  m r ^ r  4  7*r%  arr> 
n sfrr̂ r n stfsnr sr*rr»T 
sr>w ft jt?tt ?rtT fifrrr
gt JTf ft, ***> TT ^TTT ^  fft *FTT |—

7 * f F m  ;r f r  ? s j-* r  ? ? -  
«m  "̂V f f  ^tt7> tsr w^nrt wr 
f’T^-rr7' m* ft, tFrrrf**r«r srnff 

- 'TTT SFTlf *rf ft, 5IT*ff qprr i*Tt f-P̂TT 
W  r I 5Tf TT *TTf?21T
'Tr ft 1 imr Ot% t̂ ft 1% ?rf 'Tfvr̂ r̂fw 
far & »rf ft tfir w  ifc t t

^  m k 1 ^  *r
T P T  ^  ^T*TT f% jTS^TFT ^ — ( * V * -
«n*) snrf 3ft «jtt% ftfwrft ft 1 
*p r̂rr % m  t*r frq^rfWt ^  
sprr fT O  J 1 2r i% r rfr *7  t  ? 

orirr ^rrf^ i

SHRI A. P. SHARMA- Mr Spea
ker, Sir, Mr. Vajpayee has said that

the discussion was held on the pro
posed strike. And now, on what 
subject does he want a discussion?
(Interruptions).

MR SPEAKER; Order, please
SHRj A. P. SHARMA: The propos

ed strike was to begin at 6 O’clock 
today. Sir, I want to say that no
where m the country they have been 
able to stop the movement of trains 
(Interruptions).

SHRI INDR A JIT GUPTA: It is.
very plain today that they have 
cancelled more trains, and then they 
say that everything is normal Won
derful.

SHRI A. P SHARMA: I want to 
point out one thing

Yesterday evening Mr Madhu 
Limaye went to Delhi station He 
tried to address two meetings and 
only a handiul ot people, 10 or lo 
turned out to listen to him Is he rut 
ashamed ot talking about the lail 
waymen? I ask especially Mr 
Jyotirmoy Bosu and Mi Diner 
Bhattacharyya that they should iec 
what is happening in Calcutta and 
Howiah? Even the local trains are 
mov mg (In tc rruptxc n s

SHRI JYOTIRMOY BOSU (Dia
mond Harbour) The House should 
take note of what Mr Sharma has 
just now said, it should al*io take note 
of what we have said. It can be 
thrashed out only thiough a debate 
and that too today Therefore, the 
adjournment motion should be ad
mitted and a debate should take place 
right now

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Mr Speaker, Sir, it is a 
procedural matter and it should be 
discussed objectively and coolly We 
have every right to urge the Chair 
to accept the adjournment motion 
and they have their right to advance 
arguments why it should not be 
accepted
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SHRI PILOO MODY (Godhra): 
Anyway it has now been proved that 
trains in this country run by majo
rity vote.

SHRI SHYAMNANDAN MISHRA: 
The only point for you to consider is 
whether you can withhold consent to 
the admission of this motion. What 
is the difficulty on your pait?

SHRI S. M. BANERJEE: You may 
visit and decide ior yourselt or you 
can send a messenger to find out the 
truth.

SHRI SHYAMNANDAN MISHRA- 
Is it the difficulty on the part of the 
Chair, that this subject was discussed 
earlier? This subject was not dis
cussed earlier. Earlier we occupied 
ourselves only with the emeiging 
conditions for a strike. We occupied 
ourselves with the fact of the immi
nence of the strike. Now. Sir, we 
are considering the fact of a st* ike 
and Government's failure to pi event 
the strike. There is the fact of a 
strike now. It has decended upon the 
community like a great calamity

SHR* VASANT SATHE (Akola): 
We cannot discuss a supposed stnke.

SHRI PILOO MODY* On thi le-t 
occasion, we weie pleading with the 
Government that they should avert 
the strike. Now, we want to con
demn them for not averting it.

SHRI SHYAMNANDAN MISHRA: 
Only two aspects of the matter, it is 
my respectful submission, we have 
discussed earlier, the emerging con
ditions for the strike and secondly, 
the disruption of the negotiations by 
the Government. Government had 
disrupted the process of negotiations 
by arresting the union leaders. We 
have not discussed any other aspect 
of the matter Now, there ic a new . 
fact with whifh the House has to 
grapple; it is indeed a very seri
ous calamity and the House cannot 
divest itself of the responsibility of 
discussing this

SHRI PRIYA RANJAN DAS 
MUNSI (.Calcutta—South): Sir, my
submission is this. I would like to 
know from you, whether a matter 
which has been discussed categori
cally on both the sides, whether stiike 
can be averted or what will be the 
outcome of the strike, can be dis
cussed again. Both the aspects were 
discussed. The language may be 
different What Mr. Atal Bihari Vaj
payee has said is something like this, 
proposal before marriage and propo
sal after marriage.

(Interruptions)
When the discussion took place, 

on both the occasions, one during 
Question Hour and the othei in the 
iortn of an adjournment motion, we 
told them, if we have the strike, what 
will be the danger and consequences 
Now, it they are really keen to Ftjp 
the strike let them come out and lot 
them discuss. What is the use of 
discussing it heie, wheA the stnke 
already on I would like to knew 
when both the aspects, ha\t 
been discussed categorically, do 
you ieel that the same s-ul - 
ject can be discussed in the form of 
an adjournment motion once again*'

SHRI PILOO MODY: Tomonuw,
wo would like to discuss the Gov
ernment’s failure to make the train* 
run We want to find out, why the 
Government could not make the trams 
iun

(Interrvvtwnt)
SHRI SAMAR GUHA (Contai). 

Sir, I had no idea that the Congress 
by this time has produced so many 
political Don Quixotes Mr Sharma 
sitting here, has developed telepathic 
propensity of knowing that the trains 
are running in the Howrah, Calcutta 
and Gauhati areas. There is no 
necessity for telephatic knowledge 
to know whether the trains are run
ning in the HowTah, Sealdah, Gauhati, 
Bombay and Madras areas. If Mr. 
Sharma has the courage, let him go 
to the Delhi Station and see what is 
happening there. If he has the
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courage, let him face the railway men 
there. Sir, 1 am coming to the point 
CInterruptuHiB).

According to the Rules of Proce
dure, it has to be a definite matter 
of urgent public importance There 
cannot be any doubt about it Then, 
an adjournment motion on the same 
sublect cannot be brought forward 
in the same session. The matter 
discussed earlier was different 
iInterruptions) Then the question 
was whether the strike could be 
averted through negotiations Then 
we were discussing the attitude of 
the Government and the Railway 
Minister (Interruptions) Then we 
did not discuss the railway strike 
Now the strike has already started 

(Interruptions) Government have 
resorted to a policy of repression, in
timidation and tcri onsation all over 
the country So, this adjournment 
motion should be admitttd (In- 
!< rn/ptwns).

tit (^ m )
*T6irs?r 3ft, **  w m  tit
T* wrf IZFt TT 5PTFT f%3TT jTT TfT 
£— trr tit arm *fr %— («**- 
*i*t)— t  ?nrt w t  *r wpx

wtr TPfrft % f t  i s*r faft $ qT^ft 
tit 2t ' f W  f% ^  $  13ST %
=TT t  #3 TO  qfa  3R 3 frrf) m 
§  #3 3TT3FTT . . (WTO*!*) .

*r faanrr ^
fa*  fm ?  qr sttct^ct

W? I --- IT* SFTJRPPt W&m & |
*T *«TT TOTrTT fj %  fTff* *sft
% SHR «ft€t tft *ft ?HT3Ff Jrtfft m t
*mt*Pt simt*  irwt wsmrt

,9PTnfft sR̂ rrsr i 
?TStTSf Ifgtor, 3* 56 %

*t % fa spmtart
*r m

ar>mhFt stftpt TT

«fr* 3RT % tit ft r e R  «FT 
I  I 3TRT f  f®F STM *rrart

*TTWt. .

tit vzm  W iW T i
TRTcfr ^t «sr€t ft  ̂ ?i«r ^t ^t 
# 3  '3TRT I

tit 5TVT arm?7 fa? wsr ?fft 
TRpft cft̂ TT qrc # 3 ^  | I ft 
^FT TfT «TT— ?S*fl* ?tFT $ft 3T?nj9ft
k faqflr-wfrar srtr n\m.j r̂frsr «rt 
3PT 4*^, ^ «P̂ T̂  eft 'ZM'i i. %,
SFt ^TT j f R — («U ^ n ?T )---- 1  W-f TfT
«IT— 5̂T % p̂mTRT
t, |*r tift tt 5n̂ ft ^
apt gpT T̂T?T | «FT %
vfo t ,  % f^ r  t o t

?TF3T *%5RT q i fTT ?,
% srn- ?T Sfftf f̂ RTT ^ t  I

*T f?T%^T aRTT f  ?TTsr
?ptprt^ fr«rf?T n ?tn ^t tir* ^ 
?rf^T ^  ?**t sttft

sm v rsT fft f^  5riR ^  ?ttt s*r 
?T^T T  ?nfr ^  5FrTT  ̂ T~ir

w i m  ^ f t  i 

W  f ^ r  ^  w n  g- f% ?rnr * t v*  
'Tfrf^srfw ir SF FR 'm  5FcTFI 

qF r ^ H  ?r w^% ^ n r t ^ r n f t  sFcrrar 
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5HR ^TRT 55TT%iT I ?THT ^ft ’PTTSV

qrr̂ t »=<rrs | ^  «rr?r =rtf
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gt ztpt %  ^  i aft
**fr |— |, # 5r?arFT qr 
i*FTtr*T T|*t, jpr ?wt f̂ r̂ r*r «r 
^  *fr & tr f  i *rs*rer ^ 't^ , *  ?m  
^  tft *rcr*rr*— *wf% ^  m  «i?t 
fipSterft f — f*r ^  fosnftH 
^  ft w r t— fir wr ^  i

MR. SPEAKER: May I now request 
you all to please sit down? You are 
addressing all these points of order 
to me. You only want to raise them 
without caring whether I should reply 
to you or not?

I have heard many suggestions, 
very interesting suggestions, about 
procedure. I have heard many types of 
new logics. I think, if I go by all that, 
it shall be a completely now orientation 
for me. I will have to leave every
thing, what I learnt in the past and 
come to learn new things

After all. this is your House and 
these are your rules of procedure with 
which I have to decide the issue.

As Mr. Das Munshi very aptly said, 
the marriage system is not a single 
affair. It is courtship, love-affair and 
consummation and, after that, perhaps 
it may result jn good marriage or di
vorce or whatever it is. Mr. Vajpayee 
has no experience about it.

SHRI ATAL BIHARl VAJPAYEE: 
Is Mr. Das Munshi unmarried like me’

MR SPEAKER: Without knowing 
anything about it, both of them are
talking in the-.' terms Tliis is not a 
matt"*1 of thst type.

SHRI SHYAMNANDAN MISHRA: 
There are indeed various stages lead
ing to marriage. Is courtship to be 
equated with marriage?

MR. SPEAKER: Both of them are 
talking in those terms without know
ing anything about it. It is not like 
this. This matter was already dis

cussed through an Adjournment 
Motion. I have yet to hear that there 
can be more than one Adjournment
Motion on one subject ...

SHRI S. M. BANERJEE; On a point 
of order.

SHRI INDRAJIT GUPTA: What is 
your decision?

MR. SPEAKER: I have not yet 
finished. You cannot have more than 
one Adjournment Motion on one sub
ject. What you discussed the other 
day was the railway strike. I can ask 
the Minister to make a statement. I 
can allow other motions. But we 
cannot have another Adjournment 
Motion on the same subject. You can
not say that the intention was declared 
at that time and now it has come into 
action. The main subject was railway 
strike and on that we had an Ad
journment Motion. How can there be 
another Adjournment Motion on the 
same subject’

SHRI INDRAJIT GUPTA: Are you
of the view that the actual occurence 
of strike and the situation which was 
prevailing three or four days ago are 
the same?

MR SPEAKER: You discussed the 
Railway strike. You cannot say that 
that was a different one and this is 
something else. (Interruptions)

SHRI C M. STEPHEN (Muvattu- 
puzha)* We cannot discuss hypotheti
cal questions.

SHRI FRANK ANTHONY (Nomi- 
nated-Anglo-Indians): I am rising on 
a point of order. May I make it very 
clear that a month ago I had issued 
an appeal to the Anglo-Indian rail- 
waymen not to join the strike. The 
strike has supervened and an entirely 
new situation has taken place---- (In
terruptions) Why do you not hear me?

SHRI C. M. STEPHEN: You have 
given a ruling. That ruling cannot 
be disturbed. The matter has been
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discussed and you have given a ruling.

SHRI FRANK ANTHONY: I am 
getting sheaves of telegrams.

SHRI C. M. STEPHEN: Can he re
open your ruling? Will we also get an 
opportunity to speak again on this 
matter? Merely because we happen
ed to be on these Benches, we can
not be shut out this way. There should 
be some rules of procedure. Kindly 
order that the discussion cannot take 
place. (Interruptions)

MR. SPEAKER; Please sit down.
SHRI FRANK ANTHONY: I was 

trying to say that an entirely new sit
uation has arisen . . .

SHRI C. M. STEPHEN* Under what 
rule is he allowed to speak? We want 
to know.

MR SPEAKER: Now, how difflcut 
it is.

SHRI FRANK ANTHONY: What 1 
was trying to underline is that an en
tirely new situation has arisen. ..

SHRI C. M. STEPHEN: This was dis
cussed. Whether an entirely new sit
uation has arisen or not was a matter 
which was discussed and you have 
ruled that no new situation has arisen 
and that the same subject matter was 
discussed. Now, he is saying that a 
new situation has arisen. Are we re
starting the discussion again? (Inter- 
rwpti ons).

MR. SPEAKER: Kindly sit down, 
Mr. Stephen.

SHRI FRANK ANTHONY: May I 
give you one salient fact? I have re
ceived telegrams from these people 
who are trying to work, saying that 
they are not getting any vestige of 
protection from the Railway adminis
tration. Their lives are in danger, 
their wives and daughters are exposed 
and they are not getting any protec
tion. I am just telling you this, that 
an entirely new situation has arisen. 
725 LS.~8

So, the matter must be discussed and 
those who do not want to joint the 
strike must he allowed to say what 
they want to say and why the strike 
should not have taken place. I want 
to indict the Government also because 
I think the Government has precipi
tated the strike . . .  (Interruptions) I 
think the Government has precipitate 
ed the strike. But I was going to 
condemn Mr, Fernandes. I have writ
ten a letter about the strike.. . ( Inter
ruptions) I was going to condemn 
him.

SHRI V AS ANT SATHE: Why did 
he not participate in that adjournment 
motion debate?

(SHRI FRANK ANTHONY: I was 
not here.

SHRI VASANT SATHE; We cannot 
discuss matters to suit the convenience 
of an hon Member. This cannot be 
done.

SHRI FRANK ANTHONY: I want 
to know from the Government what 
protection they are going to give to 
the loyal workers. I want to know 
that. I want to know what protection 
you are going to give to their wives 
and daughters. .. . (Interruptions) 
Whatever it be, I want to discuss 
that. Because, if you do not discuss 
it, tomorrow I will issue a statement 
to the loyal railwaymen that since the 
railways are refusing to give protec
tion to them, to their wives and dau
ghters, they cannot go to work, You 
do not know what is happening. . . .  
(Interruptions)

SHRI VASANT SATHE: Assu
rances have been already given. You 
were not there when he gave the assu
rance that there would be full protec
tion to the loyal workers. (Interrup
tions)

MB. SPEAKER: Why do not allow 
me to listen to him, Mr. Bosu?

SHRI FRANK ANTHONY: In 1#60 
and 1948—you may call them black- 
legEhbut it was the Anglo-Indians
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workers who kept the railways mov
ing. Now, we are too small a num
ber. You have driven us out

Another point I want to make is 
that after a strike, the sons of the 
loyal railway men are deliberately 
kept out of the jobs. The jobs are 
given only to the candidates sponsor
ed by striking Unions.

MB. SPEAKER: That is not a point 
of order you are raising.

SHRI FRANK ANTHONY: I want 
to know. I want to ask my friend, 
Shri Qureshi. Where is the Railway 
Minister? I want to ask the Railway 
Minister. I wrote to him five or six 
times. He does not .bother, he is too 
concerned with the cees-pool of the 
Bihar politics that he does not bother 
about loyal railwaymen. For five 
years and ten years, they have not 
been paid pensions and now you are 
asking them to come and help you. 
If they come, it is not because you 
deserve their loyalty but because of 
their loyalty to the railways.

PROF. MADHU DANDAVATE 
(Rajapur): I have brought from the
Table Office the copy. . . .

MR. SPEAKER: I have given my 
ruling.

PROF. MADHU DANDAVATE: The 
wording of the adjournment motion 
of Shri Jyotirmoy Bosu is:

‘Indiscriminate arrest of leaders
of railways workers like Shri George
Fernandes and others will be taken
up in the House to-day at 2 P.m.*’

There was no reference to strike. .. .
(Interruptions)

MR. SPEAKER: No adjournment 
motion can come on a continuing mat
ter. Still worse is that the strike is 
continuning and we had discussed it. 
(Interruptions).

According to Rule 58 you cannot 
raise it. .. .(Interruptions) After all,
I am bound by you** Rules.

PROF. MADHU DANDAVATE! 
Kindly give your ruling whether the 
subject of adjournment motion of 
Shri Jyotirmoy Bosu is identical with 
to-day’s motion.

MR. SPEAKER: When you asked 
for an adjournment motion, everything 
is included—threatened strike, impen. 
ding strike and arrests, everything is 
included. When that was discussed, 
how can you expect sue to admit it? 
On one subject should there be as 
many as three adjournment motions— 
one to-day, another tomorrow and an
other one the day after?

SHRI SHYAMNANDAN MISHRA: 
How could we discuss it then?

MR SPEAKER: By other means.
You have your own rule that there 

cannot be a discussion on identifical 
subjects. There cannot be more than 
one motion on the same subject.

SHRI VIKRAM MAHAJAN (Kang- 
ra): Why do you not walk out and 
ftnisth the matter. (Interruptions)

SHRI SEZHIYAN (Kumbakonam): 
The Rules do not prohibit it. The rule 
does not deprive a man of his right to 
move a motion on the same subject on 
account of a new situation. Here, the 
new situation is the occurrence ot the 
strike.

MR. SPEAKER: The railway strike 
as a whole was discussed. (Interrup
tions).

MR. SPEAKER: The Railway strike 
on the whole was discussed. My rul
ing is, the Railway strike on the whole 
was discussed.

PROF. MADHU DANDAVATE: You 
have still not given a ruling. I have 
read but the official document Let it 
be put on the record of the Lok Sabha 
that....

MR. SPEAKER: Everything has
gone on record.
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no reference to the strike in that ad
journment motion.

SHRI JYOTIRMOY BOSU: Would 
you kindly read Rule 58 and educate 
us on the floor of the House?

MR. SPEAKER; There is no ques
tion of educating you. I admit my 
failure to educate you; I cannot edu- 
'eatae you.

SHRI S. M. BANERJEE: Rule 58 
says that the right to move the ad
journment of the House for the pur
pose of discussing a definite matter 
of urgent public importance shall be 
subject to the following restrictions 
namely:

'(0 Not more than one such mo
tion shall be made at the same sit
ting;

(ii) Not more than one matter 
shall be discussed on the same mo
tion;

(iix) The motion shall be restrict
ed to a specific matter of recent oc- 

turance....
That Adjournment Motion was only 

about the arrests; not about the strike.

MR. SPEAKER: I am not going to 
adopt a procedure which may create 
difficulty for others in future.

PROF. MADHU DANDAVATE: 
Please give your ruling on the point 
raised by me.

 ̂MR. SPEAKER: I have already 
given my ruling.

SHRI PILOO MODY: Sir, you will 
recall that we discussed that Adjourn
ment Motion on the 2nd of this month. 
You will appreciate Sir, that if there 
fiad been a strike such as that which 
has taken place today, you would have 
had an adjournment motion on that. 
In the meanwhile what happened was 
ms> when efforts were being made

Therefore, the single fact of putting 
opposition negotiators behind bars in 
itself was an extrordinary procedure 
for any civilised Government to adopt, 

_ which merited a special adjournment 
motion of its own.

MR. SPEAKER: There is no rule 
for any Special Adjournment Motion.

SHRI PILOO MODY: Suppose 
there had been reference to a P&T 
strike, would you have allowed this 
discussion?

MR. SPEAKER: Certainly,
SHRI ATAL BIHARI VAJPAYEE: 

Kindly read my motion. There is a 
reference to this. It says; ‘Decision 
taken by the P&T employees and the 
Central Government employees, who 
have decided to go on strike from 
the 10th/

So, Sir it is a new situation.

SHRI PILOO MODY: As I said, the 
unprecedented procedure of putting 
opposition negotiators behind bars re
quired an adjournment motion of its 
own.
13.00 hrs.

The horrible thing that has hap
pened in the last week that has led 
to the precipitated strike requires an
other adjournment motion. (Inter
ruptions) Tomorrow, if the Govern
ment has made efforts to move the 
trains but it is not able to do it, then 
it is a failure of the Government to run 
the trains. (Interruptions)

MR. SPEAKER: I have alreay given 
my ruling.

SHRI PILOO MODY: This adjourn
ment motion being one and the same 
thing requires further definition. 1 
won’t say anything more. (Interrup
tions)

SHRI JYOTIRMOY BOSU: Sir, we 
shall be grateful if you will kindly
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point ou* which particular sub-section 
of rule 58, we have not fulfilled. That 
will be a great education to us. Other
wise yo 1 have been pressurised by 
Government not to yield.

SHRT S. M. BANEBJEE: Sir, I am 
not questioning your ruling. But, I 
want your ruidance for the future at 
least. Under Rules 58 and 58 if we 
are not able to move an adjournment 
motion . . .  £

SHRI A. K M. ISHAQUE. They are 
trying to discuss again the strike sit
uation Ti ere is no change in the sub
ject. The sulject is the same and it is 
continujus So, there cannot be ~ny 
adjournment motion on the same sub
ject

SHRI S ?J. BANERJEE: Sir, I »m 
not queV-'Mng your ruling. I only 
wont your guidance. Jpto yesterday, 
our efforts were to avert the threaten
ed strike And we asked the Govern
ment to intervene in the matter. Un
fortunately, our efforts have failed. 
Government also refused to intervene 
in the matter effectively with the re
sult that strike has taken place whe
ther you want it or not.

So, under Rule 58, we have to fulfil 
one of the three conditions namely, (i) 
not more than one such motion shall 
be made at the same sitting; (ii) not 
mere than one matter shall be discus
sed on the same motion; and (iii) the 
motion shall be restricted to a specific 
matter of recent occurrence.

MR SPEAKER: I have given my 
ruling. So, you need not bring out the 
fads again.

SHRI C. M STEPHEN: Are we dis- 
cu* ing the motion?

SHRI IS M. BANERJEE: I want to 
make one submission to get a clarifi
cation. Your ruling is very good and 
let it go into the time-capsule.

MR. SPEAKER: It will go. Your 
observations will also go alongwith

and somebody will read what you. 
have raised. I may assure you that 
your observations and speeches along 
with my ruling. I am prepared to put 
them in a time-capsule and bury that 
at my own expense.

*rr wr Tiiwrmz $  *nrr 
sm̂ TT ?

timfr t stft tiNt
1 p̂t fl’sr % srecn: $  mnft 

srrearr 1

wasr fkQtft tnfeft :
^  I  1 q T fw fc  

*FT ^ I

PROF. MADHU DANDAVATE: We 
do not want to challenge your ruling. 
But, I want to read one of the ad-, 
journment motions*

MR. SPEAKER: I have read it and, 
I am sure, that it will be on record.

SHRI S. M. BANERJEE: Sir, thou
sands of railway workers have been 
arrested. That should be discussed.

SHRI JYOTIRMOY BOSU: May I 
make a submission? There is a strike 
all over the country. (Interruptions)

*5* WRf . rrystf-
vt to wk ign

* 1

TOTfofa ®r§ ’ 3FTT

Vismr fTcRT ^
<ft in? ars?r <*nnrr 1

H % far* &rrc f  1
afar sfsrnr forr wrtt $
i f  WIT. ^  ftWT 3TRIT
I  tfrV  ^  amr (  t
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*ft m v  flqgrft upfrA : ^
*ftar*r % ifewft **r 

«t? « r :  $ r r  a t *  i ^  ,w t  v r  am^rr 
far <**% «fac W  *rt*Fr
jf sf̂ rr ^  | 1 ^  ^  ^
r̂wFsr ?r$r t  i t o  ^  qr?̂  t  $

<i? fcn g .,

m m  tot 11 *€ **
tftq?rgxtt| i fft t^rrs $  ?£f 

•ftrsrr t  ^  t o  to*! ?

aft *WT finptf mafaft : f̂ TT
TO ?ft f f̂TPTR- fo*T t  ?

worn m $ m : ®ra ftw-
?n̂ T3 fa*rr | 1

«ft « w  w * W t  : <T?T?t»rr 
•?ft s fn tf ^ a r  ft*rr fa  « r ^  5̂ tht * f t r  
?r gftfr «p=t*t *r*nr £ i ^  ft*r ^  
■̂ g t e r *frc w *r ^ m r t v t f » n r w ^  
^Tft?FT«rT n r r * r ^  ft  *r£ 11 
3ra%*n*r *ftr *ft m ttz

qr ^  arT% | » ^ f t  f t  
*rfrf«jftT  q r  *T7^ ^  * f f  JTPT

*£t t  I

*ft fa** : UWSf *T^T, TOT
m x  tflsft ^  ^  ^rt *n*r
JTPt arnt TO t^TR *ft*T
-35fT ^  (wrsjfnw) T O  Wtn iffcft 
■'WWi ^ I

MR. SPEAKER: I go by the sub
ject of the adjournment motion, that 
is, railway strike, 1 cannot go by 
hypothetical assumptions.

SHRI .S. A. SHAMIM (Srinagar): I 
do not agree with the Teasoning given 
by you but I do agree that you have 
a right te decide wrongly also.

Even the Chief Justice tff the Sup
reme Court 'has the 'inherent right to
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decide rightly or wrongly. The ques
tion is that once he has given a judg
ment, it is for us to accept it. Here, 
you have refused to admit this ad
journment motion. The course left for 
us now is to decide whether we are 
going to accept it or not. The rule 
says that we have to accept it, and 
therefore, I accept the ruling. That is 
the first part. The second part is that 
the correct ruling would have been.. .

MR SPEAKER: Let him better come 
here and give the ruling. I shall go, 
and let him come here and give the 
ruling.

SHRI S. A SHAMIM: Today, you
the question is whether there is a 
strike or not. This has become a 
question of fact. Some people claim 
that there is a strike while according 
to some others, there is no strike. You 
should have said that this is a ques
tion of fact, and therefore you would 
allow the adjournment motion.. .

MR SPEAKER. I am not going to 
allow a discussion on my ruling ncrw.

SHRI S. A SAHMIM: Today, you 
may not admit it, but tomorrow the 
position will be clear and you will 
have to allow us tomorrow.

«ft fa*?* : *r*w
stpt i&n *m  srr wrt tfeq- t 
(**h®tr) ^ppptt ^ ?̂RT i t w t  qrr 
ftsrr £ (e m r r )

W W  vr iTO
#5 ̂ 9T §  ffT $ i t  WPPTT

STHcTT g fa  -3ft rTTifi #S*T
^  t o t  mm ? T

V9T '35 ®h\ W5 3TW* t

fWFT * *  I *T»R *

mk' ^ ks m  «ifr
t e  *̂r * t ^ r t  **mr
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This is the only Parliament where 
they hold the Speaker in the dock.

* t t m  fw^rft trnrttft : snarer 
^rrft ?r?Tf «rnr *t>$t t  i 

fprrft *r?r£ qxvit sft w  fns?n*r 
v t  f l ^  % f w r  T t̂ | f^ r ^ 
srrcff «Wf irfOTit $  t o  forr | I

MR. SPEAKER: I am bound by the 
rules. When the Rules of Procedure 
are used in their favour, the hon. 
Members are happy. But if they are 
not interpreted like that, they are 
angry. After all, I have to go by the 
correct interpretation of the rules. I 
sincerely and honestly believe that I 
have given the right ruling.

Now, Papers to be laid on the Table.

(At this stage, some hon. Members left 
the House)

13.13 hts.

PAPERS LAID ON THE TABLE

r e p o r t  o f  t h e  C o m p t r o l l e r  and  A u d i
t o r  G e n e r a l  f o r  1972-73 o n  U n io n  
G o v t .  ( C i v i l )  R e v e n u e  R e c e ip t s  u n d e r  
ARTICLE 151(1) OP THE CONSTITUTION

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): I beg to lay on the
Table a copy of the Report of the 
Comptroller aad Auditor General of 
India, for the year 1972-78, Union 
Government (Civil) Revenue Recei
pts—Volume I-Indirect Taxes and Vol. 
II-Direct Taxes, under article 151(1) 
of the Constitution. [Placed in Library. 
See No. LT-6933|74]

R e v ie w  and A n n u a l  R e po r t  o f  F.C.I. 
FOR 1972-73

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): 1 beg to lay on the Table a

copy each of the following papers 
(Hindi and English versions) under 
sub-section (l) of section «19A of the 
Companies Act, 1956:—

(1) Review by the Government 
on the working of the Fertiliser 
Corporation of India Limited, New 
Delhi, for the year 1972-73.

(2) Annual Report of the Ferti
lizer Corporation of India Limited, 
New Delhi, for the year 1972-^3 
along with the Audited Accounts 
and the comments of the Comptrol- 
TPlaced in Library. See No. LT- 
[Pleced in Library. See No. LT- 
6934)74]

R e v ie w  &  A n n u a l  R e p o r t  or NPCC 
f o r  1972-73 and  B u d g e t  E s t im a t e s  o f  

DVC f o r  1974-75

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT): I 
beg to lay on the Table—

(1) A copy each of the following 
papers (Hindi and English versions) 
under subjection (1) of section 
619A of the Companies Act, 1956:—

(1) Review by the Government 
on the working of the National 
Projects Construction Corporation 
Limited, New Delhi, for the year 
1972-73.

(ii) Annual Report of the Na
tional Projects Construction 
Corporation Limited, New 
Delhi, for the year 1972-73 
along with the Audited Acco
unts and the comments of the 
Comptroller and Auditor 
General thereon. [Placed in 

in Library. See No. LT-6938/74]

(2) A copy of the Budget Esti
mates (Hindi and English ver
sions) of the Damodar Valley Cor
poration for the year 1974-75, 
under sub-section (3) of section 
44 of the Damodar Valley Corpo



ration Act, 1948. [Placed in Libra
ry. See No. LT-®936|74]

REVIEWS AND ANNUAL R'EPORTS

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DE
VELOPMENT (SHRI M. B. RANA):
I beg to lay on the Table a copy each 
of the following papers (Hindi and 
English versions) under sub-section 
(1) of section 619A of the Companies 
Act, 1956: —

(1) (i) Review by the Govern
ment on the working of the National 
Instruments Limited Calcutta, for 
the year 1972-73.

(ii) Annual Report of the Natio
nal Instruments Limited, Cal
cutta, for the year 1972-73 along 
with Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. [Placed 
in Library. See No. LT-6937/74]

(2) (i) Review by the Govern
ment on the working of the Hindus
tan Photo Films Manufacturing 
Company Limited, Indunagar, Oota- 
camund, for the year 1972-73.
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(ii) Annual Report of the Hin
dustan Photo Films Manufacturing 
Company Limited, Indunagar, Oota- 
camund, for the year 1972-73 along 
with the Audited Accounts and the 
comments of the Comptxoller and 
Auditor General thereon. [Placed 
in Library. See No. LT-6938/74]

(3) (i) Review by the Govern
ment on the working of the Cement 
Corporation of India Limited, New 
Delhi for the year 1972-73.

(ii) Annual Report of the Cement 
Corporation of India Limited, New 
Delhi, for the year 1972-73 along 
with the Audited Accounts and the 
comments ol the Comptroller and 
Auditor General thereon. {Placed in 
Library, See No. LT-6939/74]

(4) (i) Review by the Govern
ment on the working of the Bharat 
Opthalmic Glass limited, Durgapur, 
for the year 1972-73.

(ii) Annual Report of the Bharat 
Opthalmic Glass Limited, Durga

pur, for the year 1972-73 along with 
the Audited Accounts and the com
ments of the Comptroller and Au
ditor General thereon. [Placed in 
Library. See No. LT- 6940/74]

(5) (i) Review by the Govern
ment on the working of the National 
Newsprint and Paper Mills Limited, 
Nepanagar, for the year 1972-73.

(ii) Annual Report of the Natio
nal Newsprint and Paper Mills Li
mited, Nepanagar for the year 1972- 
73 along with the Audited Accounts 
and the comments of the Comptrol
ler and Auditor General thereon. 
[Placed in Library. See No. LT-6941/ 
74]

(6) (i) Review by the Govern
ment on the working cf the Hindus
tan Paper Corporation Limited, New 
Delhi, for the year 1972-73.

(ii) Annual Report of the Hindus- 
tan Paper Corporation Limited, New 
Delhi, for the year 1972-73 along 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. [Placed 
in Library. See No. LT-6942/74]

A n n u a l  R e p o r t s  and  R e v ie w s

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI): I beg to lay on the Ta
ble :-- 4 t
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(1) A copy of the Annual Report 
(Hindi qrnd English versions) on the 
activities of the Coir Board and the 
working of the Coir Irdtlitry Act, 
1953, for the year 1972-73, under 
sub-section (1) of section 19 ot the 
Coir Industry Act, lflttS. [Placed in 
[Library. See N& LT-6943/747
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[Shfi Ziaur Rehman Ansari]
(2) A copy of each of the follow

ing papers (Hindi and English ver
sions) under sub-section (1) of sec
tion 619A of the Companies Act, 
1956:—

(i) Review by the Government 
on the working of the Instrumen
tation Limited, Kota, for the year 
1972-73.

(ii) Annual Report of the Ins
trumentation Limited, Kota, for 
the year 1972-73 along with the 
Audited Accounts and the com
ments of the Comptroller and Au
ditor General thereon. [Placed in 
library. See No. LT-6944|74]

(3) A copy of the Annual Report 
(Hindi and English versions) of the 
Patent Office for the year 1972-73 
under section 155 of the Patents 
Act, 1970. (Placed in Library. See 
No. LT-6945/74).

13.13} hr*.
AMENDMENTS TO DIRECTIONS 

BY THE SPEAKER

SECRETARY-GENERAL: Sir, I lay
on the Tabel a copy of the amend
ment* to Direction 2 and a copy of 
Direction 13A issued by the Spea
ker under the Rules of Procedure and 
Conduct of Business in Lok Sabha.

1314 hr*.
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sax, X
have to report the following message 
received from the Secretary-General 
of Rajya Sabha:*—

“In accordance with the p ro v i
sions of sub-rule (6) of rule 186 of 
the Rides of Procedure and Con- 
duct of Business in the Rajya 
Sabha, I am directed to return 
herewith the Appropriation (No. 2) 
Bill, 1974, which was passed by the 
Lok Sabha at its sitting held on

the 29th April, 1974, end transmit- 
ted to the Rajya Salbha for its re
commendations and to state that 
this House has no recommendations 
to make to the Lok Sabha in regard 
to the said Bill.”

13.15 hrs.
COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS 

ORTY-FIRST REPORT

SHRI G. G. SWELL (Autonomous 
Districts): I present the Forty-first 
Report of the Committee on Private 
Members Bills and Resolutions

13.15$ hrs.
COMMITTEE ON THE WELFARE 
OF SCHEDULED CASTES AND 

SCHEDULED TRIBES

R e p o r t s  o r  S t u d y  T o u r s  o f  St u d y  
G r o u p s

SHRI D. BASUMATAHI (Kokra- 
jhar): I beg to lay on the Table a 
copy each of the following Reports 
of the Study Tours of the Committee 
on the Welfare of Scheduled Castes 
and Scheduled Tribes:—

Cl) Report of Study Tour of 
Study Group I of the Com
mittee to Calcutta, North 
Lakbimpur Arunachal Pra
desh and Dibrugarh during 
October, 1973.

(2) Report of Study Tour of 
Study Group II of the Com
mittee to Orissa and Cal
cutta during October, 1973.

(3) Report of Study Tour of 
Study Group I of the Can- 
mfttee to Boatfoay, Bangalore, 
Mysore and Madras during 
January^February, 1974.
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by B£.F. (Statement)

1S.1C few.
COMMITTEE ON ABSENCE OF 

' MEMBERS FROM THE SITTINGS 
OF THE HOUSE
Fifteenth Export

SHRl S. C. SAMANTA (Tamluk): 
3 beg to present the Fifteenth Report 
ctf the Committee on Absence of 
Members from the Sittings of the 
House.

COMMITTEE ON PETITIONS

S ev en te en th  R e p o r t s  and  M in u te s

SHRI A P. SHARMA (Buxar): I
present the following Report and 
Klnutes of Committee on Petitions:—

(1) Seventeenth Report of the 
Committee; and

(2) Minutes of the Thirty-first to 
Forty-first sittings of the 
Committee.

13.1C4 h*&

STATEMENT RE: ALLEGED RAP
ING OF WOMEN AND GIRLS BY

BSF PERSONNEL IN MANIPUR 
HILL AREAS

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PERSONNEL (SHRI RAM NIWAS 
MIRDHA): On behalf of Shri Uma 
Shankar Dikshit, I lay on the Table a 
statement regarding alleged raping of 
women and girls by BSF personnel in 
Manipur Hill areas.

Statement
When BSF personnel were escorting

* Polling party with ballot boxes on 
IWh February, 1974, an ambush was 
lsld by hostile elements. In this «m-. 
bwfti, one BSF jawan was killed, three 
we*» Grounded sad the Presiding 
Officer sustained serious head injuries. 
On 29th February, 1974. there was

another encounter between a BSF 
Patrol and the hostiles.

On receipt of information that the 
two wounded hostiles involved in the 
above incidents were being guarded 
for being moved to a safe place, two 
special columns, one under Shri Pun- 
dir, acting Commandant and the 
other under Shri Dharam Prakash, 
Deputy Commandant, were sent to 
comb the suspected area.

The special column led by Shri 
Pundir visited village Ngaprum during 
the combing operations. It is alleged 
that a girl named Miss Roee of that 
village was raped on 4-3-74 by Shri 
Pundir and Shri Negi. Assistant Com
mandant and that the girl committed 
suicide on 6-3-74. A case under 
Section 376/201 IPC was registered in 
Phungyar Police Station. The dead 
body of Miss Rose, which had been 
buried on 6-3-74, was exhumed on 
25-3-74 and sent for polt mortem 
examination. According to the State 
Government the report of the exami
nation is awaited. A requisition for 
the arrest of the above two BSF 
officers was sent to the DIG, BSF 
Manipur, on 11-4-74. The two officers 
have been arrested.

The special column commanded by 
Shri Dharam Prakash, Deputy Com
mandant, went to Grihang village for 
carrying out combing operations 
against hostiles and they interrogated 
a number of persons in village Gri
hang on 4-3-74. 5-3-74 and 6-3-74. It 
is alleged that during the interroga
tion they used criminal force against 
the villagers including women. It vs 
a bo alleged that on 5-3-74 at about 
noon, some members of the party used 
criminal force to outrage the modesty 
of one Smt. Ngasingla, a resident of 
Grihang village. A case under Sec
tion 394/326/407 IPC htfve been regis
tered in P.S. Chassad. The police 
sent a requisition for the arrest of the 
following persons:—

1. Shri Dhsram Prakash.
2. Inspector Bhagwan Singh.
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[Shri Ram Niwas Mirdha]
3. Inspector Jit Singh.
4. Hav. Chandra Bahadur.
5. L/NK. Min Bahadur.
6. Shri Sheikhothang.
7. Const. Ningprang.

The above persons have also been 
arrested.

In respect of both these incidents, 
necessary investigations are being 
made and action will be taken strictly 
in accordance with law.

18.18 hrs. * I f * 1

CONSTITUTION (THIRTY-FIFTH 
AMENDMENT) BILL

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE); I move:

“That the Bill further to amend 
the Constitution of India, be taken 
into consideration”.
This Bill seeks to amend articles 101 

and 190, which respectively deal inter 
alia with the right of a member of 
either House of Parliament or a mem
ber of a House of the Legislature of 
a State to resign his seat.

Under these articles, a member may 
resign his seat by writing under his 
hand, addressed to the Speaker or 
the Chairman, ar3 the case may be. 
Experience in the recent past had 
indicated the necessity for amending 
these artids to obviate certain unin
tended consequences which have en
sued in the working of these provi
sions. Resignation, it is needless to 
say, is intended to be a voluntary act 
and what is cought to be covered by 
articles 101 and' 190 is a resignation 
which is genuine and voluntary. But, 
in some cases it is found that member 
are made to submit resignations which 
may appear to come within the pur
view of article 101 or, as the case may

be, article 190, but which, ia fatft, 
have been the result of pressures, not 
excluding phyoical violence, exerted 
to coerce a member to resign. In 
other words, acts of coercion, duress, 
undue influence and other kinds of 
blandishments are resorted to, to bring 
about the resignation of a member, 
who under such pressure and com
pelled by the atmosphere of violence, 
is forced to tender his resignation. 
Obviously, it would be a misnomer to* 
call such an act on the part of a 
member a resignation.

SHRI MADHU LIMA YE (Banka): 
On a point of order under rule 109.

MR. SPEAKER: You cannot come 
and disturb the business.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): On a point of order.

SHRI MADHU LIMA YE; It is for 
adjournment of the debate.
fatPT 109 [ W T  wrc 
irrix $ i * f  w  vr#  %■
fgrTT8tf3<HqrT OT STR kTSRT f̂jSfTT f  I

MR. SPEAKER: Let him finish.
PROF. MADHU DANDAVATE 

(Rajapur): When a point of order 
raised the hon. Minister should take 
his seat.

SHRI H. R- GOKHALE: As the
provisions presently stand in tHe 
Constitution, the Presiding Officer has 
no other alternative but to act on the 
resignation.

It is with a view to preventing 
situations of this kind that the pre
sent Bill has been brought, to make 
the position clear that the resignation 
contemplated in articles 101 and 190 
are resignations which are voluntary 
and genuine and not those which 
have been contrived through the use 
of undesirable means such as coercion 
and undue influence. In such eases, 
the proposed provisions would enable 
the Presiding Officer to satisfy him
self as to the genuineness or the
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voluntary nature of the resignation 
before he accepts the same Through 
th« proposed amendment, the right 
conferred upon the member by the 
Constitution ia being made really 
effective and it cannot be taken 
advantage of by undesirable eltfaents 
to achieve thedr ulterior purposes.

With these remarks, I commend the 
Bill for the consideration and accept
ance of the House.

MIL SPEAKER; Motion moved:

“That the Bill further to amend 
the Constitution of India, be taken 
into consideration”.

PROF. MADHU DANDAVATE: 
Sir, when Shri Madhu Limaye was 
on a point of order you asked the 
Minister to proceed.

MR. SPEAKER: Did you send any 
motion about it?

f*(<re . «wt stpt ornpe: 
*rn> m ix *sr ^  f t?  vx

* ft  ?

MR. SPEAKER: I did not get any
thing in writing from you. There is 
nothing before me.

SHRI PILOO MODY (Godhra): 
The Minister was mumbling some
thing. The Parliament cannot allow 
any Minister to mumble something 
and get away with it.

MR. SPEAKER- There is no motion 
before me. Now, the motion is com
ing, at this stage.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): When we tried to settle 
this matter on the floor of the House, 
you did not permit us to do so. Here 
is my point of order.

SHRI MADHU LIMAYE: There is 
a point of order.

Amdt.) Bill 
MR. SPEAKER;- Please sit down. 

You gave this motion just now. I get 
it juot now. It was not before me 
earlier. I received it just now.

SHRI SHYAMNANDAN MISHRA: 
May I make a submission? Although 
this House cannot turn a man into a 
woman or a woman into a* man. the 
Speaker of the House has interpreted 
the rule in such a way that he has 
created an impression that he can turn 
a man into a woman and a woman into 
a man.

MR. SPEAKER: I received the inti
mation only just now.

SHRI SHYAMNANDAN MISHRA: 
You are asking us to swallow any
thing, aa if the Speaker can do any
thing. That cannot be accepted by 
us. (Interruptions). The Speaker 
must appear to be right and he must 
appear to be just. The Speaker can
not interpret any rule in any manner 
he likes. This does not mean any 
lack of good behaviour on our part; 
it might only mean a lack of objec
tivity and impartiality on the part of 
the Chair, tt must be put on record..

a w  ftffsr w r  %
3 #  *r*?*r *rra> m ix 
w  «rr 1 *f*rr if fatfV

srrtfT tsr ^  f5p*rr 
arr wtfT ?

SHRI PILOO MODY: Am I to 
understand that deliberately you did 
not listen to the point of order and 
allowed the Minister of Law to mum
ble through his speech?

MR. SPEAKER: I had no idea about 
any point of order. It has come to 
me in writing only now—it is a 
regular motion.

SHRi PILOO MODY: fa m  sorry; 
points of order need nOt fee «*nt in 
writing,
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MR. SPEAKER: It is not a point of 
order. That is a jmotion under rule 
109. He has fiiven a motion under 
rule 109.

SHRI PILOO MODY; You had 
allowed the Minister to mumble 
through.

: #  nrr % 3j<tt qftt 
frcR%wr ^  t o  «rr^r j ,
#  t o t  ^ r r  f  1 
*rnr wrt ?pr w  ffafr 
sriY iprrw sfft ^ 1 frw 
i5 ^ t$ m  sfrfa*— *  «b?5t «nrr |—

“SHRl H. R. GrOKHALE to move 
that the Bill further to amend the 
Constitution of India, be taken into 
consideration”.

sr̂ r f t  strtw mr, % *rr
^t*RT. . . («*foTST5f) . . flftSN3TIW
$■ ^ptt q*err * m  # $
* rm  3r | 1 . . .  (wrttffsf). . .  
W  %rs*rer «rrr *hfr 9Tcr
g* sfrfafr . . .  (w h r w ) . . .  anr w  
enf vr jrarwr w  | aft vt 
wftar fit $mrqrfs*r m

1 ^ irr nw ^  $ ftr ftar *T
iftfair, ipr ^ f m  vr ift forr 
5* <*r *t fors ^rrt
fpreff *ft $ r  % srr* irrc-
f̂tcT v n v . . .  (■w w w ). .

SHRI PRIYA RANJAN DAS 
'MXJNSI (Calcutta-South): You came 
late; you went outside.

«ft n^ftorv : *^T if#  *TT®r ?ft 
*R!T̂  I m*T ^  ^ f%
*  #sJ«r ir t p t fV  * f t r  f t  t o t r  *
;Vf*T f  V, %f*R WW VTTW fft iWRTT̂
« W i

SHRl C. M. STEPHEN (Muvattu- 
puaha); Rule 109 does not contemplate 
a point of order; it should be a 
motion for adjournment.

MR. SPEAKER: When you came,
the Minister wis already on his legs. 
When you quoted rule 109, I said that 
it waa not a point of order and that 
it was a regular motion. Then you 
gave it, while I was sitting here; you 
gave it after you com© in-

SHRI MADHU LIMAYE: As soon
as I came in, I gave it and that is the 
procedure. I have always done it and 
the Chair has accepted it.

MR. SPEAKER: You come back, all 
of you, running.

SHRl MADHU LIMAYE. Because I 
know that item 15 was going to be 
discussed.

MR. SPEAKER: Let the facts be 
made known. You raised the question 
after you come in, and after you 
resumed your seat in the House. 
When you had walked out, they start
ed the business. After some time I 
saw you running into the House You 
signed it and gave it to me.

wt i w  : trwrer 
sn=mw faror «tt %  %

m x  f r o r  farr *ftr w  %
f«WW % ?f*WIT TOGpft 1̂ T  HTSP flFST—
f  ¥*t $  «mr 1

PROF. MADHU DANDAVATE: 
Let him see the precedent. During 
the debate on the Criminal Procedure 
Code BH1 this was done.

MR. SPEAKER: I do not deny it. 
All I say is that under rule 109 there 
is no point of order.

« f t w i fv r t  : * H f  « r  W IT
J W | ,* jH « lS  »  *  fMr SWR jf
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MR. SPEAKER: Please listen to
me. Why don’t you listen? The only 
Objection is this. You told me that I 
•was not listening to the point of order. 
You said that you wanted to raise 
the matter under rule 109 and I 
replied: send it to me. What is wrong 
about it?

inj ftrw  : w sm  % 
«rrr rr mti f W rwpr
T̂ T f  \ t  WTT aft? WK Tr̂ f̂ TT 

|[-srPT tTf fiFR: +'K°i ^  t̂f^nt 
m fm i vt

tft hht 'Srnr 1

q^rr—
H?? 5T=?cfTsr f«PTfr<T «pfff%
%% fw r  % Jf s fr o R  $  %ft 
&rwwT it  *rf %, ^  s^n*

*ftr w  f^r «TK9TOrT
1 ssr ^ m xv

v i  *rm  ^Tt ^ m r  $1

% ,5R% f*rrft 
5"t at »t€ t, f3FT % M  ^  
t o t  fw r^n t  1 - *rm
r ^ T^RTt lft3%gRgm 184% cTfT 
?nq fs i^ r  o r ^ i f ^  ^ € r  tfr jftferr 

tffk v fa  ftwi forr 
t o  srar *pr* crt fvrre 
*r\ wf*RT xarr t o  i

tftar* 3m  ^  t  fv
^  fa?rT *frfe*r i» Qt qr'^r fann *rm J 1

Stft tft frw w w i' f t  t  3r
eft fc*T t , 3fcT ST5FT f̂ FT% 
3^R «rrr% Ŵ T $?r mTT 
*?t W 3r, VifhFr
faft#— 5TTf *J?t ^  mft ^ tt  t 
f*R% farT to t  ^  f̂ RTTTT i? tft faiT

fartr ŷ?r ?ft *re*pr f f  ?
mx st*tt  <r»- srfsr ^  $>ft, *pk  
^  qw  ?rft ft»TT srt 5fr>?r ?tt 5srmnr 
72T ÎT̂ TT ? ^rfNrr ■̂̂ ,
vrx®r

(1) sfftf *ft
i  ;

( 2 ) ^ p t  ?r ^qr?i fN fr
q^ f^ n r r r ^  % fsr«r ^  184 n̂- 193

% ?T̂ T TOT fTVFTT t o ; ?fk

( 3) iftT. ^  ^  ^r?Tc^ f«TTT 
t  f3R% 3̂ TT *Ttor T̂T «ftT

F«rf*nr 1

«ft waw fw^TTt «Tarqî  ■ wrszrsr 
fa*nr iod  % ^  ^

|  f^ M«r *r$fV 5 r t  5r*fT 
0*^ 4+ q̂ : **riw  wt ^  grw 1
M«r T&ft f̂fsrerrr *rr.fMhr*r

Wq-sp qft 
f*m f q fr tfk  war
âr qr̂ r ^r# if ^ s r r#  

sift m r$t t 1 q?% ^*rnr r̂m r̂ «rr f*ir 
^  fw*PF ^ r  w m r  ^ r  
srrsr ift fw r ^t |  i *m

^ r s f t f ^ ^ r  
k u  | ^  w

^TT jtt «t̂ tt ?
*n*r% ^  #  f̂trrar % if %mv
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[ *WT *  ]
w r  sr̂ rnsr safton: ^  f«fr*rr, tsrr 
aift s??rr5r w  ^  m  fvm
5f̂ r ^  tffasrR tfwtsnr
froipry * t  §  | sft *nf«iT ŵ rî v̂ i*i>
I  ?ft t o  % snft % **r 
*m ^  thtt *rt tft ^rarr
% fcw s ? ^ ff  «ft *<f®r spftt | 
%f^r *rcf «p> T̂T̂ nr sft stsrt 

| *fh: ssn: sft snft # wt 
ir w  | ^PtfT
^  ^crr^r % ^  srrawa- % %m- 
n̂=5T ft^, ^rrff spr^Tfwf *Pt Pnwfnc 

frft *rpt, r̂r t  «T**flr qfTfprfr <rsrr 
tr * tt  w ^ f*  ^  | 1 # *rfasfpr Sf 

'tt ^ r f^  f  i ^ t t  
^  | ft? 5r wsftarr i n w  
ĉHTT sttst *tt*t?tt snft
f̂»T5r w r ^  srk srre %% ^r# w\ 

fScTM 'TT fatfV sft spr
ifNrr 5 i f^TT *r fawm *twt % 
xw ft ^  5qT*r-*r̂  * t| I , F̂rcnr 
% % c*TPT-*T3r % fs$r ft,
^rtfrPrfs *TR?f % ?jTTTr-'T?r % ^  
^ tftx ^  fasr^  *mrr m r^j | ’̂  
r̂t Tte* % ftnj Pit ?rc% PwfPw %f^T 

w z  *  fefaftwf v t w fHr ^  % ftnt 
!T r̂| 1 ^r fw n r qrt tor ^  tft *rcrr 
iHirerft *wt ^  | i s*r% faq 
*rft ®pt w r  ^  f^n arrrr 5srrf̂ r i 

3T£*T % ^1% if fcrc <TC
^  t o  1ft vw«w«rr % i ssrfw 
srnr itrtt 5TWî  N trn; «or*r̂
^  «R T̂f̂ TfT ^tfsrq
«rtr ^ f  f̂TT r̂ tt ^*r *r % ^  
JT>FT ?  I

SHRI JYOTIRMOY BOSU: Firstly, 
‘this House has to find time for the 
most vital thing of the day. the rail
way strike. Nothing should stand in 
the way of discussing the matter 
in3ide and outside the House, as far as

the railway strike is concerned, {Secon
dly, in regard to this mil, We have 
to be given some time to study it at 
length (because it is a decision which 
is a controversial one. Sir, the ques
tion is, Government is very anxious 
to grant protection to the Congress
men who do not enjoy the confidence 
of the people any longer. This sort 
of artificial protection is unwarranted 
and undesirable. Thirdly, I say that 
the Government is anxious on the 
one hand in robbing the time of the 
House for a purposeless operation and 
on Hhe other hand depriving an oppor
tunity to the people from expressing 
their wrath over those sitting opposite 
to us who can neither make the cake 
nor can serve the purpose for which 
they were gent here. I oppose discus
sion on this Bill.

MR. SPEAKER: I am going to put 
it to the House.

PROF. MADHU DANDAVATE: 
There is a procedural point I want to 
raise. I want to draw your attention 
to the fact that some time back when 
the Bill to amend the Criminal Pro
cedure Code was processed by the 
Select Committee and has come before 
the House, a number of amendments 
were admitted, which were moved on 
the spur of the moment, by Shri 
Madhu Limaye and Shri S. M. Baner- 
jee. Therefore, that should h© taken 
as a precedent.

SHRI SHYAMNANDAN MISHRA: 
Sir. I want to speak on thie motion.

MR. SPEAKER: Then I will (have 
to accommodate members from both 
sides.

SHRI SHYAMNANDAN MISHRA: 
In my opinion, this is utterly irrele
vant to the dominant 'Situation that 
prevails in the country. The dosnin
situation is the complete stoppage of 
the lifeline of the nation, namely, the 
railways. Secondly, since It has been 
urged that there are many matters
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claiming higher' priority, my submis
sion would be that the Business Advi
sory Committee should meet urgently 
to allocate time to the different items 
on the agenda and the subjects which 
the member^ want to bring up. 
Thirdly, it may well be that since this 
is a Constitution Amendment Bill, 
which has got many complexities, it 
may be referred to a Select Commit
tee; the House may demand that it 
should be referred to a Select Com
mittee. In which case it may not be 
possible for the House to dispose of 
this matter. Therefore, it would 
stand to reason that this matter is 
made to stand over and it is not taken 
,up just now.

So, the precise considerations I am 
urging are that the BAC should be 
asked to meet urgently to allocate 
time; secondly, it may well be that 
this *matter will be referred' to a 
Select Committee, in which case there 
is no point in beginning a discussion 
at this stage, at the fag end of the 
session; thirdly, the dominant situa
tion in the country must be discussed 
before this irrelevant matter is dis
cussed.

SHRI P. G. MAVALANKAR 
(Ahmedabad); While it ia true that in 
this House all the members have to 
abide by the rules and conventions, as 
laid down from time to time, may I 
.submit that the time has come in our 
country when the rules and conven
tions of parliamentary procedure need 
radical re-orientation. Many of our 
rules and many of our conventions 
are far out of tune with the reality 
and the compulsions of the situation. 
We follow many of the conventions of 
■the British Parliament. I was read
ing very recently how the British 
Parliament have been setting up a 

.parliamentary committee from time to 
tim® specifically with a view to going 
into the question of parliamentary 
procedure and suggest necessary 
changes. I think the haa come 
when you Sir, should urgently con
stitute a Committee of Members of

Parliament belonging to all sections, 
including Independents, to go into 
this question of parliamentary proce
dure, to see how far it is in tune with 
the realities of the situation and how 
far it meets the political, economic 
and social compulsions in this coun
try.

The point is, when you said that a 
particular situation was a continuing 
affair and, therefore, it could not be 
discussed, at least some of us felt that 
we mi*3t abide by your ruling. So, 
we kept quiet. But the fact remains 
that what we discussed last week was 
specifically the question of arrest of 
Mr. George Fernandes and others. At 
that point of time, the focus of atten
tion was not the strike. Today, we 
wanted to discuss the strike itself. 
Now, under the rules, if this motion 
had come up tomorrow, you would 
have rightly said that if the matter 
was so urgent, why was it not brought 
up yesterday, that is, today.

My only point is that we have been 
left very much behind in terms of 
procedures. The Law Minister has said 
something. The last part of it, several 
paragraphs, none of us could hear. 
What he said was lost in the middle 
of so much of noise and disturbances. 
None of us could hear anything. He 
has made reference to Gujarat. I do 
not know what be said. When "file 
whole country is agitated on the 
question of railway strike and the 
impending strike of other Depart
ments. like, the P&T and others, 
under the>e circumstances, if tomor
row we were told that the House did 
not discuss something urgent and im
portant but discussed a measure which 
could very well have been brought to 
the House a little later, what are we 
to say?

There is also before us the Consti
tution * (Thirty-Second Amendment) 
Bill which has been sent to the Joint 
Select Committee. That relates to 
the question of party defections. If 
the Government wanted that Bill to 
go to the Select Committee. I ask
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and I demand, why is it that this Bill 
which is equally controversial and 
equally important should not have 
been sent to the Select Committee? 
Moreover, why should the Bill be 
brought at the fag-end pf the Budget 
session?

I charge the Minister of Parliamen
tary Affairs and the Government—the 
Prime Minister is sitting here—I have 
been finding and watching throughout 
various sessions that not many Con- 
giess Members are Present in the 
House. Often, there is the question 
of quorum raised. Many of us do not 
raise the question of quorum frequen
tly or frivolously. But I think, it is 
wrong that we ignore this question of 
quorum. Cons'itutionally, we are 
obliged to nee that the quorum is 
there. But the quorum is never there 
on several important occasions. Many 
of the Congress Members do n o t  
remain present in the House. (Inter
ruptions) Even if you shout. I will 
not sit down. I will not sit down 
until I have completed my arguments.

My point is that these people 
belonging to the majority party 
choose to re m a in  absent on day<3 and 
weeks. Now, at the fag-end of the 
session such an important Constitu
tion Amendment Bill which involves 
the dignity of your office, Sir, the 
independence of your office, is being 
taken up. Have they consulted you 
in advance? Have they taken you 
into confidence’  It is only on the 
basis of their numerical strength, they 
are bringing forward the Bill at the 
fag-end of the session to get it passed. 
If this is how they use their brute 
•majority, it will be very dangerous.

Therefore, on these grounds, I would 
sav that this Bill ought not have come 
at all. If it was to come, however, it 
should have come with a proposal to 
send it to the Select Committee or it 
should have come tip at a more auspi
cious time, when there wa<i normalcy, 
not certainly at the time of the rail
way strike.

SHRI JYOTIRMOY BOSU: Sir, you 
ask the Law Minister to read it out 
once again....... (Interruptions).

MR. SPEAKER: He read it out. He 
had almost finished it when you came 
here. It is not his fault.

*rnr wfr fa*r # t o  *r fa  o t  stt̂ t 
t o  1

jbtst 1 sssrq- *rr k«r n fa

aero w n m  f
fa I  1 ^  ^

t fa*u m t j

SHRI N. K. P. SALVE (Betul): Rule 
109 has to be read with rule 341. 
Assuming that they hav© a right under 
rule 109 to move for an adjournment 
of the debate at this stage, it baft gfct 
to abide by what is provided in rule 
341. I wish to submit that we are 
not scared of the debate. What we 
protest mo9t vehemently is against 
this sort of intimidation of the Chair 
and of the House. They want the 
affairs of Parliament to be run accord
ing to their whims and dictates. That 
cannot happen. This is one thing that 
they must understand. We must abide 
by the Rules of Procedure, by a cer
tain decorum. Assuming that they 
have a right to move under rule 109, 
I submit respectfully that we have to 
abide -by the dictates of rule 34-1 which 
reads:

“If the Speaker is of opinion that 
a- motion for the adjournment of a 
debate.......”

Not only under rule 340 *>ut al*> 
under rule 109.' Rule 341 covers rule 
109 also...

SHRI MADHU LIMAYE: It is com>~ 
plete in itself.
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SHRI N..K. P. SALVE: Rule 341 
reads;

“It the Speaker is of opinion that 
a motion for the adjournment of a 
debate is an abuse of the rules of 
the House, he may either forthwith 
put the question thereon or decline 
t0 propose the question.”

I submit that this sort of motion that 
has been brought under rule 100 is 
nothing but a gross abuse of the rules 
of the Hou&e, and, therefore, Sir, finder 
rule 341, either you may forthwith put 
the question or decline to propose the 
question.

MR. SPEAKER: I agree with you. 
Here, in this, Mr. Jyotirmoy Bosu has 
not mentioned anything. He has dfely 
said that he wishes to move a motion.

SHRI JYOTIRMOY BOSU- Under 
rule 109.

MR SPEAKER: Mr. Vajpayee ha»~ 
mentioned that the House be adjourn
ed Everything is .being done in haste

SHRI S M. BANERJEE; Sir, nobody 
has spoken from my party.

MR. SPEAKER: No. I am not 
allowing. It is all just an obstruction. 
The motion moved by Mr. Madhu 
Limaye is that the debate be adjourn
ed I shall put it to the vote of the 
House.

Now, I will put the motion of Shri 
Madhu Limaye because all the others 
are identical..

Now, the question is:
“That the debate on the Bill be 

adjourned.”

The Lok Sabha divided

Division No. 21] [13.55 hrs.
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Dandavate, Prof. Madhu 
Deb, Shri Dasaratha 
Dutta, Shri Biren 
Goswami, Shrimati Bibha Ghosh 
Guha, Shri Samar 
Haider Shri Krishna Chandra 
Hazra, Shn Manoranjan 
Huda, Shri Noorui 
Joarder, Shri Dinesh 
Kalingarayar, Shri Motoanraj 
Kathamuthu, Shri M.
Limaye, Shri Madhu 
Mavalankar, Shri P. G.
Mishra Shri Shyamnandan 
Mody, Shri Piloo 
Mohanty, Shri Surendra 
Muruganantham, Shri S.A.
Nayak, Shri Baksi 
Pandey, Shri Sarjoo 
Pandeya, Dr. Laxminarain 
Pradhan, Shri Dhan Shah 
Ramkanwar Shri 
Rao, Shri M. Satyanarayan 
Saha, Shri A jit Ktrmar 
Saha, Shri Gadadhar 
Sen, Shri Robin 
Sezhiyan, Shri 
Sharma, Shri R. R.
Vajpayee, Shri Atal Bihari 
Verma Shri Phool Chand 
Yadav, Shri Shiv Shanker Prasad

NOES

Achal Singh, Shri 
Aga, Shri Syed Ahemad



25 9 Constitution MAY 8, 1974 (Thirty-fifth Arndt.) . Bill 260

Agrawal, Shri Shrikrisfana
Ahirwar, Shri Nathu Ram
Alagesan, Shri O. V.
Ansari, Shri Ziaur Rahman
Atistin, Dr. Henry
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
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Bhargava, Shri Basheshwar Nath
Bhatia, Shri Raghunandan Lai
Bhattacharyyia, Shri Chapalendu
Brahmanandji, Shri Swami
Brij Raj Singh-Kotah, Shri
Chakleshwar Singh, Shri
Chandra Gowda, Shri D. B.
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Joshi. Shri Popatlal M.
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Mohan Swarup, Shri 
Munsi. Shri Priya Ranjan Das 
Murmu, Shri Yogesh Chandra 
Nahata, Shri Amrit 
Negi, Shri Pratap Singh 
Oraon, Shri Kartik 
Oraon, Shri Tuna 
Pahadia, Shri Jagannath 
Painuli, Shri Paripoornanand 
Palodkar, Shri Manikrao 
Pandey, Shri Damodar 

Pandey. Shri Krishna Chandra 
Pandey* Shri Narsingh Narain

Pandey, Shri R. S.
Pandey, Shri Sudhakar 
Pandit, Shri S. T.
Panigrahi, Shri Chintamani 
Pant, hri K. C.
Paoki Haokip, Shri 
Paraahar, Prof. Narain Chand 
Parikh, Shri Rasiklal 
Partap Singh, Shri 
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat 
Patel, Shri Natwarlal 
Patel, Shri Prabhudas 
Patil, Shri Anantrao 
Patil, Shri C. A.
Patil, Shri T. A.
Patnaik, Shri Banamali 
Patnaik, Shri J. B.
Peje, Shri S- L.
Pradhani, Shri K.
Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai 
Rajde0 Singh, Shri 
Ram, Shri TuTmohan 
Ram Dhan, Shri 
Ram Sewak, Ch.
Ram Singh Bhai, Shri 
Ram Surat Prasad, Shri 
Ram Swarup, Shri
Rao, Shrimati B. Radhabai A. 
Rao, Shri J. Ram-eshwar 
Rao, Shri Nageswara 
Rao, Shri, P Ankineedu Prasada 

Rao, Dr. V. K. R. Varadaraja 
Rathia, Shri U*med Singh 
Raul, Shri Bhola 
Ravi. Shri Vayalar 
Reddy, Shri K. Ramakxiahna 
Reddy, Shri M. Ram Gopal 
Reddy, Shri P, Narasimha 
Reddy, Shri P. V.
Richhariya, Dr. Govind Das 
Rohatgi, Shrimati Sushila
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Roy, Shri Bishwanath 
Rudra Pratap Singh, Shri 
Sadhu Ram, Shri 
Sami, Shri Mulki Raj 
Salve, Shri N. K. P. 
Samanta, Shri S C.
Sankata Prasad. Dr.
Sant Bux Singh, Shri 
Sarkat, Shri Sakti Kumar 
Sathe, Shri Vacant 
Satpathy, Shri Devendra 
Savant, Shri Shankerrao 
Sayeed, Shri P. M.
Sethi, Shri Arjun 
Shafee, Shri A.
Shahanawaz Khan, Shri 
Shailani, Shri Chandra 
Shankar Dev, Shri 
Shankaranand, Shri b . 
Sharma, Shri A. P.
Sharma. Dr. H. P.
Sharma, Shri Madhoram 
Sharma. Shri R. N.
?harma. Dr. Shankar Dayal 
''hashi Bhushan, Shn 
Shastri, Shri Sheopujan 
Sher Singh, Prof 
Shelty, Shn K. K 
Shivnath Singh, Shri 
Shukla, Shri B. R.

Shukla, Shn Viday Charan 
Sinha, Shri Dharam Bir 
Sinha, Shri Nawal Kishore 
Sohan Lai, Shri T.
Sokhi, Shri Swaran Singh 
Stephen, Shri C. M.
Sundar Lai, Shri 

Suryanarayana, Shri K.

Swaminathan. Shri R. V.
Swamy, Shri Sidrameshwar 
Tarodekar, Shri V. B.
Tiwari, Shn Chandra Bahl Mani 
Tiwary, Shri D. N.
Tombi Singh, Shri N.
Tula Ram, Shri 
Tulsiram, Shri V.
Uikey, Shri M. G.
Unmkrishnan. Shri K. P. - 
Vekaria, Shri 
Venkataswamy, Shri G.
Verma, Shii Balgovind 
Verma, Shri Sukhdeo Prasad 
Virbhadra Singh, Shri 
Yadav, Shri Chandrajit 
Yadav, Sfiri D. P.
Yadav, Shri N. P.
Yadav, Shri R P.

MR. SPEAKER: The result* 0f the 
division is:

Ayes : 4l 
Noes : 228 

The motion was negatived
SHRI JYOTIRMOY BOSU: I have 

got another motion.

MR. SPEAKER: That is not per
missible.

SHRI JYOTIRMOY BOSU: Under 
rule 340

MR. SPEAKER: That is not rele
vant to this.

SHR! JYOTIRMOY BOSU: Which 
is not relevant, Sir? Please read my 
motion.

MR. SPEAKER: This is out of 
order; this is not relevant here IC
you go on like that there will be no

*The fallowing members also recorded their votee:—
AYES: ’ Cuman Maniben Patel. NOES: Sarvashri P. Antony

Rcddi, H- K. L. Bhagat and Sidram Reddy.



(Shri Samar Guhal

-end to it. I am sorry; I am not allow
ing it.

SHRI JYOTIRMOY BOSU: I have 
already given you written notice. I 
want to move it, Sir. You can ask 
the House.

MR. SPEAKER: What for am I 
here? I have disallowed it.

265 Constitution VAISAKHA

Now, regarding Amendments, Shn 
Daga hag given an amendment— 
No. 1. He is not here. Shii Vaj
payee has given an amendment— 
NO. 13.

SHRI ATAL BIHARI VAJPAYEE: 
1 tjfg to move:

“That the Bill further to amend 
the Constitution of India, be in
ferred to a Joint Committee of the 
House* consisting of 15 members,
10 from this House, namely:—

H ) Shn R V. Bade
(2) Shii S. M. Bancrjce
(3) Shn Bhagirath Bh.imvai
(4) Shri Madhu Dandavate
(5) Shri H. R. Gokhale
(6) Shn P. G. Mavalankar
17; Shri Plrasannbhai Mehtn
(8) Shri M. S. Purty
(9) Shri Phool Chand Verma 

CIO) Shri Atal Bihari Vajpayee

and 5 from Rajya Sabha:

that in order to constitute a sit
ting of the Joint Committee the 
quorum shall be one-third of the 
total number of members of the 
Joint Committee.

that the Committee shall mr.ke a 
report to this House by the last 
*3ay of the next session.
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that in other respects the Rules 
of Procedure of this House relating 
to Parliamentary Committees shall 
apply with such variations and 
modifications as the Speaker may 
make; and

that this House do recommend 
to R'ajya Sabha that Rajya Sabha 
do join the said Joint Committee 
and communicate to this House the 
names of 5 members to be appoint
ed by Rajya Sabha to the Joint 
Committee.” (13).
MR. SPEAKER: This will be dis

cussed along with the main conside
ration motion. Now Shri Chatterjee.

SHRI SAMAR GUHA (Contai) 
Sir, I rise on a point of order. Yester
day s List of Business mentions the 
item ‘Coal Mines (Conservation and 
Development), Bill*. Now instead oi 
continuing that, wp hatfe been asked 
to take up the Constitution (Thirty- 
iornih Amendment) Bill In that
Bill tegurding Coal Mines (Conser
vation and Development), one or two 
Members have already participated 
I have got certain notes prepared for 
participation in that Bill in the couise 
of tine day. But without consulting 
the House, without informing us yes
terday, certain changes have been
made in the Order Paper. Instead of 
that Bill, the Constitution Amend 
mem Bill is taken up now. What 
doei it mean? Does it not mean that 
in a conspiratorial manner, a sort of 
attempt is being made to scuttle the 
discussion? Instead of the discussion 
on Coal Mines (Conservation and
Development) Bill we will have to 
discuss the Constitution Amendment 
Bill for the whole ot today. We have 
to devote ourselvs to a study of the 
various implications of the Constitu
tion Amendment Bill, because, vari
ous Constitutionrl principles are in
volved. namely. Referendum, Recall 
and all that. We have to foJlow the 
procedure being followed in o^he • 
countrios When there is resignation 
what is the procedure adopted? What 
is the practice jr r*her countries’  All 
that wc have pot to i-tudy We have 
to follow all 1he«c
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[Shri Samar Guha]
14.00 hrs.

What are the provisions in the 
Constitution of the country? We tried 
to get acquainted ourselves with aU 
the informations. But, suddenly, 
without informing us and the House, 
in an unholy manner and in a con
spiratorial manner, the order has 
been changed and suddenly, the 
Government, with st sheer majority— 
brute majority—wants to thrust this 
Bill on us and to get it passed in an 
unholy manner and I use the word in 
an intriguing manner.

There has already been a demand 
that is going on for the dissolution of 
the Bihar Asscmbfr. Whon a situa
tion is developing in this country, 
without informing us to get ourselves 
prepared, they put forth aU the argu
ments and they want this bill to be 
passed in an unholy manner and to 
pass it surreptitiously. They are ter
ribly afraid of the principle, they are 
terribly afraid of the ethics and they 
have lost the morality and they have 
lost the sense of morality and they 
want to use the danda and they have 
arrested thousands of workers. They 
re calling the Territorial Army: they 

are calling the B.S.F., they are call
ing the Security Forces and they are 
going to let lose the santanical rule 
and they are going to use the satani- 
cal principle on the flooi of the 
House.

MR. S'PEAKER: Mr. Guha there is 
no point of order. You nre making 
a speech. Mease sit down.

SHRI SAMAR GUHA: Sir, I want 
to draw your attention to the change 
in the order paper

SHRI MADHU LIMAYE" Sir, I rise 
on a point of order.

MR. SPEAKER: I am dealing with 
his point of order.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS (SHRI K. RAGHU- 
RAMAIAH): Shri Guha asked why 
this Bill was taken up I made it 
clear in the Business Advisory Com
mittee the other day specifically that 
these two amendments, one after 
another, will be taken up. In to
day's order paper, that has been fix
ed. (Interruptions).

SHRI SAMAR GUHA: It is a lie.
SHRI PILOO MODY: It is a lie. 

You go into the records. You deli
berately told the Business Advissory 
Committee but you did not make a 
request (that it will come up on the 
8th. We cannot permit it that way. 
It must come in its own order.

SHRI S. M. BANERJEE: After the 
adjournment motion was disposed of, 
you asked my hon. friend from Bihar, 
I forget his name, to speak. He was 
already on his legs. Anyway, since 
you have given your ruling, we ac
cept it with a pinch of salt. The 
question is this. We now find Con
stitution (Thirty-fifth Amendment) 
Bill first and we are disposing this 
Bill first and then Thirtyfourth am
endment Bill comes up. This is 
something surprising. We want to 
move an amendment. 1 read the 
papers very carefully.

MR. SPEAKER: It is very clear 
that thus will be Constitution Amend
ment Number Thirtyfive.

SHRI S. M. BANERJEE I would 
request you to allow the amendment 
to be moved. He was speaking on 
the Thirty-fifth Amendment Bill 
which does not exist in the country. 
What are we discussing? Where is 
Thirty-fourth Amendment Bill? How 
can Thirtyfifth Amendment Bill 
come? Are we discussing Thirty- 
fourth or Thirtyfifth Amendment 
Bill?

MR. SPEAKER: That already was 
before the House the other day.

SHRI MADHU LTMAYE; He has SHRI S. M. BANERJEE My point 
not covered all the points. o f order is that it is not re the
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House. We are discussing 35th am
endment which is going to be num
bered as 33rd. You cannot even 
number it correctly.

MR. SPEAKER: That point was 
raised the other day when he moved 
for leave and he took it back saying 
that he will move the amendment 
along with the Bill and it should be 
numbered as 34 and the House had 
agreed to that.

fm k  : srszrer 
*rra> stitt | 1 vmz

WIS) STITT 3FT < 3R=IT?n j  I STTT
W  TK 9Rfhrc *&|«. V̂fiTir I

^  T'T far?: srns
fwf^rw | urnr ^fr % mx^r 13 *ft

:
“Shri Keshav Deo Malaviya to 

move that the Bill to provide for 
the conservation of coal and deve
lopment of coal mines and for mat
ters connected therewith or inci
dental thereto, be taken into con
sideration.
(Amendments printed on separate 

lists t0 be moved)

Also to move that the Bill be passed. 

SR STTT 1 SFT ftnRT%

“The Coal Mines (Conservation 
and Development) Bill, 1974 Discus
sion on the motion for consideration 
Of the Bill was resumed Shri Damo- 
dar Pandey continued his speech His 
speech was not concluded

The discussion on the Bill was not 
concluded.
8.30 P.M.

qrq'z wrap *TT?T % far 0T3T 
tr̂ r ? r rw— w s r  (3Fr¥T^7Fr 
<$¥ fw , 1974— %

s rn r #  ? ft  sn *  ? r *  f w r  109 %  c ffrr  
t e r  t o t  |  w  

^  t t  sft f ^ r  m
* « r f %  f ^ r r  nz < tv  * * r  
if wr srr?

wr vrfW r ?T#r fc I

ST9FET % «TTT f̂ FTRT 31 ( l) *rt

*‘31 ( 1 )  A list of business for the 
day shall be prepared by the Sec
retary-General and a copy thereof 
shall be made available for the use 
of every member.”

^  forar fa ir  tfr swfaftrer

srsr it r t  ’s r f^  i irft
srfsTTT -̂JrOT ^  fw r

1 0 9  %  ?T^T V
fsp'T *TT

<*0 ^PRPt ^ q P ln 1 I
frRT f^R T  *T3T |\ «Tt ift^ F r
%  q r  s f t r

*i*pt t  i ^ rf^ nT
f r o  %m vr

t̂Pirrr i im=NW i i
frr $ i 3?r% fwv m  fmr 
*fhc writer q r #  ? r n T  n m  ^rn ft 
w  i wtr tft vzriAm m t o r  »r$fr 

f ŝr qr ^  srarfiR ^  % % r 
5T̂ rrw Tf #

imtfrzTz & «T rn te -s t fc tr  
stt t  i

$ STTT % F̂fTT nfnTT 
¥T &TFT f^T R T  W T T  ^ J

ir̂ fenr t
n fr » r r  ^  t f .T  s * t f t  f ^ r n r  ^ t ^ t t  g —  

r̂̂ nr % tr̂  
f « r r  |  1 #  %  ^ « n 4 > il¥  q r
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[nw nr ]
^  m  t t  btpt

*FTcft ^Nt tot I ..........................
MR. SPEAKER: It is for Govern

ment to arrange the business. The 
list of official business is prepared by 
them.

w  far** : «rnr v m
W  nsfcfr sftr mr ^rf^- 

»FRft *frt t o t ,
snarer Heston, srrqr % It if

?rrefa 5PT% “FT *Tfa>T f^niT 1 
t  ^  *ft yntf«w

t  Owns r̂r farr  ̂ 3% 1

MR. SPEAKER: I shall ask the
hon. Minister to explain. Why should 
1  come in? My office does not come 
into this picture.

SHRI SEZHIYAN: The hon. Minis
ter should have moved a motion for 
adjournment of the debate on the 
Coal Bill.

MR. SPEAKER: They send the
official business to us and we put it
on the Order Paper.

SHRI K. RAGHU RAMAIAH: It 
has been the practice, so far as I 
know, for the last fifteen Qr twenty 
years that when a Special business is 
set down on a particular day, as has 
been the convention earlier, on that 
day, we put only that business first 
and only when that is over, the other 
items of business are taken up. This 
has been the practice all these years.

SHRI MADHU LIMAYE: Unless 
there is a motion before the House, 
at cannot be done.

sft * 1*1 fâ iTV : wareT
JTsTtcTC, W I T  3TT T O  £ I ^  fiFT
fwrer qr *n ^  «fr, *tpt m  3ft 
farftr t  ? ..........................

faw* : %m §arr ^
i

w w  wrafert : «narar
’Vtf Srf̂ TT ^ ’TT 5fjft : WT STPT 

far gxsnx tpt % 
wn utok fa srrtr-

*wt $ft»rr n̂rf̂ % ?

MR. SPEAKER: Official business 
arranged by them.

vft wzw finptf : wr- w
<rr

tot «it fa «ft Tpt sntt
w r — sfir sp?T | ? 3*TT

fsreij t o  t

cid+?rr Tf*TT ? % '■wihh 5ft£ wrh
?trt =5rrf  ̂ fa  ^

t  1

MR. SPEAKER: I have seen that 
bulletin and 1 find that it is already 
announced Item 7 of that bulletin 
reads:

“Consideration and passing of 
the following Bills on Wednesday, 
the 8th May. 1974:

(i) The Constitution (Thirty- 
Fifth Amendment) Bill, 1974,

(ii) The Constitution (Thirty- 
fourth Amendment) Bill, 1974.”.

And the day for their discussion has 
been fixed ako. It is upto Govern
ment to arrange their business; they 
have their own arrangement of busi
ness.

SHRJQ SEZHIYAN: We are not 
questioning the right of the Govern
ment to have these Bills discussed 
today. We only want that the Bill 
which was not concluded yesterday 
at 8.30 p.m. and which is a continu
ing business should first be taken up
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-and discussed and then only the dis
cussion on these Constitution (Am
endment) Bills can be taken up. If 
without discussing that pending Bill 
they want to interrupt it and take up 
some other business, they have to 
bring forward a motion for adjourn
ing the debate on that Bill

MR* SPEAKER: Normally, many 
Bills are put down on the Order 
Paper so that if time is saved on the 
<earlier Bills, the other Bills can be 
taken up for discussion. But so far 
as these Bills are concerned, these 
have been specially mentioned for 
discussion on the 8th May, 1974.

SHRI SEZHIYAN: It is a question 
-of procedure. The hon Minister 
should have moved a formal motion 
for adjournment of the discussion on 
the Coal Bill, and then only they 
should have proceeded ■with this Bill.

MR SPEAKER: As I see it, in this 
Bulletin, the hon. Minister ha~ al
ready said that tht“>e Bilk aie -et 
down for discussion today

*ft vxm msrfcft: sparer
sft, *n *f t p - % f?*rre
Hr *pt s f t 1

WWR #T 'Ml 3^ 7*TT
f t  *rwr £ 1

5t p r  m  fr  #  w  fenr 
^  vfct ft  in w ,

q̂T, *rt sr̂ r 3̂”?r r̂r ?r«rr *r 
srr \ w r  5frr ^  ^7% Ah* 
arr̂ rr =srrf̂  «tt f r  ^  f*Fr 

t̂ptt r̂rf̂ r «rr, %f^r w  sr* fr  
^  f*rr % m ■3*

*rr f̂ar«r, ^
*rr f a n s  ^  I  * r m
*frfatr 1

SHRI DINESH CHANDRA GO- 
SWAMj (Gauhati): On a point of 
order.

273 Constitution

SHRI SEZHIYAN: The announce
ment was made that this would be 
taken up on the 8th. I concede that 
I am on the procedure. But no priority 
or order of business was fixed then. 
Before it is taken up, Government 
should move a motion for postpone
ment ot the motion which was under 
discussion yesterday which was not 
completed.

SHRI PILOO MODY: This is down
right dishonesty.

MR. SPEAKER: So far as this bul
letin is concerned, it is before us We 
normally set the business as is sent 
by them. Since the point was raised 
bj you, I have Uied to know what is 
the procedure Actually, j  am not 
aware as to what should be the nro- 
ceduie But as it is already announc
ed the proper stage for you would 
have been on that day

SHRI SEZHIYAN- On that daj we 
could not have foreseen that no mnd- 
ing business would be there. How 
could it be raised then?

MR. SPEAKER I quite appreciate 
the point raised by you. So far a«* 
the office of the Speaker or we arc 
concerned, we set the business a* the 
Government send it in the older in 
which they send it. We have been 
following it in the past. Under the 
rules:

“On days allotted for the trans
action of Government business, 
such business shall have precedence 
and the Secretary-General shall 
arrange that, business in such order 
as the Speaker may, after consul
tation with the Leader of the 
House, may determine:

‘’Provided that isixch order a# 
business shall not be varied on the 
day that business is set down for 
disposal unless the Speaker is sat-

* isfied that there is sufficient ground 
for such variation” .

Now, no objection was raised to it 
when it came.
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SHRI SHYAMNANDAN MISHRA: 
No, no, Sir. When was the business 
announced?

MR. SPEAKER: So far as the office 
Of the Speaker is concerned, the 
Secretary-General ‘shall arrange that 
business in such order as the Speaker 
may after consultation with other 
Leader of the House, determine'.

We had a meeting of the Business 
Advisory Committee. He announced 
this in the House and no objection 
came.

SHRI SHYAMNANDAN MISHRA: 
No, no Sir; where was the opportunity 
for objection?

SHRI SEZHIYAN: The Business
Advisory Committee only allots time. 
Last Friday, he made the announce
ment that on the 8th this Constitution 
(Amendment) Bill would be taken 
up. We are not objecting to that....

SHRI PILOO MODY: Let me cor
rect him about what happened in the 
Business Advisory Committee.

MR. SPEAKER: I would advise
you this; io be on the safe side, we 
will have to consider this.

SHRI PILOO MODY: Delibeiately 
dishonest, breach of faith.

MR. SPEAKER: T0 be o-n the safe 
side because of uncertainty in this 
matter, I would say this. Normally, 
we accept the business as it comes 
from the Government. But in view 
of this, I think the Minister can move 
a motion. Let the procedure be set 
right. He can ask for adjournment 
of the debate under rule 109 on Bills 
between 17 and 19.

SHRi VIKRAM MAH A JAN: There 
is no need for adjournment.

MR. SPEAKER; After all, some way 
has to be found. It has to be cor
rected, and on both these Bills, you 
can move—

SHRI DINESH CHANDRA GO- 
SWAM**: Sir, on a point of order, 
(Interruptions).

MR. SPEAKER: I may tell you that 
we will have to consider, as a matter 
of procedure, the rectification of 
something. But fop the time being,— 
not for the future, because there is 
some difficulty in respect of the rule 
—I only advised that he may move 
that on this Bill and the other Bill 
the discussion may be adjourned and 
then we will take them up. He can 

' move that.

SHRI SHYAMNANDAN MISHRA: 
I rise on a point o f order.

MR. SPEAKER: In defence to your 
wishes,—I have agreed to your wishes 
—I have asked them to come out 
with that rectification. After all, do 
not take it as a question of prestige. 
He will be moving.

SHRI SHYAMNANDAN MISHRA: 
On a point of order.

MR. SPEAKER: Kindly give it to 
me in writing—on both these Bills.

SHRI A. K. M. ISHAQUE (Basir- 
hat): Rule 109 does not apply in this 
case.

SHRI DINESH CHANDRA GO- 
SWAMI: This should have been taken 
up before Mr. Gokhale made hi' 
speech. After he made his spoec 
and the House has over-ruled th„ 
motion under rule 109 for adjourn
ment, how can this be postponed? 
Under rule 109, you have over-ruled 
the motion for adjournment of the 
debate. After all, how can you have 
another motion under rule 109? Any 
objection to this should have been 
taken before Mr. Gokhale started his 
speech. After he made his speech, 
how can a motion under rule 109 come 
again? This House has rejected the 
motion for adjournment.

MR. SPEAKER: The Minister of t 
Parliamentary Affairs.



SHItl SHYAMNANDAN MISHRA:
Sir, I am on a point of order. Please 
listen to my point of order before he 
proceeds.

SHRI A. K. M. iSHAQUE: We beg 
of you to consider our point. There is 
now no Bill before the House.

SHRI SEZHIYAN: There is the 
Coal Mines (Conservation and Deve
lopment) Bill. (Interruptions).

MR, SPEAKER: Because of your 
observations, I suggested that the 
debate on the items which had come 
earlier—Nos. 17 and 19—may be ad
journed.

SHRI SHYAMNANDAN MISHRA: 
This is completely wrong procedure 
and I am raising a point of order 
arising from the observations of the 
Chair.

MR. SPEAKER: Then i shall g iv e  
my ruling that the Bills will come in 
the order in which they are there. I 
said so in deference to your wishes, m 
view of certain suggestions made. 
Now, he is going to request that those 
two Bills about which you say that 
they should have come earlier, be 
postponed. This is what you said 
from this side. I agreed to your 
suggestion so that the House might 
proceed with further business. If you 
say: no, there is difficulty, the original 
order of business stands.

SHRI SHYAMNANDAN MISHRA: 
That cannot be.

MR. SPEAKER: Ii is according to 
your wishes I have no set procedute 
for this You expressed a wish and 
I said: let a request for the adjourn
ment of tho debate on items 17 and 
19 be made, if you do not agree to 
that, Mr. Gokhale will proceed with 
his Bills.

SHRI H. R. GOKH-'iLE: I want to 
make one submission. When the 
motion for the adjournment of this 
Bill was made, after a<*ne discussion
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it was actually put to vote and the 
House actually divided on that issue.
The House decided that the Constitu
tion Amendment Bill would not be 
postponed but would be taken into 
consideration. Therefore it is a deci
sion of the House that the Bill should 
be taken into consideration.. (Inter
ruptions).

MR. SPEAKER: I tell you that it is 
definitely a decision of the House, as 
pointed out by Mr. Gokhale. In de
ference to the wishes expressed here 
purely in regard to procedural mat
ters about the Bills pending from 
last evening, I said that the Minister 
might request for postponement. If 
you do not agree to that, there is no 
other procedure.

SHRI K. RAGHU RAMAIAH: May 
I point out that this is done every 
day. Supposing a motion under rule 
193 is put down at a particular time, 
we do not move for postponement of 
the discussion on a partially discuss
ed Bill. Invariably this has been the 
practice whether it is a Constitutional 
amendment or a motion under 193 or 
any other motion. When the time set 
down for a particular matter comes 
up, we go on with that matter and 
do not move a formal motion that the 
partially discussed Bill or amendment 
be postponed. It has been the prac
tice of the House. There are going 
to be great difficulties if we go on 
making formal motions like that; you 
will be a starting a new procedure.

Nevertheless, I am m the hands of 
th e  Chair and if the Chair askes me 
I s h a ll move a motion. In view of 
the observations of the Chair, I re
quest that further discussion on the 
partially discussed Bills be postponed 
until such time as that the Constitu
tional Amendments are adopted, as 
put in the Order Paper today.

(Interruptions).

SHRi S. M. BANERJEE: Where is 
the motion?
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MB. SPEAKER: Does the House 
agree with the request made by Mr. 
Raghu Ramaiah that discussion in 
respect of Item Nos. 17 and 19 may be 
postponed?

HON. MEMBERS: Yes.

MR. SPEAKER: So it is agreed to.

There is no procedure or any rule 
, on it. This is an uncertain position 
and you have expressed certain 
views. I tried to see whether the 
Minister can make a request. He 
has made a request and this ha* been, 
agreed to by the majority of the 
House. If you go by rule, theic is 
no rule. I will just ask the Minister 
to go ahead with his Bill. There is 

. no rule on it.

*rr <?tpt w  t  ? ^  %
SFS»FT ?TRT k ? 5TCT *T?T * f m

rfr w  m m  t ?
MR, SPEAKER: He sas s<ild it 

There is no rule on it. You have ex
pressed a desire. I put it before me 
House and it has agreed to it. It 
you go by rule, there is no rule. I 
have already allowed discussion on 
the Constitution Amendment Bill. The 
House has given its decision.

SHRI S. M BANERJEE: Where is 
the motion?

MR. SPEAKER: He has already 
said it.

SHRI S. M. "BANERJEE: Where is 
the rule?

MR. SPEAKER: He has made a 
request.

If you go by rule, there is no rule. 
The discussion on the Constitution 
Amendment Bill will proceed

SHRI SOMNATH CHATTERJEE 
(Burdwan): Have you been pleased 
to allow a motion under Rule 109 
with regard to the Coal Mine? (Co 
servation and Development) Bill?

MR, SPEAKER: We are already 
discussing it. We are seized of the 
Bill,

SHRI SOMNATH CHATTERJEE: 
Has any ruling being given on the 
motion under Rule 109?

MR. SPEAKER: No motion under 
Rule 109 on this Constitution Ameni- 
ment Bill.

SHRI SOMNATH CHATTERJEE: 
What is the present position with 
regard to what was done by Mr. 
Raghu Ramaiah, either a request or 
a motion? Has it been accepted?

MR. SPEAKER: When >011 lai.'ed 
this objection, I saw whether thi'/o 
was any procedure, but I did not find 
anything. In deference to your 
wishes, since we have no proceduie,
I requested him to rectify it In 
deference to your wishes, he made a 
request. If you go by rule, I do not 
find any rule. I have to accept t’ io 
business of the Government as ui- 
ranged. The House has aliuady ex
cepted it. I cannot go against the 
wishes of the House.

SHRI SOMNATH CHATTERJEE: 
Kindly see the last page of today's 
Order Paper which arranges the le
gislative business, Item No. 15 is 
the 35th Constitution Amendment 
Bill and Item No. 16 is the 34th Con
stitution Amendment Bill. Now, Item 
No. 17 is very interesting; it is ‘fur 
ther consideration of the following 
motion moved by Shri K D. Mala- 
viya\

MR. SPEAKER; Only aftei the 
Constitution (Amendment) Bill is 
passed.

SHRI SOMNATH CHATTERJEE: 
What was decided was only that on 
the 8th these two Constitution (Am
endment) Bills would he coming.

MR. SPEAKER: They were special
ly fixed for tochy So, Mr. Chattcr- 
jee may procced with bis speech
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SHRI SHYAMNANDAN MISHRA: 
Sir, I have been trying to catch your 
eye for quite some time on a point ol 
order. We are considering just now 
a point of order raised by the hon’ble 
Member Shri Samar Guha. Every
one. Including the Chair, if I may be 
permitted to say so, as digressing 
from the point of order that has been 
raised by the hon’ble Member. The 
point of order raised by him is a 
basic one, how the order paper of to
day was settled and whether it was 
settled in accordance with rule 25 
There must be some rule for the set
tlement of the order paper. Was the 
order paper settled according to the 
Rules of Proceduie7 Sir, you have 
been pleased to read rule 25. Under 
that rule, the business of tho House 
is settled by the Speaker in consul
tation with the Leader of the Ilou&e. 
That is the way in which the business 
can be settled What we would like 
to ask is whether such a consultation 
had taken place between you and 1he 
loader of the House?

MR SPEAKER- The Leader of the 
House is represented by the Minister 
of Parliamentary Affahs 1 do not 
see the Leader of the House eveiy 
day.

SHRI SHYAMNANDAN MISHRA- 
Otherwise, I would suggest that you
take that rule off-----(Interruptions') I
would be prepared, if it is your plea
sure, that this rule should be taken 
out, because it does not work in prac
tice. It is one point of view. For all 
pincticnl purposes, with all respect to 
the Leader of the House, it seems that 
there is no need for any such rule 
here because no consultation takes 
plane' (Interruptions) I have to say 
what I think proper If no such con
sultation has taken place, then should 
not the Chair choose to say to us why 
this irregular procedure was adopted 
in settling the business? Because, it 
is not only a question of consultation 
taking place between you and the 
Leader of the House, for a particular 
thing wag already tinder iiscussion,

Amdt) Bill 
and >ou have jumped from that dis
cussion to something els. Now a re
quest has been made by the hon. 
Minister of Parliamentary Affairs. 
That request has no status under the 
Rules of Procedure. That request has 
no value... (Interruptions) Sir, even 
when I am trying to make submission 
undei the rules, I am prevented. If 
’sou are pleased to say that this is a 
matter which ought to be considered, 
then, is it not very fantastically ir- 
xegulai that the matter which is not 
on the order paper today, which is not 
being discussed, is sought to be post
poned, >ecause of the request of the 
Minister

MR. SPEAKER: Because you all
expressed such a wish.

SHRI SHYAMNANDAN MISHRA: 
If the request of the hon. Minister has 
some logic, then the speech of the 
hon. Law Minister should be expung
ed___(Interruptions) Then, it must
be deemed by the Chair not to have 
taken place at all, not to have been 
made, because we have been dis
cussing in a sense what has been forc
ed upon us, namely, the speech of the 
hon Law Minister. So long as the 
speech of the hon’ble Law Minister 
remains m the proceedings, there 
cannot be any jump from that back
ward? to a certain position and. then, 
say tn the House that we postpone 
thr* diccussion on that How Is that 
logical?

Then. it is utterly incorrect 
and mischievously misleading to say 
that we had decided in the B.A.C. that 
we would take up this Bill on this 
day We had emphatically told the 
hon. Minister of Parliamentary Affair 
that we will not be prepared to take 
It up on his day. So, we are not back
ing out from anything.

SIIRI K. RAGHU RAMAIAH: Sir, 
I did not at all refer to any decision 
in the B.A.C. I announced on Friday 
that this business will set down and 
taken up on the 8th.
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The request that I made was out of 

respect for the Chair. Otherwise, I 
am personally convinced that this 
practice that the House has been fol
lowing for the last 20 years is the cor
rect practice that, when a matter is 
set down for a certain hour or for a 
certain day, that matter is taken up 
accordingly. Even about the 193 
Discussion, very ofen, while the mat
ter is going on, the Speaker announces 
that we take it up at 4 O’ Clock or 
5 O^Clock. We have always agreed to 
take it up at 4 O’Clock or 5 O’Clock, 
stopping all other business. This has 
been the practice going on There
fore, there is nothing new in this. If 
I have made a request, it is only out 
of respect of the Chair. I am con
vinced that the procedure that was 
followed was correct

MR. SPEAKER: I am very grateful 
and I appreciate what the Minister 
has said. In spite of the fact that I 
was very clear about it, that the busi
ness as the Parliamentary Affairs De
partment sends we arrange in the 
order, that practice has been there, 
and certain views were expressed by 
Mr. Sezhiyan, Mr. Vajpayee and 
others, as to under what rule to do—
I did not find any procedure—I 
thought, U it is only for this that the 
House is not proceeding with the busi
ness, I could ask the Minister to post
pone this discussion and then we will 
set some procedure for that. In defe
rence to their wishes—I respected 
their wishes and the Minister respect
ed my wishes—now that he has done 
it, the same gentlemen who advised 
me to do that get up and they tv ant 
to oppose it. I really do not appre
ciate that. This is already mentioned 
in the Bulletin. It was mentioned in 
the House The House had agreed to 
It that this will go like that. Because 
the House had agreed to that, there is 
no question of any discussion between 
the Leader of the House and myself 
The House itself had agreed to that.

SHRI S. M. BANERJEE: On a point 
of order, Sir. (Interruptions).

SHRI SAMAR GUHA; On a point 
of order, Sir.

MR. SPEAKER: No more points of 
order. I am not allowing any more 
obstructions. 1 am not allowing any 
more points of order. These are 
just obstructions; They are dilatory 
Mr. Somnath Chatterjee.

SHRI S. M. BANERJEE: What are 
we discussing? (Interruptions). What 
is the amendment?

SHRI H. R. GOKHALE: That is very 
clear. The Constitution (Thirty-Sec- 
ond Amendment) Bill related to the 
defections. I have made it very clear. 
This is always done.

MR. SPEAKER: The Minister 8aid 
in the House that he will move an 
amendment. I agreed to that.

spt fa f̂r sfHr arot 
3?rr t  ?ft m ?r> zm * i 
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MR. SPEAKER: He has already 
spoken. There is no rule under which 
I can ask him to speak again.

Mr. Somnath Chatterjee.

SHRI K  RAGHU RAMAIAH; This 
i s  a  C o n s titu t io n  A m e n d m e n t  Bill. 
The House w o u ld  l ik e  t o  know w h e n  
th e  v o t in g  w i l l  ta k e  p la c e . I  su g g e st  
th a t  th e  v o t in g  on th e  m o tio n  f o r  c o n 
s id e r a t io n  may ta k e  p la c e  at 5.00 p .m .

SHRI SAMAR GUHA: On a point 
of order.

MR SPEAKER: I have already call
ed Mr. Somnath Chatterjee. No more 
point of order.

*

14,46 hr*
(Mr Deputy-Speaker in the Chair) 
SOME HON. MEMBERS rose—
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MR. DEPUTY-SPEAIOgR: Please 
sit .down. I will fctar every one ot 
you, but one at a time, I will hear 
Mr. Banerjee. ((Interruptions). I do 
no; belong ta anybody I belong to 
the whole House.

SHRI S. M. BANERJEE; It has been 
mentioned here that this is the ‘Con
stitution (Thirty-second Amendment) 
Bill*. I wanted a copy of that. I sent 
a man from here. But that is not 
available at all. (Interruptions). 
Thirty-fifth Amendment Bill cannot be 
discussed before Thirty-fourth Amend
ment Bill. This is wrong.

Secondly, Sir, the Minister of Par
liamentary Affairs has said that at
5.00 p.m. there will be voting. Four 
hours have been allotted for the First 
Reading. How can they curtail that 
time? The Prime Minister cannot 
assume to herself the powers of 
Speaker. There is still democracy. 
There may not be democracy after 
10th May....

MR. DEPUTY -SPEAKER: You have 
made your point. Please sit down.

SHRI S. M. BANERJEE- My point 
was only this when the time for the 
First Reading has been definitely 
fixed, it cannot be curtailed by any 
one. Voting cannot take place at
5 00 p.m. At 5.00 p.m the debate on 
this should be adjourned to discuss 
the railway strike. (Interruptions).

.MR. DEPUTY-SPEAKER; Order, 
please. Let me deal with the point of 
order that has been raised. I will hear 
every one of you because if I do not 
hear, it takes more time. Therefore, 
the best thing is to hear and dispose it 
of.

I would only make one little request. 
Please do not go on the assumption 
that -the man sitting in the Chair is a 
dunce. Therefore, do not use more 
Wjpirda than necessary. When you 
have made the point, you have made 
the point.
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Shri Banerjee has made two points. 
His first objection was that we are 
discussing a non-existent Bill. Is that 
your point? That is what he said. As 
far as I am concerned, this is the 
Constitution (Thirty-fifth) Amend
ment Bill that we are discussing now. 
Whatever happens after that, the 
House is at liberty to regularise it I 
saw an amendment in the name of the 
Law Minister to regularise the num
ber . . .

SHRI SHYAMNANDAN MISHRA: 
But before that?

MR. DEPUTY-SPEAKER: Before
that we go on with this.

SHRI SHYAMNANDAN MISHRA: 
Is it not an absurdity in nomencla
ture?

MR. DEPUTY-SPEAKER*. But this 
House is supreme. You can regularise 
anything .. (Interruptions). When 
that stage comes, the House is at 
liberty to refuse to regularise it; 
{Interruptions). Please do not rai«e it 
any more.

No. 2. I do not know (Interrup
tions). Why do you get excited? I 
am telling you that I am not such a 
dunce.

The second point that he has raised 
was that there is an announcement. I 
do not know what was announced in 
all this confusion. There might have 
been an announcement that the voting 
will be at 5 O’clock. That is what 
he is objecting to. It is customary 
that the Members should know by 
what time the Bill should be consider
ed and passed because it is a Consti
tution Amendment Bill and it requires 
a specific majority. Without that it 
cannot be p&ssed. Therefore, the 
Members should be in the know. But 
I see that four hours have been allot
ted for this Bill and I also am aware 
that the business of the House cannot 
be varied unless the House <*o decides. 
Therefore, I think, let us for the mo
ment go on with the debate. After
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some time, then the House may decide.
I will put it to the House and take the 
sense as to by what time we shall 
take up the consideration, and every 
one of you will be informed about it. 
Let us not go into that at thi3 stage, 
because it will only create more con
fusion.

SHRI SAMAR GUHA: My point of 
order is regarding the statement that 
has been made by the Minister of 
Parliamentary Affairs which is not 
only.. . .

MR. DEPUTY-SPEAKER: Which
statement?

SHRI SAMAR GUHA: The first
statement about the business of the 
day. He has made two observations. 
No. 1—the hon. Minister said that it 
was decided in the Business Advisory 
Committee___

THE MINISTER OF PARLIAMEN
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH): I did not at all say that.
I made no reference to any decision 
of the committee. I only referred to 
my statement therein.

MR. DEPUTY-SPEAKER: I will 
hear you also.

SHRI SAMAR GUHA: The hon. 
Minister is on record as saying that 
it was decided in the Business Ad
visory Committee that the Constitu
tion Amendment Bill—the naming I 
do not know.

MR. DEPUTY-SPEAKER: Please do 
not be long-winded.

SHRI SAMAR GUHA; We are dis
cussing an absurdity. There is no 
name—

MR .DEPUTY-SPEAKER What is 
your point?

SHRI SAMAR GUHA: The point is, 
be says that it should be taken up on 
Wednesday. This is a misleading 
statement for three reasons. No. 1.

All the other members who were pre
sent in the B.A.C......

SHRI SHYAMNANDAN MISHRA: 
Did not agree with him.

SHRI SAMAR GUHA: It is on re
cord that he said that. That is the- 
latest statement.

MR DEPUTY-SPEAKER: I am con
cerned with the order of the House.

SHRI SAMAR GUHA: The other
members contested the observation 
that has been made by the hon. Min
ister who said that it was decided. 
That is number one. Number two is 
this. Even if it is accepted that he 
made a suggestion that the Constitu
tion Amendment Bill should be taken 
up On Wednesday, my point is this. 
Two hours were allotted for the Coal 
Mines Bill. Even those two hours are 
available still. After those two hours 
are exhausted, then you can take this 
up. The hon. Minister has not said 
on Friday about this. He has not 
made a statement that on Wednesday 
the Constitution (Amendment) Bill 
would be taken up before the Coal 
Mines (Conservation and Develop
ment) Bill. But, Sir, Bulletin Part
II which was circulated on Friday, 
May a, 1974 says like this. There is 
no mention about this. It first says 
about the sitting of Lok Sabha on 
Saturday, the 4th May, 1974 and what 
are the functions of that sitting. It is 
item No. 1717. The next item says 
about the Government Business for 
the week commencing the 7th May, 
1974. Item No. 1719 says about the 
allocation of time to Government 
Legislative and other business. Mis
leading statement is made by the hon. 
Minister Nowhere has this been stated 
that this Constitution Amendment Bill 
would be taken up first on Wednesday, 
prior to the Coal Mines (Conservation 
and Development) Bill. Something 
may be in the mind of the hon. Min
ister. But that was not there in the 
printed Bulletin circulated to m  
Many undesirable things are being 
done; I don’t know whether he has
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managed to get * overnight another 
bulletin printed. But this is the 
bulletin which has been circulated to 
us. Therefore the statement made by 
the hon. Minister is misleading, 
wrong, and not factual. Therefore, 
thip cannot be taken up today. This 
cannot have precedence over the other 
Coal Mines (Conservation and Deve
lopment) Bill.

MR DEPUTY-SPEAKER. I have 
understood you. Your first point is, 
you dispute what the Minister for 
Parliamentary Affairs has stated. You 
say, ii did not happen in the Business 
Advisory Committee I would like 
to bring to your notice that each and 
every report of the Business Advisory 
Committee is brought before the 
House by the Ministry for Parliamen
tary Affairs in the form of a Motion 
before the House. The House adopts 
that Motion Therefore, it is not im
portant as to what the Business Advi
sory Committee has said or not said. 
Once the House has adopted a motion, 
then it becomes the decision of the 
House

Secondly, I find this from the Bul
letin of the 3rd May. It says:

"The Minister of Parliamentary 
Affairs announced in the House 
today that Government business for 
the week commencing Tuesday, the 
7th May, 1974 would consist of—’

There, item No. 7 says:

“Consideration and passing of the 
following Bills on Wednesday, the 
8th May, 1974;—

(i) The Constitution (Thirty- 
fifth Amendment) Bill, 1974

(ii) The Constitution (Thirty- 
fourth Amendment) Bill, 
1974.”

So. he has made thi<- announcement. 
You know the practice. Whenever he 
makts a statement regarding the busi
ness for the next week, it is open to 
you at that stage to say this should

725 LS—10

be there, this should not be there,
this should be added, that should not
be added, and so on and so forth.

15.00 hrs.

After all the discussion, the House
gives its consent. Will the hon Min
ister of Parliamentary Affairs kindly 
listen to me?

This is the practice. After he has 
made an announcement, he takes the 
consent of the House and, therefore, 
it is assumed that the House has given 
its consent.

SIIRI SHYAMNANDAN MISHRA: 
No consent is taken.

MR. DEPUTY-SPEAKER; Normal
ly, that is the convention. You are at 
libeily to bring or to suggest other 
things also. That is also discussed in 
the House. This is the contention It 
may not be the rule. As i said on 
moio than one occasion—today, Shri 
Mavalankar also made this point’—-in 
an emerging situation, our rules have 
become a little outmoded. Here also 
I do not accept that because something 
has happened and therefore it must go 
on. I do not subscribe to that.

If something that is adequate at one 
particular time is no longer adequate 
now, we must have a fresh look into 
it. But, then it will need some other 
consideration. I would request the 
Member that since this was aone with 
a responsibility, let us go on with it.

SHRI SAMAR GUHA: The third 
point that is contingent to my second 
point is this Three hours were allot
ted for the bill on Conservation of 
Coal and Development of Coalmines. 
On Wednesday it was taken up.

MR DEPUTY-SPEAKER: I shall
come to that point.

In the absence of specific rules...- 
I tlunk that the Ministers of Parlia
mentary Affairs should be the most
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interested people. It is your baby 
And not the baby of Shri Gokhale at 
the moment.

New, in the absence of specific 
rules, this House hag also been con
ducted on conventions and we have 
accepted it. I am satisfied myself. I 
would now draw your attention to the 
Order Paper of to-day. Look at item 
No. 19. Why has this happened? I 
can quote manv instances. I cannot 
lay my hands readily now. This has 
been t!'e practice; it is Government's 
business. If they do not want to 
press a particular Bill and rjive prio
rity to it, they can give priority to 
some other Bill. It is altogether their 
business.

In this particular instance, they do 
not want to give so much priority to 
the bill which is under discussion as 
the one to which they want to discuss 
now.

The question which you raised 
to-day, to me, appears to nave a cer
tain amount of cogency in it—I would 
not say ‘validity’, I would not use that 
word. Here again, it is an emerging 
situation. It shows how our rules are 
inadequate. Apart from the rules, 
there have been so many occasions, 
so many instances in the past, that 
this sort of thing has been done. I 
cannot give you instances rightaway. 
But. if you want, I can ?ive them 
later. Therefore, for this, we should 
have a fresh look at these rules. Do 
not press this at the moment. Now 
let us go an with it.

We have had enough discussion. The 
Speaker, for three hours was wrestl
ing with you all. I am not as strong 
as hfe is—he is a much bigger man

SHRI SAMAR GUHA: We have to 
meet that. We are not going to leave 
it as it is.

MR. DEPUTY-SPEAKER: Mr.
Guha, have a sense of humour. I say 
that the Speaker was wrestling with 
the House for almost two hours. lie

is a much bigger man, bigger in bulk 
the ugh t do not know whether 
stronger.

Therefore, let Ug go on wilh it. Mr. 
Chatterjee.

SHRI P. G. MAVALANKAR: 1 
want to ask two things. While refer
ring to Shri Banerjee’s points of 
order, you admitted that the thin# was 
ncn-cxistent, and that i’no House 
should regularise it. But when a par
ti cuJai matter is raised and the atten
tion of the Chair is invited to such 
an irregularity that has taken place, 
should wc not go in for removing the 
irregularity and then stait with the 
debate? Secondly, the Law Minister 
should read out his statement again, 
which he had read in the begin ling 
for the consideration of this Bill.
I makc this rcquist, becaurp we were 
not able to hear it at ail Would you, 
therefore, ask him to read it again so 
that we may be able to advancc our 
arguments better and tven noct his 
point?. Please ask him to repeat.

MR. DEPUTY-SPEAKER: There
can be two kinds of irregularities. If 
it is a wilful irregularity the House 
should take serious notice of it. If it 
is an inadvertant irregularity the 
House should regularise it. The other 
submission seems to be legilimate but 
I will leave it to the good sens* of 
the Minister himself. Today has been 
a very unusual day. Therefore, let 
us not stand On prestige. If Members 
have not heard you they find it diffi
cult to reply and contribute in the 
debate. Therefore, if we do no* stand 
on prestige and since it i.s an unusual 
day I leave it to your good sense if 
you could acquaint the Members with 
what you have said.

SHRI H. R. GOKHALE: Sir, the 
Bill has already been moved for con
sideration. I? you so desire I do not 
mind reading the speech again.

MR. DEPUTY-SPEAKER: You do 
it again.
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SHRI H. » .  GOKHALE: I can 
'understand they want to hear only. 
■For the sake of formality I am read
ing it again. The Bill has already 
‘been moved.

Thiki Bill seeks to amend articles 101 
and 190, which respectively deal inter 
aha with the right of a member of 
•either House of Parliament or a mem
ber of a House of the Legislature oi’ 
a State to resign his seat.

Under these articles, u member may 
repjgn his scat by writing under his 
hand, addressed to the Speaker or the 
Chair man, a,s the oase may be. Fx- 
pcricnce in the recent past lias indi
cated the necessity for amending these 
at tic let. to obviate certain unintended 
const-qi'en('eb which have ensued in 
the . ui1 irig of th«2‘'(* piovu-o ui.s. lic'-iji- 
ration, it is needless to say, is intend
ed ’ o b(. a 'oUmt'u-v l.c n.,d what is 
'•outfit to be covered by articles 101 
and 15)0 is 0 resignation v/hirh is 
genuine and voluntary. But, in s^me 
cj ses it is found that members are 
m!<de to submit resignation^ which 
may apn'.ar to come within the rut- 
view of articles 101, or as the case 
may hi! ;irt>cle 1 *>(>, but which, in fact, 
have been the result of pressures, not 
excluding physical violence, exerted 
to coerce a member to resign In 
other words, acts of coercion, duress, 
untfue influence and other kinds of 
blandishments are resorted to, to 
tring about the resignation of a mem
ber. who under such pressure, and 
compelled by the atmosphere of vio
lence, is forced to tender bis resigna
tion. Obviously, it would be a misno
mer to call such an act on the part of 
a member a resignation.

As the provisons presently stand in 
the Constitution, the Presiding Office! 
has no other alternative but to act on 
the resignation.

It is with a view to preventing 
situations of this kind that the present 
Bill has been brought to make f ’e 
poetic n clear that the resignation
contemplated in articles 101 and 59° 
T7*. resignations which are voluntary

and genuine and not those which have 
been contrived through the use of 
undesirable means such as coercion 
and undue influence. In such cases, 
the proposed provision would enable 
the Presiding Officer to satisfy him
self as to the genuineness or the 
voluntary nature of the resignation 
before he accepts the same. Through 
the proposed amendment, the right 
conferred upon the member by the 
< ’(institution is U»m? made really 
cflective and it cannot be taken ad
vantage of by undesirable elements to 
achieve their ulterior purposes.

With these remarks, 1 commend the 
Bill for the consideration and accept
ance. of the House.

PRO!'. MADHU DANDAVATE: Sir. 
o ’tly two days are left for our Session 
find 1 want to know from the Minister 
£<>r Parliamentary Affairs that under 
p* ovibions of our Rules ;md Proce- 
tlu»e:, and all that I have given a 
ncticc of motion urging the Speaker 
ihat this House should be extended 
by ;>t least one week so that during 
the development of railway strike the 
Memebrs of Parliament will be able 
to exert themselves for the settlement 
ot the strike I want to know w h at 
has happened to that.

MR. DEPUTY-SPEAKER: No. No 
Not now. It may be taken note t-f.

PROF. MADHU DANDAVATE- You 
tell him to make a statement today. 
At least use your good offices to see 
that at the proper moment .he makes 
a statement.

MR. DEPUTY-SPEAKER: The hon. 
Member has made his observation. It 
is on record. The hort. Minister has 
luatd him: I have heard him and 
everybody else also has heard him.

Now, Shri Somnath Chatterjee.

SHRI SOMNATH CHATTERJEE: It 
iR very unfortunate that this morning 
the Chair was not able to accept an 
adjournment motion for the purpose 
of discussing admittedly a matter of 
very great public importance which is
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going to affect the very economy of 
this country. But the rules of this 
House ware suspended for the pur
pose of allowing the discussion of a 
Bill like this which according to us 
is & ridiculous exercise in legislative 
formality. Only three days are left 
far this session to end, and we have 
completed more than half of the day 
today and only two days are left for 
tile session to end. When so many 
important problems are waiting to be 
tackled and discussed, it is regrettable 
tltat the time of this House and public 
money are being wasted on discussing 
Bills like this, which I submit if pass
ed v. ould be a blot on the statute- 
b-'ok of any civilised country, which 
has f> parliamentary system of Gov
ernment.

It seema that the ruling party, 
being aware of the fact that during 
the months to come they will face 
great inconvenience and it wiU not be 
an easy period for them, want to 
provide a constitutional shield to the 
Members of the Parliament or the 
Members of the Legislature belonging 
to the ruling party, and more unfor
tunately by bringing forward a legis
lation which brings in tfi5 Speakers 
or the presiding officer of the various 
Legislatures into the vertex of contro
versy and which is going to result in 
these offices being misutilised for the 
purpose of providing a constitutional 
shield to the erring members of the 
ruling party. Since they cannot now 
face the -wrath of the people, they 
have brought forward this measure 
with that object at the fag end of 
this session, and they want to utilise 
their brute majority to steamroller 
through Parliament this atrocious 
legislative measure.

Thi:, Bill is a glaring example of 
how « Government which finds Itself 
alienated from the people can seek to 
perpetuate its rule and hegemony by 
taking advantage of its temporary 
mandate from the people. And what 
is tlie pcocess utilised? It is that of 
fiddling with the Constitution of this 
^ountry which is an organic and a

basic document lor running the ad* 
ministration of th* country «Rd to 
bring abbut the welfare of the people. 
Now, the Constitution has become a 
plaything for the ruling party. When 
this Government or the ruling party 
bi ought forward before Parliament 
proposals for amendment of the Con
stitution which sought to amend those 
provisions of the Constitution which 
we thought were standing in the way 
of the progress of the people or which 
were creating a blockade in the path 
of achieving the urges and aspirations 
of the people we suppported those 
measures fully. But we find that this 
is a meirure which l u s  not been 
bi ought for the benefit of the people 
but it is being brought forward for the 
benefit of the ruling party. Let them 
bring forward a Constitution Amend
ment Bill for doing away with article
22 which provide for preventive de
tention law, or let them bring for- 
waid a Constitution Amendment Bill 
which does away with private owner
ship of the means of production, and 
we shall stand by their side and sup
port them wholeheartedly. But we 
find that that is not the object for 
which this streamroller majority is 
being utilised.

So, we are opposed to this measuie. 
We charge that this is politically moti
vated. This is morally suspect. From 
the point of view of democratic ncrms, 
we sav that this is nothing but a dec
laration of war on the common people 
of this country and an attempt to try 
to muzzle their voice.

If you see the Statement of Objects 
and Reasons appended to this Bill you 
will find that Government have stated 
that in the recent past there have 
been certain alleged instances where 
coercive measures have been resorted 
to for compelling Members of Assem
blies etc. to resign, and the hon. Min
ister als<3 has in his speech stated that 

'pressures are being put on them, and 
in some cases, even physical pressures.

Not in all cases. In 3ome case** 
there may have been piiyflical presso** 
put for the purpose of tenOertof 960
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slsmation But that is the only reckon 
put forward in support of this Bill. 
Democracy, we kn6w, is a particular 
system 0!  Government which is of the 
people, lor the people and by the peo
ple Now, what are the rights of the 
common people of this country* When* 
ever they find that the government 
which hag come into power by hold
ing out, doling out, promises, a string 
of promisee which they do not carry 
out oi which are not even intended to 
b® carried out, continues in that 
fashion, what do they do9 Does the 
Constitution make any provision as to 
tJhe rights of the people of this country 
vis-a-vis their elected represen atives? 
There is no provision for recall, there 
is no provision for holding a referen
dum, there is not even a provision for 
An opinion poll which may have some 
consequences Nothing has been pio- 
vided What is to be done’  What 
are the people to do when this Go 
veinment which has failed to keep up 
its piorois.es which knew at the 
time when the promises were given 
that the} vt ere not meant to be carried 
out and thereby created hopes, thereby 
tried to wm over the peoples sympathy 
and support and finds itself unable to 
deliver the goods’  What are they to 
do when the Government instead of 
looking afte- the common peo>le’s in
terests the working classes interests 
and the interests of the downtrodden 
m s countrv surrender to the black- 
marketeeib mononolists and \ested 
interests'* I know the usual answer of 
the Government will le that they will 
have to wait for five yeirs because 
itter fi\t vears they will pet a chance 
of charging the Government therefore 
le them wait ah dumb spectatois for 
five years taking a chance of an elec
tion being held And m the new 
process, modus operandi of holding 
elections that is found in the country 
that you are applying in this country 
the people are losing faith also m the 
ordinary democratic process of holding 
election# But in the atmosphere of 
prevadmg gloom, organised corruption 
and unsympathetic administration and 
acute economic crisis and distress in 
the country, does the ruling party 
want that the people of this country

will have to be only dumb specta
tors and will have to suffer in mute 
agony’  Will they not rise, are they 
not entitled to make demands and 
assert their rights that this Govern
ment must create conditions and must 
provide them with basic normal 
human facilities so that they can live a 
decent life’

In the course of the exercise of such 
ngh*s, if the people of this country 
demand the resignation of a particu
lar member of a particular legisla
ture because such a member is an in
efficient member or is part of a cor
rupt hierachy or corrupt administration 
and therefore should not continue, 
and if that demand is heeded will it 
be treated as a coercive process9 If 
the member or Munster realise that 
he has not been able to discharge his 
duties and functions properly and 
cannot deliver the goods to the peo
ple of this country, if he feels that 
although he belongs to the ruling 
party, the ruling party is not looking 
after the interests of the people and 
tenders resignation because some
body has demanded it, will it be as 
a result of a coercive process Will 
it be as a result of pressure only’

In the absence of a provision foi 
rccall or refrendum, in the enhance 
of any provision m the Constitution 
of the organic Jaw of the country m 
this legard it cannot be expected that 
as against the elected representatives 
of the people the people will suffer in 
silence and without any demur Think 
of the days in 1959 when the EMS 
Ministry was there m Kerala Under 
the aegis and connivance of the rvfhng 
party and the proddmgs of <the then 
Congress President, a sort of apology 
of a mass movement was started with 
the object of bringing down the 
Ministry

SHBI HLOO MOOT: Who *as the 
congress xtwkmdct
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of wemto* flu diwniwl.of the po'- 
PuHttljr eWted Government of the
StAte.

Sir, at that time, the justification 
wafi there was a mass movement, and 
tĥ re was a resurgence of the com
mon people of this country as if the 
mass or the people were demanding 
that the EMs Ministry should go. 
Now in Gujarat an<j Bihar, when 
the people were making the demand 
it has become right reaction and it 
has become fascism. When the stu
dents are demanding, when the com- 
man people are demanding the basic 
necessities of life, and wherever 
there is a Congress Ministry instal
led, it will be right reaction and fasri- 
sm. This is a double standard 
which is being applied by this Gov
ernment and by the ruling party. We' 
feel—and I am sure the Govenment 
realises that— they cannot save the 
government in Bihar. They have 
lost the Government in Gujarat. They 
will not toe able to save the govern
ment in Bihar either. That is why 
they are making this desperate at
tempt to provide a shelter to their 
members under this constitutional 
perversity, which it will be if it is 
adopted today.

MaV a, m i  (Thit*v-fifth Anm& Bin 33#

We charge this Govrnment that 
this Bill has been brought to legalise 
and constitutionals© the ruling party’s 
betrayal of the people of this country. 
Instead of Garibi Hatao, they want 
to remove the common people of 
this country from the mainstream of 
political life. They are trying to 
erect a barrier between the people 
and their elected representatives. They 
want to be put in an ivory tower so 
that they will not be accessible to the 
people and the people cannot go to 
them and say, “ you have jflroved to 
be useless and worthless; you cannot 
deliver the goods. Please get away 
so that we can make a choice for a 
true representative of the people.” 
We call this to be pernicious measure 
*m  JWirfjecf** and we op

pose it stock and hawm •

<«■** «rt*n we, VM,
nftwrcwfeo of tb.

of the Sunreme Court they 
5*. from the

the United, Kmgdom, as if they were 
qwrtipg the Scripture. But in all 
tfwee countries—Australia, Canada 
and the United States of America— 
the simple process has been, as in our 
Constitution today, that the resigna
tion is tendered .by letter in writing 
in the Member's own hand. You 
know in England, where there is no 
written Constitution, the simple pro
cess of tendering one’s resignation is 
what is known to be the membership 
of Giiltern Hundreds. That is auto
matically granted . But what goes 
at the back of it, why he tenders his 
resignation, why he seeks to apply 
for resignation, is never gone into. 
Who shall go into that?

Kindly see the Bill here. I can 
never imagine a more pernicious Bill, 
It says that now every resignation has. 
to be accepted by the Chairman or 
the Speaker as the case may be. And 
then you provide that “in the case of 
any resignation referred to in sub
clause (b) if from information receiv
ed.." Which source? The source is 
not disclosed. Then it says, ,4or other
wise ” What is the meaning of “other
wise? “And after making such inquiry 
as he thinks fit the Chairman or the 
Speaker, as the case may be, is satis
fied that such resignation is not 
voluntary or genuine he shall not ac
cept such resignation.”

Let us take the word "genuine.” 
Is it meant that there may be no 
proper signature? If signature is meant, 
then does it mean that it is not his 
resignation letter? Do they have to 
keep specimen signatures? Wilt 
they ke,ep specimen signature in the 
Secretariats and other offices and 
compare them when the resignation 
lft‘ers are signed by the Members 
themselves? 'Will this ttiatter to* in
vestigated bj£ tfie Sg&akfer Q* tfafe
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m*k» U gtiM vt Aseofebllo* end 
Council*?

Then. a w ry shameful and perni
cious 6bject is to bring the Chair 
or to implicate the Chair into party 
politics. The high office of Spea
ker is being polluted by making him 
directly a privy to party politics. 
That is what will happen. As Speaker, 
how would you judge whether a re
signation is voluntary or not volun
tary? What sort of information you 
will rely upon? Will it be official 
information? What machinery will 
you adopt for “information re
ceived otherwise”? It savs that if 
for any reason the Speaker or the 
Chairman thinks that this is not sup
posed to be voluntary, he shall not 
accept it. Obviously some sort of en
quiry is contemplated. Is it a judi
cial enquiry or quasi iudicial en
quiry or administrative enquiry? 
Will you give notice to the member 
or publish notice in the newspapers 
inviting people who are supposed to 
have gone there and demanded his 
resignation? Will you out that 
member and other persons on oath 
to find out whether they are speaking 
the truth or not? What is the machi
nery? Would you proceed on an ob
jective basis or a subjective basis? 
Will you say: I come to the subjective 
decision in the matter. Kindly see. 
The authority that will be exercised 
by the Speaker will be constitutional 
authority, not in this capacity as 
Speaker nor in the conduct of the 
affairs or proceedings ih the House. 
Article 122 says that the validity of 
any proceedings in Parliament shall 
not be called in question on the 
grounds •of alleged irregularity. Here 
the decision of the Speaker will have 
nothing to do with proceedings in 
Parliament. Article 122 refers to re
gulation of the procedure and con
duct of business. Only such things 
'ea&ncA ite questioned in a court of 
law. Blit this hair nothing to do 

the conduct business in Par
liament

Tbe»rito»ti toe should like to know 
yjm t ow tor is to b» m m ?
Wfeo *#n ifpjy? Can the hon,. S»*r 
Minister say wtiat be the *y*» of 
Onquiry? Or is it for the Speaker? 
Will he hold some enquiry? Will lie 
i«*y that he will hold this type of en- 

? Who con reply to this question? 
the Law Minister reply or lay 

down the rule* which the .Speaker will 
have to follow? The highest officer pt 
the highest legislative body of this 
country will be dictated by the guide
lines laid down by the Law Ministry 
in this country. The real objective 
seems to be inject party politics so 
that they can further their interest 
and stick to power—for any length 
of time at any cost. They are not 
even sparing the hon Speaker of 
Parliament or the Chairman of the 
Rajya Sabha in order to achieve their 
objective. Is it expected by the 
^Government that an intelligent service 
will 'be maintained? Who will finance 
this intelligence service? Will it be 
part of the CBI or will it be provid
ed for by the Lok Sabha Secretariat? 
How will you gather information? 
Supposing the Speaker feels that it ia 
necessary to get additional infor
mation on something that has been 
brought before him, whom shall he 
depute? Mr. Shakdher or Mr. Pat- 
naik or any body in the Government 
to go out and find out? Therefore, 
the Speaker is being asked to descend 
into the arena.

15.28 hrs.

[S u R i Irhaque S a m b h a m  tn the Chair]

The Speaker is degraded to the po
sition of a sub-inspector of police who* 
is asked to make investigation as to 
whether a crime has been committed 
or not. Tomorrow, if this Gill is pas
sed your position will be no better 
than that of a sub-inspector of police 
or a constable asked to make on inves
tigation whether, a cognisable offence 
has been committed ojr not, - Whot will 
be the rtsujjk of it? I wowJM oply like 
to tafoind *hie, House the* only two 
years back a joint committee of the
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Member® of Parliament of both 
houses was constituted for Qte ptir- 
pose of suggesting amendments to 
the election lav. At that time al- 
wiost a unanimous request was made 
to the hon. Speaker to be the Chair
man Of that Joint Committee because 
a very important legislation was going 
to ‘be discussed and deeded by that 
Joint Committee. Although there was
& unanimous request to head this 
Committee, the Speaker said that as 
many controversial matters might arise 
it would be embarrassing for him to 
be its Chairman. Therefore, Sir, the 
Speaker declined to head this Com
mittee, which was going to decide 
about the future of election law in 
this country. But, today, the Speaker 
as being brought into the middle of 
controversies, controversies which are 
bound to crop up if this Bill is pas
sed. Supposing, Sir, I have almost 
finished—after tendering resignation, 
a Member changes his mind and then 
puts up a false plea ‘I was forced by 
A or B or C or D to tender my resig
nation* or his party expresses its dis
pleasure ‘why did you tender the 
resignation? You withdraw , it’, how 
<jo you find it out? How does the 
Presiding Officer find it out’  
Then, Sir, supposing, a party 
directs its Members to resign—as we 
find from today’s newspapers that so 
many Members belonging* to Jan 
Sangh and SSP have resigned in Bihar, 
how will the Speaker decide the 
question whether the resignations are 
voluntary or not? Therefore, Sir, we 
feel and we say that this is a peme- 
cious measure which is nothing but 
a monstrocity and this House .should 

.reject it, I know, the hon. Minister 
will ask ‘Do you support forced resig
nations'? Well there may be a cast 0* 
forced resignation if it is divorced 
from the popular movement. But the 
question is, if you want to see that 
your Members are not asked to re
sign by the people, then you have to 
put up a much better performance; 
Mr. Law Minister, your party has to 
have a much better rapport with the 

You cannot go on denying

the popple tbfik necessaries of life. 
You cannot deny the people of M r  
very fundamental Tights; their basic 
right and then say ‘well, I must ait in 
the ivory tower and should have con- 
situtional protection and 1 can untilise 
the Offices of the Speakers and 
Chairmen of different legislative 
bodies and councils, and therefore, 
you cannot do any harm! I can now 
undo something that the people of 
this country demand me to do.*

SHRI DINESH CHANDRA GOS- 
WAMI (Gauhati): Mr. Chairman, Sir,
I listened very attentively to the speech 
of Mr Somnath Chatterjee who des
cribed this Bill as anti-democratic.
I am not at all surprised with his 
speech as a person or as a believer of 
philosophy which does not by itself 
believe in parliamentary democracy 
and which also wants to drive In 
anarchy and chaos. Obviously, he will 
not like that certain provisions shou’d 
be brought in this House which can 
create a damper in the effort of a 
few individuals to cieate atmosphere 
of anarchy and chaos. I would not be 
surprised also if this is opposed by 
some other friends, who, by tlhe time, 
have realised that their policies aie 
such that the country and the people, 
particularly, the vaulnerable sections 
of this country, are never going to 
support them. Sir, Mr. Chatterjee 
has said that democracy is a certain 
process. It is because of maintaining 
this process that the Bill has become 
necessary. It has become necessary 
becaue in the recent past, we have 
seen a new phenomenon in our pub
lic life, a phenomenon which has dan
gerous implications, a phenomenon 
which has the evil effect of destroy
ing the democratic functioning of the 
society. This phenomenon is of pro
curing letters of resignation from the 
legislators by threats of violence by 
a handful section of the people. If 
democracy is to thrive, the process if, 
it must thrive in a certain atmosphere, 
in which Individuals including legis
lators are toot fuktfectea to intimifla-
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tion, violence or threat. You can-
not permit issues to be settled, in 
a democratic sociey or w:1ere demo-
cratic foundations are there, on the 
streets. Obviously, when a tendency 

that he will become the subject matter 
of controversy, he will be something 
like a sub-inspector anct so on and s o 
forth. 

. has grown in this country today to 
settle issues on the s~reets, it is neces-
sary for this Parliame'nt to pon~:r 
seriously and to bring before tt_us 
House legislative measures by which 
we can discourage such an atmosphere 
·or such a tendency. Sir, as a legis-
lator, I do feel that the people have 
given m e some mandate and I must 
be permitted to carry out this mandate 
without fear of violence. If, at every 
moment I run under the apprehension 
that pe;sons on the streets can really 
modulate my views, I do r:10t - tv.1ink, 

cat any- point of time, I will be able 
to serve this country or society at 
large. 

After all, I would request the mem-
bers of the opposition to keep it in 
mind that there have been cases in 
this country where there were mass . 
upsurges, not on national issues but 
o'n emotional issues, on regional issues, 
on sentimental issue, and l:orce has 
been used to coerce legislators to sup-
port these emotional issues, sen t i-: 
mental issues. But in the ultimate 
analysis, it has been found that the 

· emo±ional issues which brought the 
so-called mass upsurge were not for 
the good of the country and people 
themselves have realised it after some 
point of time. Therefore, unless we 
give some protection to the legisla-
tors to exercise their own indepen-
dent opinion in this mCJ.tter and protect 
them from · mob violence on the 
ground of mass upsurge, I do not think 
we will be able to really d ischarge 
our du 'y as legislators, and there-
fore I congratulate the L aw Minister 
for bringing the Bill before this 
House. 

Many an abjection has been taken 
by Shri Chatterjee. He has asked 
why we have brought in this Bill 
and why certain new things have been 
ia'ltroduced in :this Bill. He also said 
'O! pa1l~1up uaeq seq .Ia:l{eads aq+ +eql 

"I 
I feel that by bringing this Bill 

the non. Law Minister has regula-
rised certain things. Because of cer-
tai~ divergent decisions of the High 
Court~>, the situation in the entire 
country was such tlbat nobody knew 
where the matter really s tood. The 
han. Law Minister in his soecch 
has said once the resignation is -given 
by a member, the Speaker has no 
authority >to reject the resignation or 
to say that he will not accept it 
Article 101(3) says: 

"If a member of either House 
of Parliament . ... 

(b ) resigns his seat by writing 
under this hand addressed to the Chair-
man or the Speaker, as the case may 
be, his seat shall thereupon become 
vacant.'' 

Therefore, one an interpretation the 
han. Law Minister h as said that if 
a person resigns his seat by writi'ng 
under his hand and addressed it to 
the Chairman or the Speaker, tender-
ing his reignation, tv.1e question of its 
acceptance does not arise at a ll. At 
the same time, in this country t here 
have been decisio'ns of the H igh Courts, 
which have stated or interpreted 
that the Chairman or the Speaker m ay 
refuse to accept resignation if there is 
doubt about th~ gen uineness or the 
vol untary nature of the resignation. 

At 1bis stage I have to refer to a 
decision reported in AIR Allahabad 
1965, because there also this question 
came up, a'nd in 1the judgement, the 
High Court while dealing on the 
different kinds of resignation of high 
dignitaries and members of_ the le-
gislature observed: 
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"'The only difference between the 

two cases is that whereas in the 
case of a member of the Legisla
ture the Speaker is bound to accept 
the resignation, once it is received 
by him, provided of course that he 
is satisfied about its genuine and 
voluntary nature. . . .  '*

Therefore, it is not that the courts 
have interpreted article 101, or the 
corresponding article dealing with the 
State Legislatures, in a manner that 
once the resignation is given, no dis
cretion ^ loft to the Speaker. We 
have got the decision of at least the 
Alllahabad High Court, which says 
that the Speaker has the right to 
consider the genuineness or voluntari
ness of the letter. I can also refer 
to a decision of the Travancore Co
chin High Court in 1962 where it 
has held that a resignation under 
article 101 implies a voluntary resig
nation. If the resignation is not 
voluntary, obviously the resignation 
is not going to take effect.

Therefore, an atmosphere exists in 
the country where legislators do 
not know where they stand because 
both the views were very much pre
dominant. There were two decisions 
of the High Courts which say that 
for a resignation to be a proper or 
valid resignation it myst be ge'nu.ne 
and voluntary. There is another in
terpretation coming from different 
quarters, including from our Law Min
ister, that the moment a resignation 
is given, it is effective and 
the question whether it is voluntary 
or not simply does not arise. In that 
atmosphere of uncertainty, if a legis
lation is brought to ramove all such 
unceitainty, I do not know why ob
jection is +aken to that.

Then, my hon. iiiend has said that 
me Speakei has been dragged in 
You will be pleased to note that it 
is not for the first time that 'the Spea
ker has been dragged in by this con
stitutional amendment, by introduc
ing certain things which were never 
W ore there. Because, there are

rulings tht different .Court*
wphicfe say d&ecify or tadirpefityr that 
the Speaker few to judge about £he- 
Ceauineness or the voluataciuess of 
the resignation.

Let us take the case of the Jtiggfest 
State of this country, namely, UP. £ 
draw the attention of the House 
to a rule framed *>y the UP Legisla
ture which says;

“As soon as may be the Speaker 
on receipt of a letter of resigna
tion, if he is satisfied about the 
genuineness and the voluntariness 
thereof, inform the House that such 
a member has resigned his seat in 
the House.'1

Therefore, even prior to bringing this 
Constitution Amendment Bill before 
the House, there are many legisla
tures—I am only citing one example— 
where under the rules framed by the 
legislatures, the Speaker was given 
the right to judge whether the resig
nation was voluntary and genuine.
I feel such situations should not con
tinue where a particular legislature 
may accept or reject a particular re
signation on the ground that it is not 
voluntary because they have framed 
the rules whereas another legisla
ture will not frame such rules and 
the Speaker will say, “Under article 
101, I have no option. I am to accent 
it.” •

I feel, this is discriminatory in na
ture that the legislature of a parti
cular State will be protected because 
of certain rules framed by the House 
whereas the legislature of another 
State will not be protected. There
fore, if the Law Minister has brought 
before the House a statute by which 
the whole thing is regularised, I think, 
there should not be any objection 
from rny learned friends.

I do not think—at least, I have tried 
to find out—that my belonging to Op
position parties at any point of time 
made a protect, when the rule* were 
framed the IT.P. legislature, tfcet 
you are unnecessarily dragging the 
Speaker and that you are converting
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the post of Speaker to that of Sufcj- 
Inspector. At no paint vt tfsn&% the* 
objections were roadfe. But tocUftjr, 
these objections are made because the 
Members of the Opposition have reali
sed. that in spite of the grave eco
nomic crisis that is going on in the 
country, the Congress party has got 
the support of the vulnerable sections 
of the population as it happened in 
U P. recently and in Andhra Pradesh 
where so much of agitation was there.

What does it indicate? The tempo
rary mass upsurge may not be the 
final opinion of the people in the 
ultimate analysis and, therefore, they 
feel th&t their success lies not in 
the ballot box tout in chaos and anar
chy. That is why they are objecting 
to this Bill, I can only pity them. 
Therefore, I am saying that the ground 
referred to by my learned friends 
that the Speaker has been unceasarily 
dragged in is meaningless because no
thing new is sought to be introduced 
by this Bill.

The next question was about recall 
and referendum, “ Why don’t you have 
provision of recall and referendum in
the Constitution?” I do not know 
whether the Members of the Opposi
tion have reallv tried to understand 
4he implications of these two words re
call ana referendum They always use 
t>-e worJr, because they are catchy 
phrases. Wh t̂ is the provision of re
ferendum? The provision of referendum 
is that a particu’ar Bill or a particular 
le,u!a1i\p p'oms'or may be placed 
before th: p iblic for their opinion
by wav of v< ting We have such a
provision wi.orr respect of impor
tant Bills, we feel that the public 
opinion shou'd be taken, we send 
the Bill for elicuing public opinion. 
I do remembe: that only last week 
we .’ent a Private Members Bill, Mr. 
Limayr's Bill for public opinion. The 
word ** e erendum" seems to be a very 
catehv phrase. Tl»t is why they 

it.
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Let us look to some of the countries 
as to ho* they have used the provi
sion of referendum. I tried to' see the 
Swedish Constitution, I» the Swedish 
Constitution, in 1922s the provision 
of referendum was introduced. Up 
till now, they have utilised it only oq. 
three occasions. For what purpose? 
The first was as to whether there 
should be a prohibition of intoxicat
ing drugs which was rejected by a 
narrow margin. The second time, in 
1955, the referendum was sought as 
to whether the traffic should go by 
the right hand or by the left hand. 
On the third occasion, the referendum 
was sought pn some pension scheme 
where the decision was inconclusive.

Those countries which have provi
ded for referendum can afford it be
cause the population is less and the 
.complexities are not like those of our 
country. Therefore, they can afford 
to do so. But in a country like ours, 
for every Bill, for every piece of le
gislation, if we are to go to the peo
ple, we will be creating complications.

About recall, an impression is sought 
to be created “that you can recall 
legislator if he is not doing service 
What is the provision? The provision 
of recall, as we find today in some 
of the American Federal Constitutions, 
is that if a number of persons sign, 
a petition saying that a particular 
Member has not been fcble to dis
charge bis duties properly, after veri
fication of the petition, the Consti
tuents are given another opportunity 
to exercise their franchise and if a 
majority of voters say that Member 
should come back, then only he is re
called. Do you know the dangerous im
plications if this provision is incor- 
ported in the Constitution? We will 
be fighting elections all the time. 200 
or sav, 500 people will sign an appli
cation saying that be is not discharg
ing his duties properly and then he 
will have to go to the polls. If an Oppo
sition member gets elected, I can easily 
get hold of, say, 500 people and have 
an application made. Particularly the 
members of the Opposition, Vho were
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in lesser margin th«n ourselves, will 
be in great difficulties. If I am defea
ted, immediately 1 am able to get hold 
of 1,000 people. Tfcerefore, in a coun
try like ours when you say about re
call you should apply your mind to 
the problem. You simply say so be
cause these words seem to be very 

•catchy phrases.
Mr. Hiren Mukherjee, the other day, 

-was objecting to the introduction of 
this Bill saying that, by this, we will 
bfe making a publicity throughout 
the world that resignations in this 
country are being taken under threat 
or duress. I think, we should not 
behave like an ostntch burying our 
head in the sand and being under 
an illusion that the people will not 
see us. As if we do not pasts this 
'Constitution Amendment Bill, people 
in the world will not know that these 
things are going on in the streets of 
our country. People in the world are 
not so foolish; they read newspapeis; 
they know what is happening in this 
country. They are less concerned with 
-what Constitutional Amendments are 
taking place than the reported events. 
Therefore, I feel that this argument 
has no sound logic or basis

"Lastly, a point has been sought to 
be raised whether, if a party asks a 
member to resign and if he resigns, 
this lefcignntion will be voluntary or 
not and my frindes have spoken keep
ing in view the situation in Bihar. I do 
not think that this is at all a compli
cated matter, because, if a party asks 
a member to resign and if a member, 
m deference to the decision of the 
party, voluntarily resigns and reite- 
lates to the Speaker, ‘I voluntarily 
resign’, then obviously it is voluntary. 
Tf a member does not want to resign 
and the party coerces him to resign 
and the member after his resignation 
informs Speaker that his resignation 
was not voluntary, then I think that 
the resignation is not voluntary. The 
matter is simple....

SHRI MURASOLI MARAIN (Madras 
South): If the Speaker himself is

made to resign by coercion, then what 
do you suggest?

SHRI DINESH CHANDRA GO
SWAMI; About resignation of Speaker, 
there is a particular provision.

Therefore, I feel that the apprehen
sion that my learned friends are rais
ing about this Constitiition Amend
ment Bill has no foundation. This 
Bill, undoubtedly, is to protect the 
process of democracy in this country, 
and I wholehear’edly support this Bill.

SHRI D. K PANDA (Bhanjanagar); 
Mr. Chairman, as far as this Bill is 
concerned, because certain things have 
happened m the recent past, the neces
sity, according to the Government, has 
arisen to take certain measures to 
ward off any forci or coercive 
resignation Under ihe Constitution 
there is no provision v>. uh legard to 
the simple iact whether, when a re
signation reaches the Speaker, it 
should only be signed by a member 
or it should be written m his own 
hand-writing Of course, two types 
of things have happened Some mem
bers are resigning voluntarily and 
there are also cases where we find 
that members have resigned under 
coercion, force, duress Suppose a 
forced resignation letter reaches the 
Speaker, then he should know whether 
that member has ac'uallr given his 
resignation voluntarily or under coer
cion or force. Only to this limited 
extent the matter can be simplified 
The matter can be simplified and an 
easy solution con be foand out if 
m e r e lv  one nmendmtn can b(> made 
to the effect that ‘he resignation letter 
should be in the hand-writing of the 
member concerned. And it must be 
presented by him in person to the 
speaker. But, now, because of 'he 
present amendment brought by the 
hon Law Minister, the whole thing 
is complicated. So, mv point is this 
and S will request the Minister. Shri 
Gokhale, to go only to this limited 
extent. To-day, the Speaker may be 
in trouble. So, to avoid any contro
versy, and to give an opportunity to
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Uhe Speaker, the particular member 
resigning should give it in his own 
hand-writing and present i>- to the 
Speaker Suppose, a rmember is under 
treatment in a hospital Then also 
arrangements can be made to know 
whethei he has given it in his own 
handwriting To that limited extent, 
I am prep^rej o iccept But, here 
the whole thing li as bteu complicated 
It has become somtlhint, fatuul and 
most uditulous to sujgest that the 
Speakei shall find out whether it is 
leally genuine or olh nwse The 
genuineness 01 the o her wise ol a ie- 
signation, the Speakei can never be 
in a position to as certain The entire 
miles of evidence and olhci procedu
ral matters will come up Possibly, 
we cannot see that the position of the 
Speakei is dcgr id"d o the positif n of 
a Magistrate making an inquiry a*r 
to the genuineness of the resignation 
Therefoie I would tali upon the hon 
Minister to romp forward with ano
ther Bill onh to that limited extent 
that the lesignatjon must be m the 
hand-writing of the Member and 
signed b\ him and hmded o\er by 
him m person to the Speakei To 
that limited extent I would make 
thus suggestion

With regard to what has happened 
in Gujarat and what is going to hap
pen and the developments that are 
tak ng place in Bihar from these at 
leas the Government should draw a 
lesson that if to-day the Constitution 
does not provide for a light of recall 
of a member then that right has to 
be given to the elec ora e so that the 
electorate can peacefully decide that 
if a particular member has not dis- 
thaiged his responsibility or that he 
has not carried out his responsibility 
m a particular wav foi wiueh he is 
tommif-ed then undei such circum
stances 51 per cent of the people or 
whatever number you *nav fix 11 the 
majority of the people do not really 
want and if they feel that b\ their 
vote again they can express their 
own views that a particular member

has failed to carry out his responsi
bility they should be able to do so 
So, this is the right time for bring
ing a comprehensive Bill In many 
socialist countries, why in almos all 
the socialist countries there is a right 
of recall Thereby the electorates 
righj; has been falrenthcned Ihe are 
guaranteed such rights and therefore, 
♦he same thing can be put Iheic also 
So instead of brmgii g *-u h a com
prehensive Bill what is the fun of 
bringing such a Bill which is rnore 
complicated

Thudlj I demand that theje should 
be a comprehensive Bill for the right 
of recall and secondly let the hon 
Min tei come foiwaid with another 
Bill with the amendment I suggested 
and onlv to that limited extent If 
not this will be giving muth trouble 
and making the Speaker himself a 
controversial figure and that ‘should 
not be allowed we should not attempt 
to do anything which may even re- 
mo tel \ be degrading actually the 
position of the Speaker to that of a 
magistrate That should not be al
lowed This type of an Amendment 
is not at all warranted Therefore, 
while suggesting these things, 1 wish 
to point out one thing more The rul
ing party has been treading the path 
of the capitalists Economic crisis is 
bursting out The right reactionary 
forces are waiting to take the fullest 
advantage of the situation They want 
to establish their own leadership This 
has got to be prevented Under these 
circumstances, mv only plea is, wis
dom must down on the ruling party 
The> must take at least a Constitu
tional precaution of giving the nghf 
of Recall ^nd for that purpose a 
compi ehensive Bill should be brougfet 
forw ard

SIIRI C M STEPHEN (Muvattu- 
pu7ha) I rise to support the Bill I 
wonder why and how, so long and so 
protiacfed a debate is called for, on 
a Bill which on the face of it has
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become an absolute necessity under 
the conditions obtaining in the coun
try today. At the time of the intro
duction of the Bill and the Motion 
for Consideration, an argument was 
made out from the Opposition benches, 
I remember, that there is not at all 
any urgency about this Bill. that 
more urgent matters should be atten
ded to and so on. The picture in the 
country is fairly clear. The attempt 
of some oi the opposition parties is 
also clear, whether they belong to :he 
right or left. In these conditions of 
economic difficulties, certain measure 
of discontent is there, and making use 
of these factors, an attempt is being 
made on a national basis, to create 
certain sort of conditions of anarchy, 
and using those conditions, it can 
fairly be anticinated that the condi
tions which we saw in Bihar and 
Gujarat may be attempted to be 
brought about in other parts of the 
country. This measure is not only 
called for. but it is urgently called 
for, if we do not want our democratic 
structure to break down.

The founding fathers of our Con
stitution had their own visualisation 
and notions about the status of the 
Members of Parliament and the Mem
bers of the Legislative Assemblies, 
and tbe way they will be treated by 
every section of people, etc. Our 
democratic set-up is based on the 
fundamental basis that the persons 
elected by the people have got an 
ultimate say in the matters concerning 
the affairs of the country. They will 
have freedom from molestation to dis
charge their fundamental duties and 
their responsibilities.

But, in the course of the last'few 
years a new trend is visible which is 
developing. Certain attempts are 
being made disregarding the basic 
rights of human beings, the funda
mental rights of human beings, and 
they decide things as they choose, just 
as what happened in the case of the 

Industrial sector, by resorting to what

i$ known as ghertuu or every pur* 
pose such gherao is being attempted 
and it has come on to the stage when 
even the Members of Parliament and 
State Assemblies are geing gheraoed, 
molested, humiliated, heads shaven, 
and compelled to give resignations 
under duress. This was a sort of situa
tion which was never contemplated,— 
even by the farthest stretch of imagi
nation—by the founding fathers of our 
Constitution.

16.00 brs.
When a resignation is written in 

his own hand--tne intention of the 
amendment is made veiy clear in the 
Bill—that resignation would be 
voluntary. ‘Written m his own hand' 
means it is voluntarily done. That 
was the nioviyi. n of the Constitution. 
It has got to take place automatically.

Now, the situation has aiisen when 
resignation letters are written--not 
from their hearts, not voluntarily— 
but the hand* of the legislators are 
being used as machines by some other 
people who surround them. This is a 
duress that is taking place. Now 
arguments arc being advanced that if 
there is a general discontent and the 
people do it, then why cannot we 
accept that Well, Sir, have we dege
nerated to that extent that you can 
assume that the vast majority of the 
people in a constituency will resort to 
this sort of a method against a single 
representative of the people? Now that 
is what is being done* Therefore, a 
clarification has become necessary—a 
clarification emphasising voluntary and 
genuinness of the whole process. If it 
is voluntary and genuine, then, of 
course, it will have to be accepted and 
nobody should stand in the way. But, 
my friend, Shri Panda was saying that 
if a provision is made that somebody 
writes it and takes it personally, it 
will be all ri^ht. May I put a counter 
question? Suppose you are caught by 
half a dozen people and you are put 
in a jeep and you are forced to write 
your resignation; you are bodily 
taken to the House of the Speaker, to 
the gate and pushed in and then you 
are faced with an alternative of either
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tUor resignation or get 
lynched When you eorae back. The 

“entire thing .is perverse.

By presenting it personally to the 
Speaker, is genuineness guaranteed? 
Guarantee is the only question. He has 
suggested one procedure. This amend
ment suggests this procedure. The 
procedure suggested in this that the 
Speaker has got to accept the resigns* 
tion. It does not come into effect 
automatically. It must be accepted by 
the Speaker. If he has exercised the 
voluntary act, then how that voluntary 
act has got to be exercised is a question 
which has to be gone into Nobody else 
can do that. The* Speaker alone can 
do that.

16 M  hrs.

rs in u  V a s a n t  S a th e  in the Chairj

To say that the Speaker will he 
debased or become debased to a posi
tion and all that is a fallacious argu
ment. A controversial question has 
been raised regarding the Speakers 
deciding it. The Speaker is doinq 
that. Wp have been seeing that things 
are being done in the same way by 
him. This has got to be done by him. 
There is nothing wrong in this This is 
the only way in which it can be done. 
In order to put a stop to tWs 
dangerous trend in this country, when 
a few hooligans—a handful of hooli
gans—can break up the Legislative 
Assembly and do this thing, then 
according to me, this is the only 
method which is proper. If the Gov
ernment fails to take action that way, 
we will be doing a great disservice to 
thig country.

Now, what has happened in Gujarat? 
We had an occasion to discuss that. I 
do not want to discuss it further. Any 
self-respecting person should hang his 
head in shame on what has happened 
in Gujarat.

The representatives of the people 
•were being surrounded; harassed, 
forced and violence being used 
against them. A question was put by no 

less a person than Shri Mavalankar.

Is it a respectable thing to do? Can 
any civilised-being accept it? If that 
is the contemplation and if that* is 
your assessment of the democratic 
fabrics and your evaluation of the 
representatives of the people, then I 
have got to say that I beg to differ from 
that.

SHRI P. G. MAVALANKAR: Will
you permit the people who are cor
rupt?

SHRI C. M. STEPHEN: If there,are 
co rupt people, there are methods by 
which the persons who are charged 
with the corruption can be dealt with. 
If persons are fully drunk can you 
demand from such people the resigna
tions by coercion and other things?

SHRI SAMAR GUHA: Your Gov
ernment has surrendered itself to these 
Irankards.

SHRI C M STEPHEN: Government 
is not going to yield to these drun
kards. This Government will not tole
rate it.

SHRI SHYAMNANDAN MlSHRA: 
You are here to prohibit that.

SHRI C. H. STEPHEN; I do not want 
to be taken away to a different sub
ject altogether.

SHRI SHYAHNANDAN MlSHRA: 
Why should the hon. Member call 
others drunkards when there are 
many drunkards m his party?

MR CHAIRMAN: How is it rele
vant.

SHRI SAMAR GUHA: Sir, I rise 
on a point of order. We have accepted 
certain norms in this House that 
whenever we make reference to any
body outside we should maintain 
certain decorum. I want to draw your 
attention to the facts. The fact is that 
there was a big movement in Gujarat.

MR. CHAIRMAN: The point of order 
under 376 must be formulated to 
show which rule is being contravened. 
Unless you say this rule which regu-
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lates the procedure of this Hour is 
being contravened, I will not be able 
to give my ruling.

SHRI C. M. STEPHEN: Sir, I was 
saying the recent incidents have shown 
that the, Members of the House of 
People or the legislative assembly do 
need a certain measure of protection. 
That mere extraction of a resignation 
will not end up their legislative career. 
This has got national importance 
because it has been stated that the 
Opposition pax ties have been resorting 
to such sort of methods with a view 
to disrupting the democratic fabric by 
obtaining dissolution of Assemblies. 
Therefore, precautionary measu. es 
have become absolutely necessary.

A point was maclo by my hon. 
friend Shri Tjnda or somebody else 
that the right of recall must be incor
porated in our Constitution and that 
such a provision was theie m the so- 
called socialist countries. But I would 
point out that there is no fundamental 
difference Can he cite one instance 
of a country where a multi-party 
system is prevail-; where this right 
of recall has been granted? In all those 
countries and m all those areas where 
there is not a multi-party system, why 
is that provision there? The provision 
is there to strengthen the hands of the 
Communist Party. It has no other 
purpose, because that party alone can 
run the administration. If -somebody 
does not obey the party, that man will 
have to be recalled.

SHRI C. K. CHANDRAPPAN 
(Tellicherry): It is there in the United 
States----

SHRI C. M. STEPHEN: He may 
have his own opinion. Let me com
plete nr' submissions. I am not 
yielding

SHRI C K CHANDRAPPAN: He 
wanted some information. May I tell 
him that?

JMR. CHAIRMAN: The hon. Member, 
is not yield .ng So. he ran ffive that 
information subsequently.

SHRI C. K. CHANDRAPPAN: I 
would like to tell you, Sir....

MR. CHAIRMAN: He can tell this 
outside.

SHRI C. K. CHANDRAPPAN: Let it 
be in the records.

MR. CHAIRMAN: He can educate 
him outside. He does not want it just 
now.

SHRI C. K. CHANDRAPPAN: I am 
telling you, S ir.. . .

MR. CHAIRMAN: I do not need any 
information.

SHRI C. M. STEPHEN: Therefore, 
that parallel does not apply at all. W& 
are proceeding on a different basis 
hoie so fax a our elections are con
cerned. We uant that there must be 
som' measure of stability in the 
administration. That is the basis on 
which the entire thing is functioning. 
If the right of recall is to be intio- 
duced. I submit that that is absolutely 
irrelevant as far as this Bill is con
cerned, and that will be another 
dangerous procedure.

Finally, I want to emphasise one 
more point, namely that this BUI is 
not sufficient. Of late, we have seen 
Governors being gheraoed and the 
entire procedure being tom to pieces, 
Speakers being challenged and pro
cedures being completely thrown to 
pieces on the floor of the Legislative 
Assemblies or Parliament.. . .

SHRI SAMAR GUHA: On a point of 
order. Now, I may reply to formulate 
my point of order. According to rule 352,

“A Mcmbei while speaking shall 
not—

—  (v) reflect upon the conduct 
of persons in high authority unless 
the discussion is based on a subs
tantive motion drawn in proper 
terms;
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___ (vii) utter treasonable, sedi
tious or defamatory words;".

AIR. CHAIRMAN: Against whom has 
he done this? Which high authority 
4id he refer to?

SHRI SAMAR GUHA: One of the 
greatest Sarvodaya leaders of Gujarat 
was at the helm of the movement in 
Gujarat. There were a number of very 
eminent Congressmen who were at the 
helm of this movement. Even Shri 
Morarji Desai had undertaken a fast..

MR. CHAIRMAN: The hon. Member 
is such a learned person. I do not 
have to point out to him the interpre
tation of the rules. He should use the 
rules within their proper framework, 
and that will assist us. Knowing full 
well that no person in high authority 
was even named, he cannot bring m a 
person and say that it refers to that 
person and therefore it will fall 
within the scope of this rule. The term 
‘high authority’ has also been des
cribed in the rule. . . .

SHRI SAMAR GUHA- Under sub
rule (7), the hon Member has not 
be uttered You are not allowing me 
even to complete my submissions----

MR. CHAIRMAN: Even under sub
rule (7). the hon Member hag not 
used any seditious or defamatory 
words against any particular person 
Defamatory words have to be uttered 
against a particular person. Unless 
that is done, it will not fall within 
the scope of these rules. So, let the 
hon. Member please not take the time 
of the House. There is no point of 
order.

SHRI SAMAR GUHA: I have not 
completed my submissions.

MR. CHAIRMAN: He cannot conti
nue indefinitely like this.

MIRI SAMAR GUHA: I have not 
concluded. You are not' allowing me. 
I have .not formulated the point yet.

MR. CHAIRMAN: You have not. 
That i» not formulation. That is not 
within the rules.

SHRI SAMAR GUHA: 'Seditious or 
defamatory words’. Is not ‘drunkards' 
defamatory? „

MR. CHAIRMAN: Against whom?

SHRI SAMAR GUHA: This 1S in 
reference to resignation of MLAs. 
Allow me to formulate it.

This movement has been conducted 
by eminent Sarvodaya leader:, emi
nent old Congressmen, eminent 
teachers, eminent professors, eminent 
Vice-Chancellors. They were there. If 
the young students have done any
thing, they have done it under the 
behest and under the Inspiration of 
those leaders I f those young men 
had surrounded them, you may call It 
coercive or repressive. But these 
young men have done it since there 
is no right of recall. They have de
manded the resignation of the elected 
representatives because they have lost 
confidence in them, because in their 
eyes the MLAs have lost all credi
bility Therefore, it was a moral 
pressure they were exerting upon 
them. It was considered a democratic 
method by which they were per
suading----

SHRI M C. DAGA (Pali): How do 
you allow him to speak now? Under 
what rule?

MR. CHAIRMAN: You must leave 
that to me.

SHRI M. C. DAGA There must be 
observance of rules of procedure.

MR. CHAIRMAN: He is raising a 
point under rule 372. Please do not 
disturb. I have to give the ruling.

SHRI SAMAR GUHA: They were 
exerting moral pressure through per
suasion, through a democratic method, 
upon them. It was on the basis of

725 LS—ll
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persuasion that not only opposition 
members but a number of Congress 
members submitted their resignation. 
But the word he has used is ‘drun
kards’. He has said that drunkards 
have compelled them to resign. That 
means it is referring to those young 
men, to those youths, to the Vice- 
Chancellors, to all those leaders. The 
old Congressmen and Sarvodaya 
leaders. It ultimately means that it is 
a reference to the people of Gujarat 
as a whole. He has characterised 
them as drunkards. It is defamatory 
and derogatory and therefore, the 
word should be expunged.

MR. CHAIRMAN: There is no point 
of order. Shri Stephen can continue.

SHRI DINESH CHANDRA GOS- 
WAMI: You had just said that he is 
ignorant. He is a very learned man. 
I hope you should correct it.

MR. CHAIRMAN: I stand corrected.

SHRI SAMAR GUHA: After coming 
to this Parliament, I have unlearnt 
many things. I have unlearnt a little 
bit of what I have learnt through my 
hon. friend.

MR. CHAIRMAN: Even most learn
ed men have to do that.

SHRI C. M. STEPHEN: I was con
cluding with one noint, J was attempt
ing to make. This Bill is to meet a 
manifestation which is edangerous to 
the democratic set-up. A deliberate 
attempt is now being made to make 
Parliament and the Legislative Assem
blies completely laughing stock. If 
this goes on, the basis of the demo
cratic system will be in jeopardly. Now 
the only sanction we have against any 
legislator or MP who defies the Chair, 
violates the rules of procedure, uses 
violence, uses intimidatory language 
and reduces the whole thing to a 
mockery, is a breach of privilege and 
some small advancement even to 
which they do not submit. If some
body, after having made the entry 
Into the House, uses that opportunity 
for the purpose of wrecking the very

structure of the House, then some pro
vision will have to be promulgated 
whereby those members will stand 
disqualified for a particular period to 
become members of the Legislature 
also. This is also a matter which on 
the next occasion the Government 
must necessarily consider so that the 
sort of demonstrations that we are 
finding here will be put a stop to.

With these observations, I do support 
this Bill completely and whole
heartedly.

SHRI SEZHIYAN (Kumbakonam): 
Mr. Chairman, Sir, I rise to oppose this 
Constitution (Thirty-fifth Amend
ment) Bill which I feel, if it is put 
on the statute-book; would make a 
mockery of parliamentary democracy 
in this country and will expose it to 
ridicule the world over.

The unseemly haste with which 
this Bill was sought to be introduced 
then again to be considered and 
passed, even giving it priority to an
other Constitution (Amendment) 
Bill, namely, the Constitution 
(Thirty-fourth Amendment) Bill— 
they are giving priority or preceden
ce over that Bill— is surprising. At 
least the Constitution (Thirty-Fourth 
Amendment) Bill as it stands now 
seeks to give protection to land re
forms. Now, even that is shelved and 
that will probably come in the next 
session. So, there is unseemly haste 
to pass this Bill. Why? That is the 
crux of the matter. If they are really 
concerned with giving protection to 
the Members of Parliament and mem
bers of State Legislatures, if thgt ls the 
idea, we have no objection to it. But 
quoting that ideal, they are bringing 
the role of the office of the Speaker 
to become the laughing-stock in the 
eyes of the world. This is not the 
function of the Speaker,

What is the function of the Spea
ker? It is said in the British House 
of Commons that the Speaker is a 
person who has neither eyes to see 
nor ears to hear nor tongue to spe»k
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but 1« o*fly «  sem nt of the House. 
Hie very name ‘Speaker’ wa* liven 
to him because he was chosen to speak 
lor the House when he was asked to 
go and rej&resent to the Crown the 
decisions and conclusions of the 
House. He was then asked to speak 
for the House, and then only he was 
called the Speaker.

SHRI SHYAMNANDAN MlSHRA: 
Also he speaks the least.

SHRI SEZHIYAN: Inside the House 
he should speak the least and when 
he goes to the Crown he should speak 
for the House. He does not speak for 
himself or he cannot take a decision 
by himself. That is the role assigned 
to the Speaker. But now, under the 
Constitution of India, by the present 
constitutional amendment, we are 
going to assign a role which is not 
meant for the Speaker.

As rightly pointed out Mr Somnath 
Chatterjee, the Speaker is g°in2 to be 
reduced io the role of a sub-inspector 
and that too a sub-inspector m the in
vestigation department, and not even 
to sit in a police station. He has to 
go about and see who has forged and 
who has done this thing and that. 
This Bill could have been brought 
after due consultation in the Confe
rence of Presiding Officers, and after 
ascertaining the opinion of the State 
Legislatures, because it is not only 
the Parliament and the Members of 
Parliament who are going to be bound 
by this but they seek to implicate the 
legislatures in the States also They 
may as well say that this will have 
to go to the States later for their 
approval. But before rushing with 
this Bill, why not at least put it be
fore a Select Committee? Or, after 
ascertaining the opinion of the Con
ference of Presiding Officers, this 
could have been done but th e y  h a v e  
taken it in theiT  own stride and 
brought it here.

I am one with anybody who says 
that thexte should not be coercion, 
that there should not be duress, that 
there should not be deception or

fraud in presenting the resignation of 
members. What does article 101 of 
the Constitution which they seek to 
amend now say?

Article 101 says:

"**resign his seat by writing 
under his hand addressed to the 
Chairman or the Speaker as the 
case may be.”

They want to avoid that. I can quote 
so many articles in our Constitution 
where the same wordings, are being 
used. What are you going to do? 
For example with regard to the Pre
sident, it has been stated in article 
56 that the President may by writing 
under his own hand addressed to the 
Vice-President resign his office. Are 
you going to put an obligation on the 
Vice-President to find out whether 
the signature of the President has 
been obtained by fraudulent means?

(Interruptions) With regard to 
Vice-President again it provides that 
the Vice-president may by writing 
under his hand addressed to the Pre
sident resign his office. If we take 
these things logically, there should
be an office of investigation in the
President’s office whenever resigna
tion comes from the Vice-President 
whether there was pressure or not. 
Then let us take the case of the
Supreme Court. It says, that a judge 
of the Supreme Court may by writing 
under his hand addressed to the
President resign his office. But would 
they investigate whether there was 
pressure put on the Supreme Court 
judge to resign? Then you take 
the High Court -judges also. There 
also the wording is the same. Under 
article 217 it says that the judge of 
the High Court may by writing under 
his hand addressed to the President 
resign his office.

AN HON MEMBER: These contin
gencies had not arisen.

SHRI SEZHIYAN: They may arise. 
I am pointing out the absurdity. In 
every one of the articles in our Cons
titution, the same wordings hav? been
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used. If you are going to change the 
wording here you should take care to 
see that the wordings in other articles 
are also suitably changed.

Mr. Goswami was asking a question. 
There are certain cases. In one ins
tance, resignation of a Member was 
accepted by the Speaker. It was taken 
to the Court. I refer to Thangam 
versus Speaker, 1952. Travancore- 
Cochin case 186. The fact of the case 
is that the resignation sent by that 
Member was accepted. The decision 
of the Speaker in accepting the resig
nation was questioned, and the court 
held that the letter was not intended 
to be the one resiging his seat and, 
therefore, it was void. If a resigna
tion letter has been proved to be 
fraudulent or it was forced there arc 
courts and they will decide after 
citing the evidence. The affected 
Member should approach the court. 
The courts are meant for that purpose. 
The office of the Speaker is not intend
ed to do this work, nor is it equipped 
to investigate into this matter and 
come to a decision. It is for the courts 
to decide. In two or three cases the 
courts have taken the decision In the 
case to which I referred the Speaker 
accepted the resignation letter sent by 
an elected representative and even a 
notification was issued after accepting 
that resignation. Later on, the 
representative went to the court and 
sought the order of the court to make 
the notification null and void and re
gained his seat. Therefore, if there is 
an impression that some Members are 
being forced and harassed to submit 
their resignations, the proper course 
is to go to the court or to go to the 
Speaker. What will happen? The 
Speaker’s Office will be exposed and 
Speaker’s action will be taken to the 
Court. Suppose, about half a dozen 
resignations are coming forth, seme 
from the ruling party and some from 
the opposition, as has been pointed out, 
may be due to force or duress or 
harassment, if the Speaker accepts 
certain resignations as genuine, and 
certain resignations as not genuine, 
what will happen? Again, the Speaker’s

decision will be taken to the court and 
I am sure, Sir, it will be struck down. 
Then, some other matters, extraneous 
matters, were brought here about re
ferendum, about recall etc. J am not 
concerned with that What is the 
procedure you are going to devise, I 
am not here to suggest. As far as the 
Bill is concerned, if you saddle the 
office of the Speaker with functions 
not meant for controlling the House, 
not meant for regulating the procedure 
of the House, not meant to be assigned 
to the role of the Speaker, we are 
degrading the opposition of the 
Speaker and it would amount to cast
ing a reflection on the working of 
democracy. It is for the people to 
decide. If there is any harassment or 
force or fraud or deception, the proper 
forum to be approached is the court, 
not to bring in the Office of the 
Speaker to the ridiculous level. There
fore, Sir, I am opposing this B'll os a 
disgrace to democracy, as a blot on 
our statute book and a ridicule to the 
whole World.

SHRI B. R. SHUKLA: (Bahraich):
Mr. Chairman, Sir, in order to appre
ciate and understand the relevance of 
the present Constitution Amendment 
Bill, it is necessary to take into ac
count the events that are happening 
in this country. Let us not go by 
academic and theoretical considera
tions, what would happen if the 
President submits his resignaiton or 
the Judges of the Supreme Court 
submit their resignations. Why has 
this Bill been introduced at all9 Mr 
Chatterjee has pointed out that this is 
politically motivated. I would say 
that the Bill has been introduced in 
order to counter-act the movements 
and agitations which are politically 
motivated.

Sir, from 1967 till elections in 1971, 
there was a climate of political un
certainty and instability in the 
country* But, since the year 1971, sta
bility was brought about in the func
tioning of Governments in various 
parts of the country. In 1972, most 
of the States in the country went to 
the polls and the opposition parties did 
not come out In such numbers as to
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topple dowfa the majority party rule. 
The same was repeated in 1973. There
fore, the political parties which were 
routed at the three successive polls 
wanted to subvert the very parliamen
tary system of democracy in this
country. No doubt, we had made many 
commitments to the people in this
country for the removal of poverty,
ignorance, disease and to intro
duce beneficial measures in this
country. These opposition parties may 
say that we have failed But, we 
say that we have succeeded to a very 
great extent. But, we are not com
placent over these achievements. Now, 
extra parliamentary methods are 
sought to be resorted to by these po
litical parties The first experiment 
was carried out with success by the 
opposition parties in Gujarat, where 
the faces of the Members of the State 
Legislature were darkened, disfigured 
and they were subjected to all sorts 
of indignities and Physical and moral 
pressures The result was, they had 
to submit their resignations.

SHRI PILOO MODY: Congressmen 
do not succumb to moral pressure. 
Kindly correct your speech

SHRI B R SHUKLA: Even if we 
do not, you have no right to adopt 
such measures which are unparliamen
tary or extra-parliamentary unless of 
rouise you have lost all hopes of com
ing to power through parliamentary 
methods.

SHRI PILOO MODY. We have lost 
all hope that you can govern this 
country.

SHRI B. R. SHUKLA: It is said 
that there is no such provision in the 
constitutions of other democratic 
countries. I would say that a de
mocracy functions not only because 
of the letter of the law, but because 
of the conventions. While the Consti
tution for this country was being 
framed and adopted* nobody thought 
that even Members of Parliament or 
members of the State Legislature

would have to tender their resigna
tion involuntarily, under pressure from 
outside. It was thought that being 
very important personalities, the re
presentatives of the people would act 
genuinely and voluntarily. Unfor
tunately, to the misfortune and shame 
of all of us, including the opposition 
parties, we have been driven to such 
situations where we have to introduce 
such a measure. It is not a pleasure 
to us to introduce such measures.

Supposing a member at the point 
of pistol has been forced to sign a 
letter of resignation and that is de
livered to the Speaker or the Chair
man Do the opponents of the Bill 
mean to say that the Speaker, even 
if he has information as a result of 
the enquiry contemplated here that it 
is not genuine, it is the result of com
pulsion, coercion or duress, he should 
act upon the letter of resignation. Shri 
dhatterjee, the eminent lawyer that 
he is, knows ve-y well that even the 
most solemn documents, executed 
with all the formalities, stand vitia
ted, if force or fraud has been practi
sed in obtaining the execution there
of. Therefore, it stands to reason, 
that certain types of resignations, 
which are on the increase in this 
country, are brought about by force 
or fraud.

Then it is said that if the Speaker 
is entrusted with the enquiry he 
will be reduced to the position of a 
sub-inspector. The provision of the 
Bill says that he will make such en
quiry as he deems fit That does not 
mean that he would hold an enquiry 
under the law of evidence and pro
cedure He will satisfy himself in the 
manner he thinks fit I have given an 
amendment that after such a resigna
tion, if the member does not re-oflirm 
to the genuineness or voluntary charac
ter of his resignation, within one 
month from the date of such resigna
tion, it shall not be accepted. If under 
compulsion of events he has been 
forced to resign, if he does not stick 
to that, it should not be binding.
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SHRI SOMNATH CHATTESUEE; 
Therefore, you do not want to leave 
it to the Speaker?

SHRI B. a  SHUKLA: I have said 
in my amendment that a further con
dition should be added.

Look at the conspiracy of events 
in the country. We And in today's 
morning papers that the Bihar As
sembly dissolution movement will 
start on the 8th May, 1974. What a 
strange coincidence, what an irony 
of circumstances, that the railway 
strike all over the country is to start 
on the 8th May. This Bill is also be 
ing debated on the 8th of May. Is 
it a mere coincidence or is it a result 
of some deep-rooted conspiracy9

Mr. Piloo Mody will be the first 
victim if chaos unfortunately over
takes this country. Therefore, all 
those who believe in parliamentary 
institutions, who believe in demo
cracy, shoul^ ponder over the matter 
deeply.

Even then, there is a method of 
doing tilings. Even if you are aggrie
ved by the functioning of the Gov
ernment, the method is not that you 
go to the streets, break the bones of 
the legislators and take law and order 
into your own hands If you take 
this short-sighted view, that would 
cut at the very root of parliamentary 
democracy in this country.

A reference has been made that 
tlhere should be a system of recall of 
Members. Of course, the question 
of recall is not for consideration be* 
lore the House, But we know that in 
Municipal Boards, in District Boards, 
in Corporations, no-confidence motion 
can be passed after one year. What 
is the condition there? The condition 
is that every time, after the lapse of 
one year, you will find that there is 
huge bungling in the functioning of 
these bodies, there is no stability and 
there is sb improvement. Therefore, 
i f  Wfe introduce ttiis system of recall 
during the period of the Membership,

then would lead to iaftahfo func
tioning of the Government and of the 
democratic institutions. Although this 
is not the topic for discussion today- 
only an oblique reference has been 
made to it—1 say, the system of re
call should not be introduced in this 
country.

I would submit that this Bill should 
be viewed irrespective of party label, 
that it is in the interest of the coun
try and it should get the support 
from every section of the House.
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q T t n p  »TT«r f a p * R f >  ^ T T  «fT I % fa?T
y y y R  af f u r o f t  * t *  * m  m m t  * t  
f»qr% % fafc, fa tft 5T fa tft XWIX 
^ r a n  %  * p ? T s i t  f a q f a  sft f a n f a j m  
t ,  * * * *  art *Rtw*r **t $,
0 H H  s p t f ? W « R T j t  1 1
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$  *m f t̂ 3»t * m r  ^ng,rr 
5a r r % v r w T  

f  ^ M f» r ^ ? r ^ n s r r « r  
5t *<?t£ fW r  * m  |  f a s w s r  

fra^r ^  sfWtfwr v t  t o t  
t ,  ^ r  * *  € tv  fr d w w 1 svrrerr % 
^tfv*r ^ftf fr^'rt rTnnw  ^ctt ^ ?fr 
^ ' t m  «t«rT % t s  *pt ^  ^r W r

t. T̂ t̂ N- t̂ Tft f̂t Ŵ 9T
t o r  arr ^ w r  J, f t  sit w ? f t  t  r 
wwrar v r  fw m a r r  W * r  € t*  |  m  

m  w;ir * t s f  % 
%%fsr ^ t  f*m  sr* ^̂ Pcrr ^  ^ s r ^ f
ft STWT5T W  ^  ^  fgr^R «FT f ^ T

w^rr 1 *rf̂ r «rq?ft w m
% Ĉ T̂ TW tcfT I  %0x f?[5T 3TTSf

f s f r r a r s p f t t f ^ ^ ’T
aft w w w  f^JT I , * f  i t v  ?^ t 1 ,5 * r  
5?r f t M «  % srpfarr w  ^t, r̂er
t o  srarsr «rt*r 1 m  sraftsRr %  
5r t  r̂wreff m  ^ ft« rf% 7T r^ fcr  
»t ^  3TR*TT I T̂TT SW  *TT I  f«P 
^  SHFR % fĉ T STTTT ’RT̂ TT «ft W t 
s r ^  *r ^  5rrT*ft 1

t  ^ r  w r  wvn  =3rrjpTT $m
^ r f ^ R  $ t ,  ^T)| TT^rfcT f t ,  ^ T- 
TT^qrlrr f>, f t  *rr f^raR
*r^Ht %  $^  f t  ^ r%  ?m»T-w %  
sn^ % 15* ? m  f ^ f w  T’sft *d 
1 1 ^  ^Tftrr f  irssrar ^rarnr >̂r 
f w r  #  t t  «nfr?r
* r r ft  ir arvTgT^  ?r gr 1 *trr f a * * *  |  
f v ^ r ^ r i f t t r r f W ^ v t  J m ^ r f ^ ^ t  
# r  f?nn arr  ̂fnft: f^r <rc $r*  % f^ w ir  
f t « %  1 tm  w * f t  v t  * m * f  t ?  
^mftrpiT %■ f r s r r  *F? t̂ w  *ftvr f5r?r 

1

t m  fra ift ^  imnftv w v  v  
^ T fr « r  ftart fV  ar«4to ^ t  n t i w f t r
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sast tftas | fa sffar wir 
f t  fasretftaT aft fo rr  w |  m  
*mrfav vftx ^
w*fan: ^ sp p *  $1  farfa
Sr <ft t  t ^ rtt $ «r$r, *
* T « f r s  f t *  *1% |  \ m m  * ,  fa^rc *  tft 

% SSFfi *  wwrar fa* t  
?re $ Kt w r r a r ft  t  w 'n w r f t

*  *TT* STSrfrE
sftrcr f a *  1 1 *  *rfft *  * R * f  r 
=3iTgnT fa *rfe «Ptt <TT€f f*rfrr $
fa 3*r% srawf *  fa* srra sfa
<TT£f % *facT fe*
£ eft srwrcr *«ffa n : *rr ^

fa* *tt fMrs* t  fa s r w  % 
srffepsprcvt ^ T i m r  ‘f r ^ r ’
*|TT* Jfft STTcr ¥ t  ^ T C *T fc  tffaSTPT *  
^  ffffta ?  a p r* % f a *  T O n rc s re t 
fi?ft ?ft s f k  * t « r
^>rr ^ r s r ^ r .T *  ^ t f  *ft?rc**r 
t̂dfa>T * *ftr srwrer ftpfa

spptc: «ft  «rftnfTK ^  ^  f a *  # u f t

*  wTspt wptt w f a  fftPrn^if ?r|f 
V^T WT ĤRTT t  I Wt **fi tffa- 
stpt *  ‘fopro’ wn irf?nrn; 1 1 *nr 
t * n  tfsftsrc * n f ,  ^ * r  ?ft 5ft?rtKr?r grrcr 
?ft s f a  et ^ t  <tt ^r^rr 1 1 f a §  
1%  iT$f I *r?r: f a t ^ T  f  * * f a t  *faft

snrtiFT 5rc§?r fa*rr | ,  
sr*re *rfaf?r v t  t f t a *  * t F T T * ^ r  fa a %  
fa* ?rr*T <fhc srf^rr *ft $ *  Sfacr 
tft |  1

of the hon. Members eulogised the 
political rights, political morality, de
mocratic rights of the people in the 
crisis and all these things. Sir, ques
tions nave been raised that in view 
of this crisis in the country, in many 
fronts, the ruling party is not in a- 
position to provide all the essential 
things to tihe people and therefore it 
ia a case of the people’s upsurge and 
people's resentment, and they are de
manding resignations of these elected 
representatives either in the States 
or in the Parliament. Now, Sir, that 
has been taken out as a clue and to 
avoid such incidents this Bill has been 
rushed through, was the sort of argu
ment advanced. I do not know why 
some of the Members have come to 
their own imaginative fiction in this 
regard. It is only to be researched 
and studied further..

SHRI SOMNATH CHATTERJEE: 
You speak against your conviction.

SHRI B. K. DASCHOWDHURY: I 
think that you have stated also. The 
Hon. Member is a senior Member 
of the Bar. He has said that by this 
Bill the position of the (honourable 
Speaker will be reduced to nothing 
less than the. rank of a sub-inspector 
of Police or even lower than that, 
which was in his mind, for investi
gating an offence. I will put a simple 
matter in order to enlighten him, 
whether it is a fact or not that in 
some of the cases, when problems are- 
put before the honourable Speaker, 
in various forms in the form of Privi
lege Motions or others,-—whether the 
Speaker requires some time for veri
fication whether he has his own 
methods of verification or not

SHRI B. K. DASCHOWDHURY 
(Cooch-Behar): Sir, this is a simple 
Bill, which seeks to emend Article 
101(3) and 190(8) (b) of the Consti
tution. la  the course of the discus- 
tion, X have noted that ell sorts el 
things have been brought in. Some

Sometimes, in the case of privilege- 
motions, (he is sending those against 
whom this privilege is charged for 
clarification end others. Does it mean 
thereby that the position of the Spea
ker ha« been reduced to that of a sub
inspector? (Interruptions)
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I Shri B. K. Daschowdhury]
It i8 true there are difference* I am 

.coming to that He does not decide it 
pnma facie. But, the hon. Minister 
hat gone into it very clearly and very 
elaborately. It has been stated that 
‘the Speaker is satisfied to the extent’. 
1 quote;

“Provided that in the case of any 
resignation referred to in sub-clause 
(b), if from information received 
or otherwise and after making such 
inquiry as he thinks fit, the Chair
man or the Speaker, as the case 
may be, is satisfied that such resig
nation is not voluntary or genuine, 
he shall not accept sudn resigna
tion."

Here comes the question He must 
satisfy himself. It is true that the 
process of satisfaction and all these 
things have not been spelt out m 
the Bill itself.

SHRI R R SHA5RMA (Banda): 
‘Subjective satisfaction1 has been 
given t0 the Magistrate in the Cr P C.

SHRI B. K. DASCHOWDHURY: It 
is true that that has not been spelt out 
in so many words. But the question has 
been P°®ed or tlhe problem has been 
put to the hon. Speaker to have his 
own methods of satisfaction either by 
information or by some other means. 
Let these procedural matters and 
these substantive matters be decided 
by the hon. Speaker as we have faith 
in the Chair or the Speaker. What 
is wrong in that? If the hon. Speaker 
desires that the information should fc? 
so direct, he may call for this particu
lar Member concerned tn come and ap
pear before him, may be after a fort
night or may be after a month. For 
some reasons or other, he may direct
ly call for the information or be may, 
on his own information, feel satisfied 
himself about the information. I do 
not think there is anything objection
able in this.

For that matter, it cannot be said 
that 1be position of the Speaker *has 
ibeen denigraded to any extent what

soever. There are question poeed. 
It was raised that it is an attempt 
simply to have this political pomest 
of the ruling party because they are 
now not in a position to face the mass 
upsurge and all these things. 1 would 
like to remind without quoting some 
friends that in West Bengal, when the 
Naxalite movement was started, a 
very handful of Members said in this 
House that the Government could not 
even give this protection and even 
during the Presidential Rule in West 
Bengal, when the hon. Members of 
this House wanted to have a sort of 
protection from the Chair or from 
the Government or from somewhere 
else, why did they do? Because tney 
felt that they were not m a position to 
discharge their duties entrusted to 
them' being* the representatives of 
the people. They wanted to have cer
tain protection against all those at
rocities, against any form of coercion 
and other things At that time, they 
forgot that it was essentially necess- 
ry to have this sort of protection. 
By this Bill, what is simply intended 
is that in illegal matters, either to 
dissuade any person or to compel any 
person to resign from this House or 
from the legislatures or as the case 
may be, if it is not voluntary, then, 
those resignations are not to be trea
ted as proper resignations.

Sir, it has been quoted here—under 
the Constitution, what has been said
is;

“The Speaker shall act by receiv
ing a letter written in his own hand 
and addressed to the Speaker.**

He shall act thereupon in regard to 
the resignations letter. There is no 
other alternative.

17.00 hrs.

What is the condition today in the 
country? We had seen a few days 
ago near Bombay the head of an bon. 
Member belonging to Maharashtra 
legislative Assembly having been sha
ved oft. Also fcifly a few daji* bacfc
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one hon. Member of this House from SHRI SHYAMNANDAN MISHRA.
Bihar Wa$ forced to dgn a letter of This BUI to my mind has a name, and
resignation which he did not the name is the bankruptcy of the
Tfchat does it mean? Does it ruling party,
mean that it was a free will of the
hon. Member who was duly elected SHRI A. K. M. ISHAQUE: Why is
as a representatives of the people or he transferring his quality to us? *
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was it not a denial of his own de
mocratic right? The question is if the 
people really do not want a particu
lar representative to represent them 
in the elected House there are other 
methods to remove his. They can just 
defeat him in the next elections. 
Only when some political parties find 
that they have no dhance even in the 
coming elections and were not in a 
position to defeat the Congress can
didate—all those defeated parties put 
together-—devise ways and means to 
put the entire democratic system to 
ransom. This is out of their total de
feat and total frustration. It is only 
when they find that they have no 
chance either in the coming elections 
or ven after 10 years they wanted to 
have some sort of extra-Parliamentary 
method so that all democratic institu
tions may be demolished.

The question is also put why this 
Bill has been hustled through. They 
want this Constitution to be continued 
for some years and in the course of 
these few years they hoped that they 
can coerce the representatives and 
meet their own ends. But they should 
know that it will never happen. They 
must know whatever coercive methods 
they may pdopt i#i the Jhearts and 
hearts and minds and minds of the 
people and body-politic of Ir dia they 
will have no place in future even by 
using hundreds and thousands of ab
usive words against the ruling party 
and misguiding the people. The peo
ple of India have come to realise that 
democratic from of Government is 
the best from of Government m the 
world.

I must thank the Law Minister that 
he has realised the necessity of put
ting audfe «  Bill so as 1q put a stop all 
such iUe®*l *nd extra-Parliamentary 
methods like eoereion, etc. With these 
words I fully support the Bill.

aft w  w m  (ijfcrr) : 

t o c  w m  m f, mwm *rct: %

it*  |
®f*rr ?
MR. CHAIRMAN: I see no meeting. 

Let him please not disturb the pro
ceedings

SHRI SHYAMNANDAN MISHRA:
I was saying that this Bill lhad a 
name, and the name of the Bill is 
the ‘bankruptcy of the ruling party’.
If they want to add more feathers to 
their cap, I would say that it is the 
resounding unpopularity of the ruling 
party'. That is also another caption 
of this Bill. We do not feel insecure, 
why doei> the main party feel in
secure? Hi at is the basic question.

SHRI A. K. M. ISHAQUE: Does he 
really mean this or is he just cutting 
a joke?

SHRI SHYAMNANDAN MISHRA:
I realy mean it. So, they must ad
dress themselves to this basic ques
tion why are people against then?, 
which is the reason why they find 
themselvesf in need of bringing for
ward a fantastic measure of this kind. 
We do sympathise with Dhem, pity 
them, commiserate with them in the 
present circumstances, but we cannot 
admire their wisdom in bringing for
ward a measure of this kind.

But I must say that we are against 
any threat of violence, intimidation 
or coercion \n securing the resigna
tion of-jemy hon. Membetv But in tJie
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(Shri Shyamnandan Mishra] 
absence of recall. I must state it un
equivocally that we are in favour of 
moral influence being exercised social 
pressures being organised in meeting 
the. challenge of corruption of whicto 
the ruling party is the embodiment. 
There is no other way, Can any con
scientious person on the other side of 
the House tell us of any corrective 
to the rampant corruption of the rul
ing party. Let them put their hands 
on their hearts and say whether there 
is any other corrective which can be 
applied to the corruption of the ruling 
party.

So, we are in favour of peaceful and 
non-violent methods being used for 
making a corrupt legislature and also 
a corrupt party to quit the legisla
ture. Let there be no doubt about 
that.

SHRI INDER J MALHOTRA 
(Jammu): Before he left the party, 
there was no corruption?

SHRI SHYAMNANDAN MlSHRA: 
The party was in a much better state 
then. We were not used tq it in 
those days. But now there is a vast 
difference. Now, they are a stink
ing party—also a sinking party.

MR*. CHAIRMAN: Let him not get
into the controversy about who is 
sinking and who has already sunk. 
Let him continue his speech.

SHRI DINESH SINGH (Pratapgarb) 
His party sinking in UP.

SHRI SHYAMNANDAN MlSHRA: 
If therfe is any insinuation in the 
Bill that the movement that we 
have seen in Gujarat and are 
now seeing in Bihar is in any way 
meant for weakening democracy, I 
would like to meet that insinuation. 
I would rather emphasise that this 
is a movement not for weakening de
mocracy but for purifying and streng
thening democracy. Can any ore on 
the other side of the House point out 
a single instance of violence in the 
movement that lias been under way 
in Bihar for the last three or four 
weeks? Only on the fir* day there

was some violence but even those Act* 
of violence were engineered the ruling 
party or by their allies and not by 
other parties.

MR. CHAIRMAN: Let him please 
address the Chair. Let him not ad
dress the other Members directly.

SHRI SHYAMNANDA.J MI^HRAr 
So far as my basic objections to the 
Bill are concerned, I would like to 
submit that it goes against three fun
damental concepts, and more particu
larly, against the provisions cf the 
Constitution.

In the first place, my submission is 
that it goes against the concept of 
the functions of the office of thi pre
siding Officers. This was npvor meant, 
and this is not meant in any clause of 
the Constitution—and his is also 
against the traditions o* the cffcc cf 
the Presiding Offices—-that many of 
these responsibilities be pdUftd
to it. According to the Constitution, 
the functions of the Speaker are 
defined the jurisdiction of the Pre> 
siding Officer is strictly defined, and 
we cannot agTee to eny nio(?ifici*Im« 
of the functions that are mentioned in 
the provisions of the Constitution or 
the functions which pertain to t^e 
Presiding Officers in a»cordan<*» wit’i 
the traditions that have grown aro»»rd 
these high offices.

What is tlhe conception of the func
tions of the Presiding Officers? The 
first basic principle of this function is 
that the authority of the Presiding Offi
cer would be confined to the precinct# 
of the legislature. It will not extend be
yond the precincts of the legislature. If 
these functions have to be strictly con
fined to the legislature, we cannot agree 
to the stretching of those functions be
yond the legislature. Another baste 
principle accepted ao far as the func
tion of the office of the Speaker is that 
the authority of the Speaker mu*t re* 
main immune from any outside inter
ference. There is no appellate revl- 
slonal or rview authority over th*
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authority of the Speaker and there
fore this writ runs supreme within the 
legislature. 80  if you are trying to 
extend the functions of the Speaker, 
you are exposing the Presiding Offi
cer—! am using the word ‘Speaker* as 
a symbol of all the Presiding 
Officers—to the interference of some 
extraneous authorities.

What would happen is that this ac
tion of the Presiding Officer could be 
challeneged m any court of law be
cause it would not originate inside the 
legislature Therefore, the Presiding 
Officer would be sued would be liable 
to be sued and prosecuted in a court 
of law It can only be by a flat of 
an arbitrary authority that sits on the 
other side that no such action could 
lie May be they have corrupted and 
polluted the judicial authority in such 
a way that many of these complaints 
might not be entertained by the judi
cial authority But we also have been 
brought up in a certain judicial 
tradition and we do think that such 
actions of the Presiding Officers can 
be challenged m a court of law, And 
the Presiding Officers can be sued 
and prosecuted So this jurisdiction 
should not be extended

What happens when the House acts 
as a High Court of Parliament in the 
matter of contempt or privilege It is 
only in the matter of contempt or pri
vilege that the House acts as a High 
Court of Justice, but there also the 
Speaker does not act as the Chief 
Justice It is the entne House which 
so acts* There the judicial function 
does not pertam to the office of the 
Presiding Officer; it pertains to the 
entire House. Therefore, what y°u 
are seeking to do is against the con
ception of the office and the functions 
of the Presiding Officers.

Now it has been emphasised by 
many hen members that you are 
trymg to give executive functions to 
the Presiding Officers—I had made all 
these points at the introduction stage 
when I opposed this measure But I 
would again like to submit that you 
are now making the Presiding Officers

multi-purpose officers. They would 
not be single-purpose officers but 
they would become multi-purpose 
officers. They would be the Presiding 
Officrs of the legislature, they would 
be the magistrate and they would »e 
judicial authorities also

SHRI PILOO MODY: Antf the
nurse-maid of the Congress Members.

SHRI SHYAMNANDAN MISHRA: 
And may be, the nurse-maid of the 
Congress Members also* So, they 
would be the multi-purpose officers 
now Let it be quite clear m the 
mind of the hon. Members.

Then, they would be actively 
embroiled in controversial politics. 
Do the hon. Members on the other 
Mde realise that m this country the 
Presiding Officers continue their 
umbilical link with the parties from 
which the> come They never severe 
their relations with the party, and that 
has been recorded in so many books 
on the Constitution and the law; thf*v 
continue to be the members of the 
ruling parties generally Therefore, 
nere, this member of the ruling 
party being further actively involved 
in controversial politics would com
pletely contaminate and pollute the 
office of the Speaker

Here what do you find’  The com
plaint may not be lodged by the 
member concerned Have you seen 
anywhere in the provisions of this 
Bill that the complaint would be 
lodged by the member concerned’  
Who is the Presiding Officer to take 
notice of it’  If the member con
cerned does not come up with the 
complaint, and yet you take note of 
it, you are more catholic than the 
Pope There must be some com
plaint by some person. How are you 
going to take cognisance of it unless 
there is a complaint by the person 
concerned? There is no specific 
mention in the Bill that on the com
plaints being made by the hon. Mem
ber concerned The action would be 
taken. So, what would happen is—it 
is indeed a very preposterous and 
atrocious thing—that the Presiding



347 Constitution MAY 8, 1874 (Thirty-fifth Arndt.) Bill

[Shyamnendan Mishraj
Officers would be acting at the behest 
of the executive of the day. It ia the 
executive of the day who will be 
bringing it up to the notice of the 
Presiding Officers and, not the mem
ber concerned. This is again a very 
sinister attempt on the part of the 
ruling party to influence and pres
surise the Presiding Officers (Inter
ruptions).

SHRI JYOTIRMOY BOSU: Sir, I 
am moving a motion that the House 
should not sit beyond 6 O’clock today, 
as indicated in the List of Business 
and we may continue this debate to
morrow. I am moving a motion.

SHRI SHYAMNANDAN MISHRA; 
Let this continue on Monday.

SHRI JYOTIRMOY BOSU; I am 
moving a motion.

MR. CHAIRMAN: Shri Raghu
Ramaiah is moving a motion on the 
subject. I have got his motion earlier. 
He sent it at 17.15. I had it m writ
ing. It comes first.

SHRI JYOTIRMOY BOSU: I talk
ed to you; it was brought to the Table 
It is very serious matter. This sort 
of engineered activity should be dis
couraged. The House should adjourn—

MR. CHAIRMAN: Please do not
disturb, Mr. Jyotirmoy Bosu. Let Mr. 
Mishra conclude and we will listen to 
your motion also. Please sit down. 
We will consider that.

SHRI SHYAMNANDAN MISHRA: 
Now, the functions that are being 
sought to be added to the office of the 
Speaker, or the Presiding Officers, 
would easily attract criticism that the 
Presiding Officers would be helping 
the ruling party. Sometimes it is 
only by a thin majority that the 
ruling party can hope to exist. What 
would happen in those circumstances? 
Even one day cm make a difference. 
Supposing a no-confidence motion— 
and probably it is going to come up 
tomorrow—is tabled, what happens?

17.80 bn.

[Mr. Speaker in the Chair1

I was submitting that the way in 
which extraneous functions are 
sought to be added to the Office of the 
Presiding Officer would easily attract 
the criticism that they are disposed 
to helping the ruling party, if the 
majority hangs by a very thin thread.
•! submitted earlier that they continue 
their unbilical link with the ruling 
party and they might accept the 
resignations or reject the resignations 
in such a way as might help the 
ruling party. What is the safeguard 
against this? If you do not assure 
us about the safeguard and stream- 
roller it with your majority, the coun
try would not be convinced of the 
justification of this measure.

My another objection is this: the 
very status and the right of the hon. 
Member are affected adversely. To 
start with. I am laying stress on the 
status. A member’s status is not 
that of a subordinate m the staff of 
the Presiding Officer. This is the 
point which I had made earlier too 
at the introduction stage. The 
resignation of a member of the rtaff 
of a Presiding Officer may not be 
accepted for good reasons for quite a 
few days and the poor man will have 
to remain in the harness. But do 
you think that anl hon. Member can 
be expected to remain a member, 
if because of a sense of duty he has 
resigned. It therefore goes against 
his status. It is the right of an hon. 
Member of Parliament under article 
101 of our Constitution that his 
resignation should automatically be 
accepted and his seat shall fall vacant. 
You have to realise that the func
tion of a Presiding Officer in the 
matter of a resignation is only that 
of a receiving agent. The presiding 
officer cannot exercise any judgement 
with regard to the resignation. He 
has only to receive the resignation 
according to the article 101 of the 
Constitution. The power given to 
him is expanded by this measure.
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My other submission is this, if the 
Government had a sense of pro
priety, before bringing forward this 
measure it weald have referred it to 
the Conference of Presiding Officers 
and it should have asked them whe
ther they reaUy thought it right and 
proper that those functions should be 
added to tfeem. The Presiding Officers 
are not the beasts of burden of the 
executive. Why should the executive 
presume that all these functions which 
in their wisdom, they think that the 
presiding officers must accept, should 
he accepted by them? why should it 
not be referred to the Conference of 
Presiding officero. Since it has not 
been done the Government seems to 
be presuming too much in this 
matter.

It has also been made amply clear 
by many hon. Members, and I had 
done it at an earlier stage, that if any 
Member is forced to submit his resig
nation under threat of violence or 
coercion, he has a remedy in the court 
of law and he can go to the court of 
law. Members have gone previously 
to the court of law.

Sometimes, we raise m the House 
questions about the constitutionality 
of a measure or about the legality 
of a measure.

You are pleased to say ‘I am not 
the person to judge it; you have to 
test it in a Court of Law’ This is 
said invariably. Therefore, my hon, 
friend Mr Se?hiyan had gone 
to High Court of Tamil Nadu, with 
regard to the Pondicherry matter 
You had cleaily said, Sir, that this 
could be decidcd only in the Court of 
Law Then how can this matter be 
committed to the Court of the Presi
ding Officer?

Again, Sir, 1 am very much afraid 
that jeopardy of life If there is any, is 
being shifted from -the hon. Member 
to the Office of the Presiding Officer. 
Now, the Presiding Officer’s position 
would be Jeopardised.

What would happen if you, Sir, also 
resign? Who is going to judge? In 
regard to all these great dignitaries

like the Preident, the Vice-President 
and the Speaker who is going to judge? 
What about their resignations?

If that is going to be the case, do 
you think that you are going to be 
like an island?

The presumption must always be 
that the resignations are genuine. 
What is the reason for presuming that 
a resignation is not going to be 
genuine and on what basis? As I 
have already submitted to you earlier, 
the Bill doe8 not wiake a provision for 
the complaint being lodged by the 
bon. Member concerned, which is pre
posterous. Therefore, one will have to 
think about these matters also m a 
much greater detail.

Finally, what would happen if a 
party comes to the conclusion that its 
Members must resign in response to 
the call of duty, the Members 
must resign because they are not able 
to fulfil the mandate given to them 
by the people. How would you 
interpret their resignations? These 
are very complex matters and I think 
the Government is doing a great deal 
of injustice to the institution of 
parliamentary democracy by introduc
ing a measure of this kind. Even at 
this stage, I would like to submit to 
the Government to withdraw this 
measure. We would oppose it by all 
means.

MR. SPEAKER; The Minister of 
Parliamentary Affairs has given me a 
motion.

SHRI JYOTIRMOY BOSU: I made 
a submission earlier and the written 
motion is now before you.

SHRI K. RAGHTJ RAMAIAH: I
have given notice much earlier. 
(Interruptions).

MR. SPEAKER: Mr. Bocu’s motion 
came to me in my chamber.

SHRI K. RAGHU RAMAIAH: Sir, X 
beg to move:

'That the sitting of the House
today be extended until the Consti-
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[Shri K. Raghu Ramaih]
tution (Thirty-fifth Amendment)
Bill is passed.”

SHRI SEZHIYAN: In this case,
there should be same definite test It 
cannot be that the House will sit, till 
the Constitution Amendment Bill is 
passed, say, till tomorrow morning 4
A. M.

SHRI K. RAGHU RAMAIAH: My 
explanation its this. I would be very 
brief. When time was allotted for 
this Bill, the original expectation was, 
it would be passed today. The alloca
tion of business for the rest of the 
.Session was made on that footing. 
Some time was taken by pielimi- 
naries. Lest it be said that the time 
is not over by 6 p .m . by way of abun
dant caution and to ensure the passage 
o f  this Bill today, I have moved this 
motion.

MR. SPEAKER; Now, I will put it 
to the House.

SHRI JYOTIRMOY BOSU Sir, the 
List of Business comes under the 
signature of the Secretary-General, 
under your orders. It is specifically 
Stated there that a t 5.30 p .m . we are 
going to take up the Half-an-Hour 
discussion, and in this case it is one 
which was already postponed onoe. In 
that context, this motion moved by the 
hon. Minister of Parliamentary Affairs 
is uncalled for and it should not be 
put before the House. It should not 
get clearance from your good office. I 
oppose it. It should not be put before 
the House because it contradicts your 
order, which had come under the 
signature of the principal executive.

AN HON. MEMBER: What about 
the Member who has given notice of 
the Half-an-Hour Discussion?

MR. SPEAKER: We shall enquire
■about it.

SHRI JYOTIRMOY BOSU: There
are many meetings. In fact, thet^ is 
one at 6.15, presided over by the 
Prime Minister. They have earnestly

requested me to participate in that 
meeting.

MR. SPEAKER: I have also to parti, 
cipate in some functions.

SHRI SEZHIYAN: My submission fa 
that the motion should he definite. It 
should say that the discussion will 
continue till 6.30 or 8.S0 P .M . It 
cannot ibe indefinite, vague and ambi
guous like “till the Constitution 
(Amendment) Bill is passed."

SHRI SHYAMNANDAN MISHRA: 
Sir, I rise on a point of order. Is this 
motion appropriate at this stage? The 
House had earlier decided that we 
shall proceed with the discussion of 
this Bill for four hours. Therefore, 
it is only at the end of four hours 
that he could come up with this 
motion.

SHRI JYOTIRMOY BOSU: Sir, it is 
already 5.34 P .M . Could he come up 
with an ex post facto suggestion’

MR. SPEAKER- I want to know 
from Shri P. R. Shenoy what he has 
to say about his Half-an-Hour discus
sion.

SHRI P. R'. SHENOY: Sir, I am not 
pressing my Half-an-Hour Discussion.

MR. SPEAKER: I will now put the 
motion to the vote of the House.

SHRI JYOTIRMOY BOSU; Sir, I 
rise on a point of order.

MR. SPEAKER: He has already
raised it earlier,

SHRI H. N. MUKERJEE: Is there 
no propriety? The Member has a 
right to raise a point of order.

SHRI JYOTIRMOY BOSU: Sir. in 
the rules there is no provision to move 
a motion ex post facto. Now it is 
already 5.34 pM. I could have under 
stood it, if he had moved it before 
5.30 PJK.
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SHRI PlUX) MODY; A* far as 1 
understand the procedure, when a
member wishes to withdraw something 
which is the property of the House, 
the permission of the House has to 
be taken.

MR. SPEAKER; It is never taken.

SHRI PILOO MODY: Permission 
for withdrawal can be granted only 
after consulting the various opinions 
in the House to my way of thinking 
If that is not your understanding of 
the procedure, i cannot help it.

SHRI JYOTIRMOY BOSU: Sir. did 
you call the member in charge for the 
Half-an-Hour discussion?

MR. SPEAKER; The question is:

“That the sitting of the House 
today <he extended until the Consti
tution (Thirty-fifth Amendment) 
Bill is passed"

The Lok Sabha divided:

Division No. 22] [17.4© hrs.

AYES

Achal Singh, Shri 
Aga, Shri Syed Ahmed 
Agrawal, Shri Shrikrirthna 
Ahirwar, Shri Nathu Ram 
Alagesan, Shri O. V.
Anand Singh, Shri 
Ankineedu, Shri Maganti 
Ansari. Shri Ziaur Rahman 
Arvind Netacm, Shri 
Austin, Dr. Henry 
Awdesh Chandra Singh, Shri 
Azad, Shri Bhagwat Jha 
Aziz Imam, Shri 
Babunath Singh, Shri 
Bajpai, Shri Vidya Dhar 
Balakrishniah. Shri T.
Banamali Babu, Shri 
Banerjee, Shrimati Mukul 
725 LS-—12.

Barman, Shri R. N.
Barua, Shri Bedabrata 
Barupal, Shri Panna Lai 
Basappa, Shri K.
Basumatari, Shri D.
Besra, Shri S. C.
Bhagat, Shri B. R.
Bhagat, Shri H. K. L.
Bhargava, Shri Basheshwar Nath 
Bhatia, Shri Raghunandan Lai 
Bhattacharyyia, Shri Chapalendu 
Bhuvarahan, Shri G.
Bist, Shri Narendra Singh 
Brahmanandji, Shri Swami 
Brij Raj Singh-Kotah, Shri 
Chakleshwar Singh, Shri 
Chandrakar, Shri Chandulal 
Chandrika Prasad, Shri 
Chaturvedi, Shri Rohan Lai 
Chaudhary, Shri Nitiraj Singh 
Chavan, Shrimati Premalabai 
Chawla, Shri Amar Nath 
Chellachami, Shri A. M. 
Chhotey Lai, Shri 
Chikkalingaiah, Shri K. 
Choudhary, Shri B. E> 
Choudhury, Shri Moinul Haque 
Daga, Shri M. C.
Dalbir Singh, Shri 
Dalip Singh, Shri 
Damani, Shri S. R.
Darbara Singh, Shri 
Das, Shri Anadi Charan 
Das, Shri Dharnidhar 
Dasappa, Shri Tulsidas 
Daschowhury, Shri B. K.
Deo, Shri S. N. Singh 
Deisai, Shri D. D.
Dhamankar. Shri 
Dharamgaj Singh, Shri 
Dharia, Shri-Mohan 
Dhusia. Shri Anant Prasad
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Dinesh Singh, Shri 
Dixit, Shri G. C.
Dixit, Shri Jagdish Chandra 
Doda, Shri Hiralal 
Dube, Shri J. P.
Dumada, Shri L. K.
Dwivedi, Shri Nageshwar 
Engti, Shri Biren 
Ganesh, Shri K. R.
Ganga Devi, Shrimati 
Gangadeb, Shri P.
Gautam, Shri C. D.
Gevit, Shri T. H.
Ghosh, Shri P. K.
Gill. Shri Mohinder Singh 
Giri, Shri V. Shanker 
Godara, Shri Mani Ram 
Gogoi, Shri Tarun 
Gohain, Shri C. C.
Gokhale, Shri H. R.
Gomango, Shri Giridhar 
Gopal, Shri K.
Goswami, Shri Dinesh Chandra 
Gowda, Shri Pa’mpan*
Hansda Shri Subodh 
Hanumanthaiya, Shri K.
Hari Kishore Smgh, Shri 
Hashim, Shri M. M.
I.<haque, Shri A K. M.
Jaffer Sharief, Shri C. K.
Jagjivan Ram, Shri 
Jeyalakshmi, Shrimati V.
Jha, Shri Chirgnjib
Jitendra Prasad, Shri 
Joshi, Shri Popatlal M.
Kadam, Shri Dattajirao 
Kadam, Shri J. G.
Kadannappalli, Shri Ratnachandran 
Kader, Shri S. A 
Kailas, Dr.
Kakodkar, Shri Purushottam 
Kakoti, Shri Robin

Kale, Shri
Kamakrshaiah, Shri D.
Ka’mala Prasad, Shri 
Kamble, Sfrri T. D.
Kamla Kumari, Kumari 

*Kapur, Shri Sat Pal 
Karan Singh. Dr.
Kasture, Shri A. S.
Kaul, Shrimati Sheila 
Kavade, Shri B. R.
Kedar Nath Singh, Shri 
Khadilkar, Shri R K.
Kinder Lai, Shri 
Kisku, Shri A. K.
Kotoki, Shri Liladhar 
Kotrashetti, Shri A. K.
Krishnan, Shri G. Y.
Kulkarni, Shri Raja 
Kureel, Shri B. N.
Kushok Bakula, Shri 
Lakkappa, Shri K. 
Lakshmikanthamma, Shrimati T. 
Lutfal Haque, Shri 
Mahajan, Shri Vikram 
Mahajan, Shri Y. S.
Maharaj Singh, Shri 
Mahata, Shri Debendra Nath 
Mahishi, Dr. Sarojini 
Majhi. Shri Gajadhar 
Majhi, Shri Kumar 
Malaviya, Shri K. D 
Malhotra, Shri Indcr J.
Mallanna, Shri K 
Mallikarjun, Shri 
Mandal, Shu Jagdish Narain 
Maurya, Shri B. P.
Mehta, Dr. Jjvraj 
Mirdha, Shri Nalhu Ram 
Mishra Shri Bibhuti 
Mishra, Shri G. S.
Mishra, Shri Jagannath 
Mishra, Shri L  N.
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Modi, Shri Shrikishan 
Mohammad Yusuf, Shri 
Mohapatia, Shri Shyain Sunder 
Mohsin, Shri F. H.
Muhammed Khuda Bukhsh, Shri 
Murmu, Shri Yogesh Chandra 
Murthy, Shri B. S.
Nahata, Shri Amrit 
Nanda, Shri G. L- 
Negi, Shri Pratap Singh 
Oraon, Shri Tuna 
Fahadia, Shri Jagannath 
Painuli, Shri Paripoornanand 
Palodkar, Shri Manikrao 
Pandey, Shri Damoder 
Pandey, Shri Krishna Chandra 
Pandey, Shri Narsingh Narain 
Pandey, Shn R. S.
Pandey. Shri Sudhakar 
Pandit, Shri S. T.
Pant, Shri K. C.
Paokai Haokip, Shri 
Parashar, Prof. Narain Chand 
Parikh, Shi'i Rasiklal 
Partap Singh, Shri 
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat 
Patel, Sl.ri Arvind M.
Patel, Ŝbri Natwarlal 
Patel, Shri Prabhudas 
Patil, Shn Anantrao 
Patil, Shri C. A.
Patil, Shri E. V. Vikhe 
Patil, Shri Krishnarao 
Patil. Shri T. A.
Patnaik, Shri Banamali 
Patnaik. Shri J. B.
Peje, Shri S. L.
Prabodh Chandra, Shri 
Pradhani, Shri X.
Purty, Shri M. S. 
Raghu Ramaiah, Shri K.

Rai, Shrimati Sahodrabai 
Raj Bahadur, Shri 
Rajdso Singh, Shri 
Raju, Shri'P. V. G.
Ram Dhan, Shri 
Ram Prakash, Shri 
Ram Sewak, Ch.
Ram Singh Bhai, Shri 
Ram Surat Prasad, Shri 
Ra?m Swarup, Shri 
Ramshekhar Prasad Singh, Shri 
Rana, Shri M. B.
Rao, Shrimati B. Radhabai A. 
Rao, Shri J. Rameshwar 
Rao, Shri Jagannath 
Rao, Dr. K. L.
Rao, Shri K. Narayana 
Rao, Shri M. S. Sanjeevi
'Rao, Shri Nagcswara 
Rao, Shri P. Ankineedu Prasada 
Rao, Shri Pattabhi Rama 
Rao, Dr. V. K R. Varadaraja 
Rathia, Shii Umed Singh 
Raut, Shri Bhola 
Reddy, Shri P. Antony 
Reddy, Shri K. Ramakrishna 
Reddy, Shri M. Ram Gopal 
Reddy, Shri P. Bayapa 
Reddy, Shri p. Narasimha 
Richhariya, Dr. Govind Das 
Roy, Shri Bishwanath 
Rudra Pratap Singh, Shri 
Sadhu Ram, Shri 
Saini, Shri Mulki Raj 
Salve, Shri N. K. P.
Samanta, Shri S. C.
Sanghi, Shri N. K.
Sangliana, Shri 
Sankata Prasad, Dr.
Sant Bux Singh, Shri 
Sathe, Shri Vasant 
Satish Chandra* Shri
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Satpathy, Shri Devendra 
Savant, Shri Shankerrao 
Savitri Shyam, Shrimati 
Sayeed, Shri P. M.
Sethi, Shri Arjun 
Shafee, Shri A.
Shafquat Jung, Shri 
Shahnawaz Khan, Shri 
Shailani, Shri Chandra 
Shankar Dev, Shri 
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Dr. H. P 
Sharma, Shri Madhoram 
Sharma, Shri R. 'N.
Sharma, Dr. Shankar Dayal 
Shashi Bhushan, Shri 
Shastn Shri Sheopujan 
Shenoy, Shri P. R.
Sher Singh, Prof.
Shetty, Shri K. K.
Shivappa, Shri, N.
Shivnath Singh, Shri 
Shukla, Shri B. R.
Shukla, Shri Vidya Charan 
Siddayya, Shri S. M- 
Siddheshwar Prasad, Shri 
Sin eh, Shri Vishwanath Pratap 
Sinha, Shri Dharam Bir 
Sinha, Shn Nawal Kishore 
Sinha, Shri R. K.
Sohan Lai, Shri T 
Sokhi, Shri Swaran Singh

Stephen, Shri "C. M. 
Subramaniam, Shri C. 
Sudarsanam, Shri M.
Sunder Lai, Shri 
Swaminathan. Shri R. V. 
Swamy, Shri Sidrameshwar 
Swaran Singh, Shri 
Tarodekar, Shri V, B.
Tayyab Hussain, Shri

Tewari, Shri Shankar 
Thakur, Shri Krishnarao 
Tiwari, Shri R. G.
Tombi Singh, Shri N.
Tula Ram, Shri 
Tulsiram, Shri V.
Uikey, Shri M. G.
Unnikrishnan, Shri K. P.
Vekaria, Shri 
Venkatasubbaiah, Shri P. 
Venkataswawiy, Shri G.
Verma Shri Balovmd 
Vidayalankar, Shri Amamath 
Virbhadra Singh, Shri 
Yadav, Shri Chandrajit 
Yadav, Shri D. P.
Yadav, Shri N. P.
Yadav, Shri R. P. ‘ '
Zulfiquar Ali Khan, Shri

NOES

Bade, Shri R. V.
Banerjee, Shri S. M.
Bhaffirath Bhanwar, Shri. 
Bhattacharyya, Shri Dinen. 
Bhattacharyya, Shri Jagdish. 
Bhattacharyya, Shri S. P.
Bhaura, Shri B. S.
Bosu, Shri Jyotirmoy,
Chandra Shekhar Singh, Shri; 
Chandrappan, Shri C. K. 
Chatterjee, Shri Somnath. 
Chaudhary, Shri Ishwar.
Chaudhuri, Shri Tridib.
Chowhan, Shn Bharat Singh. 
Dandavate, Prof. Madhu.
Deb, Shri Dasaratha.
Dutta, Shri Biren.
Giri, Shri S. B.
Goswami, Shrimati Bibha Ghosht 
Guha,' Shri Samar.

Haider, Shri Krishna Chandra,
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Bwo, Out N. S.
Huda, Shri Noorl 
Jha, Shri Bhogendra.
Xachwai, Shri Hukam Chand 
TCathamuthu, Shri M. 
l*alji Bhai, Shri.
Manjhi, Shri Bhola.
Mavalankar, Shri P. G.
Mishra, Shri Shyanmandan.
Mody, Shri Piloo.
Mohanty, Shri Surendra.
Mukerjee, Shri H. N.
Mukherjee, Shri Samar. 
Muruganantham, Shri S. A.
Narendra Singh, Shri 
Kayak, Shri Baksi.
•Oraon, Shri Kartik.
Pandeya, Dr. Laxminarain,
Parmar, Shri Bhaljibhai.
F.amkanwar, Shri.
Saha, Shri Gadadhar.
Sambhali, Shri Ishaque.
Sezhiyan, Shri.
Sharma, Shri R. R.
♦Suryanarayana, Shri K.
Vajpayee, Shri Atal Bihari.
Verrna, Shri Phool Chand.

MR. SPEAKER The result! of the 
division is:

Ayes • 289; Noes • 48.
The motion was adopted

MR. SPEAKER: Mr. Ishaque (In
terruptions)

SHRI JYOTIRMOY BOSU: Sir, I 
have given a motion,

MR. SPEAKER: In view of the
division, your motion ha8 become in- 
fructuous.

SHRI JYOTIRMOY BOSU: I gave 
a motion well in advance.

MR. SPEAKER: There is no motion 
here. Here you have said, 1 wish to 
move a motion’. What motion?

tfr i mm f  1 *nvT 
firfafr*’ tfr f r w z  ^  wtm 
faHT t  1
MR. SPEAKER: He has given it.

Mr. Jyotirmoy Bosu, there was no 
notion from you. Anybody can come 
and see whether there is any notion. 
I am sorry, there is no motion.

SHRI SHYAMNANDAN MISHRA: 
It the ruling party comes up With a 
motion that the House will sit with
out food for a number of days, then 
the Chair will accept that also!

SHRI JYOTIRMOY BOSU: Before 
you came to the Chair, I formally 
moved a motion. You may look at the 
records

MR. SPEAKER: Where is the 
motion? I do not see any motion.

PROF. MADHU DANDAVATE: The 
Minister was permitted to make a 
verba] motion. You may allow the 
same thing to the Opposition also. 
(Interruptions').

MR. SPEAKER: Anybody can come 
and sec whether there is *my motion
here.

•Wiongly voted for Noes. -----
tThe following members also recorded their votes for AYES:— 

Sarvashri Yamuna Prasad Mandal,T V. Chandrashekharappa Veera- 
basappa, Sukhdeo Prasad Verma,Sidratn Reddy, Kartik Oraon and K. 
Suryanarayana.
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SHRI PILOO MODY: May I be 
permitted to speak?

MR. SPEAKER: I will call you after 
Mr. iBhaque.

SHRI A. K. M. ISHAQUE* Mr. 
Speaker, Sir----

S1IR1 JYOTIRMOY BOSU: I heve 
made a verbal motion. I have already 
made—

SHKI P. G. MAVALANKAR: Mr. 
Bosu was on his legs. He has moved 
the same before Government brought 
this thing. I was sitting here and I 
was watching the whole proceedings.

MR. SPEAKER: What Motion and 
wliat subject? If anything comes, 
don’t say: I want to move a Motion.

PROF. MADHU DANDAVATE: You
allowed the Minister to move a Motion.

MR. SPEAKER: 1 assure tli« House 
that it came to me much earlier before 
I came to my chamber.

SHRI ATAL BIHARI VAJPAYEE: 
What happened in the morning? Mr. 
Raghu Ramaiah made a verbal motion. 
It was put to vote... .

PROF. MADHU DANDAVATE: Mr. 
Raghu Ramaiah made a verbal motion. 
On the same analogy, Mr. Jyotirmoy 
Bosu can also make a verbal 'notion. 
There must be uniform standards ap
plied.

MR. SPEAKER; It was in writing. 1 
am not going to argue with you.

PROF. MADHU DANDAVATE: My 
only submission is, Mr. Jyotirmoy 
Bosu may also be permitted to move 
a verbal motion.

MR. SPEAKER: This note aays: 
Apropos my verbal submission, I pro
pose to move a motion. To whom did 
you make the submission?

SHRI JYOTIRMOY BOSU; To th# 
Chair.

MR. SPEAKER: Who is in the* 
Chair?

AN HON. MEMBER: Mr. Sathe was 
in the Chair.. .

MR. SPEAKER: I do not know. 1 
will hear from Mr. Sathe.

Will Mr. Sathe explain please?

SHRI SEZHIYAN; Shri Sathe i* 
now a Member of the House. He can
not vouchsafe what has happened 
the Chair. (Interruptions).

PROF. MADHU DANDAVATE: 
Please ask them to check up the 
records.

SHRI P. G. MAVALANKAR: We
want the Speaker to act independent
ly.

MR. SPEAKER: Now. whatever be- 
the position the House has already 
taken a decision. I am not going to* 
take it as a precedent. He said some
thing—the Chairman said something1. 
Anyway, I shall put the motion 
Shri Jyotirmoy Bosu .to the vote of 
the House.

The question is:

“That the House do adjourn a*

6 P.M. to-day.”

The Lok Sabha divided:

Division No. 23j [17.56 hr*

AYES

Bade, Shn R V.
Banerjee, Shri S. M.
Bhagtrath Bhanwar, Shri. 
Bliattacharyya, Shri Dinen. 
Bhattacharyya Shri Jagdish 
Bhattacharyya, Shri S. P.



Bhaura, Shri B- S.
Bosu, Shri Jyotirmoy 
Chandra Shekhar Singh. Shri 
Chandrappan, Shri c. K,
Chatterjee Shri Somnath 
Chaudhary, Shri Ishwar 
Chaudhuri, Shri Tribid 
Chowhan, Shri Bharat Singh 
Dandavate, Prof. Madhu.
Deb, Shri Dasaratha 
Dutta, Shri Biren 
•Ghosh, Shri P. K.
Giri, Shri S. B.
Goswami, Shrimati Bibha Ghosh 
Guha, Shn Samar 
Haider, Shri Krishna Chandra 
Horo, Shri N. E.
Huda, Shri Noorul.
Jha, Shri Bhogendra 
Kachwai, Shri Hukam Chand 
Kathamuthu, Shri M.
Lalji Bhai, Shri.
Manjhi, Shri Bhola 
Mavalankar, Shri P. G.
Mishra, Shri Shyamnandan 
Mody, Shri Piloo 
Mohanty. Shri Surendra 
Mukerjee, Shri H, N.
Mukherjee, Shri Samar. 
Muruganantham, Shri S. A.
Narendra Singh, Shri.
Nayak. Shri Bakshi.
Pandeya, Dr. Laxminarain 
Parmar, Shri Bhaljibhai 
Ramkanwar, Shri.
?aha, Shri Gadadhar.
Sambhali, Shri Ishaque 
Sezhiyan, Shri.
Sharma, Shri R. R.
Vajpayee, Shri Atal Bihari
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Verma, Shri Phool Chand

NOE»

Achal Singh, Shri 
Aga, Shri Syed Ahmed 
Agrawal, Shri Shrikrishna 
Ahirwar, Shri Nathu Ram 
Ahmed, Shri F. A.
Alagesan, Shri O. V.
Ambesh, Shri 
Anand Singh, Shri 
Anikineedu, Shri Maganti 
Ansari. Shri Ziau: Rahman 
Arvind Netam, Shri 
Austin, Dr. Henry 
Awdhesh Chandra Singh, Shri 
Azad, Shri Bhagwat Jha 
Aziz Imam, Shri 
Babunath Singh, Shri 
Bajpai, Shri Vidya Dhar 
Batakrishniah, Shri T.
Banamali Babu, Sturt 
Banerjee, Shrimati Mukul 
Barman, Shri R. N- 
Barua, Shri Bedabrata 
Barupal, Shri Panna Lai 
Basappa, Shri K.
Basumatari, Shri D.
Besra, Shri S. C.
Bhagat, Shri B. R.
Bhagat, Shri H. K. L.
Ehargava, Shri Basheshwar Nath 
Bhatia, Shri Raghunandan Lll 
Bhattacharyyia, Shri Chapalendu 
Bhuvarahan, Shri G 
Bist, Shri Narendra Singh 
Brahmanandji. Shri Swami 
Brij Raj Singh-Kotah, Shri 
Chakleshwar Singh, Shri

•Wrongly voted for Ayes.
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Chandrakar, Shri Chandul&l 
Chandrashekharappa Veerabasappa, 

Shri T. V.
Chandrika Prasad, Shri 
Chaturvedi, Shri Rohan Lai 
Chaudhary, Shri Nitiraj Singh 
Chavan, Shrimati Premalabai 
Chawla, Shri Amar Nath 
Chellachami, Shri A. M.
Chhotey Lai, Shri 
Chikkalingaiah. Shri K.
Choudhary, Shri B. E.
Choudhury, Shri Moinul Haque 
Daga, Shri M. a  
Dalbir Singh, Shxl 
Dalip Singh, Shri 
Damani, Shri S. R.
Barbara Singh, Shri 
Das, Shri Anadi Char an 
Das, Shri Dharnidhar 
Dasappa, Shri Tulsidas 
Baschowdhury, Shri B. K.
Deo. Shri S. N. Singh 
Desai, Shri D. D.
Bhamankar, Shri 
Dharamgaj Singh, Shri 
Bharia, Shri Mohan 
Bhusia, Shri Anant Prasad 
Binesh Singh, Shri 
Bixit, Shri G C.
Bixit, Shri Jagdish Chandra 
Boda, Shri Hiralal 
Bumada, Shri L. K.
Owivedi, Shri Nageshwar 
Engti, Shri Biren 
Ganga Devi. Shrimati 
Gangadeb, Shri P.
Gautam, Shri C. D.
Gavit, Shri T H.
Gill, Shri Mohinder Singh 
Giri, Shn V. Shanker
Godara, Shri Mani Ham

Gogoi, Shri Tarun

Gohain, Shri C. C  
Gokhale, Shri H. B.
Gomango, Shri Giridhar 
Gopal, Shn K.
Goswami, Shri Bineah Chandra 
Gowda, Shn Pampan 
Hansda, Shri Subodh 
Hanumanthaiya, Shri S.
Hari Kishore Singh, Shri 
Hari Singh, Shri 
Hashim, Shri M M.
Ishaque, Shri A. K. M.
Jaffer Shanef, Shri C. X.
Jagjivan Ram, Shri 
Jeyalakshmi, Shrimati V.
Jha, Shn Chiranjib 
Jitendra Prasad, Shri 
Joshi, Shri Popatlal M.
Joshi, Shrimati Subhadra 
Kadam, Shri Batta’jirao 
Kadam, Shri J. G.
Kndannappalli, Shri Ramachandran 
Kader, Shri S A.
Kailas, Dr.
Kakodkar, Shn Purushottaai 
Kakoti, Shri Robin 
Kale, Shri
Kamakshaiah. Shri D.
Kamala Prasad, Shri 
Kamble, Shri T. Dl 
Kamla Kumari, Kumari 
Kapur, Shri Sat Pal 
Karan Singh, Dr.
Kasture, Shri A. &
Kavade, Sbri B. R.
Kedax Nath Singh,‘Shri 
Khadilkar, Shri R. K.
Kinder Lai, Shri 
Kisku, Shri A K.
KotokL Shri Liladhar 
Kotrashetti, Shri A. K.
Krishnan, Shri G. Y.
Kulkarni, Shri Rafci



Kureel, Shri B. N.
Kuahok Bakula, Shri 
Lakkappa, Shri K. 
Lakshmikanthamma, Shrimati T. 
Lutfal Haque, Shri 
Mahajan, Shri Vikram 
Mahajan, Shri Y. &
Maharaj Singh, Shri 
Mahata, Shri Debend ra Nath 
Mahishi, Dr. Sarojini 
Majhi, Shri Gajadhar 
Majhi, Shri Kumar 
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mallanna, Shri K.
Mallikarjun, Shri 
Mandal, Shri Jagdish Narain 
Mand&l, Shri Yamuna Prasad 
Maurya, Shri B. P.
Mehta, Dr. Jivraj 
Mirdha, Shn Nathu Ram 
Miahra, Shri Bibhuti 
Mishra, Shri G. S.
Miahra. Shri Jagannath 
Mishra, Shri L. N.
Modi, Shri Shrikishan 
Mohammad Yusuf, Shri 
Mohapatra, Shri Shyam Sunder 
Mohsin, Shri F. H- 
Muhammed Khuda Bukhsh, Shri 
Murmu, Shri Yogesh Chandra 
Murthy. Shri B. S.
Nahata, Shri Amnt 
Nanda. Shri G. L. 1
Negi, Shri Pratap Singh 
Oraon, Shri Kartik 
Oraon, Shri Tuna 
Pahadia, Shri Jagannath 
Painuli. Shri Paripoomanand 
Palodkar, Shri Manikrao 
Pandey, Shri Damodar 
Pandey, Shri Krishna Chandra
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Pandey, Shri Narsingh Narain 
Pandey, Shri R. S.
Pandey, Shri Sudhakar 
Pandit, Shri S. T.
Pant, Shri K. C.
Paokai Haokip, Shri 
Parashar, Prof. Narain Chand 
Parikh, Shri Rasiklal 
Partap Singh, Shri 
Parthasarathy, Shri P,
Paowan. Shri Ham Bhagat 
Patel, Shri Arvind M.
Patel, Shri Natwarlai 
Patel, Shri Prabhudas 
Patil, Shri Anantrao 
Patil, Shri E. V. Vikha 
Patil, Shri Krishnarao 
Patil, Shri T. A.
Patnaik. Shri Banamali 
Patnaik, Shri J. b .
Peje, Shri S. L.
Prabodh Chandra, Shri 
Pradhani, Shri K.
Purty, Shri M. S.
Raghu Bamaiah, Shri K.
Raj, Shrimati Sahodrabai 
Raj Baha&ir, Shri 
Raju, Shri P V G.
Ram, Shri Tulmohan 
Ram Dhan, Shri 
Ram Prakash, Shri 

Ram Sewak, Ch.
Ram Singh Bhai, Shri 
Ram Surat Prasad, Shri 
Ram Swarup, Shri 
RamsKekhar Prasad Sihgh, Shri 
Rana, Shri M. B.
Rao. Shrimati B. Radhabhai A. 
Rao, Shri J. Rameshwar 
Rao, Shri Jagannath 
Rao, Dr. K. L.
Rao, Shri K. Narayana <
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Hao, Shri ML 8, Sanjeevi 
Rao, Shri Nageswara 
Rao, Shri P. Aukineedu Prasada 
Rao, Shri Pattabhi Rama 
Rathia, Shri tfmed Singh 
Raut, Shri Bhola 
Reddi, Shri P. Antony 
Reddy, Shri K. Ramakrishna 
Reddy, Shri M. Ram Gopal 
Reddy, Shri P. Bayapa 
Reddy, Shn P. Narasimha 
Richhariya, Dr. Govind Das 
Rohatgi, Shrimati Sushila 
Roy, Shri Bishwanath 
Rudra Pratap Singh, Shri 
Sadhu Ham, Shri 
Saini. Shri Mulki Raj 
Salve, Shn N. K. P.
Samanta, Shn S. C.
Sanghi, Shrx N. K.
Sankata Prasad, Dr.
Sant Bux Singh. Shri 
Sathe, Shri Vasant 
Satish Chandra, Shri 
Satpathy, Shri Devendra 
Savant, Shri Shankerrao 
Savitri Shy am, Shrimati 
Sayeed, Shri P. M.
Sethi, Shri Arjun 
Shafee, Shri A.
Shafquat Jung, Shri 
Shahnawaz Khan, Shri 
Shailani, Shri Chandra 
Shankar Dev, Shri 
Shankaranand, Sh*i B.
Sharma, Shri a . P.
Sharma, Dr H. P.
Sharma, Shri Madhoram 
Sharma, Shri R. N.
Sharma, Dr. SJTankar Dayal 
Shashi Bhuahan. Shri 
Shenoy, Shri P. R.

Sher Singh, Prof.
Sfcetty, Shri K. K.
Shivappa, Shri N.
Shivnath Singh, Shri 
Shukla, Shri • B, R.
Shukla, Shri Vidya Charan 
Siddayya, Shri S. M. 
Siddheshwar Prasad, Shri 
Singh, Shri Vishwanath Pratap 
Sinha, Shri Dharam Bir 
Sinha, Shri Nawal Kishore 
Sinha, Shri R. K.
Sohan Lai, Shri T.
Sokhi, Shri Swaran Singh 
Stephen, Shri C. M. 
Subramaniam, Shri C. 
Sudarsanam, Shri M.
Sunder Lai, Shri 
Suryanarayana, Shri K. 
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar 
Swaran Singh, Shri 
Tarodekar, Shri V. B.
Tayyab Hussain, Shri 
Tewari, Shri Shankar 
Thakur, Shri Krishnarao 
Tiwari, Shri Chandra Bhal Mani 
Tiwari, Shri R. G.
Tiwary, Shri D. N.
Tombi Singh, Shri N- 
Tula Ram, Shri 
Tulsiram, Shri V.
Uikey, Shri M. G 
Unniki ishnan, Shri K. P. 
Vekaria, Shri 
Venkatasubbaiah, Shri P. 
Venkatswamy, Shii G.
Verma, Shri Balgovind 
Verma, Shri Sukhdeo Prasad 
Vidyalankar, Shri Amarnath 
Virbhadra Singh, Shri
Yadav, Shr! Chandra jit
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Yadav, Shri D. P.
Yadav, Shri.N. P.
Yadav, Shri R. P. 
fculfiquar All Khan, Shri

MR. SPEAKER: The result* of the 
division is;

Ayeo : 47
Noes : 293
The motion was negatived.

MR. SPEAKER: Shri Ishaque.
SHRI PILOO MODY: Sir, I have to 

go at six. I may be given time first.

MR SPEAKER: I have already cal
led Mr. A. K. M. Ishaque.

«ft : s *  ^r
Vft k fa JTT̂ TTfV Vfiff
f%srf¥rw tft f^rrr *r 

$  1 # ?nfT fo  T̂farerR % *nft- 
Hrwi <re # ^rrct

Wit *J-T I # 3PTT̂  aPT n?TT W T
{ irfc^nr fir* qr sW *
*t »fVwrT s^t t o r  r̂r t?tt | 1

: Wire *  TO »£*T-

W *  *T ITTO I STTT % ITNffaTC
%  T ?  if, f o r *  *r srw* s r %  ^ Y  
|  1 (wr«v * )  . .

Shri Atal Bihari Vajpayee and some 
other Members then left the House.

MR. SPEAKER: Shri A. K. M.
Ishaque.

SHRI A K. M. ISHAQUE: (Basi- 
rhat): Sir. it is a very timely Bill and 
I support it.

18.09 hxs.

SHRI H. R. GOKHALE; Although 
many speeches appeared to be quite 
eloquent, unfortun a tely not many 
points of substance were made. While 
I do not intend to refer by name to 
the individual hon. Members who 
have made the points, 1 would say 
that 1 have tried to analyse the basic 
issues which were raised particularly 
by those who were opposing this Bill.

The first point which was made was 
that this Bill had hit at the very 
right of a Member to resign and it 
took away his liberty to resign. I 
must say with respect to those who 
made it that this argument shows a 
complete ignorance of the amending 
provisions of the Bill. Instead of tak
ing away the right to resign in fact, 
this Bill protects the right to resign 
and protects the right to resign vo
luntarily and resign genuinely. There
fore, ihe right of a Member to resign 
so long as he really and genuinely 
and voluntarily wants to resign is not 
at all affected by the amending Bill 
which is before the House.

The Second thing which has been 
said is that the proviso which is now 
sought to be added enables the pre
siding officer, the Speaker or the 
Chairman as the case may be. to de
termine in a given case whether a 
resignation is voluntary or it is ge
nuine. This criticism was made on 
the ground that the Speaker had for 
the first time been dragged into a 
controversy which might be taken to 
a court to law. I may submit that 
this also us not correct, because even 
under the existing provision,—to some 
of the decisions, of course, reference 
has been made in the course of the 
obate by some hon. Members-even 
though there was no specific provision 
for acceptance of a resignation or 
rejection of a resignation, the matter

*The following members also rccored their votes for Noes:
Sarvashri Sidram Reddy. C. A. Patil, J. P Dube, Dr. V. K. R. Vara- 
daraja Rao and P K? Ghosh.
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{Shri H. R. Gokhale] 
have been taken to court. At least I 
know of three instances where there 
are reported judgments where the 
-speaker has been dragged in as a 
respondent, and it has been said that 
the Speaker could not have acted on 
■the resignation because it was not a 
genuine or voluntary resignation. At 
least in one case—I am referring to 
•the Travancore-Cochin case to which 
Shn Goswami had referred—in spite 
•of the fact that the resignation had 
.been given and the Speaker has act* 
ed on the resignation the court came 
to the conclusion that the resignation 
not having been genuine, it was not 
right for the Speaker to act on such 
a resignation. Therefore, even prior 
to the amendment, the possibility of 
a wrong decision or the possibility of 
a position where the Speaker does 
not accept the resignation or accepts 
the resignation without going into the 
.question whether it is genuine or vo
luntary or not, being taken +o the 
court was always there. Therefore, 
there is nothing new which has been 
•done by this amendment. But this 
Bill seeks to meet the situation which 
has been experienced particularly in 
the recent past where resignations 
“have been extracted under coercion 
or under pressure. Instances can be 
quoted in a large number. I know 
o f cases where Members were drag
ged physically from their corrtituen- 
cies. and taken either by car or toy 
train to the Speaker’s house and com
pelled to sign the letter of resignation. 
There have been instances where 

other kinds of pressures were exer
cised, for example by talking a 
member on the back of a donkey in 
front of the whole city or town and 
bringing him into disgrace so that he 
is compelled to resign

This Bill has also been opposed on 
the ground that it is anti-democratic. 
Is it suggested that the measures 
which are used for securing a resig
nation under force or duress or co
ercion or a resignation which is not 
genuine are democratic methods? Is 
it contemplated that the ocrson who 
has been duly elected by a democra
tic process by the people of a consti

tuency should be compelled to resign 
by a small number of »eoole by 
using methods of coercion ox vio
lence? Is it being just Jied bn the 
ground that it is a democratic method 
whereas something which protects a 
resignation not being accepted on the 
ground that it is not genuine or volun
tary is an undemocratic method7 I 
could not follow this argument that 
we must allow a person to resign 
when he had lost the confidence of 
the people. Now, who are the people 
who insist on resignations? We have 
seen cases where only small groups 
of people have sued violence and 
compelled the resignations of Mem
bers:, when the people at large have 
generally had no opportunity to ex
press their views when the resigna
tions were given?

Reference was made to what is cal
led the right of recall m some olher 
countries is one of the speaches here. 
First of all, the right of recall does 
not exist even, so far as I know, 
in any country where the two party 
system exist. But assuming that it 
does, what has that got to do with 
a resignation obtained by violence? 
It is. suggested that as far as the 
right of recall is not there, obtaining 
resignation by violence is justified? 
In fact, that was the logic of the 
whole argument that since the right 
of recall is not there, you can compel 
a member to resign by force, you can 
compel a member to resign by vio
lence or duress. That is the logic, 
or want of it, m the argument that 
unless you provide for the right of re
call, you cannot make thus provision 
as you are trying to do by this Cons
titutional amendment.

Another argument that may made 
was concerning the language emp- 
ployed m the Bill, that is, that the 
Speaker on such information or 
otherwise which he has received or 
r>n such inquiry as he thinks fit comes 
to the conclusion that the resignation 
is not genuine or is not volun
tary may refuse to accept 
the resignation. I was surprised when 
an argument came from a lawyer who 
is an experienced lawyer asking
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‘WjMt i» this ‘otherwise*? Every law
yer of some experience knows that 
this is a phrase well known to law.

SHRI A. K. M. ISHAQUE: Safe
guard clause.

SHRI H. .R GOKHALE: It is used 
even in the Constitution in art. 356 
apart from other ordinary law where 
it has been used. The connotation 
of this phrase has been very clearly 
interpreted several times by courts of 
law. Somebody said  that when you 
say ‘as he thinks fit, the Speaker or 
the Presiding Officer will be caprici
ous or arbitrary in his judgment 
When you say that an inquiry is con
templated the words used} are ‘in
quiry as he thinks fit’—it is inherent 
in the word ‘inquiry’ that it is in con
sonance with fairplay and justice. 
That has also been imerpratd several 
several times by courts and although 
it might not be a fullfledged judicial 
or quasi-judicial inquiry, it means 
an inquiry not violative ol the ordi
nary principles of feirlay and jus
tice. Therefore, it is wrong to sup
pose that merely because ihe words 
used are ‘as he thinks fit* or ‘on in
formation which he has received or 
otherwise', the Speaker has oower to 
say that the resignation will not be 
accepted or that the resignation will 
be accepted arbitrarily or capriciously 
is something I want to repudiate be
cause the amendment in terms says 
that there is an inquiry contemplated. 
And I cannot think of any authority 
better than the Speaker in whom the 
House of Legislature, whether here 
or in the States, can repose greater 
confidence and greater trust in this 
matter. As one hon. Member said 
the Speaker is the eves and ears of 
the House, quite rightly, and there
fore in the matter of the right of a 
member to continue, despite pressure, 
despite duress, in regard to coming to 
the conclusion whether he should 
continue or the resignation is under 
pressure and is not genuine which 
other authority is more appropriate 
to decide whether the resignation is 
genuine or not?

W e have always proceeded on the 
basis that when the Speaker assume

his offiee. he is looked upon as a 
persons who acts impartially, who- 
does not take political sides. That is 
how the parliamentary system func
tions here and elsewhere in the 
country. If we do not go by this 
assumption and if you say that if 
you leave it to the Speaker, he will 
act arbitrarily or capriciously, it will 
really be doing an injustice to the 
office of the Speaker in whom the 
House here and elsewhere in the 
country has reposed complete consi- 
dence all throughout, F submit very 
rightly.

It has been sfiid that this has been 
done for the benefit of the ruling par
ty to see that its members’ resignations 
are not accepted.

Actually, if we look at the amend
ment. it protects every Member of 
the House. Indeed, when there was- 
some opposition to the introduction of 
the Bill, one of the hon. Members on 
the other side said that if a member 
is elected he must have the moral st
rength to resist violence and resist 
pressure and resist duress. It is easy 
to say that. It is all right to say so 
as long as this occasion does not come. 
It is easy to advise the other people. 
But we know how it has happened in 
places where duress, violence and 
pressure have been exercised, and 
how in spite of this violence and 
pressure, members have continued to 
hold on and not resign until it be** 
came impossible for them. There
fore if really our demorcracy is to- 
survive, we must see that this method 
of securing resignation by force does 
not arise; it really hits at the very 
basis of the democratic structure. If 
we are to function as legislatures, and 
function as members of the legisla
tures. during the tenure for which 
we are elected by the people at large, 
no group of people or small group of 
people can come inside and say that 
we cease to represent the people be
cause they do not like it. The whole- 
brunt of the argument was, if I may 
summarise, why is power given to- 
the Speaker; the power is arbitrary 
and capricious; that there is no en-
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jquiry, judicial or quasi-judicial, 
provided It was said that this is in
tended to protect the ruling party 
All these arguments I submit, were 
politically motivated

The real method by which we can 
protect all our members of the legis
latures, whether they belong to this 
party or that, is the one method m 
which we repose lull confidence m 
the Speaker or the Chairman as the 
-case may be and leave it to his deci
sion on adequate inquiry, such in
quiry as he deems fit, to decide whe- 
thei a resignation has been volun
tary or not voluntary or has been ge
nuine or not genuine

These are the mam points m the 
Bill I commend to jfie House that 
the Bill be taken into consideration

AN HON MEMBER rose—

MR SPEAKEE Not after the Mini
ster The Minister has replied, Kindly 
sit down I am not allowing you

Now there is an amendment-amend
ment No 13—by Shn Atal Bihan 
Vajpayee for referring the Bill to 
a Joint Committee I shall put it to 
vote

Amendment No 13 was put and ne
gatived

MR SPEAKER Before I out the 
motion for consideration to the vote 
of the House this being a Constitu
tion (Amendment) Bill voting has 
to be by Division

Let the Lobbies be cleared

T h e  q u estio n  is

“That the Bill further to amend
the Constitution of India be taken
into consideration”

How, Division

18.17 ftf*.
The Loft Sabha dxmded 

Division No 24
AYES 

Achal Singh, Shn 
Aga, Shri Syed Ahmed 
Agarwal, Shri Shnknshna 
Ahirwal Shn Nathu Ram 
Ahmed, Shri F A 
Alagesan, Shn O V 
Ambesh, Shri 
Anand Singh, Shri 
Ankineedu, Shn Maganti 
Ansari, Shn Ziaur Rahman 
Arvind Netam, Shn 
Austin Dr Henry 
Awdesh Chandra Singh Shn 
Azad Shn Bhagwat Jha 
Aziz Imam, Shn 
Babunath Singh, Shn 
Bajpai, Shn Vidya Dhar 
Balakrishmah Shri T 
Banamali Babu, Shn 
Banerjee Shrimati Mukul 
Barman, Shn R N 
Barua, Shn Bedabrata 
Baiupal, Shn Panna Lai 
Basappa, Shn K 
Basumatan, Shn D 
Besra, Shn S C 
Bhagat, Shn B R 
Bhagat, Shri H K L 
Bhargava, Shn Basheshwar Nath 
Bhatia, Shri Raghunandan Lai 
Bhattacharyyia, Shn Chapalendu 
Bhuvarahan, Shn G 
Bint Shn Narindra Singh 
Brahmanandji, Shri Swami 
Bnj Raj Smgh-Kotah, Shn 
Chakleshwar Singh, Shri 
Chandra Gowda, Shri D B 
Chandrakar, Shri Chandulal 
Chandrashekharappa Veerabasappa, 

Shri T V 
Chandnka Prasad, Shri
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Cfcaturvedi, Shri Rohan Lai 
Chaudhary, Shri Nitiraj Singh 
Chavan, Shrimati Pwmalabai 
Chavan, Shri Yesh want rao 
Chawla, Shri Amar Nath 
Chellachami, Shri A. M.
Chhotey Lai, Shri 
Chikkalingaiah, Shri K. 
Choudhary, Shri B. E, 
Choudhury, Shri Moinul Haque 
Daga, Shri M. C.
Dalbir Singh, Shri 
Dalip Singh, Shri 
Damani, Shri S. R.
Darbara Singh, Shri 
Das. Shri Anadi Charan 
Das, Shri Dhamidhar 
Dasappa, Shri Tulsidas 
Daschcrwdhury, Shri B. K.
Deo, Shri S. N. Singh 
Desai, Shri D. D.
Dhamankar, Shri 
Dharamgaj Singh, Shri 
Dhana, Shri Mohan 
Dhusia, Shri Anant Prasad 
Dinesh Singh, iShri 
Dixit, Shri G C.
Dixit, Shri Jagdish Chandra 
Doda, Shn Hiralal 
Dube, Shri J. P.
Dumada, Shri L. K.
Dwivedi, Shri Nageshwar 
Engti, Shri Biren 
Gandhi, Shrimati Indira 
Ganesh, Shri K. R.
Ganga Devi, Shrimati 
Gangadeb, Shri P.
Garcha, Shri Devinder Singh 
Gautam, Shri C. D.
Gavit, Shri T. H.
George, Shri A. C.
Ghosh, Shri P. K.
Gill, Shri Mohinder Singh 
Giri, Shri V. Shanker 
Godara, Shri Mani Ram

Gogoi, Shri Tarun 
Gohain, Shri C. C.
Gokhale, Shri H. R.
Gomango, Shri Giridhar 
Gopal, Shri K.
Goswami, Shri Dinesh Chandra 
Hansda, Shri Subodh 
Hanumanthaiya, Shri K.
Hari Kishore Singh, Shri
Hari Singh Shri 
Hashim, Shri M. M.
Ishaque, 'Shri A K. M.
Jaffer Sharief, Shri C. K.
Jagjivan Ram, Shri 
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib 
Jjtendra Prasad, Shri 
Joshi, Shri Popatlal M.
Joshi, Shrimati Subhadra 
Kadam, Shri Dattajirao 
Kadam, Shri J. G.
Kadannappalli, 'Shri Ramachandran 
Kader, Shri S. A.
Kailas, Dr.
Kakodkar, Shri Purusholtam 
Kakoti, Shri Robin

• Kale, Shri
Kamakshaiah, Shri D.
Kamla Prasad, Shri 
Kamble, Shri T. D.
Kamla Kumari, Kumari 
Kapur, Shri Sat Pal 
Karan Singh, Dr.
Kasture. Shri A S.
Kaul, Shrimati Sheila 
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Yadav, Shri B. P. 
NOBS

lavalankar, Shri P. G. 
i-'iwaxi, Shri Chandra Bhal Man!

ME SPEAKER: The mult* of the 
division is: Ayes: 502; Noea: 2

The motion h carried by a majority 
of the total membetiWp of the House 
and by a majority of not less than 
two-thirds of the members present 

and vatmg.

The motion te*« adopted.
MB. SPBAKnt: I «h»U now t»k. “ P 

clause 2. Are W
clause 2 being moved? No. Then, the
question i®’

“That clause 2 stand part of the 
Bill.”

The Lolc Sflbho divided:
[lg.24 hr*.
Division Na 253

AYES
Achal Singh, Shri 
Aga, Shri Syed Ahmed 
Agarwal, Shri Shrikruhna 
Ahxrwar, Shri Nathu Ram 
Ahmed, Shri F A.
Alagesan, Shri O. V.
Ambesh, Shri 
Anand Singh, Shn 
Ankineedu, Sfcri Maganti 
Ansari, Shri Ziaur Rahman 
Arvind Netam, Shri 
Austin, Dr. Henry 
Awdhesh Chandra Smgh, Shri 
Azad, Shri Bhagwat Jha 
Aziz Imam, Shri 
Babunath Singh, Shri
Baipax, Shri Vidya Dhar ______________

Tnrmrhm also re corded their votes for AYES:—Sarva- 
«hri sSnm  Redlr. *  %■ Jtt»«lk«r,Yamuii» Pr«*d M m M  ML M. ShW-

Balakrishniah, Shri T.
Banamali Babu, Shri 
Banerjee, ĥjfimaU Mukul 
Barman, Sfcud R, JjT.
Barua, Shri Bedabrata 
Barupal, Shri Panna Lai 
Basappa, Shri K.
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Chandrashekharappa Veerabasappa,.

Shn T. V.
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Chaudhary, Shri Nitiraj Singh 
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Chawla, Shn Amar Nath 
Chellaohami, Shri A M
Chhotey Lai, Shri 
Chikkalingaiah, Shri K 
Choudhary, Shri B. E.
Choudhury, Shri Moinul Haque
Daga, Shri M C
Dalbir Singh, Shri
Dalip Smgh, Shri
Damani, Shri S R
Darbara Singh, Shri
Das, Shri Anadi Charan
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Ishaque, Shri A .K , M; Maiavjya, Shri K, p..
•laser ShMi^.Sfori C, Jf, Malhotra, Shri Ind<$ Jf
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Stephen, Shri C. M. 
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NOES

♦Chavan, Shrimati Premalabai 
Mavalankar, Shri P. G.

ME. SPEAKER* The resultf of the 
division is:

Ayea. 307, Noes 2

The motion is earned, by a majority 
of the total membership of the House 
and by a majority of not less than two- 
thirds o>f the members present and 
voting.

The motion was adopted.
Clause 2 was added to the Bill.

MR. SPEAKER: We shall now take 
up Clause 3.

Are any amendments to Clause 3 
being moved? No.
Then, the question is:

“That Clause 3 stand part of the 
Bill.”

The Lok Sabha divided : 

Division No. Z6] [M*3 hrs.

•AYES

Achal Singh, Shri 
Aga, Shri Syed Ahmed 
Agarwal, Shri Shrikrishna 
Ahirwar, Shri Nathu Ram 
Ahmed, Shri P. A.
Alagesan, Shri O. V.
Ambesh, Shri 
Anand Singh, Shri 
Ankineedu, Shri Meganti 
Ansari, Shri Ziaur Rahman 
Arvind Netam, Shri 
Austin, Dr. Henry 
Awdhesh Chandra Singh, Shri

Azad, Shri BhagWat Jha 
Aziz Imam, Shri 
Babunath Smgh, Shri 
Bajpai, Shri Vidya Dhar 
Balakrishmah, Shri T.
Banamali Babu, Shri 
Banerjee, Shrimati Mukul 
Barman, Shn R. N.
Barua, Shri Bedabrata 
Barupal, Shri Panna Lai 
Basappa, Shri K.
Basumatan, Shri D 
Besra, Shri S. C.
Bhagat, Shri B. R 
Bhagat, Shn 11 K. L 
Bhargava, Shri Basheshwar Nath 
Bhatia, Shn Raghunandan Lai 
Bhattacharyyia, Shn Chapelendu 
Bhuvarahan, Shri G.
Bist, Shri Narendra Singh 
B ra h a m a n a n d ji, Shn Swami 
Brij Raj Smgh Kotah, Shri 
Chakleshwar Singh, Shri 
Chandra Gowda, Shri D. B 
Chandrakar, Shri Chandulai 
Chandrashekharappa Veerabasappa, 

Shri T. V.
Chandrika Prasad, Shn 
Chaturvedi, Shri Rohan Lai 
Chaudhary, Shri Nitiraj Singh 
Chavan, Shrimati Premalabai 
Chavan, Shri Yeshwantrao 
Chawla, Shri Amar Nath 
Chellachami, Shri A. M 
Chhotey Lai, Shri 
Chikkalingajah, Shri K.
Choudhary, Shri B. E.
Chowdhury, Shri Mofaml Haque

Daga, Shri M. C.__________________

•Wrongly voted for Noes.
fThe following members also recorded their votes tor Ayes:
Sarvashri Kedar Nath Singh, Yamuna Prasad Mandal Sidrajn Reddy and 
Shrimati Premalabai Chfcvan.
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Dalip Singh, Shri 
Damani, Shri S. R.
Darbara Singh, Shri 
Das, Shri Anadi Charan 
Das, Shri Dharnindhar 
Dassappa, Shri Tulsidas 
Daschowdhury, Shri B. K.
Deo, Shri S. N. Singh 
Desai, Shri D. D.
Dhainankar, Shri 
Dharamgaj Singh, Shri 
Dharia, Shri Mohan 
Dhusia, Shri Anant Prasad 
Dinesh Singh, Shri 
Dixit, Shri Jagdish Chandra 
Dndi, Shri Hiralal
Dube, Shri J. P.
Dumada, Shri L. K.
Dwivedi, Shri Nageshwar 
Engti, Shri Biren 
Gandhi, Shrimati Indira 
Ganesh, Shri K. R.
Ganga Devi, Shrimati 
Gangadeb, Shri P.
Garcha, Shri Devinder Singh 
Gautam, Shri C. D.
Gavit, Shri T. H.
George, Shri A. C.
Ghosh, Shri P. K.
Gill, Shri Mohinder Singh 
Giri, Shri V. Shanker 
Godara, Shri Mani Ram 
Gogoi, Shri Tatun 
Gohain, Shri C. C.
Gokhale, Shri H. R.
Gomango, Shri Giridhar 
Gopal, Shri K.
Goswami, Shri Dinesh Chandra 
Gowda, Shri Pampah 
Hansda, Shri Subodh 
Hanumanthaiya, Shri K- 
Hari Kishore Singh, Shri

Hari Singh, Shri 
Hashim, Shri M. M.
Ishaque, Shri A. K. M.
JafFer Sharief, Shri C. K  
Jagjivan Ram, Shri 
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib 
Jitendra Prasad, Shri 
Joshi, Shri Poptatlal M.
Joshi, Shrimati Subhadra 
Kadam, Shri Dattajirao 
Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran 
Kader, Shri S. A.
Kailas, Dr.
Kakodkar, Shri Purushottam 
Kakoti, Shri Robin 
Kale, Shri
Kamakshaiah, Shri D.
Kamala Prasad, Shri 
Kamble, Shri T. D.
Kamla Kumari, Kumari 
Kapur, Shri Sat Pal 
Karan Smgh, Dr.
Kasture, Shri A. S..
Kaul, Shrimati Sheila 
Kavde, Shri B. R.
Kedar Nath Singh, Shri 
Kinder Lral, Shri 
Kisku, Shri A. K.
Kotoki, Shri Liladhar 
Kotrashetti, Shri A. K.
Krishnan, Shri G. Y.
Kulkarni, Shri Raja 
Kureel, Shri B N.
Kushok Bakula, Shri 
Lakkappa, Shri K. 
Lakshmikanthamma, Shrimati T. 
Lutfal Haque, Shri 
Mahajan, Shri Vikram 
Mahajan, Shri Y. S.
Maharaj Singh, Shri 

Mahata, Shri Debendra Nath
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Mahishi, Dr. Sarojini 
Majhi, Shri Gajadhar 
Majhi, Shri Kumar 
Malaviya, Shri K. D.
Malhotra, Shri Inder J. 
MaUanna, Shri K.

.Mallikarjun, Shri 
Mandal, Shri Jagdish Narain 
Maurya, Shri B. P.
Mehta, Dr. Jivraj 
Mehta, Dr. Mahipatray 
Mirdha, Shri Nathu Ram 
Mishra, Shri Bibhuti 
Mishra, Shri G. S 
Mishra, Shri Jagannath 
Mishra, Shri L. N.
Modi, Shri Shrikishan 
Mohammad Tahir, Shri 
Mohammad Yusuf, Shri 
Mohapatra, Shri Shyam Sunder 
Mohsin, Shri F. H.
Mohammed Khuda Bukhsh, Shri 
Munsi, Shri Priya Ranjan Das 
Murmu, Shri Yogesh Chandra 
Murthy, Shri B. S.
Nahata, Shri Amrit 
Negi, Shri Pratap Singh 
Oraon, Shri Kartik 
Oraon, Shri Tuna 
Pahadia, Shri Jagannath 
Palodkar, Shri Manikrao 
Pandey, Shri Damodar 
Pandey, Shri Krishna Chandra 
Pandey, Shri Narsingh Narain 
Pandey, Shri R. S.
Pandey, Shri Sudhakar 
Pandit, Shri S. T.
Pant, Shri K. C.
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NOES

Mavalankar, Shri P. G.
MR. SPEAKER: The result* of the 

division is*
Ayes: 305, Noes: 1 ;.

The motion 1$ earned by a majority
•of the total membership of the
House and by a majority of not less 

than two-thirds of the members
present an& voting.

The motion was adopted
Clause 3 was added to the Bill

MR. SPEAKER: We shall now
take up Clause 1. There is an amend
ment by the Law Minister.

SHRI H R GOKHALE Sir, I beg
to move-

Page 1, line 3—

for “ (Thirty-fifth Amendment)”

substitute “ (Thirty-third Amend
ment)” (6).

MR. SPEAKER: The question is:
Page l, line 3—

for “ (Thirty-fifth Amendment)".
substitute—“ (Thirty-third amend

ment)”. (6)
The motion was adopted.

MR. SPEAKER The question is:

“That Clause 1, as amended,
stand part of the Bill*' .

The motion was adopted.

Vlaust 1, as amended, was added to
the Bill

MR. SPEAKER* Now, the question
is:

“That the Enacting Formula and 
the Title stand part of the Bill”.

The motion wa$ adopted
The Enacting Formula and the Title

were added to the Bill.
SHRI H. R GOKHALE. I beg to

move
“That the Bill, as amended, be

passed ”
MR. SPEAKER: Motion moved*

“That the BUI as amended, be 
passed”.
SHRI P. G. MAVALANKAR: Mr.

Speaker Sir, when I am rising to
speak on the third reading of this
Bill, I must say that I am finding my
self in a rather unusual situation. I
find that usually in our House for any 
kind of discussion the attendance,
particularly after 6 O’Clock is very very 
thin But I can see today the Gov
ernment benches full to their capa
city. Even the Prime Minister is 
present. The other unsusal aspect
of the matter is that I hardly see
anyone on this side of the House.
That does not of course, bother me
because I have not come nere as a 
member of this or that party.

When I speak as I am going to
speak on this Bill, I wish to say in 
all humility but wtth all the empha
sis at my command that I want to
point out some of the dangerous im
plications of the Bill which Govern
ment has brought forward to amend
the Indian Constitution. During the
last one and a half years I have been
more or less privileged to address 
this hon. House with a comparatively
thin attendance. It is really a privi
lege therefore, that I have got today
of addressing almost all the members

Sidram Reddy.
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of the majority party of this House, 
including the Prime Minister.

Mr. Speaker, Sir, this Bill accord
ing to m e.... (Interruptions)
Because I am only one here, I seek 
special protection from you, I need 
special consideration from my esteem
ed friends of the party in majority 
I shall not take more time thaw is 
absolutely necessary

ME. SPEAKER: I am sure, you are 
very welcome.

SHRI P. G. MAVALANKAR: Ap
parently this Bill is simple. But if 
you look at the implications of this 
Bill, you will find that it is a strange 
Bill because it will create many com
plicated situations, even if for the 
sake of argument this Bill were to be 
considered desirable. I am with the 
House and ask with the majority of 

' House, when they say that no 
MLA or MP should be coerced. 
What I want to suggest U even if 
this Bill is desirable it is not going 
to be workable in practice. I shall 
tell you very quickly why it is not 
workable.

It is said that this Bill is to stren
gthen the democratic process. But 1 
want to suggest in all seriousness 
that in actual practice, if this Bill 
were to be passed and I do not see 
any prospects otherwise this Bill will 
mean that Government will be res
ponsible tor bringing in an amend
ment of the Constitution which is 
both anti-democracy and anti-people 
in character. Because, by bringing 
forward this Bill my esteemed friend 
Shri Gokhale has done only half the 
thirvy He has tried to protect, and 
very rightly I «ay the MPs and MLAs, 
d e te c te d  rnT4e«tatives of the 
people from undue and wrong intimi
dation, coercion and violence by any 
section of the people, whether they 
belong to any party or not. My grie
vance however, is that the hon. Law 
Minister has brought an incomplete 
Bffi only. By having h?
gtm  protection to fce MPa anjl 

MLAs. But he leaves the people art 
large completely at the mercy of such

MLAs and MPa who during their 
five year period of membership of the 
Assembly or Parliament may choose 
to act in a manner or in a style 
which would be both unresponsive 
and irresponsible. If the MLAs or 
MPs choose to act in an unresponsive 
or irresponsible manner, T warn tp 
ask the hon. Law Minister where is 
the remedy in the hands of the peo
ple under our Constitution? Should 
our people tolerate the irresponsible 
and unresponsive elected representa
tives of the people for five long years 
in the name of parliamentary de
mocracy?

My hon. friends have been saying 
that axtxa-pferli amenta ry methods 
are being adopted to dislodge the 
MLAs and MPs. I am with them. But 
I ask a counter-question: Is it not
true that a number of MLAs and 
MPs—no matter to which party they 
may belong to or they may belong to 
no-party we have seen it in the re
cent past—deliberately flout the as
piration, expectation and demands 
of the people in this country? If there
fore the common people are going to 
be considered as mere spectators and 
helpless witnesses for five long years, 
surely the Constitution, to that ex
tent is inadequate and incomplete. It 
is from this angle that I wish the 
Law Minister had clubbed with his 
provision the remedy of recall as 
well..

MR. SPEAKER: 
conclude.

He may try to

SHRI P. G. MAVALANKAR: 
Kindly allow me some more time.

Therefore this is incomplete and 
inadequate. Of course the problem of 
forcible resignations is real and 
genuine. I have myself seen in 
Gujaiat and I am very sorry to say, 
and 1 am ashamed of the faei that 
many MLAs in many State of Guja
rat were coerced. In fact, at the very 
start of the Nav Nbrmsft movement, 
I said it in public It is on record— 
that the movement of the students and
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[Shri P. G. Mavalankar]
the youth must be carried on a non
violent and non-party basis. I conti
nued this dialogue with my young 
friends and students. I have the pri
vilege of knowing and meeting thous
ands of my young friends in Gujarat 
I pleaded with them; I argued with 
them; I cajoled them; 1 flattered them; 
1 persuaded them; but I failed. But 
that does not mean that my own posi
tion is compromised. When I found that, 
1 dissociated myself from the violent 
and partisan movement as early as 
possible on 15th January, this year. 
But everybody knows what the-later 
events were. .

The point is that although the pro
blem is genuine the remedy suggest
ed by the hon. Law Minister is full 
of dangerous implications. I want to 
ask you, Mr. Sipeaker, Sir: Did the 
Government ever show any courtesy 
to your goodself of consulting: you
before they came to this House with 
this kind of a Bill because it brings 
in your office and your own function
ing as the Speaker of the Lok 
Sabha? I want to ask further: 
Was the Speakers' Conference en
abled to be seized of the matter so 
that a considered opinion of the 
Speakers’ Conference, after discus
sions, could have been obtained? If 
iboth of these things had been done 
then the Law Minister could have 
said “We have also the agreement of 
the Speakers or they are in agree
ment with us. Therefore, we have 
brought forward this Bill.”

But I am very sorry to say that 
the Government has not shown any 
such country nor have the shown 
any such consideration. This shows 
that they have brought forward this 
Bill with undue, indecent and un
seemly haste. The Government have 
acted more or less, with a sense of 
panic and have rushed in thoughtless
ly where angles of democracy would 
have feared to tread.

Even without this amendment a 
sort of convention does exist. The 
Constitutions says:

“ (b) resigns his seat by writing 
under his hand___”

So, the signature must be genuine; 
not forged. Then it s a y s h i s .  
seat shall thereupon become vacant.'* 
It is not stated that it becomes vaca
nt automatically. The word 'there
upon1 is important.

You will remember Sir in a joke, 
you said a few weeks ago, addressing 
me personally “If you Mr. Mava
lankar. resign, I will have no hesita
tion whatsoever in accepting the re
signation.” I had some difficulty in 
my home town. When the people 
got the news, they asked me, '“why 
was the Sipeaker so anxious to have- 
your resignation?”

The Constitution wording is very 
clear. It says:

.shall thereupon become 
vacant.”

Not automatically. It means that the 
Speaker even today without the 
Law Minister’s present Bill, has the 
inherent right of going into the 
question of whether the resignation 
is genuine or otherwise.

Now, I would like to quote only 
three precedents. En 1952, in 
Kerala there was a case of Thankam- 
ma vs. Speaker of the Travancore- 
Cochin Assembly. Then, again in 
Kerala, in 1964, there was a case of 
Kuji Krishnan vs. Kerala Legisla
ture. In 1965, in U.P., there was a 
case of Surat vs. Sudama, in the Al- 
lahafbad High Court. In fact, in all 
these cases the court ruling was that 
the Speaker should not accept resig
nation blindly and that the Speaker 
has the inherent right to enquire 
whether the resignation is genuine 
or Voluntary.

So, I ask the Law Minister as to 
where was the special urgency;-special 
necessity, to have this additional le
gal and Constitutional provision of 
forcing the speaker to go into the ge
nuineness or otherwise of the resign- • 
nation.
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MR. SPEAKER; When the Speaker 
*of Gujarat, Mr, Leu», took some tkne 
to accept the resignation, you expres
sed an opinion contrary to what you 
•are doing now.

SHRI P. G. MAVALANKAR: J ne
ver said anything. I pever opined on 
that occasion at all. All that 1 sub- 
'mitted on that occasion was that the 
matter was pending before the Gu
jarat High Court, and when I said 
that, you immediately told me, ‘Give 
me your resignation and I will ac
cept it’, I did not opine at all. I 
•only submitted that the matter of 
Gujarat Speaker’s accepting or not 
accepting the resignation was before 
the Gujarat High Court, the matter 
was stibjudice and, therefore. I was 
asking whether this matter could be 
brought before the House, but you 
said nothing on it I never opined.

In the British Constitution there is 
no provision for a Member of the 
House of Commons to resign. The 
Members of the House of Commons 
cease to be members only at the time 
of dissolution of the House. That is 
why, if a Member of the House of 
Commons in England wants to resign 
he applies for what is called the 
‘Chiltem Hundreds’, which is an an
cient and nominal ‘office of profit’, a 
sine• cure job. It is a nominal 'office 
of profit’ and, therefore, he applied; 
for it and he automatically ceases to 
be a member. I would like the Law 
Minister to reply to this point whether 
in Australia, Switzerland, Ireland 
Japan, Canada, Sweden and other 
mature democracies of the world, any 
such amendment which he is providing 
for is there in their Constitutions.

Finally, I want to refer to the sit
uation in Gujarat. My esteemed 
friends. Mr. Stephen and many other 
friends from the Congress party, have 
Repeated again and again ia the Gu
jarat debate and also ia today's, de
bate that what happened in Gujarat 
was all violent, anti-democratic, etc. 
1 want this House to know that In

Gujarat, during this revolt, as many 
as five young people were kille6.. . .

AN HON. MEMBER: NO.

SHRI P. G. MAVALANKAR: What 
is the use of shouting just *no’? This 
is the difficulty with the members of 
the Congress party. The point is that 
5 young people in Gujarat became the 
victims of the violence of the MLAS 
of the ruling Congress. You can go 
and finji out from the administration, 
and if I am proved wrong. I am pre
pared to withdraw my words. My 
only point is* this. Let this House not 
be given only one side of the picture 
If coercion was practised on the 
MLAs, some MLAs practised violence 
on the young people of Gujarat; five 
young people; died. But no legislator 
was seriously hurt, and certainly no 
M.L.A. lost his life.

Mr. Raghavjibhai Leua, the then 
Speaker of the Gujarat Assembly, ac
cepted this inherent right of the 
Speaker. He was saying to the re
signing M.L.A.S, ‘Come after five 
day9. come after ten days, come af
ter 15 days’ In fact, he adopted a 
lengthy procedure But the Speaker 
had exercised the inherent right 
which is there in the Constitution

In conclusion I would say that my 
objection to this Bill is this. By hav
ing this provision, although MPs and 
MLAs are sought to be protected 
though I do not know how they will 
be protected and even if they are pro
tected, by having this what will hap
pen concurrently is that the dignity of 
your exalted office, the office of the 
Speaker of the Lok Sabha ,and the dig
nity of this august House will also be 
jeopardised.

They will be jeopardised because by 
this Bil the hon. Law Minister hag ex
posed you, Sir, amTyour office, to the 
ultimate authority of the jurisdiction 
of the Supreme Court. The Speaker Is 
the Presiding Officer in the House and 
therefore hf8 doings in the House are 
not challenged in the court of law.
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But his accepting or not accepting 
any resignation is a matter which 
will be challenged by a court of law. 
Therefore, th* Speaker’s conduct will 
come under judicial review. If this is 
so. I ask: Is it right? It it democratic? 
Is it proper?

My final charge is that the Spea
ker's impartiality. th« Speaker's dig
nity, the Speaker's independence,—. 
all these— ar£ sought to be damaged 
by this Bill and if such a damage 
takes place, realy it will be an Ir
reparable damage.

It is from this angle that I vehe
mently oppose tins Thirty-fifth Cons
titution Amendment Bill at this third 
reading stage and I do hope before 
long you, Mr. Speaker, will come to 
this House and tell the Law Minister 
that your experience and the ex
perience of other Speakers, voiced 
through the Speaker's Conference is 
that this Bill brings the Speaker's 
office into public controversy, politi
cal controversy, and therefore. Mr. 
Gokhale, please amend it a second 
time, so that the Speaker is kept out 
of this arena’

SHRI MUHAMMED KHUDA BU- 
KISH (Murshidabad): Sir, I wish to 
submit that the hnourable Presiding 
Officers are also Members of the 
Houses. Should a resignation be ex
tracted from the honourable Presid
ing Officers by coercion, how the 
proposed Bill will deal with an even
tuality of that kind? I want clarifi
cation on that point.

THE MINISTER OP LAW , JUS
TICE AND COMPANY AFFAIRS 
(SHRI H. R. GOKHALE); Sir, I have 
dealt with most eft the potato which 
have been raised by Mr. Mavalankar 
in my original reply and no new 
points were raised.

As far as the point which has been 
raised on this aide is concerned, it is 
true th&t the Speaker is_a Member 
of the Legislature. But the Speaker 
does not 'tender his resignation to

If he render; his resignation and if 
there is stitae force sotwewhere. it is 
easier to render protection to due au- 
thority than to several hundered’ le
gislators.

I have nothing more to add.

MR. SPEAI^ER: I will now put the 
Bill, as amended, to the vote of the 
House, let th$ lobbies be cleared.

The question is:

“That the Bill, as amended, be*
passed."

The Lofc Sabha divided. 
Division No- SWJ [18.40 fees.

AYES
Achal Singh, Shri 
Aga, Shri Syed Ahmed 
Agarwal. Shri Shrikrishna 
Ahirwar, Shri Nathu Ram 
Ahmed, Shri F. A.
Alagesan. Shri O. V.
Ambesh, Shri 
Anand Singh, Shri 
Anikineedu. Shri Maganti 
Ansari, Shri Ziaur Rahjnan 
Arvind Netam, Shri 
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Azad, Shri Bhagwat Jha 
Aziz Imam. Shri 
Babunath Singh, Shri 
Bajpai Styi Vidya D̂ xar 
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Barman. Shri R. N.
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Barupal, Shri Panna Lai 
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Bhagat. Shri B. R.

K, L.
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Bhattacharyyia, Shri Cha<palendu 
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Gill, Shri Mohinder Singh
Giri, Shri V. Shanker
Godara. Shri Marii Ram
Gogoi, Shri Tarun
Gohain, Shri C. C.
Gokhale, Shri H. R,
Gomango, Shri Giridhar 
Gopal, Shri KT.
Goswami. Shri Dinesh Chandra 
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Kale, Shri
Kamakshaiah, Shri D.
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Kamble Shri T- P,- ♦ • ,
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Palodkar, Shri Manikrao 
Pandey, Shri Damodar 
Pandey, Shri Krishna Chandra 
Pandey, Shri Narsingh Narain 
Pandey, Shn R S.
Pandey. Shri Sudhakar 
Pandit. Shri S. T.
Pant, Shri K. C.
Paokai Haokip, Shri 
Parashar, Prof. Narain Chand 
Pankh. Shn Rasiklal 
Partap Smgh. Shri 
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat 
Patel, Shri Arvind M.
Patel, Shri Natwarlal 
Patel, Shn Prabhudas 
Patil, Shri Anantrao 
Patil Shri C. A.
Patil, Shri E. V. Vikhe 
Patil, Shn Knshnarao 
Patil, Shri T. A.
Patnaik, Shri Banamali 
Patnaik, Shri J. B.
Peje, Shri S. L.
Prabodh Chandra, Shri 
Pradhani, Shn K.
Purty, Shri M. S.
Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai 
Raj Bahadur, Shri 
Rajdeo Singh, Shri 
Raju, Shri P. V. G.
Ram, Shri Tulmohan 
Ram Dhan, Shri 
Ram Prakash, Shri



Ram Sewak, Ch.
Ram Singh Bhai Shri
Ram Surat Prasad, Shri
Ram swarup, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri ML B.
Rao, Shrimati B. Radhabai A.
Rao, Shri J. Rameahwar
Rao, Shri Jagannath
Rao. Dr. K. L.
Rao, Shri K. Narayana
Rao, Shri M. S. Sanjeevi
Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama
Rao, Dr. V. K. R. Varadaraja
Raut, Shri Bhola
Reddi, Shri P. Antony
Reddy, Shri K. Kodanda Rami
Reddy, Shri K. Ramakrishna
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa
Reddy, Shn P. Narasimha
Reddy, Shri P. V.
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Rudra Pratap Singh, Shri
Sadhu Ram, Shri
Saim, Shri Mulki Raj
Salve. Shri N, K. P.
Samanta, Shri S. C.
Sambhali, Shri Ishaque
Sanghi, Shri N. K.
Sangliana, Shri
Sankata Prasad, Dr.
Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant
Satish Chandra, Shri
Satpathy, Shri Devendra
Savant, Shri Shankerrao
Savitri Shyam,. Shrimati
Sayaed, Shri P. M
Sethi, Shri Arjun
Shafee, Shri A.
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Shafquat Jung Shri
Shahnawaz Khan, Shjri 
Shailani, Shri Chandra 
Shankar Dayal Singh, Shri
Shankar Dev, Shri
Shankaranand. Shri B.
Sharma, Shri A. P.
Sharma, Dr. H. P.
Sharma, Shri Madhoram 
Sharma, Shri H. N.
Sharma. Dr. Shankar Dayal
Shashi Bhushan, Shri
Shastri, Shn Sheopujan 
Shenoy, Shri P. R.
Sher Singh, Prof.
Shety Shri K. K.
Shinde, Shri Annasaheb P.
Shivappa, Shri N.
Shivnath Smgh, Shri
Shukla. Shri B. K.
Shukla, Shri Vidya Charan 
Siddayya, Shri S. M.
Siddheshwar Prasad Shri
Singh, Shri Vishwanath Pratap 
Sinha, Shn Dharam Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R. K.
Sohan Lai, Shri T.
Sokhi, Shri Swaran Singh 
Stephen, Shri C. M.
Subramaniam Shri C.
Sudarsanam, Shri M.
Sunder Lai, Shn
Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tarodekar, Shri V. B.
Tayyab Hussain, Shri
Tewari, Shri Shankar
Thakur, Shri Krishnarao
Tiwari, Shri Chandra Bhal Max*.
Tiwari, Shri R. G.

18, 1866 (SAKA) (Thirty-fifth 4ig
Amdt.) Bill
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Tiwary, Shri D N.
Tombi Singh, Shn N 
Tula Ram, Shn
Tulsiram, Shn V
Uikey, Shn M G.
Unmkrishnan Shn K P 
Vtkana, Shn
Venkatasubbaxah, Shn P 
Venkatswamy, Shn G 
Verma, Shn Balgovind
Verma, Shn Sukhdoo Prasad 
Vidyalankar, Shri Amarnath
Virbhadra Singh, Shn
Yadav, Shn Chandrajii
Yadav, Shn D P.
Yadav Shn N P 
Yadav, Shn R P 

AMavalankar, Shn P G j
t  ~ NOES __ _

MR SPEAKER The result* of the 
the division is:

Ayes 308, Noes 1
The motion was carried by a majority

of the total membership of the House 
and by a majority of not less than 
two-thirds of the Members present
and voting

The motion was adopted

MR SPEAKER Now, the Minister 
of Parliamentary Affairs

18 49 fan
BUSINESS OF THIS HOUSE

THE MINISER OF PARLIAMEN
TARY AFFAIRS (SHRI K RAGHU 
RAMAIAH) Sir, in viejw of the 
objections raised this marrung and to
avoid all further objections, I propose
that the Government Business be 
taken up tomorrow, the 9th May, 1974 
in the following order*—

(1) The Constitution (Thirty*
Fourth) Amendment Bill,
1974;

(2) Further consideration ot * the 
Coal Mines (Conservation and 
Development) Bill,

(3) Demands for Giants Gujarat
for 1974-75,

(4) Gujarat Appropriation (No 
2) Bill, 1974,

(5) Further consideration of the
Cinematograph (Second
Amendment) Bill, 1973, as 
passed by the Rajya Sabha

MR SPEAKER I hoi>e there is no
objection fiom anybody

The House now stands adjourned
till 11 AM tomorrow
18 50 hrs.
The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, May 
9 1974 /Vavtakha 19 1896 (Saka)

♦The following m&nbers also recorded thei- votes for AYES -
Sarvashn Sidram Reddy, Yamuna Piasad Mandal and Nageshwara Baa.
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